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LOK SABHA DEBATES

LOK SABHA
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Friday, February 21, 1986 Phalguna 2,
1907 (Saka)

The Lok Sabha met at
Eleven of the Clock.

[MR. SPEAKER in the Chair)

INTRODUCTION OF MINISTERS
[English)

MR. SPEAKER : The Prime Minister
will introduce the new Ministers.

THE PRIME MINISTER (SHRI RAJIV
GANDHI) : Mr. Speaker, I have pleasure in
introducing to you and through you, to the
House, my colleagues :

Shri P. Shiv Shanker—Minister of

Commerce and Food and Civil
Supplies,
Shri Chandra Shekhar Singh—Minister
of State with independent charge of
the Ministry of Petroleum and
Natural Gas, and

P. Chidambaram—who has been
elevated as the Minister of State in
the Ministry of Personnel, Public
Grievances and Pensions.

Shri

—— e =

ORAL ANSWERS TO QUESTIONS

(English)
Shortfall in production of sugar

*1. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state ;

(a) the estimated production of sugar
in the country during the crushing season
1985-86;

(b) whether Government visualise that
there will be a shortfall in production of
sugar; and

(c) if so, the quantity likely to fall short
and how this shortfall is proposed to be
met ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A. K.
PANJA): (@) to (¢). Sugar production
during 1985-86 season is estimated at about
65 lakh tonnes which would be higher than
the production in the last two seasons i.e.
59.16 lakh tonnes in 1983-84 season and
61.44 lakh tonnes in 1984-85 season. Produc-
tion trends so far are encouraging and it is
expected that the production may exceed the
estimate of 65 lakh tonnes.

The present overall sugar availability in
the country including the imported sugar
stocks are adequate to meet the requirement
of internal consumption in the current sugar
year 1985-86.

[Translation)

SHRI BALASAHEB VIKHE PATIL:
Mr. Speaker, Sir, you know, the reply given
by the Hon. Minister is none too satisfactory
and even the factual position is not correct
because 84 lakh tonnes of sugar was produc-
ed in the country during 1981-82 and our
consumption has risen from 65 lakh tonnes
to 90 lakh tonnes during the last two years.
If 65 lakh tonnes of sugar is produced during
the current crushing season, I am afraid, the
Government will have to go for imports.
Keeping in view this position, I would like
to know from the Government whether they
would give some incentive to the farmers
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and the workers engaged in the production
of sugar in the country with a view to
encouraging indigenous production or are
they simply going to import sugar ?

At the same time, I would like to know
what measures Government are going to
take to ensure proper payment of cane price
to the farmers because the farmers have
taken to agitation due to non-payment of
adequate price of sugarcane by some sugar
mill owners in North India ever since the
new sugar policy was announced ?

[English)

SHRI A. K. PANJA: So far as the
cane-growers are concerned, the Government
is quite aware of the difficulties they might
face and therefore, according to the Com-
mission for Agricultural Costs and Prices—
shortly known as CACP—the recommended
minimum price has been increassd i.e. to
Rs. 16.50.

MR. SPEAKER :
nomenclature from APC,

You changed the

SHRI A. X. PANJA : Yes, it has been
changed from APC to CACP.

MR. SPEAKER : APC is the powder
you take for curing headaches !

SHRI A. K. PANJA : So far as the cane
growers are concerned, we have looked after
their interests and this price recommended
has been accepted.

[Translation)

SHRI BALASAHEB VIKHE PATIL :
Mr. Speaker, Sir, I had also asked what
steps the Government have taken in view of
non-payment of increased price of sugarcane
by some sugar mills owners to the farmers
ever since the new sugar policy was forrhu-
lated, which have forced the farmers to
adopt an agitational path. Also, what the
Government propose to do when the
consumption has increased so much and is
likely to reach 90 lakh tonnes ? This too
has not been replied to by the Hon. Minister.
He is stating something else.
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[ English]

SHRI A. K. PANJA : The Hon. Member
asked two questions. First question I have
answered. The second question is, when
consumption is being to be 90 million tonnes
what we are going to do. The present
indication is that we are in a good position
to achieve the target. 1f there has been any
shortfall, then certainly that portion will be
imported as was done last year. But we
have not ended the sugar year yet. We
have to wait at least upto the end of
April to find out the actual production and
its relationship with the actual consumption.

SHRI BALASAHEB VIKHE PATIL :
To supply adequate cane to the sugar mills,
Government have collected sugarcane
development fund to the tune of nearly
Rs. 400 crores. This fund is lying idle with
the Government and there is shortage of
sugar as well as sugarcane to the factories.
How will this fund be utilised by the
Government ? How many schemes are
sanctioned against this fund to the sugar-
cane growers ?

SHRI A. K. PANJA : I have no infor-
mation of any fund remaining idle. In fact,
the resource constraints are talked about.
About Rs. 400 crores remaining idle, 1 have
to look into it and then answer.

SHRI THAMPAN THOMAS : Earlier
subsidy was being given to the cultivators
by the sugar factories. That has been stopped
now. That is why, the arca of cultivation has
gone down. In my constituency, there is a
sugar factory called Travancore Sugar Mills
Ltd. In this area, there used to be a vast
area under sugar cane cultivation. Now that
has come down to 40 per cent. That is why,
the production has gone down. In fact, the
Minister’s answer is that the production is
higher than that of the previous year, but it
bas not been compared with 1980 or 1981.
Will the Government devise a scheme to
give per hectare subsidy through the factories
for the purpose of cane growing ?

THE MINISTER OF COMMERCE
AND FOOD AND CI1VIL SUPPLIES (SHRI
P. SHIV SHANKERK) : It is not a question
of the subsidy to the farmers for the purpose
of cultivation. It is a question of revision of
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procurement prices which by itself give an
incentive to the farmer for the purpose of
cultivating more area.

SHRI THAMPAN THOMAS : Earlier
when this scheme was there, the growers
were getting subsidy directly but now the
middlemen are getting the profit. To aveoid
middlemen, we would like the Government
to give subsidy to the cultivators directly,
so that more land can be brought under
sugarcane cultivation. Will the Government
consider this proposal and give necessary
directions to the factories to give subsidy to
the cultivators and not to the middiemen ?

SHRI P. SHIV SHANKER : So far as
the middleman is concerned, if he is trying
to meddle and create problems, his case is
being looked after in a different way. But
the subsidy part is a different issue. As I
said, we will certainly be, as and when
necessary, revising the procurement price
so that area of sugarcane cultivation
increases.

[Translation]

SHRI RAM NAGINA MISHRA : Mr.
Speaker, Sir, the Government of Uttar
Pradesh have fixed the price of sugarcane
at Rs. 23-24 per quintal. The farmers are
not supplying sugarcane at this price, whereas
a number of private mills have been able to
get supplies of sugarcane only after they
started paying Rs. 28 per quintal. I want to
know from the Hon. Minister whether other
factories cannot pay this price ?

[English)

SHRI P. SHIV SHANKER : On the
basis of statutory obligation the Government
of India fixes the procurement price from
time to time particularly at the commence-
ment of the sugarcane year. But when it
ctomes to the question of State Governments,
that is their own action which is not support-
¢d by any law. They have to take into
C‘?\nsideration how much support they must
Bive to the sugarcane growers. 1f they have
E]V.en Rs. 23 or Rs. 24 and if private mills are
glving Rs. 28, perhaps, that is a case where
the State Government might increase. But
that is a different issuc altogether.
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SHRI VIJAY N. PATIL: From my
information 1 can tell the House that lot
of sugarcane development fund is being
collected in the last few years under the
Factories Rehabilitation Act and sugarcane
development regulations. So, I would like to
know from the Minister as to what they are
doing with this Fund. So many sugar
factories have forwarded their proposals for
cane development and for increasing the
area under sugarcane cultivation with the
help of the Sugar-cane Development Fund.
So, 1 would like to know what the Central
Government proposes to do when those
proposals are forwarded by State Govern-
ments like the Government of Maharashtra.

SHRI A. K. PANIJA : Sir, so far as the
proposal of the Government of Maharashtra
is concerned, I will have to look into it, but
so far as the Fund is concerned, I have got
the information now. Rs. two crores have
been sanctioned recently out of that Fund
for cane development. The cases are being
considered whenever they are coming and
certainly funds will be sanctioned for such
development.

SHRI E. AYYAPU REDDY: Sir, I
would like to know whether there are any
firm proposals to stop importing sugar -and
start exporting sugar.

SHRI P. SHIV SHANKER : The Hon.
Member might appreciate that the import is
dependent on the needs of the country. If
the need of the country is more and the
production is less, naturally the Govern-
ment will have to go in for the import.
But so far as this year is concerned, there
is no proposal for the purpose of import
at all.

Rise in prices of essential commodities

*2. SHRI GADADHAR SAHA : Will
the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether it is a fact that prices of
essential commodities of mass consumption
like coal, riee, wheat, kerosene, etc. have been
raised recently;

(b) whether it is also a fact that it will
affect the rural and urban poor, their income,
agriculture, transport costs, etc.;
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(c) if so, the action proposed to be taken
to check price-rise; and

(d) the reasons for increase in prices of
these items of foodgrains of mass consump-
tion ?

THE MINISTER OF STATE IN THE
- MINISTRY OF PLANNING (SHRI A. K.
PANJA) : (a) Yes, Sir.

(b) to (d). A statement is given below.

Statement

There is likely to be some impact as a
consequence of increase in the prices of
essential commodities. However, to the extent
that these increases help in resource mobili-
sation to strengthen the Plan efforts and
provide further thrust in implementing the
anti-poverty programmes there will be a bene-
fit to the country.

The rural poor will continue to get sup-
plies of foodgrains at cheaper prices under
various special programmes. The procure-
ment/support prices of agricultural commodi-
ties are fixed after taking into consideration,
among other things, wvarious input costs.
Efforts are being made to economise the use
of petro-products. The overall efficiency of
the public sector undertakings is being im-
proved.

The main thrust of the Government policy
continues to be to increase the production of
essential commodities, particularly the ones
which are in short supply. The Public Distri-
bution System is being streamlined and
expanded. Some of the essential commodities
are imported to supplement the domestic
supply. The export of essential commodities
is banned/regulated. Action is being taken
by State Governments against blackmarketcers
and profiteers under the Essential Commo-
dities Act, 1955 and the Prevention of Black-
marketing and Maintenance of Supplies of
Essential Commodities Act, 1980.

In order to reduce the mounting subsidy,
the issue prices of rice and wheat have been
revised so that the amount thereby saved
could be used for strengthening the Plan
efforts and provide further thrust in imple-
menting the anti-poverty programmes includ-
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ing supply of cheaper foodgrains for tribal

areas, rural works and for women and
children under welfare programmes.
SHRI GADADHAR SAHA: Mr.

Speaker, Sir, in view of the fact that there is
serious discontent and sensational reaction
of different sections of the people, both urban
and rural, to the abnormal, unprecedented,
totally unjustified administered increase in
prices of so many essential commodities of
mass consumption-and imposition ef addi-
tional burden on them, and curtailment in
food and fertilizer subsidy which will adver-
sely affect the production, an expression of
sensational reaction in the form of peaceful
protests, strikes and bandhs, will the Minister
take immediate steps to reduce/withdraw the
price rise decision, check danger of inflation
and finally lessen the burden of the common
people and the States due to additional
expense, and also tell us the reasons as to
why the prices of so many commodities have
been raised on the eve of the Budget Session
bypassing the Parliament ?

SHRI SOMNATH CHATTERIEE : You
say that it is a mistake and sit down.

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : Mistake seems
to be in your mind, Mr. Somnath...(Infer-
ruptions). Please allow me to answer also.
As regards the question of rise in prices, I
must say that no government raises the prices
with happiness, particularly this Government.
I would like to say this. In fact.. ({nterrup-
tions). That agitation you haue indulged in
outside but please do not indulge in inside
also,..{(Interruptions).

PROF. MADHU DANDAVATE : That
will be at 12 o’clock.

SHRI P. SHIV SHANKER : Thatis a
different issue. Now the point is that the
administered prices had to be raised for two
main reasons; one is to mobilise the resources
for a thrust in the plan activity and secondly,
to give a thrust to the anti-poverty pro<
gramme.

(Interruptions)

MR. SPEAKER : Order, order,
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SHRI P. SHIV SHANKER : The way
my friends are getting agitated inside and
outside the House.

+

SHRI BASUDEB ACHARIA : Why not ?
We are agitated.

SHRI P. SHIV SHANKER : I am only
saying this. They do not have patience to
listen to the complete sentence. I would repeat
this; will you please listen ? The way our
friends are agitated inside and outside the
House shows, the only persons who seem to
be happy with the price rise are my friends
sitting on the opposite side.

SHRI BASUDEB ACHARIA: Very
objectiopable, Sir. It is a serious matter.
How are we happy about the price rise ?
What are you talking ?...(Interruptions)

MR. SPEAKER : Order, order.

SHRI P. SHIV SHANKER : When you
try to hit me you should be prepared to
receive it back ! Now, Sir, the other part of
it is this. It is the considered opinion of the
Government that the reduction of the prices
would only be...(Interruption). 1 am not
prepared to yield. Let me speak.

PROF. MADHU DANDAVATE :
defamatory remarks against the Members,

No

SHRI SAIFUDDIN CHOWDHARY :
Every increase in price is because of the
pressure of the monopoly houses, not
Members of Parliament.

SHRI P. SHIV SHANKER : If even the
wit is taken as defamatory remark, I am only
sorry; the Professor indulges in so many
remarks which are nothing but defamatory.

PROF. MADHU DANDAYATE :
all a part of it.

It is

SHRI P. SHIV SHANKER : That is
precisely what I am saying. The point is this.
Any reduction in prices will have to be done
only at the cost of giving thrust to the Plan
and also giving thrust to the anti-poverty
programmes. (Interruptions)

PHALGUNA 2, 1907 (SAKA)
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SHRI BASUDEB ACHARIA : He has
not replied.

SHRI P. SHIV SHANKER : 1 have
replied. If you did not care to listen what
can I do ? I have given a pertinent reply. If
you have not followed, what can I do ?

MR. SPEAKER : No tempers, please.

SHRI GADADHAR SAHA : He has
avoided answering the second part of my
question. I asked why this was done on the
eve of the budget session, bypassing the
Parliament. They must directly answer this
question. (Interruptions)

MR. SPEAKER : Order, order. Don’t
interrupt all the time. Don’t have a running
commentary.

SHRI P. SHIV SHANKER : The ques-
tion that has been asked has a slightly politi-
cal tinge. (Interruption). 1 am sorry if you
do not want to listen. When I am replying
you must listen; you should give me a full
hearing; then you bave a right to put your
supplementary question.

(Interruptions)

MR. SPEAKER : What are you doing ?
If you don’t want the question answered, it
is all right. But you have to listen to the
reply. How can you behave like this? You
are sitting and talking all the time which is
unparliamentary.

SHRI P. SHIV SHANKER : Sir, in my
submission there is no impropriety or other-
wise involved in taking an administrative
decision before the commencement of Parlia-
ment Session.

SHRI1 BASUDEB ACHARIA : Why?

SHRI P. SHIV SHANKER :° If it is
‘why’, then show me the law where it is made
necessary that it mnst be only in the Parlia-
ment. I am saying that there is no impro-
priety involved.

(Interruptions)

SHRI AMAR ROYPRADHAN:
is a convention,

Ther
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SHRI P. SHIV SHANKER : No, no.
There is no convention of that type. (Inter-
ruptions). 1 am sorry there is no convention.
If it is a question of authority, there is no
convention at all. There is no such conven-

tion.
(Interruptions)

MR. SPEAKER : I have always done it,
you see.

SHRI INDRAJIT GUPTA : It is all
desirable that the conventions are recorded.

(Interruptions)

MR. SPEAKER : It is a question-answer
session. He is answering that.

(Interruptions)

MR. SPEAKER : My observations are
there always on record.

SHRI INDRAJIT GUPTA : But he d?es
not know it apparently. You better remind
him.

MR. SPEAKER : It is a question-answer
session and he will answer that.

(Interruptions)

SHRI INDRAJIT GUPTA : The Hon.
Speaker’s observations are there and this is a
question of ...(Interrnptions). He has puf it
from the Chair, you may not know about it.

SHRI P. SHIV SHANKER : Ol?servation
is something different from impropriety.

(Interruptions)

SHRI INDRAJIT GUPTA : Observation
is his, impropriety is yours.

SHRI P. SHIV SHANKER : Absolutely
not.

SHRI GADADHAR SAHA : My second
Supplementary is whether...

MR. SPEAKER : You have put two
questions already.

(Interruptions)

FEBRUARY 21, 1986
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SHRI GADADHAR SAHA :
left.

Second is

SHRI BASUDEB ACHARIA : It is his
second Supplementary.

SHRI GADADHAR SAHA : My second
Supplementary is whether it is a fact that the
Administrative Reforms Commission set up
by Central Government in 1969 made certain
specific recommendations on questions of
Centre's responsibility to meet the additional
burden for additional expenses from State
Governments as a result of Central Govern-
ment’s wrong economic policy and price
revision decision. If so, what is Government’s
reaction and whether the Government did not
act in the light of this recommendation ?

(Interruptions)

SHRI P. SHIV SHANKER : The point
is, the recommendations of the Administra-
tive Reforms Commission in 1968 do refer
that in appropriate cases the Central Govern-
ment should come to the rescue of the State
Governments. In fact the Central Govern-
ment had always been coming to the rescue
of the State Governments.

SHRI BHATTAM SRIRAMAMURTY :
Sir, the question is not answered properly or
fully. The question is like this : ‘Whether it
is a fact that the prices of essential commo-
dities have been raised.” So, let him come
forward with a specific reply saying ‘yes’ or
‘No’; if so, to what extent. He has not ans-
wered that question. We only mentions...

MR. SPEAKER : He never denied that
the prices have increased.

SHRI BHATTAM SRIRAMAMURTY :
That is all right, but he should give details
in respect of those items, coal, rice, wheat,
kerosene etc. in respect of which what is the
extent of rise in prices.

MR. SPEAKER : That has come already
in the papers.

(Interruptions)

MR. SPEAKER : You ask some specific
question. Why are you asking statistical
details 7 They are already there.
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SHR] BHATTAM SRIRAMAMURTY :
His reply is not complete, Sir. Another aspect
is here—‘whether it is also a fact that it will
affect the rural and urban poor, their income,
agriculture, transport costs, etc.” What is his
reply about this ? And he has not come for-
ward or has the face to give a reply to the
question that is put. So, I demand a reply
for this. Let him give the answer,

MR. SPEAKER : He has done jt already.
Mr. Minister, if you have got anything more
to add to that, I do not find.

SHRI P. SHIV SHANKER : Actually
the position is that my learned friend has not
read the first part of it, which my colleague

has already read. The answer to (a) is ‘Yes,
Sir.’

SHRI BHATTAM SRIRAMAMURTY :
To what extent ? That should be replied.

SHRI P. SHIV SHANKER : Sir, I am

sorry, the answer is to the question that is
posed.

SHRI BHATTAM SRIRAMAMURTY :
To what extent in respect of each essential
commodity which is mentioned here ?

SHRI P. SHIV SHANKER :
submitting that the answer is

I was

“(a) Yes, Sir.

(b) to (d) We have laid a statement
on the Table of the House.”

If you like, I will read the whole thing. That
will take care of the posers that have been
put in (b) to (do). I thought that it has been
laid on the Table of the House. That is why
I did not refer to it.

SHRI BHATTAM SRIRAMAMURTY :
This is a specific Supplementary. It is
important. He must give details.

MR. SPEAKER : These are statistics
which are already there in the newspaper.

SHRI BHATTAM SRIRAMAMURTY :
They are not there inzhis file. His file has not
shown the figures. If he gives the figures,
he is liable to reconsider them.

PHALGUNA 2, 1907 (SAKA)
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SHRI P. SHIV SHANKER : I can put
it on the Table of the House.

MR. SPEAKER : You put it on the
Table of the House, to show the details.

SHRI DINESH GOSWAMI : One of
the reasons given for raising the administered
price is to contain consumption and in the
last Budget speech of the Hon. Finance
Minister, he assured this House that the
Government will take all steps to curtail
consumption of petrol so far as the Govern-
ment and semi-Government bodies are
concerned.

May I know from the Hon. Minister
how much curtailment of consumption has
taken place during the last year so for as
petrol is concerned in case of Government
and semi-Government bodies ?

I would also like to know as to how the
Government reconciles its position that on the
one hand the Government talks of curtailment
of consumption or petrol but on the other
hand gives licences for expansion of motor
vehicles and scooters to the extent of 60%
and 30% during the last 1} years.

SHRI P. SHIV SHANKER The
question which has been posed is with
reference to how much consumption has
decreased in the last year on the basis of
the statement that has been given by the
Hon. Finance Minister. To that extent, we
will lay that information on the Table of
the House at a latter stage because it is not
readily available with me.

(Interruptions)

SHRI VAKKOM PURUSHOTHAMAN
In Kerala we have ration shops and fair price
shops in all villages but only a few items
are distributed through fair price shops.
Why not we organise fair price shops through
the State Government in the entire villages
and distribute all the essential commodities
through these shops ?

SHRI P. SHIV SHANKER .: 1 bring
to the notice of the House that the Prime
Minister has already issued the directions to
the Department concerned in this regard.
We are working out the details.
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-Raids on houses and offices of
bank officials
+
*3. SHRI INDRAJIT GUPTA :
SHRIMATI PATEL RAMABEN
RAMIIBHAI MAVANI :

Will the Minister of FINANCE pleased
to state :

(a) whether offices and house of 48 bank
executives were raided on 31 January, 1986
and currency, documents etc. were seized
from their places;

(b) if so, the details thereof;

(c) whether the documents seized have
been examined;

(d) if so, the nature of malpractices and
irregularities indulged in by these officers;

(¢) in how many cases charges have
been framed against these officers and F.I.
Rs. lodged;

(f) whether departmental actions have
been taken; and

(g) if s0, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to @)
A Statement is given below.

Statement

() and (b) C.B.I. has reported that it had
conducted searches on 31 January, 1986 in
the Office/Residential premises of bank
officials and private firms in connection
with the investigation of 54 cases registered
by various branches of the C.B.I. involving
52 present and former bank employees.
They have further reported that during the
course of the searches, the following
amounts of movable/immovable items were
unearthed :—

(i) Cash, bank balances,
FDRs, NSCs, Bearer
Bonds, etc.

Rs. 20,40,293/-
approx.
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Rs. 23,88,729/-
approx.

(ii) Movable assets like
jewellery, imported
VCRs, TVs, cars, costly
electrial gadgets, ctc.

(iii) Immovable assets like  Rs. 47,82,450/-
houses, plots in posh locality, approx.
land etc.

(c)and{d) CBI has reported that in course
of the searches, incrimination documents
pertaining to financial transactions concern-
ing grant of loans, investments in movable/
immovable property, etc. have been recovered
and are under scrutiny of the CBI.

(e) : According to CBI, 54 cases have
been registered and F.I. Rs. have been lodged
in the Courts.

(f) and (g). Arising out of the cases
registered by CBI, departmental action can be
taken by the Banks only after finalisation
of investigation by CBI and report
becomes available thereof to the Banks.

SHRI1 INDRAJT GUPTA : The statement
which has been laid on the Table has given
some very generalised information regarding
the total outcome of these operations which
have been carried out. Nothing specific is
mentioned there. My purpose in putting
this question was mainly to highlight the
facts and try to get some information as to
why so much inordinate delay is taking
place in concluding cases of this type and
in taking suitable action thereon because I
have got here with me information which
shows, for example,—1 do not want to name
anybody in particular here because it would
not be proper to do so—the Assistant
Manager of the Punjab and Sind Bank,
Chandigarh Branch, figures here since 1984
in a number of cases which have been raised
in the other House and has been a subject
matter of questions and answers there,
where some several lakhs. Rs. 30 lakhs or
more, were given as loans to some truck-
owners and later it was found that they were
all fictitious and that there were no such
truck-owners and the trucks did not exist
at all. Now, the gentleman about whom a
number of inquiries have been taking place
since 1984, every time it is said that some
appropriate or suitable action will be taken
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on receipt of the investigation reports. First
it was referred to the CBI. Then it was
referred to the Central Vigilance Commission
and then sometimes it was sent back to the
CBI again and till to-day so for as 1 know,
about this gentleman who is holding a high
position in the bank and against whom it
is alleged by the authorities that he has
been instrumental in sanctioning such large
sums of money to non-existent truck

operators and truck-owners, no action has.

been taken against him.

So I would like to know, because there
are so many other examples which I can
give also, what is the modus operandi with
which the government functions in such
cases were public money is being squandered
like this by some corrupt people, by,some
dishonest people who are working in high
positions in the banks and how long it takes
to conclude the investigation and who is
responsible thereafter for taking penal action
against these people ?

SHRI JANARDHANA POOJARY : The
Government and also the management of
the Bank are seized of the matter. Here
particularly the Hon. Member has made out
a point that there is a delay in investigation.
In the particular case, raids were conducted
on 31st January 1986 and to-day is 21st
February. Much delay is not caused. Volu-
minuous documents have been scized and
hence the CBI has to investigate and we
have to collect tangible evidence also.

So faras the particular case which has
been referred to by the Hon. Member is
concerned, we will definitely look into that
and action will be taken. Here, when the
CBI conducts a raid, tangible information
will be collected and also there should be a
prima facie evidence for taking some action
against these people.

So far as this case is concerned, I will
personally look into that and we will take
proper action. That assurance I give,

SHRI INDRAJIT GUPTA : The same
assurance is being given for the last 2}
years, but nothing has been done.
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In this connection I whould like to ask
the Minister whether he is aware of the fact
that the highest authorities of that particular
bank— not a Branch Manager—the highest
authorities have also admitted—I quote from
one of their reports :

“Piecemeal investigations by the
CBI have resulted in officers at junior
level getting punished whereas it is
possible that where such a large
number of similar irregularities were
committed in different regions, officers
of the Bank at a much higher level
may have had a role in these
advances.”

So in many cases the higher officers are
escaping and the buck is being passed on to
very junior officers.

I would like to know from him whether
he is also aware of such a case. It is now
widely reported in the Press—serious allega-
tions against the Manager of the Punjab
National Bank, Daryaganj Branch where a
huge foreign exchange racket took place in
collusion with one of the non-official
Directors of that Bank—1 do not want to
name those gentlemen here— as a result of
which some lakhs of rupees a worth of
foreign exchange was passed over the counter
to the people who came claiming that they
wanted to travel to various Gulf countries
and so on abroad, and that money was
handed over in foreign exchange in cash to
them and not used by them, they never went
abroad anywhere, and the money passed on
to somebodyelse and now it is claimed that
a huge amount of foreign exchange in dollars
particularly was swindled in this way from
the Bank. One on non-official Director is
involved and also a Manager of that Bank is
involved. In such cases what are you doing ?
What kind of summary investigation and
action you have taken—1 would like to
know. Public money cannot be squandered
like this.

SHRI JANARDHANA POOJARY : In
this banking sector 724,000 people are work-
ing. We have already taken action against
some officers. You know on 31st January
1986 the houses and premises of 52 people
have been raided by the CBI. So action is
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being taken. When specific instances like the
one the Hon. Member mentioned are brought
to our notice. Here also he has referred to
an earlier case, about a CBI matter. We
have referred the cases from the Banking
Division to the CBI, as I stated earlier. The
CBI once again, in turn, referred and we are
going to look into that. That, 1 have stated.
So far as this matter is concerned, if you are
in a position to supply us information, we
will be glad...

SHRI INDRAIJIT GUPTA : You do

not know about it; You are not aware of this
case ?

SHRI JANARDHANA POOIJARY :
Any further information. If more evidence
comes, it will be helpful for the Government
to take action. We do not want to shut out
any evidence. On the contrary we are
welcoming any information, any suggestion,
and stern action will be taken by the Govern-
ment.

SHRI EDUARDO FALEIRO : I must
appreciate the extremely good work that the
Finance Ministry is doing for cleansing, for
rooting out corruption in the Department.
In the case of corruption, there are always
two sides: one, the person who gives; and
the other, the person who takes. What action
is being taken against those who take has
been mentioned. But what action is Govern-
ment taking or contemplating to take against
those private parties like those fictitious
truck-owners who have been benefiting from
this and gaining large amounts of money.
Secondly, I would like to koow in what
manner the Government is implementing
section 19(1) of the service regulations under
which Government can compulsorily retire
officials of doubtful integrity who bhave
attained thé age of 55 or who have put in
30 years of service. I want the Hon. Minister
to reply to these two points.

SHRI JANARDHANA POOJARY : Out
of these 52 cases, about 30 private parties
are also involved. The investigations are on;
the CBI is investigating into these matter,
also, and stern action will be taken as
suggested by the Hon. Member.

So far as section 19 is concerned, we
have reviewed the cases of 1,300 and odd
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people and out of those, we have retired
about 77 officers of the public sector banks.
Here also where corrupt elements are there,
where people are known for their corrupt
activities, their cases will be reviewed when
they reach the age of 50 and 55 and when
they completc 30 years of service.

[Translation)

SHRI GIRDHARI LAL VYAS : Mr.
Speaker, Sir, the Hon. Minister is, perhaps,
aware that frauds involving about Rs, 2,000
crores have been committed in the banks. In
all such cases of frauds, your bank officials
either swindled the money themselves or gave
loans to others in an improper manner. They
also gave loans from our banks in foreign
countries by committing grave irregularities.
The reason for this, as far as I understand,
is that Parliament has no authority to over-
see the working of these banks. They have
embezzled money to the tune of thousands
of crores of rupees. Had Parliament
the authority to oversee their working,
some action would have been taken against
them. Government have been giving assu-
rances all along that action was being taken
against such persons and they have pre-
maturely retired 74 persons cut of over 1060
such cases.

Our Prime Minister, Shri Rajiv Gandhi,
is providing assistance in a number of ways
to lift the poor above the poverty line On
the one hand, these bank official are doing
this injustice to them by recovering Rs.
20,000 against a loan of Rs. 3,000 and are
auctioning their larnds and on the other hand
these bank officials are misapprcpriating
crores of 1upees and are giving loans of such
huge amounts without adopting a proper
procedure. Therefore, I want to know from
the Hon. Minister whether he would get all
cases of frauds investigated and see that all
the persons involved are punished in the
same way as 74 persons were removed from
service and 52 other cases were investi-
gated ?

{English)

SHRI JANARDHANA POOJARY : 1
share the concern of the Hon. Member. As
I stated earlier, the Government is deter-
mined to take action against the corrupt
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people. The Hon. Prime Minister, when he
took the charge, made it very clear that
there is no scope for corrupt peeple and they
will be weeded out. Not only that, there is
no scope for inefficient people. So, in the
light of these observations, 1 can say that we
have started moving in that direction.

As 1 stated earlier, we have taken action
and we have used even Rule 19. Under that
Rule we have taken action against 77 people
and they have been retired. Not only that,
on one day, i.e. on 3lst January 1986, we
have raided the houses and premises of 54
people. I definitely take the suggestion of
the Hon. Member. We are reviewing the
cases of other officials also who are corrupt
and particularly the persons who are dealing
with poor sections at the branch level. The
Government is determined to take action
against those people.

(Interruptions)

KUMARI MAMATA BANERIJEE : Sir,
I must congratulate our Banking Minister
because he is doing well for the upliftment
of the poor. But may I ask from the Hon.
Minister whether the Government is aware
that some bank officials who are directly
involved with some political parties are
supplying all confidential news to those
political parties 7 Sometime back Shri Indrajit
Gupta stated some news. I don't know
whether it is correct or not; but I think some
union people are supplying all the news of
the bank to the political parties to malaign
our Governoment. So, what is the Govern-
ment’s step regarding the persons who are
distributing all this news ?

SHRI JANARDHANA POOJARY : As
per the custom and statutory provisions, no
employee of the Government is expected to
disclose or divulge any informdtion relating
to individual constituent and if there is
evidence to show that any information is
divulged and it is a contravention, action will
be taken.

MR. SPEAKER : Question No. 5.

PROF. MADHU DANDAVATE :
Question Nos. 5 and 17 may be taken to-
gether.
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MR. SPEAKER : Do you agree to take
up together ?

PROF. MADHU DANDAVATE : The
subject is the same. You have to direct. It
is not left to the Minister; it is left to the
Speaker.

New Textile Policy and package deal
for nursing the sick mills.

*5. SHRI S. M. GURADDI : Will the
Minister of TEXTILES be pleased to state;

(a) whether under the new Textile
Policy, a package deal for nursing the sick
mills back to health, was to be offered to
the private textile mills.

(b) if so, the details thereof; and

(c) the number of sick mills and their
names under process under this scheme ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN): (a) to (c).
A statement is given below.

Statement

As per the Textile Policy statement of
June, 1985 the measures needed for the
revival of a sick unit have to be based on a
detailed and objective study of the causes
that led to sickness and identification of the
steps necessary to revive the sick unit. A
distinction shall have to be made between
units which are potentially viable and those
which are not. In thecase of potentially viable
units a rehabilitation package would .need to
be worked out. A nodal agency would be

designated to evolve and manage this
package. However, where a unit has no
expectation of beceming viable in a

reasonable period of time there may be no
alternative but to allow the unit to close
down.

The nodal agency, as envisaged in the
New Policy, has been set up through a
Government resolution on 9-1-1986 and is
expected to begin its work shortly.
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Assessment of New Textile policy
and nursing of sick mills,

*17. SHRI H. M. PATEL : Will the
Minister of TEXTILES be pleased to state :

(a) whether Government have made any
assessment of the new Textile Policy intro-
duced last year;

(b) whether the promise made by
Government to rehabilitate and nurse the
sick mills has been carried out;

(c) whether Government have appropri-
ate machinery to carry out the process; and

(d) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN): (a) Govern-
ment haverbeen reviewing from time to time
the implementation and impact of the Textile
Policy announced in June, 1985.

(b) to (d). A Nodal Agency as envisaged
in the Textile Policy has already been set
up to evolve and manage rehabilitation
packages to be prepared in respect of sick
mills that are found to be potentially viable.
A Monitering Cell has been created in the
Textile Commissioner’s Office to monitor
sickness in the textile industry.

SHRI S. M. GURADDI Sir, the
Minister has not replied to part (c) of my
question regarding the number of sick mills
and their names under process under this
scheme. Apyway the Textile Minister, Mr.
Singh, had categorically stated that in view
of the textile policy the Government has
identified three major areas which will
receive undivided attention, namely, sick
mills, modernisation and exports. It is not
clear what does the Government propose to
do in these areas ? I would like to know
whether you have given sufficient funds for
rehabilitation of the sick mills ?

SHRI KHURSHID ALAM KHAN : As
regards monitoring the sickness of the textile
industry, a maogiloring cell has been set up
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in the Textile Commissioner’s office which
will monitor the sickness. As and when the
sickness signs are indicated by any mill the
Nodal Agency which has been appointed for
preparing the packages for financial
rehabilitation of the viable units will go into
action and provide necessary financial
assistance.

SHRI S. M. GURADDI : Sir, the moni-
toring cell has been set up in the Textile
Commissioner’s office. I would like to know
whether that office has appropriate machinery
to carry out this exercise ? Is it not a fact
that the Textile Commissioner’s office is
located in Bombay whereas the Department
of Textiles is in New Delhi ? Will this not
result in lack of coordination and hit the
sick industries ?

SHRI KHURSHID ALAM KHAN:
The Textile Commissioner in his office as
well as in his subordinate office has set-up
the machinery and he is responsible to
monitor this sickness. He is being equipped
with computerised information and this
information will be available for taking the
necessary action and referring such cases of
sickness to the Nodal Agency which has
been appointed under the Chairmanship of
the 1DBI.

SHRI H. M. PATEL : Sir, the Hoa.
Minister has said in his statement that the
textile policy was announced in June, 1985
and all that they have done till today is to
appoint a Nodal Agency. There are so many
aspects that were proposed in the textile
policy and nothing whatever has been done.
1 have asked the question as to what actual
steps have been taken and all that he says
is that a Nodal Agency bhas been set up.
I would like to know how many sick mills
have been attually rehabilitated or have steps
begun to be taken in respect of how many
sick mills and how many sick mills you have
decided not to rehabilitate at all.

SHRI KHURSHID ALAM KHAN:
41 mills have been examined since the special
official group agency was appointed and the
remaining 12 mills were again given financial
assistance but they have not yet been
reopened.
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SHRI H. M. PATEL : The point really
is that the speed with which the policy is
being implemented can hardly do credit to
what the prime Minister has said, namely
that they are going to set an example in
regard to speed with which they are going
to implement the policy. Now, is the Hon.
Minister satisfied that the speed is what it
should be in regard to the rehabilitation ?
Not 10 or 12 mills, but several times that
number are still sick and nothing has been
done for rehabilitation.

SHRI KHURSHID ALAM KHAN:
78 mills were sick as on 31st Decemore 1985
and out of these 78 mills, 41 mills have
already been examined. The rest will now
be examined in due course. Besides, we are
also taking steps for modernisation of all
those mills which are likely to become sick
as a result of age old machinery.

SHRI B. K. GADHVI :
the Textile Commissioner is concerned, 1
think the Estimates Committee of the
Seventh Lok Sabha reported that the Office
was not functioning at all and on scrutiny,
it was found that there was syphoning of
funds and they were not monitoring the
complete working of the mills. The lack is
on the part of the Textile Commissioner and
this was very much highlighted. Now, the
same agency has been set up and in
Ahmedabad we know that the nationalisation
of certain mills was pronounced long time
back. So was the case in Bombay. But these
mills have not yet been rehabilitated and
some labourers wanted to retire. But these
mills have not yet been started and they are
all closed. The Prime Minister himself said
that these mills would be taken over. In this
connection, I would like to point out that
the progress is very slow and needs to be
speeded up. Therefore, I would like to know
whether any other functioning agency would
be set up to see that the rehabilitation is
done at the earliest.

Sir, so far as

SHRI KHURSHID ALAM KHAN:
The nodal agency is headed by the Chair-
man, Industrial Development Bank Chair-
man, Industrial Reconstruction Bank of
India, the Textile Commissioner and the
representatives of the State Goveroment.
1 think this is the agency which can Yook
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into the rehabilitation of these mills in a
very adequate manner.

PROF. N. G. RANGA : Have the
Government taken note of the handloom
weavers’ reaction in regard to the new textile
policy ? They have met in Uttar Pradesh,
Bihar, Tamil Nadu and in Andhra Pradesh
and they have all expressed their concern
that the powerlooms are encroaching on
their field of operation and that unemploy-
ment and under-employment which have
been prevailing till now have increased ever
since the new textile policy had been
inaugurated.

SHRI KHURSHID ALAM KHAN:
I am afraid, the unemployment has not
increased because we have allotted to them
more fabrics this year. Apart from the
reservation order under the Essential
Commodities Act which will be expiring on
31st March 1986, this year, a new reservation
order is being issued which will be more
comprehensive. Besides this, there was no
machinery for the implementation of the
reservation order. The enforcement machinery
is also being set up so that this machinery
will be in position and in action before 31st
March 1986.

Supply of low cost inputs
for agriculture

*6, SHRI K. RAMACHANDRA
REDDY : Will the Minister of FINANCE
be pleased to state :

(a) whether representatives of agricultare
farming interests represented to Government
during pre-budget discussion in February
1986, for supply of low cost inputs for
agriculture; and

(b) whether the Union Government con-
template to evolve a system for such supply
of low cost inputs ?

THE MINISTER OF FINANCE
(SHRI VISHWANATH PRATAP SINGH):
.(a) Yes, Sir.

(b) A Statement is given below,
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Statement

Government accords high priority to
increasing  agricultural production and
productivity. It has been, therefore, its
constant endeavour to provide as much
support as possible to ensure availability of
inputs for agriculture at reasonable prices.
Besides several inscitutional and organisat-
tional arrangements, 8 considerable financial
support such as subsidy in the case of
fertilizers is being provided for the purpose.
The suggestions made by the representatives
of the Farming Interests would be kept in
view in the strategy and the overall economic
policy for development.

SHRI K. RAMACHANDRA REDDY :
In answer to my question, the Hon. Minister
has said that a considerable financial support
such as subsidy in the case of fertilisers is
being provided for the purpose. ‘Subsidy is
being provided® means that it was provided
in the previous year also. Will the Hon.
Minister be able to say that by providing
subsidy, whether he is able to give fertiliser
to the agriculturists at a cheaper rate than
the rate of which it was given last year and
a year before last year and, if so, what is
the percentage of the cheaper rates ?

SHRI VISHWANATH PRATAP
SINGH : Sir, fertiliser is given on subsidised
rates. As compared to last year, there has
been a recent hike in the fertilizer prices, but
the hike only brings the prices back to the
1981 price level. Virtually for four and a
half years, there has been stability of prices
for the fertilizers, whereas the wholesale price
index has increased by 24 per cent during
this period. The prices for fertilizers have
remained the same during this period.

SHRI K. RAMACHANDRA REDDY :
You have stated in anwer to the question
that subsidy is being provided in the case of
fertilizers. The same subsidy was being given
during the previous years also. By giving
subsidy this year are you able to supply the
fertilizers to the farmer at the cheaper rate
than previous years ?

MR. SPEAKER : He wants a com-
parison between this year and the last year.

SHRI VISHWANATH PRATAP
SINGH : 1 bave given the prices for the
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fertilizers. Recently these bave been hiked
up, but this hike brings back the prices to
the 1981 level. Virtually for four and a half
years, the fertilizer prices have been kept the
same, whereas the wholesale price index has
gone up by 24 per cent. Now, the question
is whether by subsidy we are able to supply
the fertilizers at cheaper rates. Yes, had this
subsidy not been there, the prices would have
been higher. The amount of subsidy during
1981-82 was Rs. 375 crores and in 1985-86,
it has gone up to Rs. 2051 crores. This is
the amount of subsidy that we are giving.
Had this subsidy not been there, the fertilizer
prices would have been much higher.
Because of the subsidy, there is stabiliration
of prices for the fertilizers.

SHRI1 K. RAMACHANDRA REDDY :
Are you in a position to supply or contem-
plate to supply any other input for agricul-
ture at a cheaper rate so that the cost on
agriculture is reduced ?

SHRI VISHWANATH PRATAP
SINGH : We do supply seeds, pesticides at
subsidised rates; then there is subsidised
interest on credit facilities many fiscal
concessions have been given on excise duty
etc. on agricultural implements.

SHRI D.P. YADAVA : The agricul-
tural inputs do not mean only the fertilizer.
Will the Hon. Finance Mipister make a
study on the cost of production on whole-
sale basis of some of the agricultural
implements produced by tbe manufactyrers
and the prices on which these are being
supplied to the farmers ? 1 have found that
the 5 HP diesel pumping set is being
produced by the manufacturers at a price
of Rs. 2000 and it is being supplied to
the farmers at Rs. 6600. 1 would like to
know whether a comparative study would be
made by a combined team of the Ministry of
Agriculture and the Finance Ministry about
the cost of production and the cost at which
these implements are being supplied to the
farmers and a rational evolved.

SHRI VISHWANATH PRATAP SINGH :
We will make a study and inform the Hon.
Member.

[Translation)
SHRI RAMSWAROOP RAM : WMr.
Speaker, Sir, the entire economy of the
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country depends on agriculture. But, we see
that the prices of agricultural inputs,
whether they are seeds, pesticides or diesel,
are increasing day by day. Through you, 1

would like to know from the Hon. Minister...

[English)

MR. SPEAKER : The Question Hour is
over.

WRITTEN ANSWERS TO QUESTIONS

{English]

Compensation to fixed income group
for declining purchasing
power of rupee

*4. SHRI K. KUNJAMBU : Will the
Minister of FINANCE Ve pleased to state :

(a) the real value of rupee at present;
and

(b) the specific steps being taken to
compensate the fixed income group against
the fall in their purchasing power due to the
decline in the value of rupee ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) The
purchasing power of the rupee measured as
the reciprocal of the All India Consumer
Price Index for industrial workers (Base

1960=100) was 15.87 paise in December,
1985.

(b) The Government employees and the
employees in the Public Sector and local
bodies are paid dearness allowance so as to

compensate them for the rise in the cost of
living.

Report of fourth pay commission
and grant of interim relief

*7. SHRI RAJ KUMAR RAI:
SHR1 DHARAM PAL SINGH
MALIK :
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Will the Minister of
pleased to state :

FINANCE be

(a) Whether there is éreat resentment
among the employees as the Fourth Pay
Commission has not submitted its report so
far;

(b) if so, the time by which it is likely
to be submitted;

{c) the reasons for non—submission of
the report in time;

(d) whether Government propose to
grant interim relief to Central Government
employees keeping in view the rise in prices;

(e) if so, when; and
(f) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOIJARY) : (a) The Staff
Side of the National Council (Joint Con-
sultative Machinery) have been urging the
Government to request the Fourth Central
Pay Commission to expedite submission of
its report.

(b) No time limit for submission of
report by the Fourth Central Pay Commission
has been prescribed.

(c) Does not arise in view of answer to
part (b) above.

(d) to (f). Two instalments of Interim
Relief have already been sanctioned and
paid to Central Government employees and
hence Government do not propose to grant
any more Interim Relief.

{Translation}

Recommendations of Tripathi Committee
regarding imposition of addtional
excise duty in place
of sales tax

*8. SHR1 C. JANGA REDDY : Will
the Minister of FINANCE be_pleased to
state the views of each State and Union
Territory in regard to the abolition of Sales
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Tax with reference to the recommendations
made in the Tripathi Committee Report.

THE MINISTER OF FINANCE (SHRI
VISHWANATH PRATAP SINGH) : The
recommendations of the Tripathi Committee
on replacement of sales tax on vanaspati,
drugs and medicines, ' cement, paper and
paper board and petroleum products by
additional excise duty were considered by a
Conference of Chief Ministers held on 2.11.
1983. In that Conference Andhra Pradesh,
Jammu and Kashmir, Karnataka, Tamil
Nadu, Tripura and West Bengal were not in
8 position to accept the recommendations.
They expressed the view that the replacement
of sales tax by additional excise duty will
affect the powers of the States and erode
their revenues and resource position. The
other States did not oppose the scheme.
Many of them indjcated their acceptance of
the recommendations with or without reser-
vations

[English)]

Development of Khandagiri and
Udygairi Tourism Centres in
Orissa

*9. SHRIMATI JAYANTI PATNAIK :
Will the Minister of PARLIAMENTARY
AFFAIRS AND TOURISM be pleased to
state :

(a) whether Government have prepared
a Master Plan for the development of
Khandagiri and Udayagiri in Orissa in order
to increase the flow of tourists to those
places of tourist importance;

(b) if so, the financial implications of
the above programme;

(c) the estimated cost of implementing
the Master Plan and the amount of assis-
tance proposed to be borne by the Union
Government to implement the above pro-
gramme; and

(d) the steps taken in this regerd ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM
(SHRI H. K. L. BHAGAT) : (a) to (d).
The Goveroment have received no proposal
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to prepare a Master Plan for development
of Khandagiri and Udayagiri in Orissa. The
Department of Tourism has sanctioned an
amount of Rs. 8.10 lakhs to the State
Government for floodlighting of these caves.
However, there is a master plan for Ratna-
giri-Udayagiri-Lalitgiri (District Cuttack)
being prepared by the Town and Country
Planning Organisation for which the Depart-
ment has sanctioned an amount of Rs. 4.00
lakhs.

D. A. Instalments to Central Govern-
ment employees

*10. SHRI M ANVENDRA SINGH :
SHRI V. S. VIJAYARAGHAVAN :

Will the Minister of FINANCE be
pleased to state :

(a) the number of instalments of D. A.
that have become due to Central Government
Employees on account of recent increase in
prices of wheat, rice, petroleum products,
coal, etc., and

(b) when‘ Government propose to release
the instalments of D. A. to their employees ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b). Conse-
quent upon the increase of 8 points in the
average index level at the end of December,
1985 from 600 points to 608 points, one
more instalment of dearness allowance has
become due for consideration w. e. f., 1.1.
1986. The impact of recent increase in
prices of wheat, rice, petroleum products,
coal, fertilizers etc., will be known in April,
1986 when the consumer price index for the
month of February, 1986 will be available.

Payment of each instalment of Dearness
Allowance to Central Government employees
cost the exchequer approximately Rs. 70
crores per annum. Therefore, question of
payment of each instalment has to be con-
sidered carefully with regard to their impact
on the economic situation and the Budget-
The question of sanction for payment of
the D. A. instalment due from 1.1.1986 is
receiving the attention of tne Government. It is
however, not possible to indicate any time
limit for taking a decision in this regard.
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Fire in Siddharatha Continental
Hotel, New Delhi

*11. SHRISRIBALLAV PANIGRAHI :
SHRI ANANTA PRASAD SETHI :

Will the Minister of PARLIAMENTARY
AFFAIRS AND TOURISM be pleased to
state :

(a) whether a fire broke out in the 5-Star
Siddharatha Continental Hotel, New Delhi
on 23 January, 1986;

(b) if so, the causes of the fire;

(d) whether any inquiry has been con-
ducted; and

(e) if so, the outcome thereof ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND TOURISM (SHRI H. K. L.
BHAGAT) : (a) Yes, Sir.

(b), (d) and (e). The Delhi Administra-
tion has appointed a Commission of Enquiry
to enquire into the fire incident and its report
is awaited.

(¢) The number of persons killed and
injured is 37 and 38 respectively.

Financial grant to North Eastern
Council for development of
handloom industrics

*12. SHRI N. TOMBI SINGH : WwWili
the Minister of TEXTILES be pleased to
state :

(a) whether specific financial grant has
been extended to the North Eastern Council
for the development of handloom industries
in the North Eastern States with special
reference to the States of Manipur, Mizoram,
Nagaland, Tripura and Arunachal Pradesh
in the Seventh Five Year Plan; and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAM) : (a) No, Sir.
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(b) Does not arise.

Import Bill for Edible Oils

*13. SHRI M. SUBBA REDDY : Wiil
the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) the total import bill for edible oils
during 1984-85 and upto December, 1985;

(b) whether any programmes for increa-
sing the domestic production of edible oils
are contempleted; and

(¢) if so, the details thereof ?

THE MINISTER OF COMMERCE
FOOD AND CIVIL SUPPLIES (SHRI P.
SHIV SHANKER) : (a) The imports of edible
oils by State Trading Corporation of India
during the financial year 1984-85 and April
1985 to December, 1985 are as under :

Financial year Quantity Value
(in lakh Rs. in
tonnes) crores)

1984-85 15.85 1309.00

1985-86 (Prov.) 8.91 678.06

(April 85 to Dec. 85)
(b)Y Yes, Sir.

(c) A statement is given below.

Statement

The various measures taken by the
Government to increase the production of
oilseeds and oils are as follows :

1. Implementation of the National
Qilseeds Development  Project,
covering special project on ground-
nut, rapeseed/mustard, soyabean
and sunflower, besides intensive
development work on other oilseeds.
The programme, inter-alia, aims at
the development of non-traditionar
oilseeds, increase in areas undel
irrigated crops, particularly ground-
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nut in rabi/summer season, basic
inputs and free distribution of seed
cum-fertiliser mini-kits on a large

scale,
2. National Dairy Development
Board’s Oilseeds Project-under

which State level cooperative oil-
seeds growers federations have been
formed in seven States under the
project for restructuring of edible
oils and oilseeds production and
marketing through National Dairy
Development Board.

3. Better incentive to producer through
fixation of minimum support prices.

4. Intensification of research efforts
for increasing the productivity of
oilseeds.

5. Increase in area wunder non-tradi-
tional oilseed crop like soyabean
and sunflower and exploitation of
oilseeds of tree and forest origin,
rice bran etc.

6. Setting up of necessary processing
and infrastructural facilities to keep
pace with the production programme
of oilseeds.

Increase in prices of Coal, Foodgrains
etc. on the eve of Budget
session

*14. PROF. MADHU DANDAVATE :
DR. VIJAYA RAMA RAO:

Will the Minister
pleased to state :

of FINANCE be

(a) what is the estimate of revenues
expected to be mopped up as a result of
increase in prices of coal, foodgrains,
fertilizers, petroleum products and transport
charges prior to the presentation of the
General Budget for 1986-87; and

(b) what was the urgency in effecting
these hikes on the eve of the budget session ?

THE MINISTER OF FINANCE (SHRI
YVISHWANATH PRATAP SINGH) : (a)
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The revision in prices of petroleum products
is expected to yield additional resources of
Rs. 530 crores in a year. "Coal price revision
will help in reducing losses and will not
result in additional revenue for meeting the
increase in the cost of inputs. Prices of
fertilizers and the issue prices of rice and
wheat have been raised to contain the
mounting subsidy on these two items. In the
case of Delhi Transport Undertaking (D. T.
C.). the revision in fares would help partly
to cover working losses.

(b) The recent revisions in administered
prices were under the consideration of the
Government for sometime and its early
implementation was of importanoe as some
of the industries (like coal) were incurring
heavy losses.

Quota fixed for export of engineering
goods

*15. SHRI SAIFUDDIN CHOWDHARY:
Will the Minister of COMMERCE be pleased
to state :

(a) what is the quota fixed for the
export of engineering goods in the current
financial year;

(b) what would be the requirement of
steel to reach the target of export in this
sector;

(c) whether there are apy differences in
respect of the assessment of (a) and (b)
above between the office of the Iron and
Steel Controller and the Engineering Export
Promotion Council; and

(d) if so, what are the differences and
how Government propose to resolve them ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) (a) The
export target for Engineering goods for the
current year is Rs. 1750.00 crores.

(b) The requirement of steel and pig
iron for achieving the target is :

Steel
Pig iron

: 3,84,875 Tonnes.
: 2,48,100 Tonnes.
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(c) No, Sir.

(d) Supply of steel for export production
is being given high priority. Decision has
also been taken by Government to supply
various types of steel at international prices
for the export production.

Inter-State consignment Act

*16. SHRI HANNAN MOLLAH : Will
the Minister ¢f FINANCE be pleased to
state :

(a) whether Government have considered
about enacting an inter-State Consignment
law;

(b) if so, the decision of Government
in this regard; and

(¢) when a Bill to that effect
to be introduced in Parliament ?

is likely

THE MINISTER OF FINANCE (SHRI
VISHWANATH PRATAP SINGH) : (a) to
(c). A conference of Chief Ministers held on
28th May, 1984 recommended, by consensus,
different aspect of framung legislation for
taxing inter-State consignments of goods
consequent upon the Constitution (46the
Amendment) Act, 1982. As some of the
issues involved are required to be sorted out,

it has not yet been possible to take any
decision.

Recovery of tax arrears from
companies

*18. SHRIMATI GEETA MUKHERIJEE:
Will the Minister of FINANCE be pleased
to state :

{(a) whether it is a fact that Income Tax
amounting to rupees one crore and above
was outstanding against about 200 compa-
nies including some public sector companies
as on June 30, 1985;

(b) if so, the names of those companies
and the reasons for arrears; and

(c) the measures being
those companies for recovery ?

taken against
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THE MINISTER OF FINANCE
(SHRI VISHWANATH PRATAP SINGH) :
(a) and (b), Income-tax amounting to Rs.
one crore and above was outstanding against
119 companies, including some public sector
companies as on 30.6.1985. The demands
remained unpaid mainly because of pendancy
of appeals against disputed demands before
the appellate authorities, stay granted by
Income-tax Appellate Tribunals/Courts etc.
A list showing the names of the companies
against whom these demands were outstan-
ding is given in the attached statement.

(c) Appropriate steps, according to law,
are taken tS recover the tax arrears. These
steps include levy of interest under Section
220 of the Income-tax Act. 1961, imposition
of penalty as envisaged under section 221
of the Act, attachment and sale of movable/
immovable properties, action under Section
179 of the Act against directors of the
defaulting companies, etc. etc. Besides,
requests are made to the appellate author ities
for disposing of appeals in such cases not
priority basis.

Statement
Sl. No. Name of the Assessee
1 2

1. Nav Bharat Ferro Alloys Ltd.

2. Andhra Pradesh Road Transport
Corp.

A. P. Industrial Infrastructure Ltd.
. Gujarat Alkalies & Chem. Ltd.
Suessen Textile Bearing Ltd.

Bihar State Financial Corp.

Bihar State Forest Development
Corpn. Ltd.

Tata Engg. & Locomotive Co, Ltd.
. Tata Hydro Electric P. S. Co. Ltd.
10. The Tata Power Co. Ltd.

11. Madhav Lal & Co. Pvt. Ltd.

12. The Andhra Valley P. S. Co. Ltd.

13. Poona Electrical & Industrial Co.
L.td.

14. Indian Oil Corporation Ltd.

NP s

©
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1 2 1 2
52. Swan Mills Ltd.

15. T. V. Patel Pvt. Ltd. 53. Amortex Agencies (P) Ltd.
16. Mazagoon Dock Ltd. 54. W. D. Estates (P) Ltd.
17. The Hindustan Sugar Mills Ltd. 55. Oriental Bank of Commerce
18. 1. B. M. World Trade Corpn. 56. National Hydro Electric Power
19. American Express I. B. C. Corp.
20. Bank of Baroda 57. Allenberry & Co. P. Ltd.
21. Bank of America NTSA 58. B. C. Finance & Industries Ltd.
22. Swastik Household & Industrial 59. Bharat Steel Tubes

Products P. Ltd. 60. Ansal Properties & India (P) Ltd.
23, F. L. Smidh & Co. 61. Ganesh Flour Mills Co* Ltd.
24. New India Assurance Co. Ltd. 62. Basti Sugar Mills Co. Ltd.
25. The Indl. Credit & Investment Corpn. 63. Indian Aluminium Co. Ltd.

of India Ltd. 64. Capital Flour Mill (P) Ltd.
26. Linde A. G. 65. Delhi State Indl. Dev. Corpn.
27. Unde Gmbh 66. Indian Tourism Dev. Corp. Ltd.
28. Prakash Cotton Mills P. Ltd. 67 Modi Industries Ltd.
29. Siemens A. G. (W. G.) 68. Modi Rubber Ltd.
30. Larsen & Toubro Ltd. 69. Continental Const. P. Ltd.
31. State Bank of India 70. Escorts Ltd.
32. Saudi Arabian Airlines 71. Escorts Tractors Ltd.
33. Banque National De Paris 72. Har Parshad & Co.
34. A. C. Wickers Babcock Ltd. 73. Swadeshi Polytex Ltd.
35. Patel Impex Pvt. Ltd. 74. D. S. Construction (P) Ltd.
36. Maharastra Small Scale Industries 75. J. K. Synthetics Ltd.

Dev. Corpn.' Ltd. . 76 Dalmia Cement (Bharat) Ltd.
37. E;dM. Chemicals & Electronics Pvt. 77. Dalmia Dairy Inds. Ltd.
38. Kaoadua Const. Co. Pvt. Ltd. 78. Orissa Cement Ltd,
39. Bombay Dyeing & Mfg. Co. Ltd. 79. D. C. M. Ltd.
40. Acquarius Agencies (P) Ltd. 80. Jay Engg. Works Ltd.
41. Godfrey Phillips (India) Ltd. 81. Weston Electronics Ltd.
42. Hindustan Aluminium Corpn. Ltd. 82. Poly Steel (India) Ltd.
43. Indian Smelting & Refining Co Ltd. 83. National Textile Corp. (Gujarat) Ltd.
44. Nagpal Stainless Steel Ltd. 84. Indcon Marketing (P) Ltd.
45. Raymond Woolen Mills Ltd. 85. Kalindi Investment (P) Ltd.
46. Wallace Floor Mills € 0. Ltd. 86. Offisadar (P) Ltd.
47. Zuari Agro Chemcals Works Ltd. 87 Shahibag Entp. (P) Ltd.
48. Dharangadhra Chemicals Works Ltd. 88. Sara-bhai (P) Ltd.
49. Kamani Engg. Corpn. Ltd. Co. 89. Synbiotics Ltd.
50. Killick Nirlon Ltd. 90. Vallabh Glass Work Ltd.
51. Om Sadan Pvt. Ltd. 91. Ambalal Sarabhai Enterprises Ltd.
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1 2

92.
93.
94.
95.
96.
97.
98.
99.
100.
101.
102,
103.
104.
105.
106.
107.
108.

Elecon Engineering Co. Ltd.
Rajasthan Financial Corpn.

State Bank of Bikaner and Jaipur
Rajasthan Vanaspati Products Ltd.
M/s Canpore Sugar Works Ltd.
Bhoruka Steel Ltd.

Canara Bank

Indian Telephone Industries Ltd.
Corporation Bank

Syndicate Bank

Mysore Cements Ltd.

Mysore Wine Products 1.td.
Andhra Pradesh Paper Mills Ltd.
Pure Drinks (P) Ltd.

McDowell & Co. Ltd.

M. R, F. Ltd.

Tamil Nadu
Corpn. Ltd.

South India Viscose Ltd.
R. B. Shreeram Durgaprasad (P) Ltd.
Machinery Manufacturer Corp. Ltd.

Oberoi Hotels (P) Ltd.
Badhulipur Tea Co. Ltd.
National Insurance Co. Ltd.

Industrial Investment

109.
110.
111
112°
113.
114.
115.
116.
117.

118.
119.

Annapurna Credit Co.
Jiyajee Cotton Mills Ltd.
Kanoria Chemical and Industries Ltd.

Straw Products Ltd.
Tata Tea Ltd.

Clandestine export of Indian leather

*20. SHRI MURLIDHAR MANE :
Will the Minister of FINANCE be pleased
to state :

(a) whether growing clandestine export
of Indian leather has come to the notice of
Government; and

(b) if so, the steps taken by Government
to check such activity ?

THE MINISTER OF FINANCE (SHRI
VISHWANATH PRATAP SINGH) : (a)
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Reports received by the Government and the
trends of seizures made do not indicate
clandestine export of Indian leather on any
significant scale. However, a few cases of
clandestine export of semi-processed snake
skins/wild life skins and unprocessed goat
skins have been noticed.

(b) The drive against smuggling activities
in general has been intensified.

Export of chemical products

1. SHRI CHINTAMANI JENA :
SHRI MOHANBHAI PATEL :

Will the Minister of COMMERCE be
pleased to state :

(a) the details of chemical items which
are being expected;

(b) the value of the chemical products
exported during the years 1983-84, 1984-8S

and likely to be exported during the year
1985-86;

(c) whether it is a fact that there is a
great demand for Indian chemical products
in foreign countries; and

(@) if so, the steps being taken to boost
the export of chemical products during the
year 1986-87.

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES (SHRI
P. SHIV SHANKER) (a) Chemical are
being exported under six broad groups. The

major items of export under each group are
given below :

(i) Drugs and Pharmaceuticals :

-

Medicaments, Ayurvedic Medicines,

Medicinal Castor oil, Surgical
dressings, Papain, Sulpha Drugs,
Sodium Jodide, Sonalesol, Beta

Inon, Undecylenic Acid, Berbarine
Hydro-chloride, Smetine  salts,
Strychnine Salts.

(ii) Dyes and Dye Intermediates
Dyes,
Vat

Organic Pigments, Direct
Basic Dyes, Sulphur Dyes,
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Dyes, Azoic Dyes, Hydro--Chloric

Acid, Metanilic Acid, Anthra-
quinone, Flourescent brightening
agent.

Basic Inorganic and Organic Chemi-
cals including Agro-chemicals.

Rare Earth Chloride, Iron Chloride
Ferric, Sodium Sulphate, Bleaching
Powder, Aluminium  Sulphate,
Calcium Carbonate Sodium Tripoly
Phosphate, Red Phosphorous,
Sodium, Cyanide, Catalyst Chemi-
cals, Meta Amino Phenol,
Megnesium  Dioxide, Nicotine
Sulphate, Insecticides and Pesticides,
Aluminium Phosphide, Endosulphan
Technical

(i)

Cosmetics and Toiletries

Hair Oil, Hair shampoo, Toilet
Soap, Tooth Paste, Synthetic
Detergents, Hydrogenated Caster
Oil, Henna Leaves and Powder,
De-hydrated Caster Oil.

(iv)

(v) Agarbattis

Essential oils and Medicinal Herbs

Sandal Wood Oil, Lemongrass Oil,
Palma Rosa Oil, Davana Oil,
Psyllium seeds and bhusk, Senna
Leaves and Pods, Opium.

(vi)

(b) The estimated value of exports of
chemicals is given below :

(Value in Rs./crores)

Year FOB value of exports
1983-84 553.20
1984-85 619.16
1985-86 750.20 (Anticipated)

(These figures include exports of Naptha)

(c) and (d). Yes, Sir. An inter-ministerial
Standing Committee has been constituted in

order 10 further boost the export of chemical

products.
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Disparity between duty on filament
and fibre

2. SHRI NARESH CHANDRA
CHATURVEDI Will the Minister of
TEXTILES be pleased to state :

(a) whether the disparity between the
duty on filament and fibre is creating lot of
problems to synthetic spinners, and the fila-
ment manufacturers are being priced out
resulting in huge unsold stock;

(b) if so, the steps Government are going
to take in removing this anomaly;

(c) whether because of the price disparity,
the powerlooms in Surat and Bhiwandi are
finding it very difficult to sustain themselves
and every day hundreds of powerlooms are
being closed down rendering thousands of
poor weavers jobless; and

(d) whether Government propose to
reduce the duty on nylon filament, if so, when
and how much ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) and (b).
Duties on the filament and fibre were never
at par and the disparity has not resulted in
building up of huge unsold stocks of filament
yarn.

(¢c) No large scale closure of powerlooms
has taken place due to price disparity.

(d) The Government 1is keeping a
constant watch over the situation.

Withholding clearance of industrial
and economic projects on account
of arrears

3. SHRI BANWARI LAL BAIRWA :
SHRI NARESH CHANDRA
CHATURVEDI] :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the Govern-
ment have decided to withhold the industrial
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and economic projects applied for by some
of the industrial houses who are in arrears of
Government texes and other duties; and

{b) whether Government propose to start
clearing some of the economic projects like
issue of debenture and shares by such
Corporate bodies pending the disposal of the

-cases of non-payment of duties and taxes ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
Government take into account the overall
performance of companies including their tax
performance while considering proposals for
clearance. @ Approval of applications for
shares/debentures is given taking into consi-
deration the existing guidelines and various
other relevant factors.

Consultative Committee meeting for
nationalised banks for Eastern Region

4. SHRI PURNA CHANDRA MALIK :
SHRI MATILAL HANSDA :

Will the Minister
pleased to state :

of FINANCE be

(a) when the last meeting of the Consul-
tative Committee for nationalised banks for
the Eastern Region took place;

(b) the details of credit deployment and
deposit mobilisation—both in money and
percentage terms—of scheduled banks of the
region at that time;

(c) the performance of rural banks and
special schemes relating to the integrated
rural development scheme or educated un-
employed of the region at that time— both
in money and percentage terms; and

(d) when the next meeting of the Eastern
Region is likely to be held and the items
proposed to be discussed thereat ?

THE WMINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) The last
meeting of the Consultative Committee of
natiopalised banks for Eastern Regiop was
held at Calcutta on 4th November, 1985.
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(b) Available data relates to and

December, 1984 and is as under for the
Eastern Region :

(Rs. in orores)

(1) Deposits 11,175
(2) Advances 6,419
(3) C: D Ratio 54.5 percent

(c) Under the Scheme of self-employment
of the educated unemployed youth for the
region, the banks had sanctioned 45,520
applications against the target of 45,750. The
amount sanctioned for the year 1984-85 was
Rs. 88.97 crores.

Under the Integrated Rural Development
Programme (IRDP), the verious financing
institutions operating in the Region, had
assisted 10,90,895 families with a term credit
of Rs. 174.90 crores during the year, 1984-85.

(d) No date hac yet been fixed for the
next meeting for the Regional Consultative
Committee, Eastern Region nor has any
agenda been finalised for the same.

Excise Duty on Darjeeling Tea

5. SHRI ANANDA PATHAK : Wil
the Minister of FINANCE be pleased to
state :

(a) whether Government have received
any representation urging them not to disturb
the existing rate of Excise Duty on Darjeeling
tea in view of continuing sickness of tea
industry in Darjeeling; and

(b) if so, the reaction and the decision
of Government thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b). The
central excise duty on tea grown in Zone
111 (which includes Darjeeling tea) was fixed
by an exemption notification at the rate of
twenty paise per kilogram. This notification

was valid upto the 3ist December, 1983, A
representation dated the 19th December,
1985, was received by the Government sug-
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gesting that this concessional rate of duty
may be continued for a further period, till
Darjeeling Hill tea gardens fully recover
from the sickness. Government have exten-
ded the validity of the exemption notification
upto the 31st December, 1586.

Export of Handicrafts

6. DR. G.S. RAJHANS : Will the
Minister of TEXTILES be pleased to state :

(a) whether any effort has been made to
export the handicrafts of Mithila (North)
Bihar) in the last three years; and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI KHUR-
SHID ALAM KHAN) : (a) and (b). Yes,
Sir. Following measures to promote exports
of handicrafts of Mithila region specially
Madhubani Paintings were taken in the last
three years :

(i) Madhubani Paintings were exported
to Copenhagen for an exhibition
held in June 1983. After Copenhagen
the Paintings were exhibited in
Cuba in November, 1983 and in
Maxico and Trinidad, in 1984.

(ii) An exhibition of Masks and Pain-
tings was held at the retail outlet of
Handicrafts and Handloom Exports
Corporation of India Limited in
Paris in September 1985. This Exhi-
bition-cum-sale covered Worli and
Madhubani Paintings.

(iii) Handicrafts and Handloom Exports
Corporation undertook special pro-
jects to develop and export
Madhubzni Paintings, greeting cards
and Portfolios to U.S.A.

(iv) In the Aditi exhibition held in
Washington during Festival of India
large sized papier machie figures
were featured besides other papier
machie display items.

Black Money

7. SHRI JAGANNATH PATTNAIK :
Will the Minister of FINANCE be pleased
to state :
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(a) whether, it is a fact that despite the
liberal fiscal policies of the Government,
black money is not -easily coming out and
it is well known that businessmen and others
have undisclosed assets with them in the
form of cash, ornaments, undisclosed fixed
deposits and items of luxury goods;

(b) whether Government are aware that
black money finds its consumption in pur-
chasing land especially in those places where
its selling is not allowed except in certain
areas and under certain conditions; and

() if so, the steps Government have
taken to find out the solution of black money
which is not easily approachable ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (c). As a result
of liberal fiscal policies of the Government,
revenue collections have shown an upward
trend during the current financial year. The
liberalisation of summary assessment scheme
and reduction in the tax rates of direct taxes
is, however, only one limb of the policy.
The other limb is intensive scrutiny and
searches and seizures in the remaining cases
so as to leave no doubts in the minds of tax
payers that they cannot get away with any-
thing they declare in their returns of income.
Enforcement machinery is being strengthened
and the number of searches has substantially
increased. The Government is aware of the
use of unaccounted income in land transac-
tions. All possible measures to curb genera-
tion of black money, legislative, administra-
tive and institutional are being taken from
time to time,

Bank loans disbursed through loan
melas

8. SHRI AJIT KUMAR SAHA : will
the Minister of FINANCE be pleased to
state °

(a) the criteria for selecting individual
for bank loans disbursed through loans
melas;

(b) whether certification from State
Government authorities of the area is neces-
sary in such cases;
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(c) the ratio of recovery of such loans so
far; and

(d) whether the burden of non-recovery
of such loan rests with the disbursing
authorities or with the area concerned ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) There is no
separate criteria for selecting individuals for
bank loans disbursed in credit camps. The
banks have been advised to follow proper
procedure of identification, sanction and
appraisal while sanctioning of all loans, in-
cluding those disbursed in credit camps.

(b) The credit camps are organised by
the functionaries of the bank. Wherever there
is cooperation from the concerned State
Government the beneficiaries under poverty
alleviation programme and State sponsored
schemes also get adequate benefit from these
camps.

(c) and (d). No separate monitoring of
pumber of such functions, amount distributed
and recovered in respect of such loans is con-
sidered feasible or necessary. Thus ratio of
recovery of such loans is not being monito-
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recovery of loan are the same irrespective of
the fact whether the loans were disbursed in
a credit camp or otherwise.

lllegal dealing in Narcotic

9. SHRI SOMNATH RATH : Will the
Minister of FINANCE be pleased to state :

(a) the nature of cases of illegal dealings
in Narcotics in the country so far detected
on raids during the last:six months upto 31st
January, 1986;

(b) the cost of the goods seized;

(¢) the foreign countries from where the
narcotics ore imported to India; and

(d) the countries to which these are
meant to be exported through India ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) The details of
cases of seizure of drugs detected during t he
last six months upto 31st January, 1986 are

red separately. The consequences of non- furnished as under :

Name of Illegal imports Attempted exports Internal trafficking
drog No. of Qty. No. of Qty. No. of Qty.

cases seized cases seized cases seized
in kilograms

Opium 7 37.000 7 203.503 133 1172.749
Ganja 55 34966.000 6 91.950 36 2220.256
Charas 10 6018.600 16 4815.135 61 642.476
Heroin 11 790.228 17 37.641 41 65.681
Morphice —_ — 5 52.130 8 7.582
Cocaine — —_ —_ 0.200%* 1 4.200
Mandrax Tabs.
Tablets — 4 000* 6 134.800 1 1.600
Poppy — — — — 13 17218.000
husk
Dionine —_ —_ —_— — 1 0.500

(Note ; The fiigures are provisional, *indicates seizure with heroin)
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(b) No precise value of narcotic drugs
can be furnished as the illicit market price
varies widely depending upon the time and
place of scizure, purity of the drugs, local
demand and supply position, etc.

(c) and (d). India is increasingly being
used as a transit country for smuggling of
parcotic drugs from Near and Middle East
Regions and mainly destined for western
countries.

Cheating of consumers through
defective weights and measures

10. SHRI K. PRADHANI :
SHRI RAM PYARE PANIKA :

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether the Indian consumer, particu-
larly in the farflung rural and tribal areas,
is cheated to the tune of crores of rupees a
year through defective weights and measures
according to an official survey recently
made;

(b) if so, whether the consumer is also
faced with the problems of buying sub-stan-
dard and adulterated food stuffs; and

(c) if so, the steps Government propose
to take to protect the consumers’ interests ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A. K.
PANJA) : (a).and (b). No official survey
has been made recently in this regard.

(c) In order to curb short weights and
measures and to protect the interests of
consumers, the Central Government passed
Standards of weights and Measures Act, 1976
and promulgated Standards of weights and
Measures (Packaged Commodity) Rules,
1977. These Acts and Rules are enforced by
the State Governments and Union Territory
Administrations. In order to ensure unifor-
mity in the enforcement laws, the Central
Government has also enacted Standards of
Weights and Mecasures (Enforcement) Act,
1985 to be enforced by the States. Apart
from advising the State Governments and
Uaion Territory Administrations to vigorously
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enforce the provisions of Standards of
Weights and Measures Act and Rules, the
Central Government has taken steps to pro-
mote voluntary consumer movement in the
country. The Government gives financial
assistance for specific schemes on consumer
protection to voluntary consumer organisa-
tions. Brochures have also been issued on
adulteration and Packaged Commodity Rules
for education of consumers.

Garment Export

11. SHRI N. DENNIS : Will the Minis-
ter of TEXTILES be pleased to state the
names of the countries as well as the value
and quantity of garment export quota allot-
ted, category-wise during 1983-84 and
1984-85 ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI KHUR-
SHID ALAM KHAN) : As such details are
maintained calender year-wise the required
details for calender years 1983, 1984 and 1985
are furnished in the statement laid on the
table of the House.

[Placed in Library. See No. L. T. 2046/86]

Inter-Bank tra‘nsfers of officers in
nationalised Banks

12. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of FINANCE be
pleased to state :

{a) whether Government have taken any
decision on the demand of the Bank emp-
loyees for Inter-Bank transfers of the Officers
of nationalised banks so as to dilute the
dominance of wested interests caused by long
stays at particular choice stations, sometimes
for decades;

(b) if so, the nature of the decision taken
and the likely date from which it would be
implemented; and

(c) if not, the reasons for delay and the
likely date by which the decision would be
taken and implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (c). A panel
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of willing officers in Senior Management and
Top Executive Grade, is being prepared for
filling up vacancies in those banks which do
pot have adequate suitable officers from
within. The final decision in this regard
will, however, be taken in consultation with
the concerned Banking Service Recruitment
Boards.

Proposal to set up a common market
for South Asia

13. DR. B. L. SHAILESH :
SHRI UTTAM RATHOD :

Will the Minister of COMMERCE be
pleased to state :

(a) whether collective efforts are being
made to develop a common market for South
Asia;

(b) if so, the details thereof; and

{c) the broad outlines of the proposal
and the stage at which this stands at present ?

THE MINISTER OF COMMERCE AND
FOOD AND CIVIL SUPPLIES (SHRI P.
SHIY SHANKER) : (a) No, Sir.

(b) and (c). The questions do not arise.

Outflow of money from Maharashtra
and West Bengal to other States

14. SHRI MATILAL HANSDA : Will
the Minister of FINANCE be pleased to
state :

(a) the details of outflow of money from
Maharashtra and West Bengal to other areas
during the last three years-State-wise and
year-wise; and

{b) the details of inflow of money in
Uttar Pradesh, Delhi, Gujarat, and Madhya
Pradesh during the last three years-State-wise
and year-wise details ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) and (b). The
Hon’ble Member is presumably interested in
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the data regarding remittances by workers
from one State to another. As far as we are
aware, no such data is available.

Extravagant spending on Festivities

15. SHRI SANAT KUMAR MANDAL :
Will the Minister of FINANCE be pleased
to state :

(a) whether his attention has been drawn
to the news-item captioned *“New Year fete
may not be rosy’’ appearing in the ‘Indian
Express’, New Delhi of 1 January, 1986;

(b) if so, the facts of the case;

(¢) the outcome of the enquiries made
into the extravagant spending on such festi-
vities of ill-gotton wealth; and

(d> the preventive measures taken or
proposed to be taken particularly in the case
of Central Government officers accepting such
a hospitality ?

THE MINISTER OF STATE IN THE
MINISTRY OF [FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Yes, Sir.

(b) The Directorate of Revenue Intelli-
genge had not deputed any of its intelligence
officials for making any discreet enquiries
about the bookings made in posh city hotels
as reported in the news-item.

(¢) Does not arise.

(d) Appropriate agencies of the Govern-
ment remain vigilant to prevent/detect such
cases of violation of Conduct Rules.

Re-investment of funds by nationalised
Banks

16, SHRI ANIL BASU: Will the
Minister of FINANCE be pleased to state :

(a) the ratio of re-investment of funds
by nationalised banks in the area where such
funds originate-region-wise details thereof
for the last three years; and

(b) the ratio of funds investment by
nationalised banks in the area from where
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no funds originate, region-wise details thereof
for the last years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b). It is
presumed that the question relates to Credit :
Deposit Ratio of banks in the various Regions.
Region-wise Credit : Deposit Ratio as at the
end of December 1982, 1983 and 1984 of
Public Sector Banks is set out below :—
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Region Credit : Deposit Ratio (%)
1982 1983 1984
Northern Region 72.15 64.83 62.24
North-Eastern Region 39.42 39.84 45.90
Eastern Region 55.26 53.64 5254
Central Region 49.29 47.41 4842
Western Region 74.38 78.21 81.48
Southern Region 78.29 7791 83.14

Modernisation of sick mills for export
production

17. SHRI LAKSHMAN MALLICK:
Will the Minister of TEXTILES be pleased
to state :

(a) whether there is any proposal that
the textile mills under the National Textile
Corporation which are in heavy loss should
be modernised exclusively for export produc-
tion;

(b) whether Government have also made
efforts to improve the functioning of the
mills incurring losses; and

(c) if so, the extent to which there has
been satisfactory improvement in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI KHUR-
SHID ALAM KHAN) : (a) No such decision
has been taken.

(b) and (c). some of the important steps
taken/being taken, within the limited re-
sources, to improve the performance of the
mills under NTC are as under :
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(i) arrangements are being made for
timely procurement of cotton from
different available channels;

(i) working capital has been replenished
to make up for cash losses;

(iii) to overcome the power, shortage,
self-generating capacity, has been
provided;

(iv) selective modernisation programme
have been adopted for result-orien-

ted gains making best use of limited
resources;

(v) cost control methods have been
introduced for reduction in cost at
all levels;

(vi) efforts are being made for reducing
the pon-operational administrative
expenses;

(vii) worker’s participation/scheme in the
management is being encouraged to
achieve higher productivity: and

(viii) the performance of NTC is being
monitered closely to reduce costs,
improve efficiency and quality.

As a result of the steps taken, the average
net loss for April to November, 1985 has
come down by Rs. 4.62 crores per month in
the case of nationalised mills and by Rs. 0.3.
crores per month in the case of managec
units, as compared to the average losses
during the corresponding period of the pre-
vious year.

[Translation]

Takeover of sugar mills running
in losses

18. SHRI JAGANNATH PRASAD:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) the number of sugar mills in the
country which are running in loss and the
amount outstanding against them;

(b) the efforts being made by Govern-
ment to ensure that the aforesaid sugar mills
do not run in losses;
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(c) whether Government propose to take-
over those sugar mills which are running in
loss;

(d) if so, by what time; and
(e) if not, the reasons therefor ?

THE MINISTER OF COMMERCE AND
FOOD AND CIVIL SUPPLIES (SHRI P.
SHIV SHANKER) : (a) to (¢). The Govern-
ment do not maintain profit and loss accounts
in respect of sugar mills which are mainly in
private or cooperative sector. The sugar
policy is announced by Government of India
a from time to time. The profitability or
otherwise of a sugar factory depends on a
variety of factors which include cane avail-
ability, technical and managerial competence
of a sugar mill and certain other factors
which are not directly regulated by the sugar
policy. The ultimate responsibility to ensure
efficient running of a sugar mill lies solely
with the management.

(d) and (e). In view of above, do not
arise.
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[English]

Memorandum from All India Regional
Rural Bank Employees Association

(/16. SHRI R. P. DAS : Will the Minister
of FINANCE be pleased to state :

(a) whether Government have received a
memorandum from the All India Regional
Rural Bank Employees® Association contain-
ing their charter of demands;

(b) whether Government have considered
the charter of demands; and

(c) if so, the decision taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b). Yes, Sir.

(c) The main demands contained in the
Memoranda of Demands from Regional Rural
Bank Employees Associations received in the
recent past and action taken by Government/
NABARD on them are indicated in the
attached Statement. '

Statement

Sl1. No. Demand/Grievance

Action taken by Government/NABARD

1. “Equal pay for Equal Work’” and
Uniformity of pay scale and service
conditions with commercial banks.

Regional Rural Banks have been conceived
as low cost institutions having limited area
of operation and clientele. Section 17 of
the Regional Rural Bapnk Act provides
that the remunerations of the employees
of RRBs shall be such that will be deter-
mined by the Central Government and
while determining such remuneration the
Central Government shall have due regard
to the salary structure of the employees of
the State Government and the local autho-
rities at comparable level and status in the
notified area. In view of this remuneration
and Service conditions of the employees of
Regional Rural Banks cannot be equated
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2. Increase in subsistence allowance as
per Industrial Employment (Standing
Osrders) Amendment Act, 1972,

3. Interbank request transfers.

4. Formation of Rural Bank of India

5. Promotion policies in Regional Rural
Banks.

6. Housing loans.

with the employees of other commercial
banks.

The issue was examined by the Law
Department of NABARD which is of the
opinion that the Industrial Employment
(Standing Orders) Amendment Act, 1946
is not applicable to Regional Rural Bank
employees and hence no increase in subsis-
tence allowance can be considered.

Fach Regional Rural Bank is a separate
entity and mobility of staff amongst Regio-
nal Rural Banks is not considered advis-
able.

Creation of Rural Bank of India, as
demanded by the agitationists is not in
conformity with the basic concept of
Regional Rural Banks which have been
established as district level institutions for
effective dispensation of credit in rural
areas. The distinctive feature of RRB is
that they are local level units with staff
drawn from the local population to ensure

close identity with their clientele,

As per guidelines issued by NABARD
SO per cent of the vacancies have been
reserved for internal candidates in respect
of Field Supervisors and Branch Managers
by promotion. Direct recruitment of
remaining 50 per cent is considered neces-
sary in order to inject fresh talent to
RRBs.

Guidelines have been issued by NABARD
to Regional Rural Banks in January, 1985
under which RRBs can advance housing
loans to its employees at rates of interest
charged by State Government to its emp-
loyees.
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3.

7. Regularisation of Messengers.

8. Negotiation forum.

9. Withdrawal of Sponsor Bank staff.

10. Recruitment— Constitution of RRBs
Service Selection Board.

11. Uniform, L. T. C.

12. Relaxation of age, qualifications etc.

for in service employees In recruit-
ment to higher posts in some of other
Regional Rural Banks.

Considering the limited resources at the
disposal of Regional Rural Banks any
enhancement in the limit or reduction in
the rate of interest is not considered feasi-
ble for the present.

Goverament have already issued instruc-
tions to appoint regular messengers at
Head Office of the bank and some of its
major branches.

Recently, a forum under the Chairman-
ship of Regional Manager, NABARD has
been created at the State level to discuss
grievances of staff and their service condi-
tions and make suitable recommendations
to Government/NABARD.

It is in the interest of Regional Rural
Banks to have deputed staff from the
sponsor bank in the beginning. The depu-
ted staff can continue even after 5 years
with mutual agreement and can be with-
drawn in a phased manner as and when
Regional Rural Bank staff is sufficiently
trained.

Government of 1India have already
approved the proposal for recruitment of
Regional Rural Bank personnel through
existing Banking Service Recruitment
Boards.

NABARD has already made clear that
L. T. C. might be allowed by Regional
Rural Banks as per State Government
rules.

While relaxation in age can be considered
within the Regional Rural Bank, the
relaxation in qualifications may not be
desirable. As regards mobility of staff
from one Regional Rural Bank to another,
no ban is placed on an RRB employee,
seeking better prospects elsewhere including
another Regional Rural Bank.
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Performance of new schemes to Supply
Foodgrains at subsidised Prices to
Tribals

20. SHRI KAMLA PRASAD SINGH :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether Government are satisfied
with the performance of their new scheme to
supply foodgrains at subsidised prices to
tribals;

(b) if so, whether Government propose
to extend it to other distressed sections as
well; and

(c) the details regarding the quantity of
varieties of foodgrains being supplied to the
target groups ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A. K.
PANJA) : Yes, Sir; the working of the
scheme is generally reported to be satisfactory
in most of the States.

(b) Additional support is being provided
to the supplementary Nutrition Programme
for young children, pregnant women and
oursing mothers, and the coverage of the
Rural Employment Programmes expanded.

(¢) Both wheat and rice are being sup-
plied at specially subsidized prices in the
tribal areas covered by the new scheme As
on 31st January, 1986, a quantity of 72,518
tonnes of wheat and 54,126 tonnes of
rice had been issued by the Food
Corporation of India to the various States/
Union Territories for distribution under the
scheme.

Floctuations in foreign exchange
reserve

21. SYED SHAHABUDDIN : Will the
Minister of FINANCE be pleased to state :

(a) whether India’s foreign exchange
reserves have shown much fluctuations during
198S:

(b) the average level of foreign exchapge
reserves during the year and the maximum and
ainimum recorded during the period, with
dates there-of; and
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(c) the total commercial borrowings from
foreign markets as distinct from institutional
or inter-Governmental borrowing during the
current financial year ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) No, Sir.

(b) The average level of foreign exchange
reserves (excluding Gold and Special Drawing
Rights) as at the end of each month during
1985 was Rs. 6649.08 crores. The maximum
and minimum recorded during this period
were as follows :(—

Date (Rs. in crores)
1,2.85 5974.24
10.5.85 7247.06

(c) The approvals given for external
commercial borrowings during the current
financial year upto January, 1986 add upto
Rs. 1200 30 crores.

Deposits in Rural Banks

22. PROF. K. K. TEWARY : Will the
Minister of FINANCE be pleased to state :

(a) the amounts of deposits in rural
banks during the last two years, year-wise,
and the amount of deposits estimated during
the current financial year; and

(b) the steps being taken to increase
bank deposits from rural areas in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) The deposits
mobilised by the Regional Rural Banks as at
the end of June, 1984 and June, 1985 are
indicated below :

As at the Number of Amounnt of
end of RRBs deposits (Rs.
in lakhs
June, 1984 162 77434
June, 1985 183 105704



65 Written Answers

Taking into account the growth trend
over the last few years, NABARD has esti-
mated a rise of 25 per cent in deposits of
Regional Rural Banks in the year ending
June, 1986.

(b) With a view to mobilising rural
savings the RRBs have opend branches at a
number of unbanked centres. Further they
have been given the discretion of allowing an
additional interest of } per cent per annum on
Term Deposits of less than 3 years and
Savings Deposits.

Rural Branches/Offices of LIC

23. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of
FINANCE be pleased to state :

(a) the number of branches/offices Life
Insurance Corporation have in rural areas;

(b) the rate of growth in business during
the last three years; and

(c) which State has recorded maximum
business in 1984-85 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) The Life Insur-
ance Corporation has 797 branches in rural
areas.

(b) The rate of growth in business during
the last three years is as under : —

(Individual Assurances)
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Year Sum Assured Percentage of
(In crores of rupees) Growth
1982-83 3974.39 14.2
1983-84 4386.98 10.4
1984-85 5375.93 22.5

(c) The Maharashtra State has secured
maximum individual assurance business of
Rs. 795.13 crores sum assured during the
year 1984-85,
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Persons arrested and prosecuted for
customs offences

24. DR. CHINTA MOHAN : Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that 2659 persons
were arrested and 1983 prosecuted during
January to November, 1985 for customs
offences; and

(b) if so, the reasons for leaving 776
persons free after they were caught re-
handed ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) During the
period January-November, 1985, 2659 per-
sons (provisional) were arrested and 1890
persons were prosecuted.

(b)Y The number of persons prosecuted
during January to November, 1985 need not
necessarily be from the persons arrested
during the same period . There is always a
timelag between the arrest and prosecution.
Prosecution is sanctioned on merits by the
Collector of Customs in terms of section 137
of the Customs Act, 1962.

Persons detained under COFEPOSA

25. SHRI D. N. REDDY : Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that out of 937
detentions  ordered under COFEPOSA,
actually 741 persons were detained upto 20
December, 1985;

(b) if so, what is the position about the
remaining persons; and

(c) whether his Ministry propose to
have a new separate cell created for appre-
hending COFEPOSA cases ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) During the year
1985 (upto 20th December); 937 detention
orders were issued and 741 persons were
detained under the COFEPOSA Act, 1974.
The 741 persons detained include some of the
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persons detained in pursnance of detention
orders issued in earlier years also.

(b) The persons who could not be de-
tained in pursuance of detention orders issued
are, absconding. However, apart from the
concerned authorities keeping a look out,
appropriate action as warranted under the
provisions of COFEPOSA Act, 1974 is also
taken against the persons who are evading
detention.

(¢) No, Sir.

Subsidy for public distribution of
Foodgrains in Kerala

26. SHRI VAKKOM PURUSHOTHA-
MAN : Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to statc the
central subsidy for public distribution of
foodgrains in Kerala during 1985-86 ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A K.
PANIJA) : The Central subsidy to Kerala
during April-December, 1685, is as follows
(the figures for Jaunaury-March’86 not vyet
available) : —

Quantity Amount of
subsidy
Lakh/tonnes Rs./Crores
Wheat 1.646 11.17
Rice 10.723 82.18
Total 12.369 93.25
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Diversion of Plan funds for drought
relief measures by Government
of Karnataka

27. SHRI M. V. CHANDRASHEKARA
MURTHY :
SHRI B. V. DESAI :

Will the Minister of FINANCE be pleased
to state :

(a) whether Government of Karnataka
have decided to divert Rs. 78 crores from
the Plan funds to meet the drought relief
measures;
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(b) if so, whether concurrence of Union
Government has not been obtained by
Government of Karnataka in this regard;

(c) whether it is a fact that the Union
Government have not so far implemented
the recommendations of the Eighth Finance
Commission regarding 50 : 50 allocation of
resources in the event of drought in the
States; and

(@ if so, the steps Union Government
have taken to help Karnataka to meet the
drought conditions and the total amount of
funds so far alletted to Karnataka for
meeting the drought conditions.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Govern-
ment of Karnataka have informed that they
have diverted Plan funds to the extent of
Rs. 14 crores only for employment generation
and other immediate requirements for
drought relief.

(b} Plarning Ccemnussion have not yet
received ary piopesal from Goveinment of
Karnataka for diversion of Plan funds for
drought relief measures.

{¢) TLe Eighth Finance Commission have
recommmended that drought 1elief expenditure
in excess of the margin n.oney and upto
5 per cent of the approved annual Plup
outlay of the respecuve States should be
provided in the form of Advance Plan
assistance. Expenditure in excess of 5 per
cent of the outlay, if any, should be given
as 50 per cent loan and 50 per cent grant
and it is not adjusted against the States
entitlemert of Plan assistance. This 1ecom-
mendation has been accepted by the Union
Government and is being implemented.

{d) The Government of India on the
basis of the recommendations of the High
Level Committee on Relief based on the
Central Teams’ report have approved total
ceilings of expenditure of Rs. 55.03 crores
to the State for drought relief measures in
1985-86.

Withdrawal of voluntary price control
on vanaspati ghee

28. SHRI ANAND SINGH :
DR. T. KALPANA DEV]



69 Written Answers

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether Government have withdrawn
the voluntary price-control on vanaspati
ghee;

(b) if so, the reasons therefor;

(<) how the prices of vanaspati have
been fixed since the withdrawal of the price
control;

(d) how Government propose .0 keep a
watch over the price situation to ensure
adequate availability of vanaspati at reason-
able price;

(e) whethethr a code of conduct for the
new pattern of pricing and distribution of
vanaspati has been evolved by the Vanaspati
Manufacturers Association; and

(f) if not, the other mechanism that has
been evolved by Government protect the
consumers ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A. K.
PANIJA) : (a) Yes, Sir.

(b) For minimising controls and keeping
in view the satisfactory availability and
reasonable prices of vanaspati the voluntary
price agreement was withdrawn in January,
1986.

(¢) The prices of vanaspati are ruling
at reasonable levels determined by the
interaction of demand and supply in the
market.

(d) A watch is kept on market price of
vanaspati through offictals of the Directorate of
tVanaspa:i, Vegetable Ouls and Fats and with
ohe help of State Governments/Union Terri-
try Administrations. Remedial measures,
including effective supply management of
imported oils will be taken to ensure
adequate availability and reasonable prices
for consumers. _

(e) Not to our knowledge.

(f) As in (d) above.
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Raids on premises of Income Tax
Officers

29. DR. CHANDRA SHEKHAR
TRIPATHI : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that Government
have recovered huge amount of goods and
cash in the raids conducted on the premises
of Income Tax Officers in the past few
months;

(b) if so, the particulars of such officers
and the details of the goods recovered;

{c) whether Government have taken any
action against these officers so far;

(d) if so, the details thereof; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Yes, Sir.
Some goods and cash have been recovered
in the raids conducted on the permises
of some Income-tax officers since October,

1985.

(b) Raids have been conducted by the
CBI since October, 1985 on the premises of
9 Income-tax Officers. At this stage it would
not be appropriate to disclose the names of
these officers and the particulars of the
assets seized as such disclosure would hamper
the investigations.

(c¢) Yes, Sir.

(d) Four of these officers have been
placed under suspension and further investi-
gation by the CBI is continuing in all the

cases.

{e) In view of the above, question does
not arise.

(English]
Increase in revenue collections

30. DR. T. KALPANA DEVI: Wil
the Minister of FINANCE be pleased to
state :
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(a) whether there has been any increase
in revenue collections of the Union Govern-
ment during April-December, 1985;

(b) if so, the total collections from direct
and indirect taxes respectively and the
percentage of increase over the corresponding
period of 1984; and

(c) the estimates of total collections for
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1985-86 and the figures of budget targets and
the revised targets ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Yes, Sir.

(b) Total collections from direct and
indirect taxes and the percentage of increase

over the corresponding period of 1984 is as
follows :

Collection in crores of Rupees

April-Dec. April-Dec. Percentage
1985 1984 increase
(i) Direct Taxes 3392.70 2746 05 23.55
(i1) Indirect Taxes 15913.89 12956.26 22.83

(c) Budget Estimates of total collection
for Direct Taxes are Rs. 4942.50 crores and
for Indirect Taxes are Rs. 20392.64 crores
for 1985-86.

The revised estimates both for direct and
indirect taxes for 1985-86 are still to be
finalised.

Illegal import of wool-tops

31. PROF. RAMAKRISHNA MORE :
Will the Minister of COMMERCE be pleased
to state :

(a) whether Government are aware that
despite ban on the import of wool-tops
imposed in August, 1984, its illegal import
for domestic consumption is continuing;

(b) if so, the details thereof; and

(c) the modus operand: of the importers
involved in the illegal import of wool-tops
and the action taken by Government in the
matter ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) to (c).
According to a newspaper report, import of

wool tops has been made in the garb of wool
waste. Feats are being ascertained from the
Customs Authorities.

Legislation to control activities of
non-banking financial companies

32. KUMARI MAMATA BANERIJEE :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the existing
provisions in the law are inadequate to
control the activities of the non-banking
financial companies in the country; and

(b) if so, whether Government propose
to bring forward a comprehensive legislation
to control activities of non-banking financial
companies in the country and protect the
interests of small depositors ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOIJARY) : (a) and (b).
Non-Banking Financial Companies are
incorporated bodies registered under the
Companies Act, 1956. These Companies are
therefore, subjected to-and are required to
comply with the various provisions of the
Companies Act including filing the requisite
returns with the Registrar of Companies.
The deposit acceptance activity of these
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companies is also regulated as the same is
governed by the directions issued by the
Reserve Bank of India which seek to regulate
the deposit acceptance activity by imposing
certain restrictions on the quantum and
period of deposit, rate of interest/brokerage
payable on deposits, maintenance of liquid
assets in respect of certain deposits of finan-
cial companies etc.

There is no proposal at present under
consideration of the Government to enact a
comprehensive legislation to further control
the activities of the non-banking financial
companies.

Formulation of ‘Health Code System’
for loaps given by Financial
Institutions

33. SHR]I K. RAMAMURTHY : Will
the Minister of FINANCE be pleased to
state @

(a) the details of “Health Code System®’
for borrowers of scheduled commercial banks
that has been devised by the Reserve Bank
of India for the purpose of monitoring the
risky accounts;

(b) whether any such ‘Health Code
System’ has also been devised for loans
given by the public sector financial institu-
tions;

(c) if so, the details thereof; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1
JANARDHANA POOJARY) : (a) and (d).
In November, 1985, Reserve Bank of India
has advised all Scheduled Commercial Banks
(excluding Foreign Banks) to classify their
borrowal accounts as on 31.12.85 in to cight
different categories such as satisfactory; irre-
gular; sick, viable under nursing; sick, non-
viable/sticky; advances recalled; suit filed
accounts; decreed debts; and bad and
doubtful debts according to their respective
health. The Health Code System devised by
Reserve Bank of India is meant for classi-
fication of borrower accounts of banks under
various categories to facilitate comprehensive
and uniform credit monitoring. Financial
institutions also categorise their borrowing
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units into healthy and sick units needing
rehabilitation, suit filed accounts etc., though
they do not have code numbers as the
number of units in their portfolio is compa-
ratively small. The purpose of Health Code
System is being already met with under the
present system being followed by the Fina-
ncial Institutions.

Remittance of funds by resident
Indians held in foreign banks

34. SHRI AMAL DATTA : Will the
Minister of FINANCE be pleased to state :

(a) whether Government are examining
any scheme to permit resident Indians to
remit to India the funds held in foreign bank

as reported in the Times of India of 15
December, 1985;

(b) whether it is the estimate of Govern-
ment that the total assets held abroad by
resident Indians amount to Rs. 20,000 to
Rs. 25,000 crores, mostly in the form of
deposits in foreign banks;

(c) if not, the estimate of Government,
if any;

(d) wbether wunder such scheme, the
owners of such money will be let off without
any penalty or with only nominal penalty
for violation of FERA; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Under the
current Exchange Control Regulations,
persons resident in India are not permitted
to keep accounts outside India without the
prior approval of the Reserve Bank of
India. They are expected to remit to India
al] the funds held abroad. Suitable action
is taken against those who violate the above
mentioned Exchange Control provisions.

(b) and (c). No such estimate is available.

(d) and (e). Do not arise.

Rise in prices of wheat and rice in
fair price shops .

35. SHRI NARAYAN CHOUBEY :
SHRI R. M. BHOYE ;
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SHRI CHITTA MAHATA :

SHRI RAMASHRAY PRASAD
SINGH :

SHRI SATYAGOPAL MISRA :

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether it is a fact that prices of
wheat and rice have been enhanced in
Government ration shops and fair price
shops from Ist February, 1986 if so, by what
amount;

(b) whether Government are going to
enhance price of wheat and rice again from
1 April, 1986;

(c) whether Government have raised
issue price of wheat for public distribution
system from Rs. 172 a quintal to Rs. 190,
if so, from when;

(d) what were the prices of wheat and
rice per kg. in fair price shops in Delhi on
1 January, 1985 and what are they at present;
and

(¢) whether Government are gradually
going to cut down food subsidy ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A.K.
PANJA) : (a) to (c). The Contral issue price
of wheat has been revised from Rs. 172.00
to Rs. 190.00 per quintal with effect from
Ist February, 1986. With effect from the
same date, the central issue prices of rice for
the common, fine and superfine varieties
were raised by Rs. 14/- per quintal to Rs.
231/-, 243/- and 258/- per quintal, respec-
tively. The retail prices of these grains, for
sale through the fair price shops, are fixed
by the State Governments/Union Territory
Administrations after taking into account
incidental costs and State subsidies, if any.

The Central issue price of wheat for the
roller flour mills will be raised from Rs.
190.00 to Rs. 220.00 per quintal with effect
from 1st April, 1986.

(d) The retail prices of wheat and
rice sold through the fair price shops in
Delhi, as an 1.1.1985 and at present, are as
under :
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As on 1.1.1985 As from 1.2 1986

Wheat Rs. 1.78 per kg. Rs. 2.00 per kg.

Rice Rs. 2.41 per kg. Rs. 2.68 per kg.

(¢) Efforts are being made by the
Central Government to contain within reaso-
nable limits the amount of the food subsidy
which has been on the increase over the
years.

Revamping Public Distribution System

36. SHRI T. BASHEER : Will the
Minister of FOOD AND CIVIL SUPPILES
be pleased to state :

(a) whether there is any proposal under
Government’s consideration to revamp the
Public Distribution System in the country
during the Seventh Five Year Plan; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A. K.
PANJA) : (a) and (b). During the Seventh
Plan, special emphasis is being given to
increasing the number of fair price shops in
in the hitherto under-served and unserved
areas and on organising mobile fair price
shops in far fluog regions. Thus the main
thrust of expansion is in the rural areas so
that the public Distribution System becomes
supplementary to the poverty alleviation
programme, In this context, Central Govern-
ment bhas advised all the States/Union Ter-
ritories to open new fair price shops to
provide easy physical access to consumers;
supply of ration card to every family; make
adequate provision and improvement of
infrastructural facilities such as storage and
transportation; develop proper monitoring
system at State, district and block levels; set
up consumers advisory committees upto fair
price shop level; draw up schedule for trai-
ning of employees engaged in Public Distri-
bution System work; tightening of inspection
and enforcement measures, and for develop-
ing a system of_effective coordination among
various agencies ecngaged in the task of
public distribution system.

Trade deficit with EEC countries
38. SHRI SRIHARI RAO : Will the
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Minister of COMMERCE be pleased to
state :

. (a) the figures of imports and exports
between India and EEC countries and the
respective trade deficit during the last three
years;

(b) the proposed measures to reduce the
trade deficit; and

(c) the goods and commodities which
are exported from India to EEC countries
and the estimated value of their export
during 1985-86 7

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES :
(SHRI P. SHIV SHANKER) :
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(a) (Rs. crores)

Import Exports Deficit
1982-83  3244.91 1475.10 1769.81
1983-84 3801.01 1702.40 2098.61
1984-85 4070.91 1946.72 2124.19

(b) Continuing efforts are being made to
increase Indian exports to the EEC countries
through various trade promotion measures
such as exhibitions, trade fairs, exchange of
delegations/missions, conferences, informa-
tion exchanges and other marketing efforts.

(c) Indian exports to EEC largely consist
of textiles, tea, tobacco, spices, foodstuffs,
leather and leather products, precious and
semi-precious  stones, handicrafts and
engineering items. Indian exports to EEC
countries during 1985-86 (April-June) are
Rs. 387.14 crores.

Reported fraudulent export by
Bata India Limited

39. SHRI BANWARI LAL PUROHIT :
Will the Minister of FINANCE be pleased
to state :

(a) whether the Directorate of Revenue
Intelligence (DRI) officials have detected a
huge fraud by a leading multipational com-
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pany, M/s Bata India Limited, to the tune
of crores of rupees by way of fraudulent
exports;

(b) if so, the details of incriminating
documents, etc. seized during the raids;

(c) how M/s Bata India Limited were
cheating Government for the last several
years and mis-utilising the import-export
licence; and

(d) the action contemplated by Govern-
ment against the company ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1I
JANARDHANA POOJARY) : (a) and (b).
Reports received by the Government indicate
that on 3rd February, 1986, the officers of
the Directorate of Revenue Intelligence,
searched the premises of Bata Factories and
offices at Faridabad, Delhi, Bata Nagar
and Calcutta. As a result. incriminating
documents indicating company’s involvement
in the fraudulent practices to get higher
amount of drawback from the Government
were recovered and seized.

(¢) prelimininary scrutiny of the volum-
inous incriminating documents seized indi-
cates that the Company was claiming higher
amount of drawback based on their
consumption data in respect of their export
brands of rubber footwears.

(d) On completian of investigation,
appropriate action for the realisation of
excess drawback paid to the Company would
be taken apart from launching of penal
proceedings as warranted under law.

Price sitvation in 1985-86
vis-a-vis 1984-85

41. SHRI YASHWANTRAO GADAKH
PATIL : Will the Minister of FINANCE be
pleased to state :

(a) whether there bas been any improve-
ment or deterioration in the price situation
in 1985-86 (upto end of December, 1885) as
compared to 1984-85; and

(b) if so, the detaijls thereof ?
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THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
The Wholesale Price Index (1970-71—100)
registered an increase of 2.8 per cent in
1985-85 (upto 28th December, 1985) as
against 5.1 per cent in the corresponding
period of 1984-85. During 1985-86 prices of
tea, condiments and spices, coconut oil,
oilseeds, raw cotton, raw jute and oil cakes
declined while prices of rice, wheat, pulses,
fruits and vegetables moved up.

Hundred per cent export oriented units

42. SHRI SATYAGOPAL MISRA :
Will the Minister of COMMERCE be pleased
to state :

(a) the progress achieved in the hundred
per cent export oriented units set up in the
couutry;

(b) the total number of those units and
area of their activities;

(c) the capacity utilization achieved by
these units; and

(d) future potential of these export
oriented units in the overall export policy of
Government and details thereof ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) and (b).
According to returus submitted by the
approved 100% Export Oriented Units, 84
such units had gone into production and
exported goods worth Rs. 285,47 crores upto
31-12-1985. These units inter alia belong to
following broad production areas : —

Textile products, Readymade gar-
ments, Engineering goods, Electronics,
Chemicals, perfumes and Toiletries,
Granite Food and Agricultural pro-
ducts, Tobacco manufactures.

(c) and (d). The actual exports effected
by 100% Export Oriented Units have been
less than the export projections given
by these units at the time of getting appro-
vals. Assessment of export potential of all
the approved 100% export oriented units
will be possible when more units actually go
into production and export.
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Allotment of essential commodities to
States for distribution through
Fair Price Shops

43. SHRI K. V. SHANKARAGOWDA:
SHRI B. V. DESAI :

Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether Chief Minister of Karnataka
had during meeting with him in January,
1986 requested for increase in the allotment
of essential commodities to Karnataka for
distribution through fair price shops as the
State was in a grip of drought for the last
three years;

(b) what was the actual demand made
by the Chief Minister in regard to rice,
kerosene and edible oil;

(¢) what was actual quantity supplied
before and to what extent it- was increased
after the Chief Minister’s meeting;

(d) whether the Union Government have
agreed to further increase the quantity after
the Central team’s visit to the State; and

(e) to what extent he has agreed in view
of the drought conditions prevailing in the
State ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PLANNING (SHRI
A. K. PANJA): (a) Yes, Sir.

(b) and (c). The Chief Minister of
Karnataka had requested the Union Minister
of Food and Civil Supplies in January, 1986
for additional quantity of 5,000 tonnes of
rice, 2,000 KL per month of kerosene and
2,000 tonnes per month of edible oils. An
additional allocation of 1,000 tonnes of
kerosene was made to Karnataka for the
1986 raising the total
allocation for that month to 31365 tonnes.
In the case of rice and edible oils the
monthly allocation of 45000 tonnes and
2000 tonnes, respectively, made during the
month of December, 1985 was maintained in
January, 1986.

(d) and (¢). The Central team visited
Karpataka in connoection with the drought
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relief operations during the months of April
and August, 1985. The monthly allocation
of Karnataka was raised from 25,000 tonnes
in May 1985 to 30,000 tonnes in June,
1985, 32,000 tonnes each in July and August,
1985, 35,000 tonnes each in September and
October 1985 and 45,000 tonnes in November,
1985. The increased level of allocation of
45,000 tonnes has singe been maintained.

Apart from the above increases, special
additional allocations of 20,000 tonnes and
25,000 tonnes of rice were also made to
Karnataka in July and November, 1985,
respectively.

Decline in prices of cardamom

44. PROF. P. J. KURIEN : Will the
Minister of COMMERCE be pleased to
state :
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(a) whether the price of cardamom has
declined sharply;

(b) if so, the extent of decline in its
price;

(c) whether a request was made by the
cardamom growers as well as by Government
of Kerala that the floor price for cardamom
should be fixed;

(d) if so, whether the Government have
taken any step in this regard; and

(¢) if not, the reasons thereof ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHR1 P. SHIV SHANKER): (a) and
(b). The prices of Cardamom have declined
from the wunusually high levels which
prevailed in the last 2 to 3 years on account
of short supply, as a result of drought as can
be seen from the statement placed below :-

Price in Rs./kg. Qty. in Tonnes
80-81 81-82 82-83 83-84 84-85 85-86
Average 98.91 116.02 161.08 370.49 199.91 137.84
Auction (Aug-Jan)
Price.
Export 148.18 129.87 158.60 210.92 271.92 171.72
Unit (Apr-Jan)
Value
Realisation 14400 4100 2900 1600 3900 4500 (E)
Prodaction.
Exports 2345 2325 1032 258 2383 2400 (E)
(Apr-Jan)

*E —Estimated.

(c) to (). No request has been received
from the State Government although there
have been representations regarding fixing of
a floor price.

Among others, one important considera-
tion that makes fixation of floor price
unnecessary is the fact that we have succeded
in exporting bulk of our exportable surplus
this year,

Proposal to set up a Tribunal for
Customs and Excise valuation

45. SHRI M. RAGHUMA REDDY :
DR. G. S. RAJHANS :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is proposed to set up a
Tribunal for Customs and Excise valuation
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disputes to replace the existing jurisdiction of
the High Courts in this matter;

(b) the other measures being proposed
to ensure proper and prompt clearance of
goods out of the customs; and

(c) the salient features of the new GATT
customs valuation code and when it is
proposed to implement them ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (@) As
announced in the Long Term Fiscal Policy,
it is proposed to set up a Tribunal under
Article 323B of the Constitution, to deal
with all matters concerned with payment of
Customs and Excise Duties.

(b) The measures taken to ensure proper
and prompt clearance include advance exa-
mination of bulk cargo on board the vessel,
part clearance of goods upto 90% pending
chemical tests, selective examipation of cargo,
introduction of a procedure for secking
clarifications from importers on a query
memo and setting up of special co-ordination
group for monitoring the pace of clearance
of cargo. Measures have also been initiated
for computerisation of assessment and allied
areas of work in the Custom Houses.

(¢) ‘The Agreement on implementation
of Article VII of the GATT’ lays down the
methodology for determining the value of
imported goods for customs purposes. It
contains a number of Articles and protocol
containing special provisions for safeguarding
the interests of developing countries. It lays
down a series of rules in an hierarchical
order, the second to apply only if the first
is not applicable and so on. The emphasis
is on transaction value as the basis.

1t is proposed to implement this system
on valuation by next year.

[Translation]

Increase in prices of food articles
supplied by fajr price shops

47. SHRI NARSINH MAKWANA :
Willt the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :
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(a) the extent to which prices of each
of the food articles supplied by fair price
shops have been increased and the reasons
therefor;

(b) the quantity of edible oil supplied
by these shops and the price at which it is
supplied; and

(c) the rate of edible oil fixed in open
market and whether or not the oils available
at fixed rate ?7

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A. K.
PANJA) : (a) The extent to which Central
issue prices of food articles supplied by fair

price shops have been increased, is given
below :

(i) Wheat Rs. 00.18 per kg.
(ii) Rice Rs. 00.14 per kg.
(iii) Sugar Rs. 00.40 per kg.
(iv) Imported Rs. 1.00 per kg.
edible oils

In order to reduce the mounting subsidy,
the issue prices of rice and wheat have been
revised so that the amount thereby saved
could be used for strengtkening the plan
effort and for providing thrust in implemen-
ting the anti-poverty programme, includirg
supply of cheaper foodgrains in tribal arcas,
rural works and welfare programme for
women and children. In case of sugar, the
yeason was an increase in statutory minimum
price fixed to te paid to sugarcane growers
and certain escalation in admissible costs of
conversion. The price of edible oils was
increased to give support to indigenous oil/
oilseed prices as an incentive to faimers for
higher production of oilseed.

(b) The quantity of imported edible oil
allocated to States/Union Territories under
public distribution system from November,
1985 to January, 1986 is 1, 33, 015 metric
tonnes. Against this they have lifted
1,22, 329 MTs. The imported edible oils
are supplied to States/UTs. for PDS at
Rs. 9,000/- per MT in bulk and at
Rs. 10,500/- per MT in tins. Retail prices
are fixed by State Governments. The actual
distribution is the responsibility of State
Goveroments. The Governments through fair
price shops.
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(c) No control is exercised by the
Central Government in regard to open
market price of indigenous oils.

(English)

Facilities for Tourism in Gulmarg
(Kashmir)

48. PROF. SAIFUDDIN SOZ : Will the
Minister of PARLIAMENTARY AFFAIRS
AND TOURISM be pleased to state :

(a) whether Government are aware that
many domestic and international tourists
are attracted to visit Kashmir for winter
sports especially skiing at Gulmarg ;

(b) if so, whether it is a fact that proper
facilities are not available for tourists
coming for skiing etc.; and

(¢) if so, the steps proposed to b¢ taken
by the Union Government to provide more
facilities in Kashmir in general and Gulmarg
in particular to attract tourists in large
numbers ?

THE MINISTER OF PARLIAME-
NTARY AFFAIRS AND TOURISM
SHRI H. K. L. BHAGAT): (a) Yes, Sir.
b) and (c). The required facilities for
(skiiers are available at Gulmarg which we are
proposing to upgrade match the international
standards subject to availability of funds.
A Council for development under the
Chairmanship of the Minister comprising of
official of the concerned Ministeries, States
and other experts is being set up to go into
the question of promotion and development
of Himalayan Tourism including Gulmarg.
The Gulmarg Winter Sports Project (GWSP)
trains professional Ski Instructors and
under the guidance of Ski Instructors the
Jawahar Lal Nehru Institute of Skiing and
Mountaineering (JIS&M), provided facilities
of training and guidance to skiiers visiting
Gulmarg in winter. There is a chair-lift and
a ski lift at Gulmarg which is used as
lift-aid by the trainees and tourists for
skiing. 400 sets of ski equipment which
have now been imported, will be made
available on hire to the tourists and trainees.
During summer months, the Institute conduct
courses in water skiing in Srinagar and also
undertakes mountaineering, rock climbing,
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trekking, high altitude camping etc. India
Tourism Development Corporation (ITDC)
has undertaken the construction of JIS&M
building at a cost of Rs. 175.30 lakhs to
provide a permanent base for the Institute
and centrally heated ITDC hotel under the
Central sector.

The Department of Tourism has
sanctioned Rs. 47.93 lakhs for the develop-
ment of Bagh-i-Bahu at Jammu, Rs. 4.10
lakhs for purchase of Trekking equiment
by the State Government. Master Plan for
the development for Marthand, Avantipur
and Pandrethan have been prepared. Some
other proposals are also under examination.

Creation of buffer stock of cotton

49. SHRI SHARAD DIGHE : Wil

the Minister of TEXTILES be pleased to
state :

(a) whether India has been harvesting
a bumper cotton crop for the second
consecutive year;

(b) if so, whether as a result the prices
of cotton are declining; and

(c) if so, whether Government propose
to take measures like creation of buffer stock
of cotton as in the case of jute, to
substantially alter the situation ?

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN): (a) The
production of cotton in the country during the
last cotton season (1984-85) and the current
cotton season (1985-86) was estimated at
about 101.5 lakh bales and 94 lakh bales
respectively.

(b) The prices of cotton have witnessed
a downward trend during the current
season as compared to the price trend, which
prevailed during the last cotton season.

(c) In order to stabilise prices Govt.
of India have released so for 10.00 lakh
bales of long and extra-long staple cotton,
52000 bales of Bengal Deshi and 25000
bales of Yellow Pickings for export. Besides,
Govt. have also announced minimum
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support prices of cotton and the cotton
corporation of India has been authorised
to purchase cotton at the minimum support
prices whereever the market prices of kapas
tend to fall below the support price level,
except in Maharashtra where the cotton
Monopoly Procuremeat Scheme of the
State Government is in operation.

{Translation)

Trade deficit

NIRMALA KUMARI
SHAKTAWAT :
CHANDRA SHEKHAR
TRIPATHI :

50. PROF.

DR.

Will the Minister of COMMERCE be
pleased to state :

{(a) whether it is a fact that trade deficit
is likely to be more in the current financial
year which would result in the problem of
trade imbalance in the country;

(b) the steps Government propose to
take to increase export so as to stem
the crisis; and

(c) steps Government propose to take
to make the public sector enterprises
economically viable in view of the fact that
the position of India’s foreign exchange
reserves is not satisfactory and certain
countries want to give foreign aid with
strings which are not acceptable to Govern-
ment?

THE MINISTER OF COMMERCE
"AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) Itis very
difficult to precisely state the trade deficit with
which we will end the financial year 19,5-86.
However, according to rough estimates the
deficit this year is likely to be more than
last year.

(b) Increasing our e:ports, diversifying
our productive base, moderpising our
productive apparatus ar. some of the steps
taken by the Government. Modification and
periodic revision of our industrial and
fiscal policies are also the additional steps
taken from time to time.

FEBRUARY 21, 1986

Written Answers 88

(c) Strengthening professional manage-
ment, close monitoring of performance,
reorganisation of capital base, improvement
in marketing structure, modernisation and
technological upgradation are some of the
steps taken by the Government.

[ English)]
Sale and purchase of imported cars

51. SHRI MANIK REDDY : Will the
Minister of COMMERCE be pleased to
state :

(a) whether State Trading Corporation
bave taken over successfully sale and
purchase of imported cars and making huge
profits; and

(b) whether in view of the above, State
Trading Corporation propose to take up sale
and purchase of indigenous cars where
middlemen are making huge profits now?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) As per
directive of the Government STC is buying
imported cars from the foreign Diplomatic
Mission and the United Wations and its
Specialised Agencies. STC sells some cars at
a profit and some cars at a loss. However,
STC makes and overall profit.

(b) No, Sir.

[Translation)
Income tax receipts

52. SHRI HARISB RAWAT : Will the
Minister of FINANCE be pleased to state :

(a) The amount of revenue received as
income tax during the past six months and
whether this receipt is incommensurate with
the targets fixed in this regard;

(b) the reasons therefore; and

(c) the steps being taken in this
connection ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
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JANARDHANA POOJARY) : (a) The latest
figure of collection (provisional) of Income-
tax (including Corporation Tax) is available
upto 31st January, 1986. Upto January, 1986
the collections of the Income-tax (including
Corporation Tax) were Rs. 3626.83 crores as
against the Budget Estimates of Rs. 4816
crores. The collection upto January represents
about 75.30% of the Budget Estimates. The
collections cannot, therefore, be considered
to be incommensurate with the Budget
Estimates in this regard.

(b) and (c) Does not arise.

[English]
Increase in money supply

53. SHRI CHINTAMANI PANIGRAHI :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that money
supply in the country went up from Rs.
10.958 crores in March 1971 to Rs. 85,897
crores in March, 1984;

(b) if so, whether the Reserve Bank has
brought this to the notice of Government;

() whether the money supply has increa-
sed further during March, 1984, March,
1986; and

(d) if so, to what extent ?

THE MINISTER OF FINANCE (SHRI
VISHWANATH PRATAP SINGH): (@)
Money supply (M3) in the country increased
from Rs. 10,958 crores in March, 1971 to
Rs. 85,899 crores in March, 1984 data relate
to last Friday of March of respective years).

(b) The data on money supply are
compiled by the RBI and made available
to the Governmect, and also to the public.

(c) and (d). Money supply (M3) increased
further to Rs. 101,815 crores in March, 1985
(last Friday of March) and Rs. 116,487,
crores as on January 17, 1986.

Measures to check evasion of excise

duty

54. SHRI MAHENDRA SINGH : Will
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the Minister of FINANCE be pleased to
state :

(a) whether any assessment has lately
been made about the amount of excise duty
payments evaded in the country per year and
the latest arrears of excise duty payment;

(b) if so, whether any scheme for quick
recovery of excise duty dues and for dis-
closures of excise duties evaded has lately
been evolved; and

(c) the details thereof and the steps
taken in pursuance thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (@) The
amount of arrears of central excise duty
pending realisation as on the 31st December,
1985 is approximately Rs. 637 crores. Lotely,
no assessment has been made about the
amount of excise duty payments evaded per
year.

(b) and (¢). The realisation of arrears
of revenue is an on-going function and such
measures aimed at realising the arrears as
are considered necessary from time to time,
countinue to be taken. These measures
include steps to expedite the finalisation of
the cases of disputed demands, approaching
competent appellate authorities/courts where
recoveries had been stayed for vacating the
stays and enforcing the demands through
persuasive action in cases where the demands
are not stayed.

No scheme for disclosure of excise duties
evaded is being formulated.

Problems of Regional Rural Banks and
their employees

55. SHRI BASUDEB ACHARIA : Will
the Minister of FINANCE be pleased to
state :

(a) whether Government are aware of
the problems of the Regional Rural Banks
and of their employees;

(b) if so, the details thereof: and



o1 Written Answers

(c) the steps taken by Government to
solve the problems ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) to (c). The
various aspects of functioning of Reglonal
Rural Banks including their problems and
the problems of their employees are reviewed
by NABARD/Government. The various
aspects of functioning of Regional Rural
Banks is overseen by a Steering Committee
headed by Chairman of NABARD.

The main problems being faced by
Regional Rural Banks relate to industrial
relations, attainment of viability, recruitment
and manpower planning, development etc.

A number of steps have been taken by
Government to solve the problems faced by
RRBs and their employees. These include
setting up of separate state level forums
under the convenorship of NABARD to
discuss exclusively the problems and grievances
of Regional Rural Bank stafl. The recruit-
ment of staff in Regional Rural Banks has
also been entrusted to Banking Service
Recruitment Boards in order to streamline
the process. With a view to suggest suitable
changes in the structure planning and opera-
tional strategies of Regional Rural Benks,
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Government have set up a Working Group
under the Chairmanship of Additional
Secretary (Banking).

lncrease in prices of wheat, sugar and
rice in public distribution system

56. SHRI AMAR ROYPRADHAN:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether it is a fact that prices of
wheat, sugar and rice have been constantly

increasing in the public distribution system
in the past five vears; and

(b) if so, the details thereof and the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A. K.
PANJA) : (a) and \b). A statement giving
the Central issue prices of foodgrains and
retail issue prices of levy sugar during the
last five years is attached.

The Central issue prices of wheat and
rice for the public distribution system have
been revised from time to time consequent
upon increases in procurcment prices. The
increases in the retail levy sugar prices
became necessary as a result of increases in
the all-India average ex-factory prices fixed
by the Government from year (¢ year.

Statement

Statement showing the Central issue prices of rice and wheat and the retail issue

prices of sugar over the past 5 years

Effective from

Rice/Rs. per quintal

. e — e — e e, P e St

Common Fine Superfine
1 2 3 4
1.1.1981 165.00 177.00 192.00
1.10.1981 175.00 187.00 202.00
1.10.1982 188.00 200.00 215.00
16.1.1984 208.00 220.00 235.00
10.10.85 217.00 229.00 244 .00
1.2.86 231,00 243.00 258.00
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Wheat
1.4.1981 (i) 145.00 for public distribution.
(ii) 155.00 for roller flour mills.
1.8.1982 (i) 160.00 for public distribution.
(ii) 185.00 for roller flour mills.
15.4.1983 {i) 172.06 for public distribution.
(ii) 208.00 for roller flour mills.
10.8.84 (i) 172.00 for roller flour mills.
1.2.86 (i) 190.00 for public distribution.
and roller flour mills.
1.4 86 (1) 220.00 for roller flour milis.
Sugar/Rs. per Kg.
1.12.1980 3.50
15.11.81 3.65
1.12.82 3.75
1.2.84 4.00
1.4.85 4.40
1.12.85 4.82
[Translation) ment of sick units does not provide solution

Sick textiles mills

57. SHRI KALI PRASAD PANDEY :
Will the Minister of TEXTILES be
pleased to state :

(a) whether Goveroment propose to
take over the management of nearly 22 more
sick textile mills before the commencement
of the next financial year and if not, the
difficulty being faced in this regard;

(b) the financial position of 102 textile
mills taken over previously; and

{c) the names of mills out of them which
are earping profits and the names cf those
which are running into loss ?

THE MINISTER OF STATE OF THE
MINISTRY OF TFXTILES (SHRI
KHURSHID ALAM KHAN) : (a) No, Sir.
As per Textile Policy takeover by the Govern-

to the problems of sickness and the Govern-
ment would not, as a rule, intervene in such
cases

(bd> There are 103 pationalised textile
mills under NTC. Out of these 103 mills,
101 mills are in operation. During the current
financial year (April-November, 1985) these
101 mills incurrred gross losses amounting to
Rs. 24.83 crores.

(¢) A statement showirg the names of
mills which earned gross profits and mills
which incurred gross losses, during the
period April November, 1985 is attached.

Statement
Names of the mills which earned gross
profits during the period April to
Novermber, 1985
NTC (MP) Limited

1. New Bhopal Textile Mills, Bhopal.
2. Burhanpur Tapti Mills, Burhanpur.
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Bengal Nagpur Cotton Mills, Rajnand-
gaon.

Kalyanmal Mills, Indore.

NTC (SM) Limited

S.

O P N g

10.
11.
NTC
12.

13.

14,
NTC

15.

Barshi Textile Mills, Barshi.

Bharat Textile Mills, Bombay.
Digvijay Textile Mills, Bombay.
Aurangabad Textile Mills, Aurangabad

Chalisgaon Textile Mills, Chalisgaon.
Dhule Textile Mills, Dhule.

Nanded Textile Mills, Nanded.
(MN) Limited
Model Mills, Nagpur.

R.R.B.A. Spg. & Wvg. Mills, Hingan-
ghat.

Savatram Ramprasad Mills, Akola
(Gujarat) Limited
Himadri Textile Mills, Ahmedabad.

NTC (APKK & M) Limited

16.
17.
18.

19,
20.
21.

22,
23,

24.

Netha Spg. Mills, Elchiguda.
Tirupathi Cotton Mills, Renigunta.

Shri Yallamma Cotton, Woollen &
Silk Mills, Lavanagar.

Kerla Laxmi Mills, Trichur.
Vijaymohini Mills, Trivandrum.
Cannanore Spg. & Wvg. Mills, Mahe.
Adoni Cotton Mills, Adoni.

Allagappa (Cochin)
Allagappa.

Parvathi Mills, Quilon.

Textile Mills,

NTC (TN & P) Limited

25.
26.
27.
28.

29.
30.
31.
32,
33,

34,

Om Parasakthi Mills, Coimbatore.
Cambodia Mills, Coimbatore.
Krishnaveni Textile Mills, Coimbatore.

Sri Rangavilas Gns. Spg. Wvg. Mills,
Coimbatore.

Pankaja Mills, Coimbatore.
Pionear Spinners, Ramnad.
Balaramavarma Textiles, Tirunelveli.
Kaleeswarar Mills ‘B* Unit, Ramnad.

Coimbatore Murugan Mills, Coimba-
tore.

Somasundaram Mills, Coimbatore.
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Coimbatore Spg. Wvg. Mills, Coimba-
tore.

Sri Sarada Mills, Coimbatore.
Sri Bharati Mills, Pondicherry.

Names of the mills which incurred
gross losses during the period
April to November, 1985

NTC (DPR) Ltd.

1.

IR I N R I N

Dayalbag Spg. & Wvg. Mills, Amritsar.
Suraj Textile Mills, Malout, Punjab.
Shri Bijay Cotton Mills, Bijainagar.
Kharar Textile Mills, Kharar.

Ajudhia Textile Mills, Delhi.
Mahalaxmi Mills, Beawar.

Edward Mills, Beaware.

Panipat Woollen Mills, Kharar.

NTC (MP) Ltd.

9.
10.

11.

Hira Mills, Ujjain.

Swadeshi Cotton & Floor Mills,
Ujjain.

Indore Malwa United Mills, Indore.

NTC (UP) Ltd.

12.
13.
14.
15.

Shri Vikram Cotton Mills, Lucknow.
Bijli Cotton Mills, Hathras.

Muir Mills, Kanpur.

New Victoria Mills, Kanpur.

16. Lord Krishna Textile Mills Saharanpur
NTC (SM) Ltd.

17.
18.
19.
20.

Apollo Textile Mills, Bombay.
Jupiter Textile Mills, Bombay.
New Hind Textile Mills, Bombay.
Mumbai Textile Mills. Bombay.

NTC (MN) Ltd.

21.
22,
23.
24.
25.
26.

27.

India United Mills, No. 1, Bombay.
India United Mills, No. 2, Bombay.
&

India United Mills, No. 3&4, Bombay.
India United Mills, No. 5, Bombay.

India United Mills Dye Works,
Bombay.

R.S.R.G. Gopaldas Mohta Spg. Wvg.
Mills, Akola.



97 Written Answers

28. Vidarbha Mills (Berar), Achalpur.

NTC (GUJ) Ltd.
29. Rajkot Textile Mills, Rajkot.
30. Mahalaxmi Textile Mills, Bhavnagar.
31. Petlad Textile Mills, Petled.

32. Ahmedabad New Textile Mills,
Ahmedabad.

33. Ahmedabad Jupiter Textile Mills.
Ahmedabad.

34, &

35. Jahangir Textile Mills, Ahmedabad.
36. Rajnagar Textile Mills 1/2, Ahmedabad
37. Viramgam Textile Miils, Viramgam.

38. New Manckchowk Textile Mills,
Ahmedabad.

NTC (APKK&M) Ltd.

39, Natraj Spg. & Wvg. Mills, Adilabad.
40. Anantpur Cotton Mills, Tadapatri.

41. Connanore Spg. Wvg. Mills, Canna-
nore.

42. Mysore Spg. & Mfg. Mills, Bangalore.
43. Minerva Mills, Bangalore.

44. Mahboob Shahi Kulburga Mills,
Gulbarga.

45. Azam Jahi Mills, Warangal.

NTC (TN&P) Ltd.

46. Keleeswarar Mills ‘A’
tore.

47. Bengal Textile Mills, Cossimbazar.

units, Coimba-

NTC (WBABO) Ltd.
48. Arati Cotton Mills, Dasnagar.

49, Bengal Fine Spg. Wvg. Mills No. 2,
Kataganj.

50. Kanoria Industries (Cotton Mills),
Konnagar.
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51. Sodepur Cotton Mills, Sodepur.

52. Associated Industries (Assam) Chand-
pur.

53. Bihar Co-op. Wvg. Mills, Mokameh.
54. Orissa Cotton Mills, Cuttack.

55. Central Cotton Mills, Howrah.

56. Bengal Fine Spg. Wvg. Mills No. 1
Konnagar.

57. Bengal Luxmi Cotton Mills, Serampore
58. Shree Mahalaxmi Mills, Palta.

59. Rampooria Cotton Mills, Serampore.
60. Laxmi Narayan Cotton Mills’ Rishra.

61. Bangasari Cotton Mills, Sodepore.
62. Jyoti Weaving Factory, Patipukar.
63. Gaya Cotton Mills, Gaya.

64. Manindra Mills. Cossimbazar.

Repayment of Major International
monetary fund loans

58. SHRI K. P. UNNIKRISHNAN :
Will the Minister of FINANCE be pleased
to state :

(a) the schedule of re-payment for the
major International Monetary Fund loans
taken since 1980;

(b) dates on which these loans have to
be repaid during the next five years; and

(c) the amount to be repaid in the fiscal
year 1986-87 and its due date ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Statement-I is
attached.

(b) and (c). Statement-II is attached
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(In SDR Million)

Amount of Repayments due under

Year Compensatory Extended Trust Total
Financing Fund Fund
Facility (CFF) Facility (EFF)
1983-84 66.50 —_ — 66.50
1984-85 133.00 —_— —_— 133.00
1985-86 66.50 131.25 52.546 250.296
1986-87 —_ 431.25 105.092 536.342
1987-88 -— 704.16 105.092 809.252
1988-89 o= 804.13 105.092 909.222
1989-90 — 681.21 105.092 786.302
1990-91 — 468.71 56.095 524.805
1991-92 — 337.46 _— 337.46
1992-93 -— 237.46 — 237.46
1993-94 —_— 96.00 —_— 96.00
1994-95 — 8.37 -— 8.37
Grand Total 266.00 3900.00 529.009 4695 009
Note : Current rate of exchange is SDR 1=Rs. 13.5618.
Statement—I1I
1 2
Due dates of repayments of IMF Loans
during five years from
1986-87 10 1990-91 14.7.86 12.50
. 22.7.86 18.75
(In SDR million) 14.8.86 52.546
Da 23.8.86 37.50
Duc Date Amount to be 20.10.86 12.50
repaid
22.10.86 18.75
1 2 3.11.86 18.75
15.11.86 18.75
29.11.86 12.
1986-87 30
6.12.86 18.75
22.4.86 18.75 13.1.87 62.50
3.5.86 18.75 14.1.87 12.50
29.5.86 20.50 22.1.87 18.75
6.6.86 18.75 6.2.87 25.00
13.7.86 37.50 14.2.87 52.546
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1 2 1 2
23.2.87 3:'_'_’?_ . 30.4.88 20.83
O 250
- 15.5.88 31.25
1o87.88 29.5.88 12.50
6.6.88 18.75
22.4.87 31.25 13.7.88 62.50
30.4.87 12.50 14.7.88 12.50
3.5.87 31.25 22.7.88 18.75
15.5.87 18.75 31.7.88 58.32
29.5.87 12.50 6.8.88 25.00
6.6.87 18.75 14.8.88 52.546
13.7.81 62.30 23.8.88 62.50
14.7.87 12.50 20.10.88 12.50
22.7.87 18.75 22.10.88 18.75
31.7.87 25.00 29.10.88 8.33
6.8.87 25.00 30.10.88 20.83
14.8.87 52.546 3.11.88 31.25
23.8.87 62.50 6.11.88 12.50
20.10.87 12.50 15.11.88 31.25
22.10.87 18.75 29.11.88 31.25
30.10.87 12.50 13.1.89 62.50
3.11.87 31.25 14.1.89 31.25
6.11.87 12.50 31.1.89 58.32
15.11.87 31.25 6.2.89 25.00
29.11.87 12.50 14.2.89 52.546
6.12.87 18.75 23.2.89 62.50
13.1.88 62.50 —_——
14.1.88 12.50 Total  909.222
22.1.88 18.75 —_—
31.1.88 41.66
6.2.88 25.00 1989-90
14.2.88 52.546 20.4.89 31.25
23.2.88 62.50 29.4.89 8.33
— 30.4.89 20.83
Total 809.252 3.5.89 31.25
e 6.5.89 12.50
15.5.89 3125
1988.89 29.5.89 12.50
20.4.88 12.50 13.7.39 62.50
22.4.88 18.75 14.7.89

12.39
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1 2 1 2
31.7.89 58.32 13.1.91 25.00
6.8.89 25.00 14.1.91 12.50
14.8.89 52.546 30.1.91 58.32
23.8.89 62.50 23.2.91 25.00
20 10.89 12.50 —_—
29.10.89 8.33 Total 524.805
30.10.89 2053 *1; ; g cnwt te of exch is SDR
95 ote : Current rate of exchange is
3.11.89 31.2 1=Rs. 13.5618
6.11.89 12.50
29.11.89 12.50
13.1.90 25.00 Indian businessmen losing contracts
14.1.90 12.50 in Africa and elsewhere
31.1.90 83.32 59. SHRI SATYENDRA NARAYAN
6.2.90 25.00 SINHA : Will the Minister of COMMERCE
14.2.90 52.546 be pleased to state :
2.50
23.2.50 625 (a) whether the trade gap has continued
- to widen in the first nine months of the
Total 786.302 current financial year;
(b) if so, the steps taken to narrow this
1990-91 gap;
20.4.90 12.50 ) .
(c) whether Government are aware of
8.33 . .
29.4.90 Indian businessmen losing contracts in Africa
30.4.90 20.83 and elsewhere after reports of raids on their
3.5.90 12.50 houses by Enforcement authorities were
6.5.90 12.50 circulated in newspapers, and
31.25
15.5.90 (d) if so, the details thereof ?
29.5.90 12.50
13.7.90 25.00 THE MINISTER OF COMMERCE
14.7.90 12.50 AND FOOD AND CIVIL SUPPLIES
31.7.90 83.32 (SHRI P. SHIV SHANKER) : (a) and (b).
6.095 According to the provisional data available
14.8.90 36. for first six months of the current financial
23.8.90 2500 year, India’s balance of trade deficit was
20.10.90 12.50 Rs. 4124.00 crores as compared to a trade
o 8 deficit of Rs. 2290.58 crores during April-
29.10.90 33 September 1984.
30.10.90 20.83
3.11.90 12.50 Various steps like increasing and diversi-
6.11.90 12.50 fying the prc.x.iuction -making our exports
more competitive finding new markets for
15.11.50 12.50 our products, processing commodities for
29.11.90 12.50

higher value realisation, import substitution,
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etc. are being taken to narrow the trade
gap.

(¢) No, Sir.

(d) Does not arise.

(Translation)

Increase in Indo-Soviet Trade

60. PROF. CHANDRA BHANU DEVI :
Will the Minister of COMMERCF be pleased
to state :

(a) whether it is a fact that India’s trade
with the Soviet Union has been increasing
substantially; and

(b) if so, the value of goods imported
from the Soviet Union and ke value of
goods exported to the Soviet Union from
India during the last three years ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) and (b..
The value of goods imported from and

PHALGUNA 2, 1907 (SAKA)

exported to the Soviet Union from India
during the last three years is given
below :
(Rs. in crores)
Year Imports Exports Total
from from
USSR India
1982-83 1413 1670 3083
1983-84 1659 1306 2965
1984-85 1803 1655 3458
(Provisional)
There was a slight decline in India's

trade turnover with the Soviet Union in
1983-84 but the trade again picked up in
1984-85.

[English]

Reduction in basic duty on import or
non-forging quality billcts

*c1. SHRI P. NAMGYAL : Will the
Minister of FINANCE be pleased to state :
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(a) whether it is a fact that vide
Customs, npotification No. 213/85 dated
1 July 1985, duty on import of non-forging
guality billets conforming to specification
IS. 2830/1975 has been reduced to 15 per
cent basic duty, if it is imported through
the Minerals and Metals Trading Crorpora-
tion (MMTC) of India which is the
capalizing agency for import of the above
stated billets; and

(b) if so, the reasons for not releasing
on concescional basic ‘15 percent) of 2000
Metric tons of non-forging billets imported
through MMTC by the J and K State small
Scale Industrial Undertaking (SICOP,; ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY;: (a) By issue
of notification No. 213 85-Cus. dated the
Ist July, 1985, carbon steel billets other than
forging quality billets and billets for seamless
steel tubes ASTME-45, when imported for
the manufacture of bars, rods or light
structurals. have been exempted from basic
customs duty in excess of 15% advalorem.
No IS specitication for non-forging quality
billets has been indicated in the notification.
Further, the exemption has not been
restricted to imports by M. M. T. C. only.

(b' The goods imported by Jammu and

Kashmir State Smali  Scale Industrial
Undertaking through the port of Bombay
have already been released wunder the

aforesaid notification aganist a provisional
dury bond pending test of sample.

Proposal to liberalise import of edible
0il by vanaspati industry

*62. SHRI BRAJAMOHAN.
MOHANTY : Will the Minijster of FOOD
AND CIVIL SUPPLIES be pleased to state :

of edible oils
1984-85 and
in the year

(a) the total quantity
imported during the year
contemplated to be 1imported
1985-86;

(b) whether Government have any
proposal to liberalise the imports of edible
oile by the vanaspati industry.

(¢) if not whether there is
to supply them

any proposal
imported oils in spite of the
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fact that they are now free to sell the
Vanaspati without any price restriction on
competitive basis; and

(d) whether any study has been conduct-
ed relating to the necessity of importing
edible oils this year in the background of
encouraging availability of such oil of indi-
genous origin ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A. K.
PANIJA) : (a) During the financial year 1984-
85 State Trading Corporation imported 15.85
lakh MTs. and from April, 1985 to Janaury,
1986 it imported 10.57 lakh M. Toanes. The
quantity to be imported is decided on the
basis of a constant review of relevant factors
such as prices, demand and availability of
indigenous edible oils.

(b) No, Sir.

(c) Vanaspati industry is being supplied
imported edible oil upto 30 per cent of its
requirement at the normal rate of Rs. 11.500

PMT and 10 per cent at commercial rate of
Rs. 13,000 PMT.

(d) Yes, Sir.

[Translation)

Registration of cases agaiunst persons
for adulteration and wrong measure-
ment in 1985

63. SHRI DILEEP SINGH BHURIA :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) the cases of adulteration and wrong
measurement registered during the year 1985;

(b) the number of persons convicted and
awarded punishment in this connection; and

(c) the steps being made by Government
at present to prevent adulteration and wrong
measurement ?

THE MINISTER OF STATE IN THE

MINISTRY OF PLANNING (SHRI A. K.

PANJA) : (a) and (b) The information is
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being collected from the State Governments

and Union Territories Administration, in
charge of the enforcement of Prevention of
Food Adulteration Act and Weight and
Measures Act and will be laid on the Table
of the House.

{c) The Central Government has advised
the State Governments and Union Territories
Admipistration to enforce vigorously the pro-
visions of Prevention of Food Adulteration
Act and Standards of Weights and Measures
Act to prevent adulteration and wrong mea-
surements. Besides, the Government has
initiated measures for consumer education
and development of voluntary consumer
movement in the country,

[English]

Delay in sanctioning Loans by
nationalised banks to Bhopal
gas victims

64. SHRI PRATAP BHANU SHARMA:
Will the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that a large
number of applications for grant of loans to
the Bhopal gas victims are still pending with
various nationalised banks of Bhopal;

(b) whether recently the position was
reviewed and all the nationalised banks gave
assurance to expedite the sanction of the loans
to Bhopal gas victims; and

(c) if so, the reasons still for continued
delay in sanctioning the loans ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Reserve Bank of
India has reported that as per the informa-
tion furpnished by 19 banks the number of
applications pending for grant of loan to
Bhopal Gas Victims was 1987 as on 15th
January, 1986.

(b) and (c) As per the information fur-
nished by Reserve Bank of India, 6335
applications were received from Bhopal Gas
Victims and out of these 2741 applications
have been sanctioped loan aggregating Rs.
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139.58 lakbs and 1607 applications have been
returned/rejected. The banks have been ad-
vised to sanction and disburse loans expedi-
tiously and the progress is also being review-
ed periodically.

Evasion of customs duties

65. SHRI RAM PYARE PANIKA : Will
the Minister of FINANCE be pleased to
state :

(a) the details of cases which came to
light during 1985 involving huge amcounts of
evasion of customs duties;

(b) the estimated losses of revenues to
the exchequer from those cases;

(c) whether there is a proposal to set up
a separate body to deal expeditiously with
the customs cases; and

(d) if so, the details of its constitution
and when it will come into existence ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) The in-
formation is being collected and will be laid
on the Table of the House.

(c) and (d) It is proposed to set up a
Tribunal to decide Customs and Central
Excise matters, including valuation disputes,
to replace the existing jurisdiction of the
High Courts in these matters. The details
of its constitution and the date from which it

will come into existence are yet to be
finalised.
Raids on premises of drug peddlers
and smugglers
66. SHRI MOHD. MAHFOOZ ALI

KHAN : Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that country-
wide raids were conducted by Government
under ‘Operation Kal-Bhairav’ on the pre-
mises of drug peddlers and smugglers in the
country; and
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(b) if so, the results achieved stating the
number of arrests, if any, made in this
connection, the modus operandi of the persons
involved in the racket and their links within
and outside the country and the action taken
by Government in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) The one-
day operation, code-named, ‘KAL BHAIRAV’
and conducted on 23.12.1985, covered 135
places in 11 States and 2 Union Territories.
The following seizures were effectcd as a
result of the operation :—

Sl Name of drug Quantity seized
No.

1. Heroin/Brown Sugar 85.83 kg.

2. Charas 59.13 kg.

3. Opium 30.00 kg.

4. Cocaine 4.20 kg.

5. Ganja 15.70 metric
tonne
6. Mescaline 0.243 kg.
7. Diazepam 10.500
capsules

The total number of persons arrested/
detained, including those taken for interro-
gation, was 40.

As the searches were organised against
the drug-traffickers and suspected storage
and distribution points of drugs, their links
within and outside the country could not be
precisely established. However, the seizures
clearly establish considerable increase in the
smuggling of ganja across Indo-Nepal border.

The field formations remain vigilant in
the matter. In addition, appropriate anti-
smuggling measures are being taken in co-
ordination with Central and State authorities
concerned. The intelligence machinery has
been geared up. Repeated co-ordinated
operations like ‘KAL BHAIRAV’ will, no
doubt, unearth the internal and foreign links
of the drug traffickers in course of time.
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Nomination of SC and ST members
on the Board of Directors in
Nationalised Banks

67. SHRI K. D. SULTANPURI : Will
the Minister of FINANCE be pleased to
state :

(a) the criteria for nomination of
members on the Board of Directors in the
Nationalised Barks;

{b) the names of the nationalised banks
in which SC and ST members were nominated
on the Board of Directors during the last
three years;

(c) if the reply to part (b) be in the
negative, the roasons therefore;

(d) whether there is any proposal to
nominate at least one member belonging to
SC and ST on the Board of Directors of
Nationalised Banks; and

(e) if so, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Appoint-
ments of non-official directors on the Boards
of Nationalised Banks are made in accordance
with the criteria for selection and procedure
laid down under Clause 3 of the Nationalised
Banks (Management and Miscellaneous
Provisions) Scheme, 1970/1980.

(b) and (c). SC/ST members were
appointed for three year terms on the Boards
of following nationalised banks durings
Japuary, 1982 to February, 1983;

. Bank of Baroda

. Bank of India

Punjab National Bank
Punjab and Sind Bank
. Canara Bank

United Bank of India
Syndicate Bank

. Dena Bank

Union Bank of India
Allahabad Bank
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11. Indian Bank
12. Bank of Maharashtra

13. Corporation Bank

14. New Bank of India

15. Oriental Bank of Commerce
16. Andhra Bank

17. Vijaya Bank

18. Indian Overseas Bank

(d) and (e). While there is no statutory
provision governing nationalised banks for
reservation for SC/ST in the matter of
appointment of directors on the Board of
Directors, it has been Government’s endeavour
to appoint at least one person belonging to
SC/ST on the Board of each of the nationa-
lised banks.

Malpractices in import of rags

68. SHRI MOOLCHAND DAGA :
Will the Minister of TEXTILES be pleased
to state :

(a) whether according to new policy,
only premu-tilated rags would be allowed for
imports and that too only by the actual
users;

(b) if so, the loopholes in the earlier
policy which necessitated issue of the new
policy;

(¢) in how many cases the imports of
rags were misused during the last three years,
giving yearly figures and action taken against
then defaulters;

(d) the amount spent during the last
three years towards imports of woollen rags
giving yearly figures and name of country
exporting; and
such

(e) the steps taken to reduce

imports ?

THE MINISTER OF STATE OF THE
MINISTRY OF  TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) Yes, Sir.

(b) and (c). The review of Import-
Export Policy is a continuous process and
corrective measures are taken wherever found



113 Written Answers

necessary to prevent misuse of its provisions.
There were complaints that the imported
woollen rags were finding their way to 6pen
market in unmutilated condition. Collector
"of Customs, Bombay, where majority of
import of rags takes place, had carried out
series of searches in 1984 resulting in the
seizure of some quantities of unmutilated
woollen rags which had been removed from
port premises unauthorisedly.

(d) Import figures are available for the
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period upto March, 1983, only. A statement
showing the particulars of woollen rags dur-
ing 1980-81, 1981-82 and 1982-83 upto
March 1983 is annexed.

{e) Import of woollen rags is restricted
to actual users (Industrial) and such importers
are required to register their import contracts
with Textile Commissioner, giving details
about utilisation/disposal «of the imported
material in respect of all the contracts earlier
registered.

Statement

Qty. in thousand kg.

Value in Rs. Lakhs

Sl. Description of 1980-81 1981-82 1982-83
No. Item/Country —
Quantity Value Quantity Value Quantity ~ Value
1. Woollen Rags
Australia 2110 98.72 2637 150.93 1660 96.26
Belgium 2713 115.58 6281 267.42 8359 424,01
Canada 749 35.65 490 23.71 819 58.07
China Rep. 33 2.91 19 1.76 —_— —_
China P. Rep. 25 1.07 51 4.82 — —_
France 1101 61.94 346 17.82 232 11.48
German F. Rep. 444 16.23 235 8.13 213 9.73
Hong Kong 18 2.23 — —_— -_— —
Ttaly 16 2.31 — —_ — —_
Japan 3008 94.20 3657 122.00 2964 98.00
Netherlands 3084 121.68 481 24.26 703 32.55
U. K. 29625 37.02 840 43.96 869 68.75
U.S. A. 282 10.50 2309 115.09 3286 188.32
New Zealand 79 3.03 322 14.19 363 29.32
Afganistan 8 0.33 — — — —
Others — — 41 1.70 38 3.24
Total 43296 683.40 17637 795.79 19505 1019.73

Development of tourist resorts

6% SHRI CHITTA MAHATA : Wil
the Minister of PARLIAMENTARY
AFFAIRS AND TOURISM be pleased to
itate

(a) whether it is a fact that a high level
committee has been appointed to go into the
further development of the tourist resorts in
the country; and

(b) if so, the details thereof and the
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allocation made to each tourist resort in the
Seventh Five Year Plan ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND TOURISM (SHRI H. K. L,
BHAGAT) : (a) and (b). Development of
tourist centres/resorts in the country is a
continuous process. Allocation of funds for
provision of tourism infrastracture is not
made on region-wise or centre-wise basis but
keeping in view specific requirements of
a particular project/scheme. A Tourism
Advisory Board has been set up by the
Government to consider and recommend
measures for promotion and development of
tourism in the country as a whole.

For the Seventh Five Year Plan, an
allocation of Rs. 138.68 crores has been made
in the Central Sector for Tourism. This
comprises Rs. 68.68 crores for the Depart-
ment of Tourism, Rs. 40.00 crores for the
India Tourism Development Corporation and
Rs. 30.00 crores for the Hotel Management
and Catering Unit.

Tax collection by way of raids

70. SHRI B. V. DESAI : Will the
Minister of FINANCE be pleased to state :

(a) whether the yield in tax receipts this
year exceeded the last year’s collection by
Rs. 1000 crores;

(b) the efforts being made to improve
the tax collection during the remaining period
of financial year;

(c) the total number of raids conducted

and the total amount involved in such raids;
and

(d) whether such raids will further in-
crease during the next financial year ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (d). The
information is being collected and will be
laid on the Table of the House.

Increase in issue prices of rice and
wheat in fair price shops

) 71. SHRIMATI KISHORI SINHA :
Will the Minister of FOOD AND CI1VIL
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SUPPLIES be pleased to state :

(a) whether the issue price of rice and
wheat in the fair price shops has been raised
in recent months;

(b) if so, the details thereof;

(¢) whether this rise has any relation to
the distribution costs of foodgrains;

(d) if so, what is the comparative cost
of storing and distributing rice and wheat in
public and private sectors; and

(e) whether there are any further plans

to expand Fair Price Shop distribution
system ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A. K.
PANJA) : (a) and (b). The Central issue
prices of rice have been raised to Rs. 231/—,
243/—, and 258/ —per quintal for the
common, fine and superfine varieties, respec-
tively, with effect from 1.2.86. With effect from
the same date, the Central issue price of wheat
has been raised to Rs. 190/—per quintal.
Rice and wheat are issued at these prices,
from the Central Pool to the State Govern-
ments and U. T. Administrations for sale
through the public distribution system. The
prices in the fair price shops include N
distribution costs of the State Governmeuwn..
and U. T. Administrations and their
subsidies, if any, and very from State to State
and, sometimes, even from region to region
in the same State.

(c) The rise in the Central issue prices is
not related to the distribution costs of food-
grains.

(d) Does not arise.

(¢) All the State Governments and Union
Territory Administrations have been advised,
from time to time, to strengthen the public
distribution system by opening more fair
price shops to provide easy physical access of
essential commodities to consumers, parti-

cularly, in rural, tribal, remote and far-flung
areas.
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Investment of LIC funds

72. SHRI C. MADHAV REDDI : Will
the Minister of FINANCE be pleased to
-state

{a) the guidelines laid down for the Life
Insurance Corporation of India regarding
investment of its funds;

(b) whether itis a fact that Life Insura-
nce Corporation of India is required to invest
75 per cent of its funds as per Government
stipulatives and not with a view to earning
maximum returns for the policy-holders; and

(c) if so, the reasons thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).
Section 27A (1) of the Insurance Act, 1938,
as applied to LIC envisages the following
pattern of investment by LIC

Percentage  of
Accretion to the
Controlled Fund
to be invested
every year

1. In Central Government
Securities not being less

than 25%

2. In Central Government
and State Government
Securities including
Government guaranteed
marketable securities
and including (1) above

being not lees than 50%

3. In socially oriented sector
including public sector,
co-operative sector, house
building by policyholders,
OYH schemes and inclu-
ding (2) above being

not less than 15%
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The above had kept in view inter alia the
recommendations in this regard of an Infor-
mal Group constituted in 1970 under the
Chairmanship of the then Governor, Reserve
Bank of India.

Government have, however, exempted the
accretions to the Controlled Fund relating to
Group Schemes Fund and Individual
Annuity Fund from the above provisions of
Section 27A (1) of the Insurance Act and
allowed a different pattern of investment to

ensure better yield and return to policy-
holders :

1. In Central Government Securities

not less than 15%

2. In State Government Securities
and Securities guarnteed by the
Central/State Governments not
less than 15%

3. In Central Government depo-

sits schemes not less than 35%

4. In debentures and loans to public

sector companies not more than 35%

Liberalisation of norms for Bank
advances against shares

73. SHRI GURUDAS KAMAT : Will
the Minister of FINANCE be pleased to
state :

(a) whether a proposal to liberalise the
norms for bank advances against shares has
been received by Government recently; and

(b) if so, the
thereto ?

Government’s reaction

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARI) : (a) The Gover-
nment has not received any proposal from
Reserve Bank of India for liberalising the
norms for bank advances against shares.

(b) Does not arise,
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Rise in prices of consumer goods

74. SHRI AKHTAR HASAN : Will the
Minister of FINANCE be pleased to state :

(a) whether rate of inflation went down
by 1.1 per cent as on 1 December, 19835 as
compared to the position on 1 December,
1984;

(b) whether it is a fact that the prices of
consumer goods in the market kept on rising
during this period affecting the common
people adversely; and

(c) if so, Government’s reaction in the

matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (@) to (c). The
annual rate of inflation on week ended 30th
November, 1985 was 5.5 per cent, which is
0.9 per cent lower than the rate of 6.4 per
cent on 1st December, 1984. Between 1st
December, 1984 and 30th November, 1985,
prices of certain consumer goods declined
e.g. condiments and spices, tea, mustard oil,
coconut oil. salt, soap etc.) while prices of
rice, wheat, pulses, fruits and vegetables,
eggs, fish and meat, sugar, khandsari and
gur registered increases.

Government has been closely watching
the price situation and has taken a number
of steps for effective supply and demand
management including strengthening of the
public distribution system, enforcement of
fiscal discipline and keeping the aggregate
liquidity in the system uader control.

Reduction ia excise duty on Snuff

75. SHRI V. SOBHANADREESWARA
RAO : Will the Minister of FINANCE be
pleased to state :

(a) whether a large percentage of persons
who consume snuff, are pcorer sections of
society;

(b) whether Government have received
representation for abolition of differential
slabs of excise duty and reduce the rate of
excise duty on snuff for the benefit of poor
consumers; and
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(c) if so, the reaction of Government

thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) and (b). In a
representation received from the Madras
State Snuff and Tobacoo Merchants Associa-
tion it has been stated that the incidence of
central excise duty on snuff, which is used
mostly by poor people, is very happy. It has
been requested that the differential slabs for
the purpose of levy of central excise duty on
snuff may be abolished and the rate of duty
may be reduced.

(c¢) The matter is under examination.

Import of banned items by marine
products exporters

76. SHR1 V. S. KRISHNA 1YER :
PROF. K. V. THOMAS :

Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that scores of
marine products exporters are reported to be
found indulging in importing banned it ems
like ivory boards, etc. from Japan for the
manufacture of cartons for packaging export
cargo under cover of Duty Exemption Enti-
tlement Certificate (DEEC); and

(b) if so, the measures Government have
taken to stop import of banned items ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) and (b).
Under the current Import Policy for the grant
of Duty Exemption Entitlement Certificates,
import of ‘ivory board’ is not permitted as a
packing material to the exporters of marine
products.

Customs authorities are investigating into
the allegation of violation of DEEC’s con-
ditions, by Marine product exporters. Action
under the Import and Export (Control) and
Customs Acts would follow if these violations
are established.
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[Translation)
Maharastra Savings Group

77. SHRI KAMLA PRASAD RAWAT :
Will the Minister of FINANCE be pleased to
state:

Government are aware of
the number of the branches of Maharashtra
Saving Group functioning throughout India
and the number of those already closed
down;

(a) whether

{b) if so, the amount lying deposited in
the branches which have been closed down
and where is that amount at present;

(c) whether Government are aware of
the allegationsagainst the management of
the Maharashtra Savings Group for manipu-
lating crores of rupees of the public; and

(d) if so, the action taken by Government
in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (&) and (b). Reserve
Bank of India has reported that M/s
Maharashtra Savings, having its Head Office
at Bombay and Administrative Office at New
Delhi, is a proprietory concern of Shri Ashok
Thapar. Information relating to the number
of branches of Maharashtra Savings which
have closed down or the amount lying with
them is not readily available.

(c) Complaints have been received alleg-
ing non-payment of deposits by M/s.
Maharashtra Savings.

(d) ip accordance with the provisions of
Chapter 111-C of the Reserve Bank of India
Act, 1934, which regulates acceptance of
deposits by unincorporated bodies, it is for
the State Government concerned to create
the necessary machinery to enforce the pro-
visions of the Act. Reserve Bank of India
have therefore passed on the complaints
received against M/s Maharashtra Savings to
Government of Maharashtra for necessary
action.

The provisions of the Chapter I11-C of
the Reserve Bank of India Act, 1934 was
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challenged by Shri Ashok Thapar by filing a
writ petition in the High Court of Delhi.
This petition was dismissed by the High
Court of Delhi in December, 1985. Shri
Ashok Thapar has thereafter filed an appeal
in the Supreme Court against the judgement
of High Court of Delhi and the matter is
sub-judice.

[English)

Withdrawal of ‘Chhoti Bachat Scheme’
by Punjab and Sind Bank

78. SHR1 RAMASHRAY PRASAD
SINGH : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that the Punjab i
and Sind Bank has withdrawn the “Chho'
Bachat Scheme’ which was introduced i®
1976; and

(b) if so, the details thereof and the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : ta) According to the
information furnished by the Punjab and
Sind Bank, the scheme of Chhoti -Bachat,
introduced in March, 1978 was withdrawan
with effect from 1st January, 1986.

(o) The bank has reported that in view
of certain difficulties namely, non-viability of
the scheme, substantial cost of stationery
used, small collection against large quantum
of work, chances of misappropriation, repor-
ted frauds and delay in tallying accounts etc.,
experienced in its functioning, the bank has
decided to wind it up.

Increase in quota of imported edible
oil to be supplied to Andhra Pradesh

79. SHRI V. TULSIRAM : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state :

(a) the quantity and quality of edible
imported oils to be made available during the
mopth of February, 1986 for each State;
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(b) whether the quota of imported oil
fixed for Andhra Pradesh is far less than the
other States;

(¢) if so, the reasons for the same; and

(d) the steps being taken to increase the
quota of imported edible oil to be supplied
to Andhra Pradesh ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A. K.
PANJA) : (a) A statement in respect of the
quantity and quality of imported edible oils
allocated during the month of February,
1986 for each State is attached.

{b) to (d). The Central Government
has been making the allocation of imported
edible oils under Public Distribution System
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to States/Union Territories on month to
month basis taking into consideration the
realistic assessment of the demand, price and
availability of indigenous edible oils within
the State/Region, availability of stock with
State Trading Corporation and other factors
like pace of lifting of oils allocated earlier.
Moreover, the allocation of imported edible
oils to States under Public Distribution
System is only of a supplementary nature and
it is not intended to meet the entire demand
of any particular State. Andhra Pradesh is
one of the oil producing States. The period
from November 10 March is a flush season
when availability of indigenous edible oils
is comparatively better as compared to other
months. The allocation made to Andhra
Pradesh is considered adequate at present.
Hence the question of fixing the quota for
Andhra Pradesh for less than other States
does not arise.

Statement
(Quantity in M. Tonnes)
SI.  Name of the State/  Palmolein Palm Rapeseed Soyabean Total
No. Union Territories oil oil oil
1 2 3 4 5 6
1. Andhra Pradesh 500 5000
2. Assam . 200 . 200
3. Bihar 400 400
4. Gujarat 7500 cee " 7500
5. Haryana 400 400
6. Himachal Pradesh 400 300 700
7. Jammu & Kashmir 325 325
8. Karnataka 2000 . 2000
9. Kerala ] 2000 2000
10. Madhya Pradesh 200 . . 800 1000
11. Maharashtra 7700 . .- 7700
12. Manipur 100 300 400
13. Meghalaya 75 200 275
14. Nagaland 80 80 100
15. Orissa 700 . 700
16. Punjab 1000 ooe 1000
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o 1 2 3 4 5 6

17. Rajasthan 200 50 250
18. Sikkim 50 100 150
19. Tamil Nadu 3600 . aee os 3600
20. Tripura 60 100 160
21. Uttar Pradesh 700 700
22. West Bengal 6000 6000
23. Andaman & Nicobar Islands... 15 15
24. Arunachal Pradesh .es vos 30 30
25. Chandigarh 50 cee 50
26. Dadra & Nagar Haveli 35 35
27. Delhi 500 500 1000
28. Goa, Daman & Diu 300 . .. 300
29. Lakshadweep 15 cer 15
30. Mizoram eee 190 190
31. Pondicherry 240 240

Total : 29290 4015 8390 800 42495

Expansion programme for modern
food (India) industries at Cochin

80. PROF. K. V. THOMAS : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state :

(a) whether production of breads, buns
and other materials at Modern Food (India)
Industries, Cochin Unit reached its target;

(b) whether there is any difficulty in sell-
ing the products of the Modern Food (India)
Industries at Cochin;

(c) whether third line will be started to
increase the production at Cochin; and

(d) the details of the expansion program-
mes chalked out for the Modern Food
Industries at Cochin ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A. K.
PANJA) : (a) The production at the Cochin
unit of Modern Food Ipdustries (India)

Limited was 98.8 per cent of the target and
the utilisation of the installed capacity 91.1
per cent during April to December, 1985.

(b) Government of Kerala has stopped
taking bread for its nutrition feeding pro-
grammes and this has created some difficulty
in utilising the installed capacity.

(c) A third line has
stand-by line.

been set up as a

(d) There is no proposal for expansion

of the capacity at present.

[Translation)

Setting up of spinning mill in Ballia
district of U, P,

81. SHRI JAGANNATH CHOU-
DHARY : Will the Minister of TEXTILES
be pleased to state :

(a) whether Government have set up a
spinning mill in Ballia district in Uttar
Pradesh;
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(b) if so, when it was set up and the
target date fixed for its commissioning; and

(c) the annual production capacity fixed
for this spinning mill ?

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) No, Sir.

(b) and (¢). Do not arise.
{English)

Coustruction of hotels and
tourist lodges

82. DR. SUDHIR ROY: Will the
Minister of PARLIAMENTARY AFFAIRS
AND TOURISM be pleased to state :

(a) whether Government propose to
spend more money on building hotels and
tourist lodges, as far every single bed in
Northern India, the Western Region has
0.74 bed, the Southern Region 0.70 bed and
the Eastern and North Eastern Region 0,28
bed; and

(b) whether such imbalance is conducive
to tourist trade in a multi-destination country
like India ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND TOURISM (SHRI
H. K. L. BHAGAT): (a) and -(b). The
creation of hotel capacity in the country does
not depend entirely on tourist trade but on
several other factors such as commercial
traffic, private sector initiative and avail?
ability of accommodation other than hotels.
Central Government considers all regions as
important tourist destinations and is engaged
in constant efforts to create accommodation
in tourist centres spread over the country in
collaboration with the State Governments
and is also encouraging private sector to
build additional hotel capacity at the centres.
Under the Seventh Five Year Plan, Govern-
ment resources will be primarily spent on
creation of accommodation for budget
tourists and not on luxury hotels. In locating
budget hotels in the public sector and
approving the hotel projects in the private
sector, all factors including regional avail-
ability will be kept in view.
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Effects of differential excise duties on
powerloom sector

83. SHRI VIJAY N. PATIL : Will the
Minister of TEXTILES be pleased to state :

(a) what factors had the Government in
its new textile policy to abolish differential
excise duties between powerlooms and com-
posite mill sectors:

(b) whether the new textile policy based
on differential excise duties would not hit
this tiny sector of powerlooms;

(c) if so, whether Government propose
to reconsider the matter and not egquate
powerloom sector with the gigantic mill sector
in regard to excise duties; and

(d) if not, the reasons thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN): (a) The
changes in excise duty were made in March
1985. There was thus no differential in excise
duties between the decentralised and com-
posite mill sectors, at the time when the
Textile Policy was announced in June 1985.

(b) Textile Policy does not envisage

differential excise duties,

(c) and (d). Do not arise.

Nomination of M.Ps. to delegation
visiting abroad

84. SHRI BHATTAM SRIRAMA-
MURTY : Will the Minister of PARLIA-
MENTARY AFFAIRS AND TOURISM be
pleased to state :

(a) the number of Members of Pa{lia-
ment from each party included in any or all
Government delegations which visited other
countries during the last 12 months; and

(b) the names of such countries and of
the Members of Parliament alongwith their
party affiliation in these delegations and
duration for which they toured abroad ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND TOURISM (SHRI
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H. K. L. BHAGAT): (a) and (b). The
information is being collected and will be
laid on the Table of the Lok Sabha.

Storage capacity of FCI1 for preservation
of foodgrain stocks

85. SHRI HUSSAIN DALWAI : Will
the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) the total storage capacity available
with Food Corporation of India to preserve
the foodgrain stocks procured by it;

(b) the total quantum of foodgrains
annually procured by the Food Corporation
of India; and

(c) the arrangements made to preserve
the surplus foodgrains stocks available with
the Food Corporation of India ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A. K.
PANIJA) : (a) The covered storage capability
available with the Food Corporation of
India, owned and hired, was 209.06 lakh
tonnes as on 31.12.85.

(b) A statement is attached.

(c) The foodgrain stocks are subjected
to regular inspection and insecticide treat-
ment by well-trained quality control staff
at each depot. Where, on account of acute
paucity of covered storage, wheat and paddy
have to be kept temporarily under CAP
(Cover and plinth) storage, it is ensured that
such storage is built and maintained along
scientiffically approved lines.

Statement

Quantum of foodgrains procured by
the Food Corporation of India

Marketing Foodgrains procured
Season
1984-85 Wheat : 78.71 lakh tonnes
Rice : 87.71 lakh tonnes
1985-86 Wheat : 71.36 lakh tonnes

(upto 17.2.86) Rice : 62.70 lakh tonnes
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Note : (1) The figures are provisional.

(2) The rice figures include paddy in
terms of rice.

(3) The quantities procured include
quantities taken over from State
Governments and their agencies.

Performance of Gramin Banks vis-a-vis
disbursement of loans

86. SHRI VIRDHI CHANDER JAIN :
Will the Minister of FINANCE pleased to
state :

(a) the performance of Gramin Banks
in relation to the disbursement of loans in
different parts of the country;

(b) the performance of Rajasthan
Gramin Banks especially Thar Gramin
Aanchlik Bank and Jaipur-Nagaur Gramin
Bank regarding the opening of branches
disbursement of loans and local employment;

(c) the criteria adopted regardirg the
composition of Directors in these Gramin
Banks; and

(d) whether it is a fact that these Gramin
Banks have no non-official Directors on their
Board ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) The total
outstanding advances by 183 Regional Rural
Banks as at the end of June 1985 stood at
Rs. 1188.35 crores. The State-wise break wup
is set out in the attached Statement-1.

(b) The performance of Gramin Banks
functioning in Rajasthaa including Thar
Aanchalik Gramin Bank and Jaipur-Nagaur
Gramin Bank is indicated in the attached

Statement-1I.

(¢) The Boards of Directors of Regional
Rural Banks including those functioning in
Rajasthan have been constituted in accor-
dance with the provisions of Section 9 of
Regional Rural Bank Act, 1976.

(d) The Government have appointed
non-official directors on the Board of
Directors of eleven Regional Rural Banks in
Rajasthan.
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Statement-I
Sl. _Name of the State/ Number of Outstanding Advances
No. Union Territory RRBs as on 30.6.1985
(Rs. in lakhs)
1. Andhra Pradesh 14 13295
2. Assam 5 1970
3. Bihar 22 15469
4. Gujarat 9 964
s. Haryana 4 2759
6. Himachal Pradesh 1 961
7. Jammu & Kashmir 3 1151
8. Karnataka 13 12316
9. Kerala 2 6269
10. Madhya Pradesh 22 8900
11. Maharashtra 6 2434
12. Manipur 1 55
13. Meghalaya | 125
14. Nagaland 1 12
15. Orissa 9 10583
16. Punjab 3 269
17. Rajasthan 14 7897
18. Tamil Nadu 1 2755
19. Tripura 1 1759
20. Uttar Pradesh 38 22316
21. West Bengal 9 6523
22. Arunachal Pradesh 1 2
23. Mizoram 1 51
Total : 183 118835
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Statement-1I
Performance of Regional Rural Banks in Rajasthan
(Amount in Rs. lakhs) (As on 30.6.85)
Sl. Name of the RRBs No. of Advances No. of
No. branches (outstandings) Staff
Amount
1. Jaipur-Nagaur Aanchalik Gramin
Bank 140 2139.66 397
2. Marwar Gramin Bank 129 2705.18 537
3. Shekhawai Gramin Bank 95 1165.97 325
4. Marudhar Kshetriya Gramin Bank 59 649.06 207
5. Alwar Bharatpur Aanchalik Gramin
Bank 75 416.77 225
6. Aravali Kshetriva Gramin Bank 58 239.65 158
7. Hadoti Kshetriya Gramin Bank 109 185.90 249
8. Mewar Aanchalik Gramin Bank 57 158.36 131
9. Thar Aanchalik Gramin Bank 51 188.65 143
10. Bundi-Chittorgarh Kshetriya Gramin
Bank 46 10.66 146
11. Bhilwara-Ajmer Kshetriya Gramin
Bank 23 23.92 53
12. Dungarpur-Banswara Kshetriya
Gramin Bank 18 9.11 47
13. Sri Ganganagar Kshetriya Gramin
Bank 38 4.29 97
14, Bikaner Kshetriya Gramin Bank 1 —_— —_
Total : 899 7897.18 2715

Sale of Foreign Goods in the Country

87. SHRIMATI D. K. BHANDARI:
Will the Minister of FINANCE be pleased
to state :

(a) whether it has come to the notice of
Government that foreign goods are openly
sold in markets of some of the cities, nick-
named as Hongkong markets;

(b) if so, the places where such markets
exist; and

(c) the measures Government have taken
to deal with this situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b). Reports
received by the Government and seizures made
indicate that imported consumer goods are
sold in some of the markets of metropolitan
cities towns in the country. These markets
are known under different names from place
to place.
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(c) In order to curb open display/sale
of smuggled goods, the enforcement agencies
of the Department remain vigilant to unearth
sources of supply/storage of smuggled goods
and conduct raids/searches on shops/stalls/
vendors and hawkers dealing in smuggled
goods. During the year 1985, 4862 searches/
raids were conducted against open display
and sale of smuggled goods and Rs. 2.63
crores worth of contraband goods were
seized all qver the country.

Promotion of Irdian tea abroad

88. SHRIMATI MADHUREE SINGH :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that in the abse-
nce of professional marketing and sufficient
promotion effort in foreign countries, the
traditional buyers are not purchasing much
Indian tea; and

(b) if so, the steps taken to increase
exports of Indian tea in Western Europe,
the Soviet Union and other countries ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) and (b).
Tea exports in the past four years have
shown a consistant increase as can be seen
from the figures given below :

Year Qty. (M.Kgs)
1982 189.9
1983 208.5
1984 217.0
1985 222.4

USSR, UK, ARE, Irag and Iran are
same of the consuming countries who have
been buying large quantities of Indian tea
since past many years. “ieasures taken to
increase exports include assistance for brand
promotion and warehousirg abroad as well
as cash compensatory support on value-

added teas. Tea Board also undertakes
promotional campaign through its offices
abroad.
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Export of raw jute by Jute
Corporation of India
89. SHRI SRIBALLAV PANIGRAHI :

Will the Minister of TEXTILES be pleased
to state :

(a) the efforts made by the Jute Corpo-
ration of India to explore the possibility of
export of raw jute both to the Rupee
Payment as wall as General Currency area
countries jndicating the names of the
countries;

(b) the details regarding the contract
signed, if any, to foreign countries; and

(c) the details regarding the negotiations
for further export contracts being made by
Jute Corporation of India ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) and (b).
The Jute Corporation of India has so far
signed contracts for export of raw jute, both
to rupee payment and free foreign exchange
countries, as under:

Country Qty. contracted Approx.
Value
(Approx. bales) (Rs./
Crores.)
(A) Rupce Payment Area :
(i) USSR 27,778 243
(ii) Poland 23,372 2.00
(B) Free Foreign
Exchange Area*
7,575 0.48
58,725 4.91

* Export under free foreign exchange
area is mainly limited to U. K.

(c) Efforts have been initiated to secure
export orders both from rupee payment and
free foreign exchange countries.
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Export of Wheat

90. SHRI ANANTA PRASAD SETHI :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that wheat has
been exported during 1984-85 and upto
January, 1986; and

(b) if so, the names of the countries to
which wheat was exported indicating the
guantities of wheat exported and the per
quintal rate ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SsUPPLIES (SHRI
P. SHIV SHANKER) : (a) 32,412 MT
wheat was exported during 1984-85. Export
of wheat during 1985-86 up to January 1986
is estimated at 3,11, 170 MT.

{b) Wheat has been exported as a gift
to drought affected African countries and as
commodity loan to Vietnam. Exports to
USSR were at the then prevailing interna-
tional prices.

Alleged evasion of excise Duty by
Fedders Lloyd

91. SHRI DHARAMPAL SINGH
MALIK :
SHRI M. RAGHUMA REDDY :
SHRI SARFARAZ AHMAD :

Will the Minister
pleased to state :

of FINANCE be

(a) whether attention of Government has
been drawn to the news item appearing in
the Hindustan Times of 13 December, 1985
wherein it has been stated that a Delhi
based Company ‘““Fedders Lloyd” manufactur-
ing refrigerators and airconditioners has
been found evading excise duty of more than
Rs. 23 crores;

(b) whether the company has also been
found undervaluing their products; and

(b) 'if so, the action taken against the
company ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY;: (a) Yes Sir.
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(b) and (c). On the basis of investiga-
tions, two show cause notices have
been issued to the company for alleged
contravention of Central Excise law, inclu-
ding under valuation.

Consultative Committee meeting for
nationalised banks of Eastern
Region

92. SHRI GADADHAR SAHA : Will

the Minister of FINANCE be pleased to
state :

(a) the details of the decisions taken at
the last meeting of the Consultative Commit-

tee for nationalised banks of the Eastern
Region;

(b) how many of these decisions requried
follow-up action;

(c) whether follow-up action was taken,
if 50, the result achieved so far; and

(d) the improvement resulted as a result
of the decisions taken at the last meeting ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) (@) The
following decisions were taken at the Regional
Consuliative Committee meeting for nationa-
lised banks of Eastern Region held at
Calcutta on 4th November, 1985 :

(i) The banks should take all necessary
steps to step up advances in the
Eastern Region;

(ii) The Union Minister of State for
Finance will monitor the progress

of Branch Expansion in the Eastern
Region.

(iii) The banks $hould formulate an

active programme to step up Credit
Deposit Ratio.

(iv) The State Government should
extend their full cooperation in the
matter pertaining to law and order
for proper development of banking

and to provide necessary security in
the banks.
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(b) to (d). The decisions taken at the
meeting are under active follow-up of the
concerned agencies but it is too early to
expect any discernable results.

Building up of godown in Andaman
Nicobar to facilitate adequate
storage of food stuffs

93. SHRI HANNAN MOLLAH : Will
the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether Government are aware of
the problem of supply of food stuff in
Andaman and Nicobar from the Mainland;

(b) whether Government propose to
build up godowns in Andaman and Nicobar
to facilitate adequate storage therc; and

(c) if so, the steps Government propose
to take in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A. K.
PANIJA) : (2) Yes, Sir.

(b) and (¢). The Food Corporation of
India proposes to construct a godown at
Port Blair. The Corporation has already
approached the Andaman and Nicobar
Administration for allotment of suitable
land for this purpose.

Non-Payment of Income tax by
film stars

94. SHRI HANNAN MOLLAH : Will
the Minister of FINANCE be pleased to
state :

(a) the number of film stars who failed
to pay income tax last year and the amount
of unpaid tax;

(b) the top twcﬁty, in the list of defaul-
ters and the amount due from them; and

\r
(c) the action Goveroment bhave taken
against them and the results thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) There
were 54 film stars against whom income tax
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dues exceeding Rs. one lakh were outstan-
ding as on 31.8.1985. The dues outstanding
against them amounted to Rs. 5.86 crores.

(b) The names of top twenty such film
stars and the amount outstanding against
them are given in the annexed statement,

(c) Appropriate steps, according to law,
are taken to recover the demand outstanding
against them. As a result, the demand of Rs.
4.86 crores outstanding as on 31.3.1985 stood
reduced to Rs. 4.53 crores as on 30.9.1985
and out of this Rs. 0.85 crores were not
enforceable.

Statement

Income-tax
demand outs-
tanding as on
31.3.1985

Names of film stars (Rs. in lakhs)

1. Amjad Khan 53.43
2. Ranbir Rajkapoor 51.05
3. Hema Malini 45.47
4. Jitender Kapoor 35.48
5. Rekha Ganeshan 26.93
6. Rajesh Khanna 35.02
7. Kishore Kr. Gaaguli 26.25
8. Shashi Raj Kapoor 25.44
9. Rama Rao N. T. 22.60
10. Ganeshan V.C. 19.57
11. Kalpana K. 18.73
12. Amar Nath Kapoor 16.57
13. Lakshmi Smt. 15.61
14. Randhir Raj Kapoor 15.25
15. Nasirkhan Sarvarkhan 15.07
16. Rajnikant R. 15.01
17. Rana B.C. 13.69
18. Vinod Mehra 12.35
19. G. M. Roshan 11.36
20. Tina Munim 11.36

Volume of lndia’s export

95. SHRI HANNAN MOLLAH : Will
the Minister of COMMERCE be pleased to
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state the total volume of India’s export in
the following categories and the share of
each State therein during the period 1980-85;
(i) tea, (ii) Jute and Jute products, (iii) coal,
(iv) iron ore, (v) marine products, (vi) fancy
leather goods (genuine leather), (vii) shoe
upper and shoe of genuine leather; (viii)
hides and skins both raw and finished, (ix)
natural silk yarn and natural silk cloth; and
(x) betel leaves ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES (SHRI
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P. SHIV SHANKER)
attached.

: A Statement is

Statement

The State-wise export statistics are not
compiled. The volume figures of export in
respect of product groups such as fancy
leather goods (genuine leather), shoes of
genuine leather, hides and skins both raw
and finished, natural silk yarn and natural
silk cloth are not available. However,
the volume of India’s export in respect of
other product groups during 1980-85 is as
under :

Sl. No. Item Unit of 1980-81 1981-82 1982-83 1983- 1984-
Quantity 84(P) 85(P)
(i) Tea and mate Mill. kg. 229.2 219.0 194.6 197.5 216.2
(ii) Jute and Jute
products Lakh. T 6.6 4.5 3.3 3.0 29
(incl. twist and
yarn).
(iii) Coal 000T  108.0 118.0 116.0 N.A. N.A.
(vi) Iron Qre Mill.T 22.4 23.7 21.7 21.2 23.5
(v) Marine products 000T 69.4 74.5 83.8 81.8 90.3
(vi) Leather uppers 000 6939 10498 14507 N.A. N.A.
pairs
(vii) Betel leaves 000kg 435.0 574.0 740.0 N.A. N.A.
P . Provisional
N.A. : Not Available

Source

Meeting of US backed business
International with the
Union Government

96. SHRI K. PRADHANI : Will the
Minister of FINANCE be pleased to state :

(a) whether the US Backed Business
International held a 3-day meeting with the
representatives of the Union Government
during January last for facilitating foreign
investment in this country;

(b) if so, the subjects discused at these
meetings; and

: DGCI and S. Calcutta.

(c) Government’s reaction thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to ‘c).
Pacts are being ascertained and will be laid
on the Table of the Lok Sabha.

Shortage of Coin

97. SHRI K. PRADHANI :
SHRI MOHANBHAI PATEL :
SHRI AMARSINH RATHAWA :

Will the Minister of FINANCE be
pleased to state :
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(a) whether he is aware that coin
shortage still persists in the rural’ and tribal
areas causing considerable inconvenience to
the people living there; and

(b) if so, the steps Government propose
to take to overcome this shortage and make
available sufficient coins for use in the areas
inhabited by comparatively poorer people ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Com-
plainots have been received about shortage of
coins from various parts of the country.

(b) To overcome the shortage of coins
in every part of the country including rural
and tribal areas, the Reserve Bank of India,
which is responsible for distribution of
coins, has strenghetned its  distribution
machinery for coins. The R. B. 1. have
authorised the establishment of core Small
Coin Depots and Currency Chests through-
out the country. Branches of nationalised
banks are also now collecting coins from the
R. B. 1. and distributing the same to the
public in exchange of currency notes. In
order to increase the supply of coins, it has
been decided to import coins to supplement
the local production. As on 8.2.i986,
1083.26 million pieces of coins have arrived
from abroad and these are being distributed.
Indigenous production of coins during the
current financial year amounted to 1760.46
million pieces (as on 8.2.1986). The shortage
pockets are being identified by RBI and
supplies are arranged to those areas forth-
with. The supply and distribution of coins
is being regularly and effectively monitored
by the Government. These steps have already
started yielding results.

Policy for grant of licences for opening
of new bank branches

98. PROF. NARAIN
PARASHAR Will the
FINANCE be pleased to state :

CHAND
Minister of

(a) whether the Reserve Bank of India
follows a policy of giving a fair share in the
grant of licences for the opening of new
branches to all such nationalised banks as
have applied to the Reserve Bank of India
after proper survey in Himachal Pradesh.
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Punjab and Haryana, or gives a large chunk
to the lead banks of the districts concerned;

(b) the number of licences granted for
opening of new branches in each of the State
to each one of the nationalised banks which
had applied for this purpose to the Reserve
Bank of India during 1983, 1984 and 1985;

(c) whether the nationalised banks which
have got a meagre share so far in the
allotment of licences are proposed to be
given preference in the allotment over the
period of the current branch licensing policy;
and

(d) if not, the reasons thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (d).
Reserve Bank of India has reported that it is
generally ensured that all banks get an
equitable share in the overall expansion.
RBI has also reported that in the command
area of a Regional Rural Bank preference is
given to the Regional Rural Bank and in
other cases allotment to Public Sector Banks
is made equitably on the basis of their
representation in the district and lead res-
ponsjbility. Allotment is also made wherever
necessary to other Public Sector Banks.

Details of number of licences granted to
the Public Sector Banks during the period
April, 1982 to March, 1985, in the States of

Himachal Pradesh, Punjab and Haryana
are indicated, bankwise in the attached
statement,
Statement
Name States
of the —_—_——— ———— ———
Bank Himachal Punjab Haryana
Pradesh

1 2 3 4
State Bandk 17 18 15
of India
State Bank 4 32 9
of Patiala



PHALGUNA 2, 1907 (SAKA)

Wrien Answers 146

(c) the date from which the new price
will come into force ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) (a) to
(c). The revised prices of bread in Delhi
have already been fixed by the Delhi Ad-
ministration with the concurrence of the
Central Government. They became effective
from 7.2.1986. The prices before revision
and after revision are indicated below :

Prices before Prices after

revision revision
400 gms. loaf Rs. 1.35 Rs. 1.45
800 gms. loaf Rs. 2.65 Rs. 2.80
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1 2 3 4

Allahabad Bank — — 1

Bank of — 1 —
Baroda

Bank of — 6 —_
India

Canara Bank — — 2

Central Bank 2 6 5
of India

New Bank of 1 7 7
India

Punjab National 33 27 24
Bank

Syndicate Bank — —_ 8

Punjab & Sind — 29 2
Bank

Union Bank of — 7 2
India

United 33 7 5
Commercial
Bank

Indian Oversecas — — 1
Bank

Oriental Bank —_ 12 8
of Commerce

Total 90 152 89

Raising of bread price in Delhi

99. DR. B. L. SHAILESH : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state :

(a) whether the Delhi Administration
has sought approval of his Ministry to
raise the prices of bread in the capital;

(b) if so, by how much; and

Misuse of advance licence facilities

100. DR. B. L. SHAILESH : Will the
Minister of COMMERCE be pleased to
state

(a) whether the Enforcement Wing of
the Chief Controller of Exports and Imports
during a recent inspection of some units in
Gujarat detected large scale misuse of
advance licence facilities as reported in the
‘Financial Express’ New Delhi of 15 January,
1986;

(b) if so the details of lacunae noticed;
and

(c) the remedial measures being taken to
plug the loopholes ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) Yes, Sir.

(b) In the case of M/s. L. D. Textiles
Industries, Ankleshwar, the firm has sold the
imported material i.e. polyester staples fibre
by mis-declaring the same as non-cellulosic
synthetic waste in the open market. In the
case of M/s. Universal Dye Stuff it has
been detected that they had submitted forged
export documents with forged enteries on the
DEEC Book regarding export of synthetic
detergent washing powder under the signatures
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and stamp of Inspector of Customs, Tuna.
Whereas no detergent powder was exported
from Tuna by this firm as confirmed by the
Dy. Collector of Customs, Kandla. Action
has been initiated under the Imports and
Exports (Control) Act and Import and
Exports Control Order besides suspen-
sion/cancellation of the operation of the
licences. Necessary action has been initiated
torecover the  bond amount liguidated
damages and export duty. The firms have
been placed under abeyance stopping issue of
any kind of import licences to them as well
as release of imported material by the
canalising agencies. Investigations have been
entrusted to the CBI.

(c) Under advance licence scheme, import
of raw materials etc. is allowed for export
production. Imported material can only be
used for export production. Imported,
material not used in export product cannot
be disposed of otherwise except with the
permission of the licensing authority cencern-
ed. In case of misuse of imported material
action will lie under the Imports and
Exports (Control} Act and the Order issued
thereunder, in addition to the for-feiture of
bank guarantee.

Draft model law on consumer
protection

101, DR. B. L. SHAILESH : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state :

{a) whether an All India seminar of
voluntary consumer organisations was held
in New Delhi during January last to adopt a
draft model law on consumer protection;

(b) if so, the broad outlines of
model draft; and

this

(c) Government’s reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI! A. K.
PANIJA) : (@) Yes, Sir.

(b) The draft model law on consumer
protection to be adopted by the States
provides for setting up a Consumer Protec-
tion Council, Directorate of Consumers,
Affairs and Consumer Dispute Redressal
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Forum. The objectives of the proposed
measure is to protect and promote consumer
interest and provide for a forum for
speedy and inexpensive redressal of grievances
of consumers. The Consumer Protection
Council shall promote and protect the rights
of the consumer such as right to safety, right
to be informed, right to choose, right to be
heard and right to seek redressal against
unscrupulous cxploitation of cousumers by
some manufacturers/traders. The Council
will undertake .programmes for providing
information and education to consumers and
development of consumer protection move-
ment. The Directorate of Consumer Affairs
will be an executive arm to receive consu-
mers’ complaints and to act cn them. The
Consumer Dispute Redressal Forum will be a
quasi-judicial machinery for speedy and
inexpensive settlement of consumer disputes.

{c) Government is very keen to protect
the interests of consumers and to raise the
the leval of consciousness atout their-rights.

Foreign Exchange earnings from
export of frog legs

102. SHRI SANAT KUMAR MANDAL:

Will the Minister of COMMERCE be pleased
to state :

(a) whether his attention has been drawn
to the news-item captioned ‘Row over export
of frog legs’ appearing in ‘Busipness Standard’
Calcutta of 18 January, 1986;

(b) if so, the facts of the case; and

(¢) the action being taken by his
Ministry to ensure that the row between the
environmentalist and commercial interests
did not cause unemployment among frog-
trappers, but also did not lead to a fall in
foreign exchange earnings ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHR1 P. SHIV SHANKER) : (a) Yes, Sir.

(b) Under the present regulations, exports
of frog legs require the prescribed Certificate
under the Convention of International Treaty
on Endaggered Species (CITES). Such certi-
ficates are being issued by the authorities
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under the Department of Environment,
Forests and Wildlife. It has been ascertained
that in respect of 8 firms exporting froglegs
from Calcutta, the authorities issuing such
certificates refused to issue them as according
to them, these firms had violated certain
provisions of the Wildlife (Protection), Act,
1972. As a result of this, export consign-
ments of froglegs from Calcutta have been
held up.

(c) Detailed discussions are being held
with the Department of Environment, Forests
and Wildlife to see if the consignments could
be cleared for export.

Availability of imported sugar in
West Bengal

103. SHRI SANAT KUMAR MANDAL :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether it is a fact that as a result
of a feud between the Food Corporation of
India and a section of the sugar trade in
West Bengal, the market has almost been left
dry of imported sugar supplies leading to a
sharp rise in prices; and

(b) if so, the steps Government propose

to take to resolve the feud and ensure
adequate availability of sugar in the
market ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A. K.
PANJA) : (a) and (b). No, Sir. Since
adequate quantity of imported sugar with
the Food Corporation of India was not
available due to operational difficulties, there
had been some delay in the release of imported
sugar at Calcutta against the tenders accepted
by the Corporation during November and
December, 1985. This, however, did not
result in drying up of sugar supplies, as
bulk of the open market demand is met
from indigenous sugar which is sold by the
factories against their monthly free sale
quota to the licensed wholesale sugar dealers
in various States. Against the sales on tender
basis, Food Corporation of India had
supplied 19142 tonnes of imported sugar
during the months of December, 1985,
January, 1986 and February, 1986 (upto
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17.2.1986) and the free sale imported sugar
made available to the State Government for
distribution through controlled channels
during the said period was 10434 tonnes.
Therefore, adequate supplies of sugar in
open market were maintained in West Bengal
including Calcutta,

The price of S-30 grade of sugarin
Calcutta in October, 1985 had ranged from
Rs. 620/- to Rs. 685/-per quintal. As against
this, the wholesale price range in November,
1985 was Rs. 620/- to Rs. 665 /- per quintal;
in December, 1985 Rs. 630/- to Rs. 660/-
per quintal and in January, 1986 Rs. 610/-
to Rs. 640/- per quintal. Thus, the open
market prices of sugar in Calcutta were
maintained at rveasonable levels during the
said months.

Steps have been taken to further
augment the availability of imported sugar
in West Bengal which include speeding up of
despatches of stocks from other ports. Of
the 4 ships nominated by the State Trading
Corporation for discharge of imported sugar
at Calcutta/Haldia, 2 ships have already
completed discharge at the said ports. These
steps are expected to ensure adequate supply
of imported sugar at Calcutta.

Measures for Development of strong
consumer movement

104, SHRI SANAT KUMAR
MANDAL :
SHRI V. SOBHANADREES-
WARA RAO:

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether his Ministry have initiated
any time-bound measures for development of
a strong consumer movement in the country
by reviewing the consumer protection laws to
provide better protection to the consumers;
and

(b) if so the broad outlines of the pro-
posed measures ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI1 A, K
PANJA) : (a) Yes. Sir,
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(b) Important consumer protection laws
such as prevention of Food Adulteration
Act, Monopolies and Restrictive Trade
Practices Act, Essential Commodities Act,
etc., have been reviewed and appropriate
amendments have been proposed for better
protection to consumer. The Central Govern-
ment held an All India Seminar on Consumer
Protection at New Delhi on 20 and 21
January, 1986 in which various administra-
tive, legal and monitoring measures were
discussed. The State Governments have been
advised to enforce important consumer pro-
tection laws such as Prevention of Food
Adulteration Act, Standards of Weights and
Measures Act. 1976, Packaged Commodity
Rules, 1977, Essential Commodities Act, etc.
to protect the interests of the consumers.
The whole exercise is to raise the level of
consciousness of the consumers about their
rights.

[Transiation]

Preparation of Arthik (Financial)
Register for each village

105. SHRI JAGANNATH PRASAD:
Will the Minister of FINANCE be pleased
to state :

(a) whether the Union Government have
advised the State Governments to start work
for preparation of an Arthik (Financial)
Register in respect of each village;

(b) if so, whether this work has been
started; and

(c) if not, the reasons with complete
details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) This Ministry
has not advised the State Governments to

start work for preparation of Arthik
(Financial) Register in respect of e¢ach
village;

(b) and (¢). Do not arise.

[English)

Charter of demands from All India
‘NABARD’ Employees Association

106. SHRI R. P. DAS Will the
Minister of FINANCE be pleased to state :
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(a) whether Government have received
charter of demands from the All India
National Bank for Agriculture and Rural
Development Employees’ Association in
September, 1984 urging revision of pay and
other service conditions for workmen/em-
ployees of National Bank for Agriculture and
Rural Development;

(b) whether bipartite negotiation between
the Management and Association has been
completed;

(c) if so, the result thereof;

(d) whether Government have agreed to
remove disparity and anomaly in pay scales
between the officers working in National
Bank for Agriculture and Rural Development
and those working in Reserve Bank of India
and other apex financial institutions like
Industrial Development Bank of India, Unit
Trust of India, etc; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) According to
information made available by the NABARD
Management the All India NABARD
Employees Association served a charter of
demands dated 25th September, 1984 to the
NABARD Management in October, 1984
urging revision of pay and other service
conditions for the workmen employces of
NABARD.

(b) and (¢). Two rounds of pegotiations
are reported to have been held with the
representatives of the All India NABARD
Employees Association in July and Septem-
ber, 1985 when the management conveyed
their offer for revising the pay scales and
allowances of the workmen. Before the third
round of negotiation could be commenced
from 6th December, 1985, the Association,
it is reported, unilaterally termed the negotia-
tions as a failure and started agitation from
9th November, 1985,

(d) and (e). The Government bave
received a reference from NABARD manage-
ment for revision of pay scale and service
conditions of its officers, which is under
consideration,
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Diversion of sugarcane from one
State to another State to
increase sugar production

107. SHRI’ BALASAHEB VIKHE
PATIL : Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether the Government are aware
that crushing capacity of some of the sugar-
cane growing States is not enough to
commensurate with their sugarcane pro-
duction;

(b) if so, whether Government are con-
sidering to divert sugarcane from one State
to another State in order to increase the
production of sugar during the current
crushing season;

(c) if so, the details thereof; and

(d) when a decision is likely to be taken
in this regard ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) No report
from any State Government has been
received that the sugar factories in their State

will not be able to crush sugarcane reserved
for them.

(b) to (d). Do not arise.

Raids carried out against tax evading
companies

108. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of FINANCE be
pleased io state :

(a) the number of raids carried out by
his Ministry against the tax evaders under
MRTP and other companies during the recent
months;

-

(b) the details of the
detected by the tax officials; and

irregularities

(c) the action taken or proposed to be
taken by Government against such tax
evaders ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (c). The
information is being collected and will be
laid on the Table of the House.

Tax payers in arrears

109. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of FINANCE be
pleased to state :

(a) the action taken by Government in
recent times against those tax payers who
were in arrears of huge amount and who had
been in the habit of not paying arrears for
years together; and

(b) the achievement by Government in
regard to recovery of arrears and action taken
or proposed to be taken against such payers ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
Appropriate steps, according to law, were
taken by the Department against such assess-
ees/habitual tax defaulters. These steps inclu-
ded levy of interest under section 220 of the
Income-tax Act, 1961, imposition of penalty
as envisaged under section 221 of the Act,
attachment and sale of movable and immo-
vable properties, action under section 179 of
the Act against the directors of the defaulting
companies, etc, etc.

As a result of the aforesaid measures, the
demand outstanding in cases where demands
exceed Rs. 10 lakhs were reduced from Rs.
1106.68 crores as on 31-3-1985 to Rs. 795.60
crores as on 30-9-1985, thus giving a percen-
tage reduction of 28.10 percent. Further, in all
the tax cases, out of the Income-tax demand
which stood at Rs. 2535.16 crores as on
31-3-1985 (as adjusted upto December, 1985)
a sum of Rs. 977.06 crores were collected/
reduced upto December, 1985.

Supply of foodgrains at subsidised
rates through public distribution
system

110. SHR1 GADADHAR SAHA : Will
the Minister of FOOD AND CIVIL SUP-
PLIES be pleased {0 state :
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(a) whether it is a fact that foodgrains
like wheat and rice are sold at subsidised
rate,

(b) if so, the total yearly subsidy paid
for these items of foodgrains supplied through
Public Distribution Sy$tem;

(c) whether it is also a fact that prices of
these items of foodgrains have been raised
and these are sold at higher prices through
Public Distribution System throughout the
country;

(d) if so, the total amount of money
earned after price-rise;

(e) the procurement price of wheat per
quintal now paid to peasants by Government
and price of wheat per quintal to consumers
through Public Distribution System; and

(f) the reasons for rise in prices of wheat
rice and kerosene oil supplied through Public
Distribution System ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A. K.
PANJA) : (a) Yes, Sir.

(b) The expenditure on the total subsidy
on foodgrains supplied from the Central Pool
stocks through the Public Distribution System
including the carrying cost of stocks, is esti-
mated at Rs. 1650 crores for 1985-86.

(c) and (e). The Central issue prices of
rice and wheat have been raised with effect
from 1.2.1986. The Central Government
issues foodgrains at uniform price to the
State Governments and Union Territory
Administrations for sale through their Public
Distribution System.

The procurement price of wheat is Rs.
157/-per quintal and is proposed to be raised
to Rs. 162/- per quintal from 1.4.1986. The
Central issue price of wheat meant for supply
through the Public Distribution System is
Rs. 190/- per quintal.

. The retail prices of foodgrains at fair
price shops are determined by the copcerned

FEBRUARY 21, 1986

Written Answers 156

State Governments and Union Territory
Administrations.

(d) The quantum of extra money realised
after revision of the Central issue prices will
depend on the actual offtake of foodgrains
under the Public Distribution System.

(f) The issue prices of wheat and rice
were revised as a consequance of increases in
the support price of wheat and paddy. Keep-
ing in view the rapid growth in the consump-
tion of epergy, the Government of India, in a
attempt to induce more efficient and economic
use of energy, have increased the basic price
of a few petroleum products, including
kerosene oil.

Role and performance of Mayurakshi
Gramin Bank

111. SHRI GADADHAR SAHA : Will
the Minister of FINANCE be pleased to
state .

(a) the role and performance of Mayura-
kshi Gramin Bank in Birbhum District in
implementation of rural development schemes;

(b) the advance and investment of bran-
ches of this bank in the District Branch-wise
for implementation of various development
schemes in agriculture and rural Development
during the last three years, year-wise;

(c) whether the performance of this bank
is satisfactory in this respect; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
The Mayurakshi Gramin Bank covering
district Birbhum in West Bengal was set up
on 16.8.1976 under the sponsorship of United
Comercial Bank (now called UCO Bank). It
has a network of 61 branches. The perfor-
mance of Maurakshi Gramin Bank during
the last three years in indicated below ;
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Period ending Deposits Advances CD : Ratio
(Rs. in lakhs) (Rs. in lakhs)
December, 1982 333.00 451.00 135
December, 1983 419.27 641.00 153
December, 1984 524.00 764.00 146
June, 1985 601.00 673.77 112

The existing data reporting system does not
provide branch-wise information.

(c) and (d). NABARD has reported that
due to heavy losses and mounting overdues
the performance of the bank is not regarded
as satisfactory.

Export of spices from Kerala

112, SHRI K. KUNJAMBU : Will the
Minister of COMMERCE be pleased to state:

(a) the share of Kerala in the export
earnings during the year 1985;

(b) whether it is a fact that the earning
on account of export of spices from Kerala
have declined during this year; and

(c) if so, the details thereof ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES (SHRI
P. SHIV SHANKER) : (a) to (c'. State-wise
statistics of India’s exports not compiled.

Export Earnings

113. SHRI K. KUNJAMBU :
SHRI1 SAIFUDDIN
CHOWDHARY :
DR. C. S. RAJHANS :
SHRI SHARAD DIGHE :
SHRI BASUDEB ACHARIA :
SHRI AJOY BISWAS :

Will the Minister of COMMERCE be
pleased to state :

(a) whether the export earnings have
declined during the past six months as com-
pared to the corresponding period last year;

(b) if so, the details thereof; and

(c) the steps being taken to boost export?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES (SHRI
P. SHIV SHANKER) : (a) According to
provisional data so far available there is a
marginal decline.

(b) India’s export amounted to Rs.
5017.63 crores during the first six months of
the current financial year. i. e. April-Septem-
ber, 1985; it is 0.7 per cent lower than the co-
rresponding provisional figure of Rs. 5054.26
crores during April-September, 1984,

(c) Increasing our exports, diversifying
our productive base, modernising our produc-
tive apparatus are some of the steps taken
by the Government. Modification and perio-
dic revision of our Industrial and fiscal poli-
cies are also the additional steps taken from
time to time.

Amendment to Import Policy

114. SHRI S. M. GURADDI : Will the
Minister of COMMERCE be pleased to state:

(a) whether his Ministry has recently
amended the Import Policy to suit the needs
of the registered exporters; and

(c) if so, the details thereof ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES (SHRI
P. SHIV SHANKER) : (a) and (b). Yes, Sir.
Revised Import-Export Pass Book Scheme
and certain concessions for registered expor-
ters have been recently announced by the
Government by Public Notices No. 60-1TC
(PN)/85-88 dated 1.1.1986 and No. 70-1TC
(PN)/85-88 dated 11.2.1986 respectively,
which bhave been published in Gazette of
India and copies of which are available in
Parliament library.
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Growing rate of unemployment

115. SHRI K. RAMACHANDRA
REDDY : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that during the
pre-budget discussion with bim, the leaders
of trade unions spoke alarmingly about the
growing rate of unemployment;

(b) whether they generally felt that intro-
duction of computerisation and adoption of
intensive technology would generate unem-
ployment; and

(c) if so, Government’s reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Yes, Sir.

(b) Views were expressed by the repre-
sentatives of Trade Unions regarding the
introduction of computerisation and adoption
of new technology. While some were opposed,
others stressed the need for the adoption of
a balanced approach in regard to theee.

(c) The observations would be kept in
view in the strategy and the overall economic
policy for development.

{Translation)

Raids on trading and commercial
establishments in Jhansi

116. SHRI RAJ} KUMAR RAI: Wil
the Minister of FINANCE be pleased to
state :

(a) whether his attention has been drawn
to the news item appearing in ‘Nav Bharat
Times’ of 3rd February, 1986 wherein it has
been stated that income-tax authorities unear-
thed case to the tune of lakhs of rupees and
jewellery, etc. in raids on various trading and
commercial establishments in Jhansi on
2 February, 1986;

(b) if so, the names of the persons and
trade establishments on whom raids were
conducted; and
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(c) the details of the total assets uneart-
hed ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARI) : (a) to (c). Yes,
Sir, Income-tax Department conducted sear-
ches on 30th and 31st January,1986 at Jhansi.
The main persons searched are Shri Sita Ram
Aggarwal, Shri Radhey Shyam, Shri R, K.,
Nachola and M/s. Bhagwan Das & Brothers.
The searches resulted in seizure of cash of
Rs. 3.77 lakhs, jewellery worth Rs. 24.59
lakhs and other assets worth Rs. 19.50 lakhs
approximately.

Increase in prices of foodgrains

117. SHRI RAJ KUMAR RAI: Will
the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state :

(a) whether the prices of foodgrains at
the time when the farmers sell their food-
grains to the traders are very low while the
prices of foodgrains are doubled after some
days when the consumers or farmers purchase
it from the trader;

(b) if so, the percentage of this increase
as per Government figures; and

(c) the measures taken by Government
to check this tendency ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A. K.
PANIJA) : (a) The Government of India
have no such information. However, Govern-
ment extends price spport to foodgrains to
prevent distress sale by the farmers.

(b) and (c). Do not arise.
[English)

Financing of working capital needs
of small ‘scale industrial units
by Commercial Banks

118. SHRIMATI JAYANTI PATNAIK :
Will the Minister of FINANCE be pleased
to state .

(a) whether it is a fact that the role of
commercial banks ia financing working capi-
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tal needs of small scale industry is extremely
unsatisfactory;

(b) whether the commercial banks are
agreeable to abide by the guidelines of Union
Government and Reserve Bank of India in
financing the working capital needs of small
scale industry in Orissa; and

(c) if so, the steps taken by Government
to pursue or direct the commercial banks
units in Orissa to extend their cooperation
ip the betterment of small scale industries ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) As per the data
on scheduled Commercial barnks advances to
small scale industrial units in Orissa furnished
by Reserve Bank of 1India the amount out-
standing as at the end of December, 1980
increased from Rs. 29.42 crores in 34257
accounts to Rs. 81.24 crores in 65412 accounts
as at the end of June, 1984 indicating the
progressive rising trend 1in commercial bank
credit to small scale industrial units in Orissa.

{b) Commercial banks conform to the
guidelines issued by Reserve Bank of India
from time to time in reg.rd to sanction of
working capital requirements of small scale
industrial units in Orissa. During the periodi-
cal inspection of commercial banks by the
Reserve Bank, it is checked that guidelines
issued by the Reserve Bank of India are
strictly adhered to.

(¢) The salient features of Reserve Bank
of India’s guidelines in brief, are as under :

(i) Reserve Bank of India has advised
the banks that all loan applications
of credit limit upto Rs. 25,000/-
should be disposed of within a fort-
night and those above Rs. 25,000'-
within 8 to 9 weeks The e\isting
delegation of powers vested in
Branch Managers of 16 local banks
operating in Orissa are satisfactory.

(ii) Training  programmes;workshops/
seminars are organised by RBI/
banks/Natiopal Institute of Bank
Management to bring about attitudi-
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nal changes and motivating the
ground staff at branch level to assist
the borrowers in the priority sector
(including SSI Sector).
(iti) RBI has advised banks that they
should adhere to the recommenda-
tions of Bhide Committee in regard
to coordination between banks and
State Financial Corporations and
where joint appraisal of the project
is not feasible, simultaneous or con-
current appraisal for assessing the
term loan and working capital
requirements should be undertaken,
the assessment of working capital
being taken up by the banks them-
selves.

‘iv) RBI has constituted two State Level

Bankers Committee (SLBC) and
State Level Inter Institutional
Committee (SLIIC! covering all

States Union Territories where Inter
Institutional Coordination problems
can be resolved.

{v) To familiarise the sponsoring agen-
cies viz. District Industries Centres
(DICs) and Orissa State Financial
Corperation {OSFC) with the requir-
ments of the banks and mnarrow
down the gaps on the respective
perceptions of the financial and
other requirements of projects,
Reserve Bank of India organised a
workshop in September, 1984 which
was participated by all DIC Officers
in Orissa, major Commercial Banks,
Orissa State Financial Corporation
(OSCYF) and Industrial Develop-
ment Bank of India (IDBD).

Attract tourists in Seventh Plan

120. SHRIMATI JAYANTI PATNAIK :
Will the Minister of PARLIAMENTARY
AFFAIRS AND TOURISM be pleased to
state :

(a) the steps taken to develop-sea-shore
in Orissa to increase the flow of tourists;

(b) whether Goveroment have any pro-
posal to develop Orissa sea-shores in Seventh
Five Year Plan to attract more tourists;
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(c¢) whether any specific programme has
been prepared for the above purpose; and

(d) the details thereof ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND TOURISM (SHRI
H. K. L. BHAGAT) : (a) to (c). The coast-
line between Puri and Konark in Orissa bas
been identified as one of the major beach
destinations for ccmprehensive development
under the Seventh Five Year Plan.

As a first step, the Government have
decided to relax the ban relating to civil
works along the sea-shore. Instead of the
earlier restriction of 500 metres, civil works
would now be allowed beyond 200 metres of
the high tide line subject to certain safe-
guards.

(d) On receipt of proposals from the
State Government, the Central Department
of Tourism has already sanctioned the follow-
ing schemes for Puri-Konark area :

(i) Toilet block near Sun
Konark

Temple at

(ii) Yatrika at Puri

(iii) Yatri Niwas at Konark

(iv) 3-star joint venture hotel between
India Tourism Development Corpo-
ration and Orissa Tourism Develop-
ment Corporation.

Shortage of small coins and one
rupee notes

121. SHRI SRIBALLAV PANIGRAHI :
SHRI N. TOMBI SINGH :
DR. CHANDRA SHEKHAR

TRIPATHI :

SHRI R. M. BHOYE :
SHRI CHIRANJI LAL SHARMA :
SHRI V. S. VIJAYARAGHAVAN :
SHRI RAM PYARE PANIKA :
PROF. K. K. TEWARY :

Will the Minister
pleased to state :

of FINANCE be

(a) whether Government are aware that
there is sull an acute shortage of small coins
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and one-rupee notes in almost all the States
in the country;

(b) whether Government are also aware
that the demand for small coins is increasing
day by day in the country; and

(c) if so, the steps Government have
taken/propose to tahe to ease the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Complain's have
been received about shertage of small coins
and one-rupee notes from various parts of
the country. Although shortage of coins still
persists in some parts, there has been im-
provement in the situation, consequent on
increased production and supply.

(b) Yes, Sir.

(c) To meet the increased demand, the
Government have taken proposc to take the
following steps :

(i+ The existing Mints are being woerked
to their full capacity by increasing
the number of working hours in all
the three Mints coupled with the
operation of an incentive scheme for
obtaining higher production.

(it As part of modernisation of the
Mints and with a view to increasing
the production capacity of the Mints,
22 new coining presses have been
installed, partly as replacement and
partly as additions. Orders for 14
more coining presses are  being
placed on HM.T.

(iii) In order to supplement the supply
from the three Mints, coins in the
denominations of Re. 1,-, 50 P and
25 P are being imported; as on
$.2.1986, 1083.26 million pieces of
coins have arrived from abroad and
they are being distributed.

‘iv) A new Mint is being established at

NOIDA, U, P., with a capacity for
an annual production of 2000
million picces of coins. This is
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expected to go into production in
1988-89.

Guidclines for distribution of
controlled cloth

122. SHRI N. TOMBI SINGH : Will
the Minister of TEXTILES be pleased to
state :

‘a, whether Government are considering
a review of the present policy guiding the
distribution of controlled items of cloth;

(b) if so, the details thercof;

(¢) 1if not, the general guidelines in the
present policy;

(d) whether there are demands for modi-
fication of the same; and

{e) if so, the details of the demands and
from whom these have been received ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI KHUR-
SHID ALAM KHAN) : a) to e). Distribu-
ton of controlled cloth 1s primarily the
responsihbility of Stite Governments How-
ever. Government is consitdering to review
th= present policv regarding the distr.bution
of contiolled cloth with a view to ensuring
that such cloth reaches the weaker sections
of society. At present the controlled cloth is
being  allocated to various States Union
Territories on the basis of composite criteria
giving 2'3rd weightage for the total popula-
tion and 1 3rd for the population below the
poverty line  There are no specific quarters
from which the demands for modification of
the existing system of distribution of con-
trolled cloth have been received.

U pgrading of status of FC! office
at Imphal in Manipur

122, SHRI N TOMBI SINGH : Will
the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state -

(@ the progress made in upgrading the
status  of the Foaod Corporation of India
district level otlice at the Manipur State
capital Imphal to a Regional Oflice;
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(b) the reasons for the delay in this
matter; and

(¢} from whom demands have been

received in this connection ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A. K.
PANJA) : (a) The District Office at Imphal
serves the requirements of the State of
Manipur fully. As such it is not necessary

to upgrade the status to that of a Regional
Office.

(b) Does not arise.

(c) The requests in this regard were
received from the State Government as also
from the Staff Union of Food Corporation
of India.

Directive for purchase of Computers

124. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of FINANCE be
pleased to state :

(a) whether 1t 1s a fact that the Ministry
of Finance 1ssued a directive to Government
—run institutions to consult the Department
of Electronics before deciding on the purchase
of a computer; and

b) if so, the details thercof ?

THE MINISTER OF STATE 1IN THE
MINISTRY OF FINANCE (SHRi JANAR-
DHANA POOJARY) : (a) Yes, Sir.

{b) In the Allocauon of Business Rules,
1961, the Department of Electronics has been
given complete responsibility for coordination
of requirements relating to electronics proces-
sing equipment (computers) and all matters
concerning computer based information,
technology and processing including hardware
and software, standardisation of procedures.

In pursuance of the above, the Ministry
of Finance have issued instructions to all the
Departments that in the matter of purchase
of computers, the policy guidelines laid down
by Department of Electronics should be
followed. 1t is further stated that with the
setting up of the Nauonal Informa..:s Centrg
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in 1975 by the Government of India as a
central facility with a network of computers
serving all the Departments of the Govern-
ment, the Department of Electronics which is
the administrative Department, requires all
the Departments of the Government and
Government-run institutions to first check up
with the National Informatics Centre whether
it can provide the computerisation services
betore going in for purchase of their own
computer systems.

Distribution of loan application forms
to unemployved youths by United Bank
of India branch in Behala (Calcutta)

125. SHRIMATI GEETA MUKHERIJEE :
Will the Minister of FINANCE be pleased to
state :

(a) whether the United Bank of India
Branch in Behala 'Calcutta) distributed Loan
application forms to unemployed youths in
the first week or so of January, 1986:

(b) if so, the number of forms distri-

buted;

(c) how the forms were distributed to
these unemployed youths;

(d) whether any announcement was made
or Members of Lok Sabha and Assembly
were informed to collect the forms and distri-
bute them to unemployed youths;

(e) whether this bank distributed such
application forms in other branches also in
Calcutta; and

(f) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) No, Sir.

(b) to (d). Does not arise.

(e) Distribution of application forms to
the eligible proponents is a routins function
of the Bank and as such application forms
are distributed to the eligible persons from
other branches also in Calcutta,

(f) Does not arise.
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Trade and econonmic cooperation
between India and Pakistan

126. SHR1 P. M. SAYEED : Will the
Minister of FINANCE be pleased to state :

(a) the outcome of discussions by the
Indian delegation led by him in January,
1986 to Pakistan regarding extension of trade
and economic cooperation between the two
countries;

(b) whether the talks covered both
private and public sector trade; and

(c) the specific issues about which deci-
sions have been taken by mutual agreement
by the representatives of India and Pakistan ?

THE MINISTER OF FINANCE (SHRI
VISHWANATH PRATAP SINGH) : (a) to
tc'. Wide ranging discussions. on matters
relating to economic cocoperation between
India and Pakistan, and the mears by which
this cooperation could be further strengthen-
ed, were held by Indian Finance Minister
with the Pakistani Finance Minister during
his visit to Pakistan in January, 1986. Trade
matters covering both, private and public
sector trade. were also discussued. While
recognising the existence of considerable
scope for expansion of mutual trade it was
decided that :—

(1) existing trade between public sector
agencies should at least double dur-
ing the current year,;

a joint business committee of the
Federations of Chamber of Com-
merce and Industry of India and
Pakistan be set up so as to promote
industrial collaboration and trade
between the two countries;

(ii)

(iii) A meeting of the representatives of
the two Gavernments be held to
formulate specific guidelines to
govern the setting up of Joint Ven-

tures in the two countries.

Besides the above the Government of
Pakistan agrced to permit its private sector
trade to directly trade with India in 42 com-
modities, trade in which, hitherto was
restricted to their public sector agencies.
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Loans advanced by banks and financial
institutions for construction of
buildings

127. SHRI P. M. SAYEED : Will the
Minister of FINANCE be pleased to state :

(a) the amount that has been advanced
by the scheduled banks and other Govern-
ment financial institutions to various parties
for the purpose of construction of buildings
during 1984 and 1985;

(b) whether all the parties are paving
back their loan instalments regularly;

(¢) if not, the number and particulars of
such defaulters; and

(d) the action taken 1in the case of de-
faulters to effect recoveries of the outstana-
ing amounts ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Presum-
ably, the Hon'ble Member s secking infor-
mation in respect of banks and institutional
loans to building contractors. Under the
existing housing finance policy guidelines,
banks are not permitted to e\tent assistance
to such contractors for working capital
purpose. Industrial Development Bank of
India (IDB1), and Industrial Finance Cor-
poration of India (IFCI) also do not extend
any assistance for construction of buildings.

(b) to (d) Questions do not arise.

Viability of retail shops of National
Textile Corporation

128. SHR1 MURLIDHAR MANE :
SHRI GURUDAS KAMAT :

Will the Minister of TEXTILES be
pleased to state :

{a) whether a proposals to close
unviable retail shops of WNational
Corporation is  under
Government;

the
Textile
consideration of

(b) if so, the efforts made by Govern-
ment during the last three years to make
these outlets viable;
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(c) the total number of such retail out-
lets Statewise; and

(d) whether Government propose to
provide alternate employment to the workers
so affected in case Government decide to
close down the retail outlets ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) There is
at present no general proposal to close down
unviable retail shops of NTC. Cases for
closure of individual retail shops are examin-
ed from time to time.

~(b) Some of the important steps taken/
being taken to make the retail outlets viable
are as under : —

(1) to provide a wider range of fabrics
and better inventory control;

(inr to have closer supervision on decen-

tralised management basis;

(iil) 1ncentive schemes to sales staff in

the showrcoms have been reviewed;

and revised;

iv) House keeping/display of NTC
products in the showrooms has been

improved;

v’ training programmes for sales staff
have been undertaken; and
wvi; publicity and sales promotion
support have been stepped up.

(¢’ The State-wise distribution of the
retail outlets are as under :

State/Union Territory No. of
Showrooms
Assam 6
Andhra Pradesh 28
Bihar 26
Delhi 14
Gujarat 11
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Haryana 8
Himachal Pradesh

Jammu & Kashmir 4
Karnataka 24
Kerala 17
Madhya Pradesh 10
Maharashtra 23
Meghalaya —
Orissa —
Punjab 8
Rajasthan 12
Tamil Nadu & Pondicherry 82
Uttar Pradesh 67
West Bengal 74

FBERUARY 21, 1986

Total 413

(d) The question of providing alternate
employment to all workers has not arisen
since there no general proposal to close down
unviable retail shops.

In recent cases of closure of individual
shops the employees rendered surplus were
absorbed in alternate jobs in the subsidiaries/
mills concerned.

Raids conducted in Gujarat

129. SHRIMATI PATEL RAMABEN
RAMIJIBHAI MAVANI] : Will the Minister
of FINANCE be pleased to state :

(a) whether it is a fact that raids were
conducted in various parts of Gujarat, on the
premises and offices of various industrialists,
trade and commercemen, and officials during
the last three months;

(b) if so, the names and status of each
of them;

{c) the outcome of such raids; and

(d) the details of incriminating docu-
ments and other articles found and seized ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (d). The
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information is being collected and will be
laid on the Tabie of the House.

Austerity in Government departments

130. DR. G. VIJAYA RAMA RAO:
Will the Minister of FINANCE be pleased
to state :

(a) the details of the steps takea by
Government to enforce austerity in Govern-
ment departments; and

(b) the
thereby ?

savings likely 1o be made

IT'HE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
Measures are taken on a continuous basis to
curb in-essential and non-productive expen-
diture. In recent times, Government issued
orders banning creation of posts/filling up of
vacancies, except in the most exceptional
circumstances. Efforts are made through
work measurement studies conducted by the
Staff Inspsction Unit of the Ministry of
Finance/Internal Work Study Units in
various Ministries Departments to identify
and locate surplus staff and prevent creation
of avoidable posts. Measures have also been
taken to curb office expenses like those on
telephones, furniture and equipment, staff
cars, consumption of petrol and performance
of air journeys by non-entitled officers.
Proposals of the administrative Ministries for
incurring expenditure above Rs. 3 crores on
schemes/projects are scrutinised through the
mechanism of Expenditure Finance Com-
mittee/Public Investment Board charged by
Secretary (Expenditure) to ensure that only
essential and viable schemes are approved
for execution.

Working Group has also been set-up
under the Chairmanship of Cabinet Secretary
to review all on-going activities and organi-
sations and to discontinue those which have
lost their utility.

Instructions have also been issued to
various  Ministries/Departments to take
effective steps to curb non-essential expendi-
ture and effect a minimum of S percent
reduction in the total non-Plan provision
made in the budget estimates for 1985-86.
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The reductions will be reflected in the
Revised Bstimates for the current year to be
presented along with the budget for 1986-87.
It is expected that as a result of various
measures far taken, a saving of Rs. 800
crores over the expenditure already voted by
Parliament will be effected.

Representation Reg. upgradation of
cities

131. SHRI DHARAM PAL SINGH
MALIK : Will the Minister of FINANCE
be pleased to state :

(a) whether representations have been
received from various State Governments for
upgradation of cities;

(b) whether any Committee has
appointed to look into the matter;

been

(c) the criteria adopted for upgradation
of the cities in the country; and

(d) the names of the cities recommended
for upgradation in Harvana by the Com-
mittee ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE SHRI
JANARDHANA POOJARY): 7a; and (b)
No, Sir.

(¢ Cities/towns are classsified/reclassified
for payment of House Rent and Compensa-
tory (city) Allowarice to the Central Govern-
ment employees on the basis of their popula-
tion as reflected 1n the decential census

figures. The criteria followed in this regard
is as follows :

Class Population

A More than 16 lakhs

B-1 Above & lakhs but not
exceeding 16 lakhs

B-2 Above 4 lakhs but not
exceeding 8 lakhs

*C Above 50,000 but not

exceeding 4 lakhs

*¥No Compensatory (city) allowance is
Admissiable in ‘C’ Class cities.
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(d) Does not arise,

Cheating of Punjab National Bank by
Rajinder Sethia

132, SHRI DHARAM PAL SINGH
MALIK :
SHRI M. RAGHUMA REDDY :
SHRI SUBHASH YADAYV :
SHRI MANIK REDDY :
SHRI SARFARAZ AHMAD :

Will the Minister
pleased to state :

of FINANCE be

(a) whether any action has since been
taken by Government against Shri Rajinder
Sethia, a London-based Indian businessman,
for cheatiag Punjab National Bank to the
tupe to more than Rs. 10 crores;

(b, if not, the reasons for delay; and

(c) the stage at which the matter stands
presently?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (c).
The Central Bureau of Investigation has
reported that it had registered a case under
Sections 120 B, 420, 467, 468 and 471 1PC
against Shri Rajinder Singh Sethia and one
other and had filed charge-sheet against
them on 29th May, 1985 in the Court of
Chief Metropolitan Magistrate. Delhi. The
case in now at the stage of framing of
charges.

Raids conducted on office and residential
premises of management of Orkey
Silk and Reliance Industries,
Bombay

133. SHRI DHARM PAL SINGH
MALIK :
SHRI SUBHASH YADAYV :

Will the Minister of FINANCE be
pleased to state :
(a) whether office and residential

premises of the Management of the Orkay
Silk and Reliance Industries, Bombay were
recently raided by the Income Tax
Department;
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(b) if so, the nature of incriminating
documents seized;

(c) whether any action has been taken
against the management of the Company: and

(d) if so, the details therof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) Yes, Sir. The
main search was conducted by Officers of
Directorate of Revenue Intelligence (DIR) on
1.11.1985 and 2.11.1985 in the office and
residential premises of the management of
the Orkay Silk Mills /Pvt.) Ltd., Bombay.
Income Tax Department in the searches.

No search has been conducted recently by
the Income Tax Department in the case of
Reliance Industries, Bombay.

(b) During the search operations docu-
ments like bills of entry, invoice etc. have
been seized by D.R.I. Authorities.

(c} and (d). A criminal complaint has
been filed by the D.R.I. in the Court of
Chief Metropolitan Magistrate, Bombay
against M/s. Orkay Silk Milis Ltd. and
its Directors.

Indo-pak trade talks

134. SHRI ANAND SINGH :

SHRI T. BASHEER :

SHRI SOMNATH RATH :

SHRI SHARAD DIGHE :

SHRI MAHENDRA SINGH :

PROF. CHANDRA BHANU

DEVI :

SHRI BHATTAM SRIRAMA-
MURTY :

SHRI C. MADHAYV REDDI :

SHRI LAKSHMAN MALICK :

Will the Minister of FINANCE be
pleased to state :

(a) whether Indo-Pak Trade talks were
held in Islamabad in the first-second week
of January this year; and

(b) if so, the details of the trade and
economic cooperation agreement, if any,
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reached betwcen the two countries, as a result
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Yes.

(b) Join minutes were signed incorporas
ting the following :-

(i) existing trade between the public
sector agencies of the two countries should
ati least double during the current year;

(il a joint business committee of the
Federations of Chambers of Commerce and
Industrv of India and Pakistan be set up so
as to promote ndustrial collaboration and
trade between the two countries;

(iii) A meeting of the representative of
the two Governments be held to formulate
specific  guidelines to govern the setting up
of Joint Ventures in the two countries.

Besides the above the Government of
Pakistan agreed to permit its private sector
trade to directly trade with India in 42
commodities, trade in which, hitherto, was
restricted to their public sector agencies.

Narcotics haul made on Gujarat
Maharashtra border

135. SHR1 ANAND SINGH : Will the
Minister of FINANCE be pleased to state :

ta, whether the biggest ever narcotics
haul of the country and of the world worth
about 100 million rupees in the international
market was made by the Directorate of
Revenue Intelligence in a tiny village on
Gujarat Maharashtra border on January,
8/9, 1986;

(b) if so, the details of the haul and the
persons apprehanded in connection therewith;
and

(c) whether any smugglers gang has been
unearthed as a result thercof and if so, the
modus operandi thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOIJARI) : (a) to (c) Reports
received by the Government indicate that on
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8/9-1-1986, in pursuance of an information,
officers of the Directorate of Revenue
Intelligence, Bombay Zonal Unit, searched
a farmhouse near Talasari village, on the
national highway No. 8, Thane District,
Maharashtra State. As a result, large quanti-
ties of hashish, heroin and mandrax tablets
were found concealed under bales of hay.
On examinatiod 4565 kgs. of hashish, 602.5
kgs. of heroin and 4 kgs. of Mandrax
tablets were recovered and seized under the
Customs Act, 1962 and the Narcotic Drugs
and Psychotropic Substances Act, 1985. From
the markings on the packages of the heroin
and some slabs of hashish it appears that
the narcoties are of foreign origin. In the
follow-up action, certain premises at Vapi
and Bombay were searched. In this connec-
tion 5 persons were detained for interrogation.
The main person behind this racket who
was wanted in connection with COFEPOSA
detention order issued against him in 1983
and was absconding has also surrendered
and has been detained.

D.V. Kapoor committee’r recommendation
regarding indentification of ‘“Thrust
Industries’’

136. SHRI ANAND SINGH : Will the
Minister of COMMERCE be pleased to state:

{a) whether Government have under-
taken a detailed exercise to draw up
production and export plans of individual
“thrust-industries” indentified by the D.V.
Kapoor Committee;

(b) if so, the recommendations of the
Committee in this regard and the details of
the exercises under taken by Govern-
ment; and

(c) whether any new policy initiatives
in area of production and export marketing
bave been or are likely to be announced by
Government and if so, the details thereof ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI1 P. SHIV SHANKER) : (a) Yes Sir,
(b) and (¢). The Committee has recommended
a two pronged strategy for achieving a
quantum jump in engineering  exports,
n; mely :-
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() continuation and strengthening of
the existing broad system of incentives for
exports;

(i) providing the ‘thrust industries’ a
special policy environment keeping in view
the considerations of optimum scales of

production, technological upgradation,
modernisation and competition with a view
to make these industries internationally

competitive. Detailed exercises for drawing
up production and export plans for individual
‘thrust industries’ are being undertaken by
Commerce and Industry Ministries in
consultation with other ministries. The
Government has also taken a series of
measures for liberalisation of industrial
licencing policies and introduction of new
technology with a view to increase the
international competitiveness of domestic
industry. Decision has also been taken to
extend the present cash compensatory scheme
upto 31.3.86 and provide for compensation
to industry for the cascading effect of
domestic taxes. Additionally, alloys and
other types of steels have been include in the
International Price Reimbursement Scheme
to provide steel materials at interpational
price for export production. The Import-
Export Passbook scheme has been introduced
with effect from 1.1.86 for manufacturer-
exporters with a view to provide easy access
to duty free imports for export production.

Demand for increase in Commission
to FPS owners in Delhi

137. SHRI ANAND SINGH : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state :

(a) whether the fair price shop owners
in Dehli have been pressing for increase in
the commission payable to them;

(b) if so, their precise demands;

() Government’s reaction thereto; and

(d) the steps taken to ensure that the
FPS owners do not indulge in various trade
practices to the detriment of the consumers ?

THE MINISTER OF STATE IN THE
MINISTERY OF PLANNING (SHRI A. K,
PANJA) : (a) and (b). The fair price shop
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owners have been representing to Delhi
Administration for increase in the commission
payable to them. Their precise demand was
that the commission be increased in view of
the price rise and increase in the rent of
commercial premises.

(c) Delhi Administration has increased
the commission on wheat and rice by Rs. 4
per quintal with effect from 1.2.1986 raising
the per quintal commission to Rs. 10.00.

(d) For efficient functioning of Public
Distribution System and to prevent diversion
and other malpractices, the Delhi State Civil
Supplies Corporation is delivering wheat,
rice and sugar at the doorstep of the fair
price shops. Regular raids are conducted
by the Enforcement Branch of Delhi Admi-
nistration suo moto or on receipt of com-
plaints. Redressal of consumers’ grievances
is being given special attention. A programme
of regular inspections has been laid down for
all field officials.

[Translation)

Sale of handloom cloth at controlled
price

138. DR. CHANDRA  SHEKHAR

TRIPATHI : Will the Minister of TEXTILES
be pleased to state :

‘a) whether Government propose to

take any steps for sale of handloom cloth at
controlled price; and

(b; if so, when and if not, the reasons
therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) and (b).
Government of India have been implementing
a scheme for production and sale of hand-
loom cloth at controlled prices known as
‘Janta Cloth Scheme’, since October, 1976.

[English)
Rise in issue prices of wheat, rice
from public distribution system

139. DR. T. KALPANA DEVI : Will
the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

FEBRUARY 21, 1986

Written Answers 180

{a) the reasons for the steep rise in the
issue prices of wheat and rice from the
public distribution system;

(b) whether Government are aware that
this would hit bard the poor sections of the
people who depend solely on the public
distribution system and would also puch up
the prices in the open market; and

(c) whether it is a fact that the burden
of increase announced in the procurement
prices of these commodities is intended to be
passed on to the consumers ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A. K.
PANJA) : (a) and (c'. The issue prices of
wheat and rice have been revised as 2 conse-
quence of the increases in the support prices
of paddy and wheat.

(b) The Central issue prices of wheat
and rice supplied through the public distri-
bution system carry a heavy subsidy. The
retail prices of wheat and rice are fixed by
the State Governments generally after adding
reasonable incidental costs to the Central
issue prices. The increase in the Central issue
prices of foodgrains may have a marginal
effect on the open market prices.

Problems in powerloom sector due te
new textile policy

140. DR. T. KALPANA DEVI: Will

the Minister of TEXTILES be pleased to
state :

(a whether representations
received by Government

have been
from All-India

Powerlooms Federation and other organisa-
tions of the Powerlooms regarding their
problems arising out of the new textile

policy;

(b) if so, the details thereof and the
demands of the powerlooms; and

(c) the action taken by Government to
remove the difficulties of the powerlooms,
like provision of better credit facilities,
supply of adequate quantities of yarn at
reasonable prices, relief in excise duty etc. ?
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THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) Yes, Sir.

(b) and (c). The representations, infer-alia
seek relaxation in the reservation of certain
fabrics for exclusive production in the hand-
looms sector, reservation of certain varieties
for exclusive production in the decentralised
powerloom sector, a comprehensive notifica-
tion for registration of powerlooms, multi-
fibre flexibility, enumeration of powerlooms,
restoration of excise differential in favour of
powerlooms vis-a-vis the organised mill
sector and formation of corporations to
promote marketing and export of powerloom
cloth.

Government do not propose to disturb
the policy of providing protection to hand-
looms by reserving articles for their exclusive
production in the handloom sector. Fibre
flexibility has already been announced in
the Textile policy. A press note has been
issued regarding the procedure to be followed
for regularisation of unauthorised power-
looms and issue of permits for instaliation
of new powerlooms. Establishments of power
operated looms are eligible for financial
assistance programmes as are applicable to
industrial units of their size in terms of
investment, employment, etc. Further, the
concerned State Governments have been
asked to wundertake organisation of power-
loom cooperatives so as to facilitate better
flow of institutional credit. Supply of
adequate quantities of varn at reasonable
prices to powerlooms is dependent on the
overall availability of yarn. The production
of yarn is quite adequate at present and
local shortages, if any, can be speedily
rectified by contacting the mills, including
certain NTC mills.

The existing policy provides that the
healthy development of the powerloom sector
should take place in the context of partity
between powerlooms in the organised mill
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Export of tea

141. PROF. RAMKRISHNA MORE :
Will the Minister of COMMERCE be pleased
to state :

(a) the actual quantity of tea (with value
in foreign exchange) exported by the country
by the end of 1985 as against the target and
how does the export figures compare with
that of 1984 end;

b) to what extent Indian’s share in tea
export has reduced during the last five years
with the competition from China, Sri Lanka,
Kenya and Indonesia;

(c) whether in view of the experience
gained, Government have considered the
question of reviewing the existing policy on
guota system to maintain its market share,
if so, the details thereof; and

(d) whether Government have explored
the possibility of exports of Indian tea in the
markets of Kuwait, Quater and West Asian
countries like Saudi Arabia and Iraq ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES (SHRI
P. SHIV SHANKER) : (a) Exports of tea
during the past two years have beer as
under :

Exports
Year Q. (M. kgs.) Value (Rs.
Crores)
1984 217.0 740.45
1985 222.4 711.90
(Estimated)

Target of exports for 1985 was 220
M. kgs.)

() Table below indicates share of major
producing countries in world tea exports
during 1980 to 1984 :

sector and in the unorganised powerloom
sector. (Share in world exports of tea-percentage)
1980 1581 1982 1983 1984
India 26.0 28.2 23.2 23.97 23.4
Sri Lanka 21.4 21.4 22.1 18.1 22.0
China 12.5 10.8 12.9 14.3 13.8
Kenya 8.7 8.8 9.7 11.5 9.8
Indonesia 7.9 8.3 7.8 1.9 9.8
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(c) There are, at present no restrictions
on export of tea.

(d) As a part of the strategy for pro-
motion of Indian teas in value added forms,
a pilot project for uninational-cum-brand
promotion campaign in ARE, has been
sanctioned. Besides, Tea Board also under-
takes promotional campaign in West Asian
countries through its offices at Kuwait and
Cairo.

Re-endorsement of licences of
industrial units for highest
production achieved

142, SHRI K. RAMAMURTRHY : Will

the Minister of COMMERCE be pleased to
state :

(a) the particulars of industrial units,
which after having achieved 20 per cent of
their licensed capacity during any of the
previous five years preceding March 31, 1985,
have sought re-endorsement of their licences
for the highest production achieved;

(b) the particulars of exporters who have
come under the import-export pass book
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scheme that has been introduced with effect
from January 1, 1986;

(c) whether the exporters haVve started
the import of duty-free raw materials or
export production under this scheme; and

(d) if so, the details of imports that have
been made under this scheme ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHR] P. SHIV SHANKER) : (a) A list of
Companies who have sought re-endorsement
is enclosed in the attached statements-1
and II.

(b) Applications from some registered
exporters for issue of Import-Export Pass
Books licence have been received by the
Regional Port Licensing Authorities and the
same are being processed by them. No
Import-Export Pass-Book licence has been
issued so far.

() and (d). The question Does not
arise in view of position explained in (b)
above.
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Effects of new taxtiles policy on
textiles mills sector

143. SHRI K. RAMAMURTHY : Will
the Minister of TEXTILES be pleased to
state :

(a) whether the number of textile mills
closed surged to 80 in December, 1985 from
around 68 in May, 1985 according to returns
from the office of the Textiles Commissioner;

(b) whether the above is due to the slump
in demand of cloth which is the consequence
of textiles policy announced in June 1985; and

(c) the action taken on the crucial provi-
sions of the policy relating to modernisation,
closure of non-viable mills and compensatory
payments to retrenched workers ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN: (a) In
December, 1985, 78 cotton textile mills were
closed as compared to 68 cotton textile mills
closed in May, 1985.

(b) No, Sir.

(c; As envisaged in the New Textile
Policy a Nodal Agency for the evolution and
management of rehabilitation packages in
respect of potentially viable sick textile mills
has already been set up. Action has also been
initiated for the setting up of a Modernisa-
tion Fund and Rehabilitation Fund, as
stipulated in the New Policy.

New experimental scheme for rural
buyers under IRDP

144. SHRI K. RAMAMURTHY :
SHRI N. DENNIS :

Will the Minister of FINANCE be
pleased to state :

(a) the details of the new experimental
scheme proposed to be launched by his
Ministry under the Integrated Rural Develop-
ment Programme (IRDP) for the benefit of
rural buyers, which will enable them to
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acquire the product of their choice with the
help of loan from banks;

(b) whether this scheme is being imple-
mented throughout the country; and

(c) whether any monitoring is proposed
to be done about its proper implementation ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) The salient
features of the new experimental scheme
regarding purchase of assets by IRDP benefi-
ciaries are as follows :

(i’ When the asset is of a standard type
o1t marketed by reputed suppliers,
the beneficiary would have the
freedom to select the product of his
choice. The banks can either open
a savings bank account in the name
of the borrower or may give him
the amount in cash. The borrower

would subsequently furnish to the
bank a receipt of the item
purchased.

(1) Under ISB (Industry, Service and
Business) sector when a number of
sundry items are bought, disburse-
ment upto Rs, 3000 may be made
in cash. This can be done either in
one lump sum or in stages depend-
ing upon the items to be purchased.
This  will give the beneficiary
requisite freedom to negotiate and
settel the price for the asset of his
choice. In such cases cash, memos,
invoices, vouchers, etc. would not
be necessary and only uatilisation
certificate would suffice.

{iii) Regarding the programmes in
animal husbandry, the purchase
Committee would be dispensed with
and the beneficiary be allowed to
select an animal of his choice and
make payment to the supplier
against cash receipt. The acquisition
of animal would be verified by the
field staff of bank.

(b) The Scheme will be implemented
during 1986-87 in a few selected development
blocks of the country.
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(c) Government and the lending agencies
would be monitoring the implementation of
this programme.

Export earnings of SEEPZ

145. SHRI AMAL DATTA : Will the
Minister of COMMERCE be pleased to state :

(a) whether the export of SEEPZ has
declined, export figures thereof for the last
threec years and the current year;

) if so, the reasons for the decline;

‘e whether any remedial action is being
taken in the matter: and

1d the next export earmings of SEEPZ
after deducting the wvalue of the import
contract of the exported products during the
last three years and the current year ?

THE MINISTER OF
AND FOOD AND CIVIL SUPPLIES
‘SHRI P. SHIV SHANKER : a: The
exports from SEEPZ since 1982-83 have been
as follows :

COMMERCE

Year Fports
Fioures in crnes
Rs.
1982-83 Rs. 54.38
1983-84 Rs. 88.62
1984-85 Rs. 95 83
1985-86 Rs. 68.98

(upto end of
January, 1986.

(b) and (¢). The decline in exports during
1985-86 is mainly on account of world wide
recession in clectronic industry. The exports
are expectcd to pick up as soon as the
recesstonary trends recede.

(d) The export earnings calculated on
the basis of the value of imports of all
capital goods (which have a life of five years)
and raw material deducted from the value of
exports arc shown bclow :
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Year Exports
1982-83 Rs. 5.62 crores
1983-84 Rs. 4.26 crores
1984-85 Rs. 25.40 crores
1985-86 Rs. 23.00 crores

(upto 31.1.1986)

Scheme for self-employment for
unemployed educated youths

146. SHRI AMAL DATTA : Will the
Minister of FINANCE be pleased to state :

(a) whether the announcements of scheme
for self-employment for unemployed educated
youths have been made in each of the year
1984-85 and 1985-86 long after the
commencement of the financial year and the
invitation of applications, screening and
recommendation by the District Industrial
Centre have been made only towards the end
of these two financial years:

(b) if so, the dates on which the scheme
was announced and reasons for delay in
commencement of the scheme;

(c) whether disbursement of the loans
against sanctioned application is taking a
long t:me and even 50 per cent of the youths
who have been sanctioned loan have not
obtained full or substantial disbursement of
the loan up till now; and

d) the details of applications sanction-
ing disbursement in each of the two years
with a State-wise break-up thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : {a) and (b).
The announcements for the continuance of
the scheme for Self-Employment for educated
unemployed youths for the years 1984-85 and
1985-86 were made by the Government in
September, 1984 and July, 1985 respectively.
These instructions were issued to the State
Government who in turn allotted targets
among the Districts in their respective states
and thus the actual scheme was started in
Octoder-November, 1984 for the year 1984-
85 and August-September, 1985 for the
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year 1985-86 respectively. Reserve Bank of
India issued instructions to the banks in
September, 1984 and August. 1985 repectively.
The Ministry of Industry has advised the
State Governments/Union Territory Adminis-
trations that bunching of applications should
be avoided in the closing months of the
financial vear. They have also requested the
Governments to issue necessary instructions
to all the District Industries Centres in their
respective States/Union Territories to hold
the meetings of the Task Force regularly soon
after the last date of receiving the applica-
tions is over and also not to recommend
more than 10 per cent of the applications
over and above the target fixed for the bank
branches for sanction under the Scheme.

{c) and (d'. During 1984-85 the banks
sapctioned 2.29 lakh cases involving an
amount of Rs. 429.53 crores. The complete
information regarding disbursements have not
been received from all the State Governments.
However, information regarding disbursement
of Rs. 189 78 crores in 1.20 lakhs cases has
been received and the operative period of the
Schemre has been extended for the year 1985-
86 also with the identical target of 2 5 lakh
ventures.

Results of the raids conducted by
income tax authorities and CBI

147. SHRI T. BASHEER :
SHRI U. H. PATEL:

Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the Income
Tax Authorities and CBI have conducted
large scale raids in various parts of the country
recently; and

(b if so, the ‘State-wise’ details regard-
ing this and the results thereof ?

THE MINISTER OF STATE |IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a, and (bi.
The Income Tax Department has conducted
1777 searches during the last three months
i.e. November 1985 to January 1986 and
seized prima-facie unaccounted assets worth
Rs. 16.64 crores approximately apart from
scver il incriminating books of accounts and
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documents. ‘State-wise, break-up is given in
the attached statement.

Information in respect of raids conducted
by CBI is being collected and shall be laid
on the Table of the House.

Statement

State-wise break-up of searches
conducted during the period 1.11.85
to 31.1.86

Approx. value

S1. Name of No. of of assets seized

No. State searches (Rs. in lakhs)
1. Maharashtra 455§ 543.65
2. Bihar 34 25.23
3. Delhi 75 71.76
4. Uttar Pradesh 225 184 .58
5. Gujarat 102 96.55
6. M. P. 87 103.86
7. Punjab 43 9.93
8. Haryana 1§ 3.25
9. Rajastban 38 8.14
10. West Bengal 179 222.50

11. Arunachal,
Assam, Manipur,
Meghalaya, 8 25.17
Mizoram &
Nagaland.

12. Orissa 8 0.80
13. Andhra Pradesh 119 84.23
14. Karnataka 76 132.76
15. Kerala 148 49.53
16 Tamil Nadu 162 102.45
Total : 1777 1663 96



197 Written Answers

Companies raided to eradicate black
money

148. SHRI BANWARI LAL PUROHIT :
SHRI SANTOSH MOHAN DEV :
PROF. K. K. TEWARY :

SHRI V. S. KRISHNA IYER :

Will the Minister of FINANCE be plea-
sed to state :

the menace of
Government
during the

(a) whether to eradicate
black money in the country,
have raided several companies
last three months;

(b) if so, details of the companies on
which raids were conducted and also details
of incriminating documents seized;

(c) the action contemplated by Govern-
ment against the offenders; and

(d) further steps Government propose'’
contemplate to check the increasing black
monev in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE 'SHRI JANAR-
DHANA POOJARY) : (a) to (c). Yes, Sir.
During the last 3 months i.e. November 85
to January 86 Income-tax Department con-
ducted 1777 searches and seized prima-facie
unaccounted assets worth R,
approximately apart from several
ing account books

16.64 crores

incriminat-
and documents. Keeping
. view the large number of searches it is
not practicable to give the details of com-

panies searched and incriminating documents
seized.

Necessary action under various provi-
sions of Direct Taxes Acts has been initiated
in respect of all the persons searched.

(d) All necessary steps including adminis-
trative, legislative and institutional are being
taken from time to time to curb the black
money.

Violation of FERA by United
Breweries group of companies

149. SHRI BANWARI LAL PUROHIT :
SHRI NARESH CHANDRA
CHATURVEDI :
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Will the Minister of FINANCE be plea-
sed to state :

(a) whether the enforcement wing of the
Income Tax Department has arrested the
Chairman of the United Breweries group of
companies recently for violation of the
Foreign Exchange Regulation Act;

(b) if so, details of the
mitted by the company;

violations com-

(c) the details of the incriminating docu-
ment seized during the raids; and

(d) the action contemplated by Govern-
ment against the firm/company ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a; The Directorate
of Enforcement (FERA) arrested Shri Vijay
Mallya, Chairman of the Ugited Breweries
Group of Companies, on 5.1.1986.

(b to (d). As a result of searches, con-
ducted on 9.7.1985. certain documents found
to be usaful for, or relevent to investigation
or proceeding under Foreign Exchange
Regulation Act, 1973, were seized. On the
basis of investigations made, so far, one
Show Cause Notice has been issued to Mys.
United Breweries and others including Vijay
Mallya for allegedly giving a guarantee of
credit facilities of U.S. & 3 millicn to a
non-resident firm, in contravenuon of Sec.
26.6) of the Foreign Exchange Regulation
Act. 1973. Further iovesugauons in the
matter are still in progress A, propriate
action under the law, as warranted by the
result of investigations, will be taken.

Study in U. S, and West Germany
regarding demand for health foods

150. SHR1 BANWARI LAL PUROHIT :
Will the Minister of COMMERCE be plea-
sed to state :

(a) whether his Ministry has been ashked
to conduct a special study in U.S. and
West Germany on the demand for health
foods in those countries;

(b) if so, when
ducted; and

such study will be con~
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(¢) the purpose of conducting such a

study ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES (SHRI
P. SHIV SHANKER) : (a) and (b). During
October-November 1985, the Indian Institute

of Foreign Trade conducted a study in West
Germany, Netherlands and USA.
(¢) The study aimed at defining and

delineating the market segment of the diverse
health food market for export of such pro-
ducts from India.

Representation from Indian W oollen
Mills Federation reimport of wool
tops

151. SHRI BANWARI LAL PUROHIT:

Will the Minister of TEXTILES be pleased
to state :

(a) whether the Indian Woollen Mills’
Federation (IWMF) has urged Government
to check the import of wool tops by the
country’'s exporters of woollen items and
prevent the collapse of the industry;

(b) if so, the details thereof;

(c) whether any decision has been taken
by Government on the representation of the
IWME: and

{d) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES SHRI KHUR-
SHID ALAM KHAN) : (a) to (d). Govern-
ment had received the representations from
IWMF and Wool Combers Workers’ un.cn
in 1984 asking for banning the import of
wool tops. Government banned the import of
wool tops w.e.f. 10th August 1984. There has
been no change in policy since then.

Long term policy relating to Cash
Compensatory Support

152. SHRI YASHWANTRAO GADAKH

PATIL : Will the Minister of COMMERCE
be pleased to state :
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(a) whether Government have decided to
adopt a long term policy relating to Cash
Compensatory Support (CCS); and

(b) if so, the details thereof ?

THE MINISTER OF COMMERCE
AND FOOD AND CI1VIL SUPPLIES (SHRI
P. SHIV SHANKER) : (a) and (b). Policy
relating to Cash Compensatroy Support is
already being implemented on a long term
basis. Effective from 1st April, 1986, a new
scheme of cash compensatory support will
come into operation and will remain inforce
for a period of 3 years. The salient features
of the new CCS scheme are :

() In respect of industrial
re-imbursement of un-refunded
indirect taxes will continue to be
the main element for determining
the CCS rates. 1iowever, the casca-
ded structure of taxation will also
be taken into account.

products,

(11) Compensation for produci market
development will be given only 1n a
highly selective manner on the basis
of a phased out programme.

(1ii) For agricultural items. such as fruits

and vegetables which are perishable

in nature, a special element of com-
pensation will be provided for the

high cost of transportation within
India.

(iv) For Handicrafts items, the value-
added by labour will be one of the
main factors to be considered for

determining the CCS rates.

(v) The restriction regarding grant of
CCS not being allowed to exceed
25 per cent of the value-added

i.e. f. 0. b realisation less REP
entitlement (Under the Import
Policy for registered Exporters) will
continue,

(vi) The present policy for granting CCS
on certain categories of supplies
within India treating them as deemed
exports will continue.



201 Written Answers

Investments in India by non-resident
Indians

153. SHRI YASHWANTRAO GADAKH
PATIL : Will the Minister of FINANCE be
pleased to state :

(a) whether sn open bouse meeting was
held by the Finance Minister with the Non-

resident Indians investors in New Delhi in
December 1985 regarding investments in
India;

(b) if so, the main conclusions of the

meeting and;
(c) the follow-up action taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE ‘SHRI JANAR-
DHANA POOJARY) : (a) Yes, Sir.

(b) and (c). At the meeting a number of
procedural and other issues were raised by
NRls, such as. granting general permission
for portfolio purchases for a period longer
than the current limit of three vears. simplifi-
cation in RBI procedure for crediting NRE
Ajcs, increasing the entitlement from the
present 25 per cent of the foreign exchange
brought by returning Indians under the
Return in Indian Foreign Exchange Entitle-
ment Scheme, permission to remit abroad
the premium of Life Insurance Policy, single
window clearance for industrial applicants
etc.

These suggestions have been
in consultation with Reserve Bank of
India and other concerned Departments;
Ministries and action taken as necessary.

considered
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Bank dacoities

154. SHRI CHINTAMANI JENA :
SHRI CHIRANJI LAL SHARMA :
SHRI UTTAM RATHOD :

Will the Minister of FINANCE be plea-
sed to state :

(a; the number of bank dacoities occurred
during the months of WNovember and
December, 1985 and January, 1986 and the
amount looted in each case;

(b) the number of persons arrested so far
and the number of cases solved and the
amount recovered; and

(c) the steps being taken by the banks
to foil the dacoity attempts ?

THE MINISTER OF STATE IN THE
MiNISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a: and (b). The in-
formation as reported by RBI regarding bank
robberies dacoities  that occurred in the
country during the months of November and
December, 1985 and January, 1986, the
amount involved in each case, the number of
persons arrested, the number of cases solved

and the amount recovered is given in the
attached statement.

(¢) The report of the High Power Work-
ing Group, which was set up by the Govern-
ment to critically review security arrange-
ments in banks and to make suggestions for
improvement therein, was sent to all public
sector banks and State Governments for im-
plementing the recommendations made by
the Group. Banks bave been implementing
the measures recommended by the Working
Group in a phased manner for providing
greater security for branches.
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Marketing of Indian tea as Georgian
tea by USSR in West Europe

155. SHRI CHINTAMANI JENA : Will
the Minister of COMMERCE be pleased to
state :

(a) the quantity of tea exported to
USSR annually and during the last three
years, year-wise;

(b) whether it is a fact that Soviet
Union is marketing Indian tea as Georgian
tea in West Europe:

(¢) if so, the steps Government have
taken in this respect: and

(d) the steps Government are considering
to take to popularies Indian tea in foreign
countries ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) Exports
of tea to USSR during the last three vyears
have been as under :

Year Qty. (M. kgs,"
1982-83 57.9
1983-84 60.3
1984-85 83.7

(shipment licences issued’

(b) Tea Board has no such information.
This however, appears extremely unlikely
because Georgian teas fetch very low prices
and Indian teas bought by USSR are
generally at the higher end of the price
range.

(c) Does not arise.

(d) In order to popularise Indian tea
abroad, the Government provides assistance
for Brand Promotion and warehousing
abroad as well as cash compensatory support
on value added teas Tea Board also under-
takes promotional campaign through its
offices abroad.
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Supply of subsidized grains tnder
Integrated Tribal Development
Programme

156. SHRI K. PRADHANI : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state :

(a) whether Government have recently
formulated a new scheme for supply of
subsidized grains under the Integrated Tribal
Development Programme;

1b) if so, the broad outlines thereof;

(c) the quantity of wheat expected to
be utilised annually under the new scheme,
State-wise;

‘d) the off-take expected during the
current year; and
(e) whether rice will also be made

available under this scheme, if so, quantity
thereof and if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING (SHRI
A. K. PANJA) : (a) Yes, Sir.

(b) Under this scheme, foodgrains are
distributed to the people living in the tribal
areas at specially subsidized rates of Rs. 1.50
per kg. for wheat and Rs. 1.85 per kg. for
common rice. The scheme covers all Integrat-
ed Tribal Development Projects areas as
well as tribal majority States Union Terri-
tories of Nagaland, Meghalaya, Arunachal
Pradesh, Mizoram, Lakshadweep and Dadra
& Nagar Haveli.

{(c) to (e). Both whkeat and rice are
supplied under the scheme. It is not possible
to indicate firm estimates of annual require-
ment under the scheme, State-wise. However,
during the current year, as on 31.1.1986,
when the scheme bas been in operation for
a short period, a quantity of 72518 tonnes
of rice have been issued by the Food
Corporation of India.

Measures to unearth black money

157. SHR]1 SANAT KUMAR MANDAL :
Will the Minister of FINANCE be pleased
10 state :
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(a) whether his attention has been drawn
to the news items captioned ‘‘Bid to stall tax
raids-Businessmen launch operation’ appear-
ing in the °‘Indian Express’, New Delhi of
10th January, 1986;

(b) if so, the counter measures being
taken or taken by Government to unearth
black-money from the business houses and
professionals like  doctors, architects,
advocates Income-tax practitioners, Chartered
accountants and others who do not issue
any receipts for their fees/remuneration;

(¢) the particulars of Business Houses
and others from whom unaccounted money
to the tune of Rs. 1 crore and above had
been seized during the month of December
1985 and till date; and

(d) the action being taken to stop such
malpractices by these tax dodgers ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE SHRI
JANARDHANA POOJARY) : (a) and b .
Yes, Sir. Government will not yield to any
pressures from any quarters. On receipt of
specific information, all possible measures
including survey and searches are undertaken
and shall continue to be undertaken to
unearth black money from the business
houses, professionals and others who do not
issue any receipts for their fees/rcmuncration.

(c) The details of cases where prima
facie unaccounted money to the tune of
Rs. 1 crore and above had been seized from
December 1985 till date are as under :

FEBRUARY 21, 1986

SL Name of the Total assets
No. case seized
‘Rs. in lakhs)
1. Bajaj Group Rs. 118.33
2. Sh. Bansilal N. Zaveri Rs. 125.78
3. M/s. Nagarjuna Ferti-
lisers Chemicals Ltd.
Group Rs. 237.67

(d) All necessary steps including adminis-
trative, legislative and institutional are being
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taken from time to time to stop malpractices
by tax dodgers.

Stagnancy in shrimp catches

158. SHR1 SOMNATH RATH : Will
the Minister of COMMERCE be pleased to
state :

1a) whether the Marine Products Exports
Development Authority is aware of the
stagnant shrimp catches all over the country;

(b) if so, the reasons for bis Ministry
permitting large trawlers to be imported
under the 100 per cent export schemes;

(c) whether any compensation will be
given to small fishermen under this decision

when catches have not grown noticeably;
and

(d) if not, the steps MPEDA are taking
to ensure over fishing of shrimp ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES (SHRI
P. SHIV SHANKER : (a. Yes, Sir.

(b) to (d'. According to the report of a
Technical Committee constituted by the
Ministry of Agriculture for assessing the
potential of shrimp resources in the country
and the present level of eaploitation, the
exploitable resources has not been fully
harvested in the deep sea areas and there is
scope for introduction of more vessels under
various schemes including 100 per cent
Export-oriented Units scheme to exploit
multi-species fishery resources off the Indian
Coasts. There is no proposal for giving
any compensation to small fishermen in the

areas where the catches have not grown
noticeably.

Raids to detect tax evasion

159. SHR1 SOMNATH RATH :
SHRI HARISH RAWAT :
SHR1 C. MADHAYV REDDI :

Will the Minister of FINANCE be
pleased to lay on the Table a statement
showing :
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(a) the number of raids conducted on
different firms, private companies and indivi-
duals for tax evasion and under FERA from
1st April, 1985 till date;

(b) the amount of tax evasion detected;
and

(c) the number of cases filed and the
amount realised.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (¢).
The information is being collected and will
be laid on the Table of the House.

Export of cardamom to prevent
fall in prices

160. PROF. P. J. KURIEN : Will the
Minister of COMMERCE be pleased to
state :

(a) whether the Cardamom Board has
given a suggestion that 500 tonpes of low
grade cardamom should be exported to the
Scandinavian countries with a view to
preventing the price of cardamom from
falling further;

(b) if so, whether any decision has been
taken in this regard; and

() if so, the details thereof ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES (SHRI
P. SHIV SHANKER) : .a) to (c). The Board
bhas sent a proposal for exports on the basis
of a Government subsidy to offset the
substantial losses likely to be incurred in the
operation. In view of the success achieved
in exporting nearly all our exportable
production by January, 1986 such operations
are not considered necessary. Besides after
careful consideration Government have
already provided Cash Compensatory Support
of 10 per cent on the exports of Cardamom.
Chairman Cardamom Boards has also been
advised to step up promotional activities
both for internal as well as international
markets.

Export of Cardamom to Gulf countries

161. PROF. P.J. KURIEN : Will the
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Minister of COMMERCE be pleased to
state :

(a) whether Government have received
any request that the Cardamom Trading

Corporation should be asked to csport
cardamom to the Gulf-countries; and
(b) if so, whether Government have

considered this and taken final

decision thereon ?

request

THE MINISTER OF COMMERCE
AND FOOD AND CIVII. SUPPLIES (SHRI
P. SHIV SHANKER): (a) and {b). The
Cardamom Trading Corporation Limited is
a Commercial Organisation set up Wwith the
primary objective of domestic and inter-
national trade in cardamom and its products.
The decisions regarding its commercial
operations have to be taken by its manage-
ment based on commercial considerations.

Increase in revenue receipts from
income tax

162. PROF. P. J. KURIEN : Will the
Minister of FINANCE be pleased to state :

(a) whether the revenue receipts from
income tax have substantially gone up as a
result of the concession in tax announced in
the annual budget for 1985-86;

(b) if so, the details of the increase with
the State-wise break-up: and

(c) the details of the measures taken to
realise the tax as well as the arrears ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY" : (a) No in-
formation is available to show that the
increase is directly relatable to the con-
cession.

(b) Does not arise.

() The Income-tax Act, 1961 provides
for several steps for enforcing collection and
recovery of ‘Tax in arrears’ such as levy ot
penalty, attachment of monies due to the
defaulters; distraint and sale of movable
property, committing the defaulter to civil
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imprisonment etc. Depending upon the facts
and circumstances of each case suitable steps
are taken from time to time.

Impact of recent price hike on
Wholesale Price Index and
Consumer Price Index

163. SHRI M. RAGHUMA REDDY :
Will the Minister of FINANCE be pleased to
state :

(a) the total impact on the Wholesale
Price Index and Consumer Price Index res-
pectively of the recent hikes in the adminis-
tered prices of coal. wheat, rice, fertilisers and

petroleum products announced by Govern-
ment;

(b) the total revenue in a whole year as
a result of these hikes in prices; and

(c. whether Government have any pro-
posals to provide r1elief to the common
people from the rise in prices and inflative ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE {SHRI1
JANARDHANA POOJARY) : (a, The
direct impact of the recent revisions during
January and February, 1986 in administered
prices of coal, fertilisers, petroleum products
and the issue prices of rice and wheat is
estimated at 0.7 per cent on the wholesale

price index. The latest wholesale price
index, available upto Ist February, 1986,
shows a slight fall in that week. The JIndex,

however. did not include changes in respect
of prices of petroleum products, rice and
wheat. The consumer price index for indus-

trial workers (1960-100) is available only
upto December, 1985.

(b) The revision in the prices of petro-
leum products is estimated to yield an
additional Rs. 530 crores for the public
sector oil undertakings. The increase in the
other administered prices will go towards
reducing subsidies or lowering costs of the
relevent public sector undertakings.

(c) While all price increases have an
impact on consumers, the Government is
keeping a close watch on the overall price
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situation. The public distribution system
for essential commodities is being expended
and schemes whereby the poorer sections
receive foodgrains at highly subsidised prices
are being continued. Plan investment will
also result in a number of schemes for the
urban and rural poor.

Exports of Madhubani Paintings

164. DR. G. S. RAJHANS : Will the
Minister of TEXTILES be pleased to state :

(a) whether any fresh efforts have been
made 1o boost the export of Madhubani
paintings: and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KBURSHID ALAM KHAN': (a) and (b
Yes, Sir. Hanpdicrafis and Handloom Export
Corporation of India undertcok special
project for develorment of Madbubani
Paintings with a view to provide relief to the
artists in drought prene areas during 1984-
85. The Madhubani Paintings so developed
were sent to France and U.S A. to renew the
public interest in th's field. Some paintings
were also sent to Smithsonian Institute,
Washington, U.S.A., as a part of Festival of
India and met with public appreciation.

RBJ study on causes of Bihar’s
ecopomic backwardness

165. DR. G. S. RAJHANS : Will the
Minister of FINANCE be pleased to state :

(a) whether the Reserve Bank of India
proposes to conduct a study on the causes of
Bihar’s economic backwardness; and

(b) if so, when such a study will be
conducted and the time by which the study
tcam will submit its report to Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1
JANARDHANA POOJARY) : (a) and (b).
Reserve Bank of India (RBI) jointly with the
National Bank for Agriculture and Rural
Development had set up a Committee in
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November, 1983 under the Chairmanship of
Dr. S. S. Sen to look into the problems of
agricultural development in the Eastern
Region, including Bihar. The Committee
has submitted its report on 31.12.1984.

RBI has also reported that at the meeting
of the State Level Bankers’ Committee held
on 1.2.86, presided over by Governor, RBI
the problem of low credit-deposit ratio and
general economic backwardness in Bihar was
discussed. RBI has further reported that a
Committee consisting of State Government
Secretaries and senior bankers has been
constituted to monitor the stepping up of the
credit deposit ratio in Bihar. Such monitor-
ing would be an ongoing process.

{Translation]

Miating of coins

166. PROF. NIRMAILA KUMARI
SHAKTAWAT :

SHR1 YASHWANTRAO GADAKH
PATIL :

SHRI SATYENDRA NARAYAN
SINHA :

Will the Minister of FINANCE be

pleased to state :

(a) the number of coins minted in the
country alongwith the number of coins im-

ported from other countries during the year
1985-86;

{b) whether the cost of minting of coins
in Foreign countries was less as compared
with that in India.

(c) whether the storage of coins in the

country will be completely removed during
1986-87; and

(d) whether Government propose to
enact any effective law to check the melting
of coins to obtain metal in view of their
shortage ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) :
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(a) Million Pieces

(i) Coins Minted in India
during 1.4.85 to 8.2.86

1760.47

(ii) Coins imported during 1083.26

the same period in the
denominations of Re. 1/-.
S0 P and 25 P.

(b) Yer, Sir.

(c) With increased production and supply
of indigenous coins as well as imports arrang-
ed, Government expect that the shortage
situation will ease considerably.

(d) There is no such proposal. The
Small Coins Offences; Act 1971 (No. 52 of
1971) provides for punishment for melting or
destruction of small coins as well as hoard-
ing of small coins for the purpose of melting
or destruction. This is considered adequate
to take care of the situation.

Development of tourist centres in
Himalayan Regions

167. SHRI MANIK REDDY : Will the
Minister of PARLIAMENTARY AFFAIRS
AND TOURISM be pleased to state :

(8) whether it is a fact that 80 tourist
centres are being developed in the Himalayan
Regions;

(b) if so. the details therecof; and

(¢) whether Government plans to im-
prove airport hassles, untidy hotels and poor
information systems as also poor transporta-
tion and reservation system {0 attract more

tourists from within and outside the
country ?
THE MINISTER OF PARLIA-

MENTARY AFFAIRS AND TOURISM
(SHRI1 H. K. L. BHAGAT) : (a) This is not
a fact. .

(b) Does not arise.

(¢) Yes, Sir.
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Export of coir goods from Kerala

168. SHRI V. S. VIJAYARAGHAVAN:
Will the Minister of TEXTILES be pleased
to state :

(a) whether the export of coir goods
from Kerala has declined over the years;

(b) if so, the main reasons for the

decline;

(c) whether any special efforts have been
made by Government to explore new markets
for these goods; and

(d) if so, the details thercof and the
achievement so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) and (b)
There has been no decline in exports of coir
goods from Kerala in value terms. Butin
quantitative terms, there has been a declining
trend due mainly to shortage of raw material,
shift in demand patterns and emergence of
cheaper substitutes.

(c) and (d) Various steps undertaken to
explore new markets include sending trade
delegations, conducting market studies and
market research, releasing of advertisements
in foreign trade magazines, distribution of
publicity material and participation in fairs
abroad.

Development of Guruvayoor as
tourist centre in Kerala

169. SHRI V. S. VJAYARAGHAVAN :
Will the Minister of PARLIAMENTARY
AFFAIRS AND TOURISM be pleased to
state :
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(a) whether there is any proposal to
develop Guruvayoor in Kerala as a major
tourist centre; and

(b) if so, the details thereof ?

THE MINISTER OF PARLIJA-
MENTARY AFFAIRS AND TOURISM
(SHRI H. K. L. BHAGAT) : (a) and (b).
Guruvayoor is a well-known pilgrim centre
in Kerala State. The Department of Tourism
has included Guruvayoor in the list of im-
portant tourist centres in the country.

The State Department of Tourism has a
proposal to construct a Yatrika at Guruvayoor
with Central assistance in the 7th Five Year
Plan.

Foodgrain stocks

170. SHRI CHINTAMANI] PANIGRAHLI:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether stocks of foodgrains with
Government have reached 34 million tonnes;
and

(b) what was the procurement of rice and
wheat from different states in 1984-85 and in
1985-86, respectively ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRIJI A. K.
PANJA): (a) No, Sir. The total stock of
foodgrains with the public agencies as on
1.1.1986 was estimated at 24.18 million
toones.

(b) A statement showing State-wise pro-
curement of rice and wheat in 1984- 5 and
1985-86 (as on 17.2.1986) is attached.
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Statement showing procurement of rice (Including paddy in terms of rice) and wheat in

1984-85 and 1985-86 (as on 17.2.86)

(In thousand tonnes)

State

RICE WHEAT
1984-85 (P) 1985-86* 1984-85 1985-86*
Marketing Marketing Marketing Marketing
Season. Season. Season. Season.
Andhra Pradesh 1783 814 — —_
Assam 20 22 —_ —
Bihar 31 3 43 4
Gujarat 30 5 1 —
Haryana 977 971 1774 1960
Jammu & Kashmir 55 43 7 5
Karnataka 101 61 _— —_
Kerala Neg — — —
Madhya Pradesh 357 354 90 14
Mabharashtra 1 Neg —_ —
Orissa 105 84 — —
Punjab 4277 4137 5012 6147
Rajasthan 46 25 217 37
Tamil Nadu 807 408 — -
Uttar Pradesh 1116 674 2152 2174
West Bengal 96 33 Neg 2
A & N Islands Neg — —_ —
Arunachal Pradesh 3 1 — —_
Chandigarh 5 7 —_— —
Delhi - — 3 Neg
Pondicherry 12 4 — —_
ALL-INDIA 9822 7645 9300 10345

(Neg) Below 500 tonnes.

(*) Position as on 17.2.1986.

(P) Provisional, subject to revision.
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Sukhamoy Chakravarti Committee
Report on monetary system

171. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FINANCE be

pleased to state :

(a) whether the Sukhamoy Chakravarti
Committee Report has recommended that
Government should stop leaning on the
Reserve Bank of India to print notes as and
when required; and
have

(b) if so, whether Government
9

taken any decision in the matter

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE 'SHRI JANAR-
DHANA POOJARY) : (a* The Committee
has, inter alia, recommended that the
aim of government’s domestic borrowings
should be to regulate the residual reliance
on the Reserve Bank for funds in such a way
that the resultant growth in reserve money and
money supply do not lead to inflation with
adverse feedback effects on the level of
government expenditure and dificits them-

selves.

(b) The views of the Committee are in
line with those of the Government and will be
taken into account while formulating policy.

Establishment of an Islamic Common
Market

173. SHRI MAHENDRA SINGH : Will
the Minister of COMMERCE be pleased
to state :

(a, whether Govenment’s attention has
been drawn to be reported talks between
various Islamic countries for the establish-
ment of an Islamic Common Market;

'b) if so, Government’s assessment about
the likely establishment of such a common
market, and the impact thereof on India’s
foreign trade; and

(c) whether in view of the existence of
European Market and the likely establish-
ment of an Islamic Common Market.
Government are also considering the question
of participating in such a common market, if
80, the details in the regard ?
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THE MINISTER OF COMMERCE AND
FOOD AND CIVIL SUPPLIES (SHRI
P. SHIV SHANKER) : (a) to (c). There are
some newspaper reports regarding the idea
of establishing an Islamic Common Market.
The impact of such an organisation coming
into being can be assessed only in future
depending upon how such an organisation
evolves.

Wheat export deal with Pakistan

174. SHRI MAHENDRA SINGH : Will
the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether a wheat cxport deal has
been under negotiation with Pakistan;

(b) if so, the outcome thereof so far; and

(c) the quantity of wheat proposed to be
exported to Pakistan this year and in the
ensuing year

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A. K.
PANJA) : a: No wheat export deal is under
negotiation with Pakistan at present.

(b) and (¢). Do not arise.

Setting up of a frce port-cum-resort
in Andamans

175. SHR1 BASUDEB ACHARIA : Will
the Minister of COMMERCE be pleased
to state :

(a; whether it is a fact that the Union
Government have almost finalised the plans
for setting up a free port-cum-resort in the
Andamans:

(b) if so, details thereof;

(c) the details of measures planned to
ensure protection of ecology and ethnic cul-
ture of the islanders;

{(d) whether any attempts to know the
wishes of the islanders on this matter were
made;

{e) if so, the details thereof;

(f) whether any discussion had taken
place on the subject in the forums like
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National Development Council, Planning

Commission or in Parliament; and
(g) if so, the details thereof ?

THE MINISTER OF COMMERCE AND
FOOD AND CIVIL SUPPLIES (SHRI P.
SHIV SHANKER) : (a) No Sir,

(b) and (c). Do not arise.

(d). No Sir.
(e). Does not arise.

(f) and (g). The matter was discussed in
the Planning Commission durirg the finalisa-
tion of Seventh Plan Programmes. No fipal
decision was taken.

Trade imrbalance due to liberalisation
of import policy

176. SHRI
Will the Minister of
pleased to state :

AMAR ROYPRADHAN: :
COMMERCE be

that there is a
liberalisation of

a) whether 1t is a fact
trade imbalance due to the
import policy;

b if so. the details thereof. und

(c) the steps Governr ent
take in this 1¢gard ?

propose 1o

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL  SUPPLIES
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economic development, has been a feature
of our foreign trade for several years.

(¢) Increasing our exports, diversifying
our productive base, modernising our
productive apparatus are some of the steps
taken by the Government. Modification and
periodic revision of our industrial and fiscal
policies are also the additional steps taken
from time to time.

Violation of FERA by big industrial
houses

177. SHRI AMAR ROYPRADHAN :
SHRI V. S. KRISHANA IYER :

Will the Minister of FINANCE be
pleased to state :

a, the details of the big industrial houses
which have violated the provisions of the
Foreign Exchange Regulation Act in the past
three years and till date; and

(b the action Government propose to
take in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : a) and (b). A State-
ment giving the names of big industrial
houses who have been found to have violated
the provisions of Foreign Exchange Regula-
tion Act and penalty ties imposed on them
in the course of adjudication proceedings by
the Directerate of Enforcement (F.E.R.A))

{SHRI1 P. SHIV SHANKER) : (a) and (b). during the last three sears ie. from 1983 to
No, Sir. Imbalance in trade. an aspect of 1985, is enclo~cd.
Statement
S. No. Name of the Company Action taken Remarks
i Penalty
imposed)
1 2 3 4
1983 (Rs.)
. Hindustan Lever Ltd. Calcutta. 2,500 —_
2. M/s. Dunlop India Ltd. and its Directors. 1,000 —
3. M/s. Hindustan Lace Mfg., Corpn. Ltd., 750 —

Calcutta.
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1 2 3 4
4. i) M/s. Mahindra & Mahindra Ltd., Bombay )
ii) Shri S. Biswas, Works Manager } 2,500 & 500 —
Mahindra & Mahindra Cap. Calcutta J
5. M/s. Tata Iron & Steel Co. Calcutta 500 —
6. i) M/s. Johnson & Johnson. I
ii) Shri Vithial S. Palikar (M.D.) } 200 -
Shri Sdashiv N. Lele, Bombay. J
7. M/s. Apollo Trade Ltd., Bombay and 2,000 —
its Directors Shri B.D. Singhvi 3,500 on —
Bombay. Shri B.D. Singhvi.
8. M/s. Anglo Indian Ltd. Jute Mill, Calcutta. 26,000 —
9. M/s. American Refregeration Co. Calcutta. 4,500 —
10. M/s. K.D. Woolen Mills P. Ltd., 20,000 —
Chandigarh
11. M/s. Union Carbide Ind. Ltd. 5,000 & —
I, Middleton St. Calcutta. 10,000 —
1984
12. M/s. G. Ambalal (E&P) P. Ltd. Calcutta. 52,500 —
13. M/s. General Exports (India) Madras-1. 32,000 —
14. M/s. Ballarpur Paper & Straw Mills, 2,000 —
New Delhi.
15. M/s. Ritz Ltd., Bombay 3,000 —
Shri Sriram Kapur.
16. M/s. Andhra Oils & Fertilisers Co., Vijayawada. 500 —
17. Shri M. Prahada Rao, Mg. Partners of 200 —
M/s. Andhra Oils & Fertilisers Co.
18. M/s. Rajasthan Fertilisers & 10 lakhs Appeal has been filed
Corpn. Ltd. in F.E.R.A. Board
19. M/s. Jindal Steel Roles Corpn. and its 6,000 —
partners, Calcutta.
20. Shri B.N. Jindal Partner 7,500 —
M/s. Jindal Steel Tube Corpn. Ltd. Calcutta.
21. i) M/s. Karnataka Investments 11,10,000 —

Traders Ltd., Bombay,
ii) V.P. Agarwal. 1,00,000 —_—
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1 2 3 4

iif) Syed Murad Tazel Islam. 10,10,000 —_

22. M/s. Karnataka Investment & Traders 1,00,000 -
Ltd., Bombay & others. and one lakh on

Shri V.P. Agarwal.

23. M/s. Bhai Industrial Promoters 10,000 on Co. & —
Ltd. and others. 2,000 each on five
Directors.
24, i) M/s. Lohia Jute Pres. P. Ltd., Cal. 10,000 -
ii) Sh. K.K. Lohia, Director of 5,000 -

Lohia Jute Pres. Cal.

25. M/s. Socieda de Fomento, Goa & 62,35,000 Appeal has been
Directors. filed in F.E.R.A.
Board.
26. M ’s. Hoechest Dyes & Chemicals. 1,000 —
27. M/s. Hoechst Dyes & Chemicals. 1,000 —
Ltd. Bombay.
28. M/s. Bata India Ltd., Calcutta. 4,000 —_—
29. i) M/s. M.D. Oswal Hosiery (Regd.) Delhi. 25,000 on firms & —
ii) Shri Mohioder Kumar 5,000 each on its
iit) Shri Vindu Kumar partoer of 2 partners.
M/s. M.D. Oswal Housing, Model
Town, Delhi
30. M/s. Angelo Bros. Ltd. 5,00,000 —
3,00,000 —
31. M/s. Rayala Corpn. (P.) Ltd. 1,00,000
Shri M.R. Pratap, Madras. 30,000
25,000
50,000
25,000 &

12,500
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[Translation)

Irregularities committed by Regional
Rural Banks

178. SHRI KAL] PRASAD PANDEY :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government are aware of the
irregularities committed by the Regional Rural
Banks in Bihar, Uttar Pradesh, Delhi,
Haryana and other States;

(b) if so, the State-wise details thereof;

(c) the names of those branches of the
Regional Rural Banks in Bihar where irregu-
larities have been detected during the period
from 1st January to 31st December 1985 and
the details of the action taken against the
officials concerned: and

(d> the total number of such cases which
have been handed over to the Central Bureau
of Investigation and also of those which are

likely to be harded over to them by April
next ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POCJARY): (a) and (b) The
present data reporting system from Regional
Rural Banks does not generate data in the
manner asked for. Specific instances/comp-
laints whenever received are got looked into
for taking suitable remedial action.

(c) and (d). Information is being collec-
ted and to the extent available will be laid
on the Table of the House.

Smuggling in foodgrains

179. SHRI KALI PRASAD PANDEY :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether his attention has been drawn
to the news-item captioned “Daring misdeeds
of foodgrains smugglers” appearing in ‘Jan-
sat'a’ of 1 February, 1986;
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(b) if so, the action taken by Govern-
ment against food grain smugglers in Bihar,
U. P. and other States during the period
1 January, 1985 to 31 January, 1986; and

{c) the action taken or proposed to be
taken at high level by Government keeping
in view the irregularities and malpractices
mentioned in the above news item ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A. K.
PANJA) : (a) Yes, Sir.

(b) and (c). Except for the statutory
rationing areas in West Bengal, the country
is treated as one zone for movement of wheat,
levy free rice and other grains. There is thus
no bar against the movement of foodgrains
from one place to another.

If there is any violation of local laws,
the State Governments would be concerned
with the matter.

[English)

Sharing of losses incurred by FPublic
Distribution System by Central and
State Governments

180. SHRI K. P. UNNIKRISHNAN :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether Government of Kerala have
suggested that losses incurred by the Public
Distribution System be brought as subsidies
under the Plan scheme and shared by the
Union and State Government;

(b) if so, the response of the Union
Government to the above suggestions; and

(c) the steps taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A. K.
PANIJA) : (a) No, Sir.

(b) and (¢). Do not arise.

Allocation of Palmolein to Kerala

181. SHRI K. P. UNNIKRISHNAN :
Will the Minister ¢f FOOD AND CIVIL
SUPPLIES be pleased to state :
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(a) the present
palmolein to Kerala;

monthly allocation of

(b) whether Government of Kerala have
sought increase in its allocation of monthly
quota of palmolein; and

(c) whether Government have increased
the quota or allocation ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A. K.
PANIJA) : (a) The allocation of Palmolein
to State Government of Kerala for February,
1986 is 2000 MTs.

{b) No, Sir.

(c, Does not arise.

Hundred per cent export oriented
units functioning in Delhi

182. SHRI AJIT KUMAR SAHA : Will
the Minister of COMMERCE be pleased to
state :

(a. the number of hundred per cent
export—oriented units sanctioned for Delhi
and the number of those which are opera-
tional; and

(b) the total amount of foreign exchange
earned by these units during the last three

n

years

THE MINISTER OF COMMERCE AND
FOOD AND CIVIL SUPPLIES (SHRIP.
SHIV SHANKER) : (a) Thirty-three propo-
sals have been approved under 100 per cent
Export Oriented Scheme for setting up units
in Delhi. Three of these are in production
and export.

(b) These units became operational during
1984-85. According to returns received up to
quarter ending 31-12-1985, the exports effec-

ted upto 31-12-85 are of the value of
Rs. 40.83 lakhs.

Performance of West Bengal Mallah
Bhum Gramin Banks

183. SHRI AJIT KUMAR SAHA : Wil
the Minister of FINANCE be pleased to
state
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(a) the performance of West Bengal
Mallah Bhum Gramin Banks regarding the
opening of branches, disbursement of loans
and local employment; and

(b) the criteria adopted regarding the
composition of directors in the Mallah Bhum
Gramin Banks ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) The performance
of Mallahbhum Gramin Bank as on 30th
June, 1985 is indicated below :

No. of Branches 141
Deposits (Rs. in lakhs) 1878
Outstanding advances 1150
(Rs. in lakhs)
Staff in Position

Officers 330
Clerical Staff 302

(b’ The board of directors of each

Regional Rural Bank including Mallahbhum
Gramin Bank has been constituted in accor-
dance with the provisions contained in
section 9 of the Regional Rural Banks Act
1976.

Credit deposited by nationalised Banks
of Bankura District

184. SHRI AJIT KUMAR SAHA : Wiil
the Minister of FINANCE be pleased to
state :

(a) the credit deposited in the nationalised
banks in Bankura District (West Bengal) in
the last three years; and

(b) the loans disbursed under different
heads during the last three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Aggresate Depc-
sits, Gross Bank Credit and C. D. Ratio of
all scheduled commercial banks as at the
end of December 1982, 1983 and 1984 in
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Bankura District (West Bengal) is given DHANA POOJARY): (a) and (b). The
below : National Bank for Agriculture and Rural
Development has constituted a Soft Lending

(Amount in Rs. crores) Assistance Fund. Mflrgin money .froPm' this

. ) . Fund would be provided to those individuals

Deposits  Credit  C.D Ratio (%)  who have traits'and talents of entrepreneur-

ship and ability to run the industries but

1982 41.33 10.66 25.79 bhave no resources of their own to meet the
1983 48.59 13.61 21.01 margin money requirements. The quantum
of assistance will be the difference between

1984 58.80 18.38 31.26 the level prescribed for promoter’s contribu-

{b) Detailed Sector-wise data on out-
standing advances of Scheduled Commercial
Banks in Bankura District is available for
December 1982 only and is set out below :

(Amount in Rs. crores)

Sector 1982
Aggregate Credit 8.92%
of which

(a) Agriculture 4.50

(b) Small Scale Industry 0.69

(c) Transport Operators 0.68

(d) Services 0.31

(e) Retail Trade 1.16
*Sectoral break-up is for advances

according to utilisation and not according to
sanction.

Introduction of special scheme for
small entrepreneurs by ‘NABARD’

185. SHRI LAKSHMAN MALLICK :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that National
Bank for Agriculture and Rural Development
has introduced a special scheme for small
entrepreneurs who propose to set up cottage,
tiny and village industries in rural areas and
who are unable to provide the necessary
funds out of them own resources; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-

tion and what the promoter can contribute.
The lending bank will get cent per cent
refinance from NABARD for this purpose.
The loan is repayable within a maximum
period of 10 years after the repayment of
term loan.

[Translation)
Smuggling of gold

186. PROF. CHANDRA BHANU
DEVI : Will the Minister of FINANCE be
pleas=d to state :

(a) whether it is a fact that contraband
gold in more quantity has been seized from
smugglers in 1985 in comparison to the pre-
vious years; and

(b) if so, the steps being taken by
Government to check smuggling of gold ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE ({SHRI JANAR-
DHANA POOJARY) : (a) Yes, Sir.

The quantity of gold seized under the
Customs Act, 1962, during the years 1983,
1984 and 1985 is given below :

Year Quantity (in kgs.)
1983 233

1984 551

1985 2560 (provisional)

(b) The drive against smuggling has been
intensified. The preventive and intelligence
machinery of the Customs Department
remain vigilant with respect to the areas
vulnerable to smuggling and commodities,
including gold, sensitive to smuggling. The
scheme of rewards to informers and Govern-
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ment servants has been liberalised. 1In addi-
tion, appropriate anti-smuggling measures,
both short-term and long-term, are taken in
close coordination with the concerned Central
and State Government authorities. The
trends in smuggling and seizures made are
kept under constant review for taking
appropriate remedial measures.

[English)

Demand for more edible oil by
Government of Orssia

187. SHRI BRAJAMOHAN MOHANTY :

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) the quantity of imported edible oils
supplied to different States for public distri-
bution system during the years 1983-84,
1984-85 and 1985-86;

{(b) whether Government of Orissa have
made any demand for quantity of edible oil
for public distribution system; and

(¢} if so, the reaction of Governrment

thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A. K.
PANJA) : (a) A statement is attached show-
ing the quantity of imported edible oils
supplied to different States for Public Distri-
bution System during the years 1983-84,
1984-85 and 1985-86 as available at present
are given.

(b) and (c). A request for allocation of
more edible oil for Orissa was made in
October, 1985. The allocation of imported
edible oils under Public Distribution System
is meant to supplement the availability of
indigenous edible oils in the open market
and not for meeting the total demand of a
State Government. In view of the availability
of indigenous edible oils (including Mustard
oil) and softening trend in the prices, it was
not considered necessary to increase the
allocation of imported edible oils to Orissa.
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Statement

(Quantity in lakh tonnes)

Oil Year  Quantity Allocated  Quantity
(Nov.-Oct.) 1o Srates/U. Ts. Lifted by
the States/
U. Ts.
1983-84 9.56 6.26
1984-85 7.27 6.54
1985-86 1.76 1.32
(Nov. 85 to (upto
Feb. 86) 8.2.86)

India’s share in IDA and Worid Bank

183. DR. B. L. SHAILESH :
SHRI BHATTAM SRI-

RAMAMURTY :
SHRI K. PRADHANT :

Will the Minister
pleased to state :

of FINANCE be

(a) whether expected increase in India’s
share of the concessional funds from the
International Development Agency and
World Bank failed to materialise as the two
day meeting of the 34 donor nations conclu-
ded in Paris on the 29 January, 1986;

(b) if so, its immediate impact on India’s
economy and the projects proposed to be
assisted by this expected IDA aid: and

w) efforts being made presently by India
to quell the fears of losing its rightful share
limit in the World Bank’s soft loan window ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (c).
The two-day meeting of the donor nations
for the 8th Replenishment of IDA which was
held in Paris on 27-28th January, 1986 was
primarily intended for discussing the lending
criteria and a range for the size of IDA-S.
No decision on the size of IDA-8 or India’s
share in it is refforted to have been taken in
that meeting. A-8 is expected to come
into effect from }st July, 1987 and the nego-
tiations for the Bth Replenishment have been
initiated by the/donor countries only recently,
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{Transiation)

Fall in export of tea

189. SHRI DILEEP SINGH BHURIA :
Will the Minister of COMMERCE be
pleased 1o state :

(a) whether it is a fact that the tea
jndustry is facing great difficulties due to
fall in its export last year and also due to
very low yield per hectare as compared to
Kenya; and

(b) if so, the steps taken in the matter ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) No, Sir.

(b) Does not arise.

Export of Indian tea at Jower rates to
the Soviet Union and Poland

190. SHRI1 DILEEP SINGH BHURIA :
Will the Minister of COMMERCE be

pleased to state :

(a) whether it is a fact that Indian gets
lower price for tea which is exported to
Soviet Union and Poland under the bilateral
agreement concluded with these countries;

(b) whether it is proposed to  scrap this
bilateral system to promote the export of
tea and to make this export profitable so
that higher price for tea may be obtained on
the basis of good quality of tea in the open
world market;

(c) whether it is proposed to bring down
the production cost of tea by producing
cheaper packing material in place of
plywood;

(d) if so, whether the Union Govern-
ment bave taken any action in regard; and

(e) if so, the details thereof ?
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THE MINISTER OF COMM
AND FOOD AND CIVIL SUPPLIES (ESl:i(l:g
P. SHIV SHANKER) : (a) No, Sir. The
purcha§e§ are made in public auctions in
competition with domestic and other foreign
buyers. The prices paid by the USSR for
Indian teas are generally better.

(.b) There is no such proposal, under
consideration.

(c) to (e). The Tea Board has entrusted
to Indian Institute of Packaging, a study on
fievclopment of alternative packing material
in place of plywood chests.

Financial assistance from World Bank

191. SHRI DILEEP SINGH BHURIA :
Will the Minister of FINANCE be pleased
to state ¢

(a) the financial assistance received $O
far from World Bank and allied financial
agencies for different schemes in the country
during the current fnancial year so far;

{b) whether this amount is far less than
the amount proposed; and

(c) if so, how the targets fixed for the
Sixth Five Year Plap will be achieved in the
absence of this assistance ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) {a) The
amount of World Baok group assistance
indicated in the Aid India Consortium for
the Bank fiscal year 1986 (1st July, 1985 to
30the June, 1986) is US $ 2500 million. A
list of projects for which World Bank group
Joans/credits have been approved for India
during the financial year 1985-86 iz given
in the attached statement.

(b) No, Sir.

(c; Does not arise.
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Statement

Amount in US$ million

Si. No. Name of the project

1. National Highways
Chandrapur Thermal Power
Rihand Power Transmission
Kerala Power Project
I1CICI Export Development
National Social Forestry

Population Project-1V

® N2 s e

Kerala Water Supply
9. West Bengal Mipor Irrigation

10. Maharashtra Irrigation-III

11. National Agricultural Research-111

12. Larsen & Toubro Ltd.

13. Gujarat Rural Housing Finance and
Development Corporation

14. Bajaj Tempo Ltd.

15. Escorts Ltd.

Frauds in Nationalised Bank

192. SHR1 K. D. SULTANPURI
Will the Minister of FINANCE be pleased
to state :

(a) the number of fraud cases detected
in various nationalised banks in the country
during 1985;

(b) the amount involved in these fraud
cases;

(c) whether connivance of bank person-
nel was also found in these fraud cases: and

. (d? the number of bank personnel found
guilty in these cases and action taken against
them during 1985 °

Amount of loan/credit

—— S c—

IBRD IDA IFC
200 — —
300 — _
250 —_ —
176 —— -
250 —_ —_—
—_— 165 —
— 51 _—
— 41 S
— 99 —_
_ 160 —
_— 72 —
— — 13.45
— — 0.20
(Equity)
— —_ 15.62
— — 6.00

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and ib).
Irrespective of the date of actual occurrence
of the fraud, during 1985, RBI received
reports from 28 public sector bapks of the
commission of 2157 frauds in the country,
involving Rs. 53.48 crores (Approx).

(c) and (d). Reserve Bank of India has
reported that some of the frauds in advances
portfolio of the banks have taken place due
to negligence/connivance of bank employees.
The number of delinquent employees against
whom action is taken/being taken for their
involvement in cases of frauds, as reported
by public sector banks to RBI, for the
quarter ended 31st March, 30th June and
30th September, 1985 is as under :
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31.3.85 30.6.85 30.9.85

Number of public sector banks who have
furnished the following information : 23 23 17
(a) No. of employees convicted on charges

of fraud 13 6 4
(b) No. of employees given major/minor

penalties 95 165 71
(c) No. of employees agaiost whom

prosecution is pending in the Courts 289 289 235
(d) No. of employees against whom

726 724 4717

departmental proceedings are pending

Recovery of foreign exchange on the
basis of cash assistance

193. SHRI MOOL CHAND DAGA :
Will the Minister of COMMERCE be pleased
to state :

(a) whether it is the duty of the Reserve
Bank of India or the Chief Controller of
Imports and Exports to recover and to keep
an eye on the recovery of foreign exchange
on the basis of cash assistance;

(b) whether it is a fact that the state-
ment compiled by Reserve Bank of India
contained 1800 cases of non-recovery of
foreign exchange amounting to Rs. 10 crores
in 1980;

(c) if so, the action taken so far in those
cases;

(d) the amount of foreign exchange
recovered so far, the amount that could not
be recovered and the persons responsible
therefor; and

(e) the action taken by Government
against the persons who had taken the cash
assistance but have not paid the foreign
exchange ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) Yes Sir,

the prime duty to recover and keep an eye
on the recovery of foreign exchange is that
of the Reserve Bank of India.

(b) to (e). Information is being collected
and will be laid on the Table of the House.

Allocation of goods supplied essentially
by F.P.S. and directly by Union
Government to State
Government

194. SHR1 MOOL CHAND DAGA :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) the names of goods which are to be
supplied essentially by fair price shops under
civil supply and the names of goods which
are made available by Union Government to
the State Governments at their request: and

(b) the names of other goods besides
cotton, rice, wheat and edible oil which have
been supplied by Union Government to the
Government of Rajasthan during the last
two years indicating the quantity, the prices
thereof and the basis on which they were
made available and the prices on which
these goods are supplied to the consumers ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A, K.
PANJA) : ‘a, The Central Government has
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taken the responsibility to supply seven key
essential commodities npamely, wheat,
rice, sugar, imported edible oil, kerosene, soft
coke and controlled cloth to be distributed
under the scheme of public distribution
system. However, the State Governments are
free to include in their public distribution
system other commaodities for which they can
arrange supply on their own.

(b) The quantities of the seven essential
commodities supplied by the Central Govern-
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ment to Rajasthan during the last two years
along with their Central issue price are given
in the Statement enclosed.

The prices at which these goods are
supplied to the consumers are decided by
the State Government taking into account
the cost of transportation, administration,
margin to be paid to fair price shop owners
and other incidentals.

Statement

Statement of quantities supplied of wheat, rice, sugar, kerosene, edible oils,
controlled cloth and soft coke alongwith the issue prices by the Central

Government

to Rajasthan

WHEAT

Year ' Qty. allocated

Central Issue price (Rs.)

{in 000 tonnes)

1984 336.00
(Jan.-Dec)
1985 380.00
(Jan.-Dec.)

172.00 per quintal

172.00 per quintal

RICE

(Qty. In 000 ronnes)

1984 12.00 Common 208.00 with effect
(Jan.-Dec.) Fine 220.00 from
Super fine 235.00 16.1.1984
1985 16.00 Common 217.00 with effect
(Jan.-Dec.) Fine 229.00 from
Super fine 244,00 10.10.1985
SUGAR
(Qty, in tonnes) Rerail price (per kg.)
1984 192515 4.00 with effect
(Jan.-Dec.) from
1.2.1984
1985 202639 4.40 with effect
(Jan.-Dec.) from
1.4.198§
4.80 with effect
from

1.12.1985
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1983-84
(Nov.-Oct.)

1984-85
(Nov.-Oct.)

1983-84

1984-85

1984

1985

1983-84

1984-85

FEBRUARY 21, 1986

EDIBLE OILS
(in MTs)

11920

8380

SOFT COKE
(in tonnes)

6300

20400

KEROSENE

(in tonnes)

172458

182647

CONTROLLED CLOTH

(Actual despatches in
*standard bales)

7770.00

4875.75
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Ceniral Issue Price

8500 per MT in Tins
7000 per MT in bulk
(w. e. f. 17.2.1982)

9500 per MT in Tins
8000 per MT in bulk
(w. e. f. 24.5.1984)

Pithead Price
175 per MT

—do—

Basic ceiling
selling price
(Ex-Bombay Rs.
per KL)

1644.93
(w.e. f. 1.4.1983)

1891.93

(w. e. f. 17.3.1985)
1821.93
(w.e. f.26.3.1985)

*one standard bale is equal to 1500 sq. mts.

The present consumer price of Dhoti ranges between Rs. 2.20 to Rs. 3.85 per metre,
that of saree between Rs. 2.90 to Rs. 5.85 per metre and that of long cloth Rs. 2.90 to Rs,

5.70 per metre,
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Raids by Income tax, Customs and
Excise department

195. SHRI MOOL CHAND DAGA :
SHRI PRIYA RANJAN DAS
MUNSI :

Will the Minister of FINANCE be pleas-
ed to state :

(a) the number of raids conducted by
Income Tax/Customs and Excise Departments
during the last two years;

(b) the number of people against whom
action was taken for their involvemeat in
economic offences and the total amount of
black money recovered;

{c) the number of cases of evasion of
customs and excise duty and under FERA
detected during the same period; and

(d) the total amount Government have
been able to recover indicating the number of
persons put behind the bars ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1
JANARDHANA POOJARY): (a) to (d).
The information is being collected and will be
laid on the Table of the House.

[English)

Strengthening of Public Distribution
System in rural areas

197. SHRI B. V. DESAI :
SHRI SRIHARI RAO :

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether the Prime Minister bad
suggested that the Public Distribution System
be strengthened in the rural areas;

(b) whether he has pointed out that bur-
geoning food stocks have failed to provide
food security to the vast mass of the poor,
particularly in the rural areas; and

(¢) to what extent
implemented the scheme ?

Government have
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THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING (SHRI
A. K. PANJA): (@) and (b). The Prime
Minister has been emphasising that the public
distribution system should be strengthened,
specially in the rural areas. In this context,
Central Government has advised all the
States/Union Territories to open additional
fair price shops in the rural areas and orga-
nise mobile fair price shops in far-flung and
inaccessible areas to provide easy physical
access to consumers; supply of ration card to
every family; make adequate provision and
improvement of infrastructural facilities such
as storage and transportation; develop proper
monitoring system at State, district and block
levels; set up consumers’ advisory committees
upto fair price shop level; draw up schedule .
for training of employees engaged in Public
Distribution System work; tightening of ins-
pection and enforcement measures; and for
developing a system of effective coordination
among various agencies engaged in the task
of pubilc distribution system.

{c) The Central Government have anno-
unced a scheme on 19th November, 1985 to
provide wheat and rice at highly subsidised
rates to the people living in Integrated Tribal
Development project areas. The entire States
and Union  Territories of Meghalaya,
Mizoram, Arunachal Pradesh, Nagaland,
Lakshadweep and Dadra & Nagar Haveli are
also covered under the scheme. The scheme
is under implementation.

{Translation}

Evaluation of work of officers of
Natioanalised Banks

198. SHRIMATI KISHOR! SINHA :
Will the Minister of FINANCE be pleased tc
state :

(a) whether Government have instructes
nationalised banks to undertake evaluation o
work of their officers who have passed th
age of 50 years and compulsorily retire thos
who are found wanting:

(b) whether any other measures ha
also been taken to curb staff dereliction «
duty and poor service to customers in bank
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(c) whether these steps would also have
an impact on the incidence of frauds in
banks;

(d) whether bank officers organisations
bave reacted strongly to these steps; and

(e) if so, the Government's response to
these reactions?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1
JANARDHANA POOJARY): (a) and (b).
The Government have advised the Chief
Executives of Public Sector Banks to review
the cases of Officers who have completed 30
Years of service or 55 years of age under
Regulation 19(1) of the Officers Service Rugu-
lationg ¢ that officers of doubtful integrity
and pejow average performance can be
Telired. This measure is aimed at improving
Mapagement of bank at different levels.
Bapis have also been asked to ensure disci-
Pline and punctuality among the officers and
Staff. For quick redressal of customer com-
Plaints, customer service centres have been
€stablished at major centres. Banks bave also
Created internal machinery for redressal of
cuStomer grievances. Bank executives at
various levels are having greater contact with
customers to assess the quality of the working
of their branches.

(c) and (d). Yes, Madam.

(¢) The mis-givings of the Bank Officers
were cleared by the Indian Banks’ Associa-
tion and the Government in meetings with
the Officers Organisation.

{English]

Issuance of new series of National
Deposit Scheme in long term
fiscal policy

199. SHRI JAGANNATH PATTNAIK :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the noted
economists have welcomed the proposal in
the long term Fiscal Policy of issuing new
series of National Deposit Scheme but felt
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that the interest rate of 10 per cent envisaged
in the scheme was inadequate;

(b) if so, the details regarding the com-
meats received in favour of and against this
scheme; and

Y

(©) the reaction of Government in this

regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b). Different
views have been expressed by the Economists
and others in regard to the proposed National
D‘eposit Scheme (NDS) in the Long Term
Fiscal ‘Policy. Some have suggested an in-
crease in the rate of interest; others have
favo.ured the extension of the benefit of
Secuog 50-L on interest income. Some have
interalia suggested raising the proportion of
deposit eligible for deduction, while still
others have asked for stipulation of a period
for deposit.

(c) These views will be kept in view
while taking final decision on the scheme.

Allocation of imported edible oils to
States and Unjon Territories
through P. D. S,

200. SHRI JAGANNATH PATTNAIK :
Will the Minister of FOOD AND CiVIL
SUPPLIES be pleased to state :

(a) whether it isa fact that the Union
Government have made an allocation of
imported edible oils to the States and Union
Territories for issue through public distribu-
tion system, under the scheme of small packs
during January, 1986; and

(b) if so, the details regarding the quan-
tities of imported edible oils allocated State-

wise ?

- THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A. K.
PANIJA) : (a) Yes, Sir.

(b) A statement is attached,
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Statement

The allocation of Imported Edible Oils
made to States/Union Territories
under Public Distribution
System and under the
Scheme of Small Packs
for the month of
January, 1986.

(Quanitity in M. tonnes)
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SI. Name of
No.

Allocation Allocation
the States/ made under made under

U.Ts. P. D. S Small packs
1 2 3 4
1. Andhra 5,000 600
Pradesh
2. Assam 200 Nil
3. Bihar 400 50
4. Gujarat 7,500 S0
S5 Haryana 400 15
6. Himachal 700 Nil
Pradesh
7. Jammu & 325 Nil
Kashmir
8. Karpataka 2,000 300
9. Kerala 3,000 500
10. Madhya 1,000 25
Pradesh
11. Maharashtra 7,700 3,500
12. Manipur 400 Nil
13. Meghalaya 275 Nil
14. Nagaland 160 Nil
15. Orissa 700 50
16. Punjab 1,000 50
17. Rajasthan 2150 50
18. Sikkim 150 Nil
19. Tamil Nadu 3.000 1,000
20. Tripura 160 Nil
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21. Uttar 700 100
Pradesh

22. West Bengal 6,000 300

23. Andaman & 15 Nil
Nicobar Islands

24. Arunachal 30 Nil
Pradesh

25 Chandigarh 50 10
Administration

26. Dadra & 35 Nil
Nagar Haveli

27. Delhi 1,000 450

28. Goa, Daman 300 50
& Diu

29. Lakshadweep 15 Nil

30. Mizoram 190 NIl

31, Pondicherry 240 Nil

Total 43,495 6,900

Proposal for attracting more
tourists from abroad

201. SHRI AKHTAR HASAN : Wiil
the Minister of PARLIAMENTARY

AFFAIRS AND TOURISM be pleased to
state :

(2’ whether certain proposals are under
the active consideration of Governoment to
attract more tourists from abroad;

(b) if so, the details of these proposals;
and

(¢) the steps taken to provide necessary
facilities of accommodation and transport at
the tourist spots ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND TOURISM (SHRI
H. K. L. BHAGAT): (a) and (b). The
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Publicity and promotion of India as a tourist
destination is an ongoing programme/scheme
of the Department of Tourism. In order to ge-
nerate greater traffic from abroad a censtant
effort is made by the Department by planning
new and favourable schemes to be implemen-
ted by the Government of India Tourist Offices
abroad. Some of the new proposals which
are under active consideration of the Depart-

ment are

(1) India on the House-a scheme which
is expected to attract at least 2,500
additional tourists of India.

(2) Launching of publicity and promo-
tional scheme to promote traffic
from Europe during lean period;

(3) Evolving of media publicity campai-
gn with a slogan ‘In India the
Festival Never Ends’.

(4) Undertaking of aggressive advertis-
ing through Press, TV and other
electronic media,

{5) Promotion of International confere-
nces and conventions.

(6) Preparation of new tourist publicity
material.

(7) Participation in promotional fairs
and exhibitions.

(8) Joint promotion with national &
International airlines.

(9) Stepping up of Hospitality and

media relations etc. etc.

(¢) During the Seventh Five Year Plan it
is proposed to inter-alia continue the progra-
mme for development of tourist infrastructure
with a view to expanding the tourist attrac-
tions of India including development of
beach resorts, mountain resorts, winter sports,
water sports, wildlife tourism, mountaineering
and trekking, improvement and preservation
of national heritage areas, development of
Buddhist tourism, provision of economy class
accommodation, improvement in the quality
and availability of surface transport facilities

¢tc.
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Exemption on import of Dental
equipment

202. SHRI V. S. KRISHANA IYER:
Will the Minister of COMMERCE be pleased
to state :

(a) whether it is a fact that a number of
dental equipments are not manufactured
within the country and are required to be
imported; and

(b) whether Government propose giving
exemption for the import of these dental
equipments to help the dentists to acquire the
same and start clinics in cities and rural
areas ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER): (a) and (b).
Yes, Sir. The import policy for dental equip-
ments, is already liberal. Dental equipments,
dental instruments and appliances not having
strong indigenous angle, are allowed to be
imported under OGL by all persons without
the requirement of specific import licence vide
list 6 of Appendix 6 to Import and Export
Policy, 1985-88 (volume-I). Besides, register-
ed medical practitioners are permitted to
import any dental instruments, apparatus and
appliances for their own use within prescribed
value limit.

Indo-Soviet trade with rupee payment
system

203. SHR1I SHARAD DIGHE : Will
the Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that Government
have decided to continue with the rupee
payment system in Indo-Soviet trade till the
end of the century; and

(b) if so, the details of the present Indo-
Soviet trade turnover ?

THE MINISTER OF COMMERCE
AND FOOD AND CI1VIL SUPPLIES (SHRI
P. SHIV SHANKER) : (a) A Trade Agree-
ment allowing the Rupee Payment System
between India and the USSR to continue
for the five year period from 1st Japuary,
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1986 to 31st December, 1990 has been signed.
The Agreement also provides for automatic
renewal for subsequent periods of five years
at a time, unless either party gives a written
notice to the other atleast six months in
advance of the date of expiry of the Agree-
ment of its intention to modify it.

(b) The total trade turnover between
India and the USSR for 1984-85 was about
Rs. 3458 crores, (provisional) with imports
from the Soviet Union amounting to Rs. 1803
crores and exports from India amounting to
Rs. 1655 crores.

Sick textile mills

204. SHRI1 V. TULSIRAM : Will the
Minister of TEXTILES be pleased to state :

(a) whether it is a fact that Government
have totally refused to take over any more
sick textile mills by the National Textile
Corporation; and

b} if so, the steps proposed by Govern-
ment to prevent the textile mills going as
sick or to run in loss particularly by pro-
viding them financial assistance and purchas-
ing their products ?

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) and (b).
Under the Textle Policy Statement of June,
1985, the takeover by the Government or
nationalisation of sick units does not provide
a solution to the problemis of sickness and
the Government would not, as a reule, inter-
vene in such cases. The new Policy contains
comprehensive measures for tackling the
sickness in the Textile Industry. The measures
needed for revival of a sick unit have to be
based on a detailed and objective study of
the causes that lead to sickness and identifi-
cation of the steps necessary to revive the
sick units. In the case of potentially viable
units, a Rehabilitation Package would be
worked out. As envisaged in the new Policy
a Nodal Agency has been set up for evolving
and managing such packages.

Export of staple cotton

.205. SHRI V. TULSIRAM : Will the
Minister of TEXTILES be pleased to state :
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(a) whether Government are considering
to export long and extra long staple cotton
to various foreign countries;

(b) if so, the names of the States from
where such cotton will be exported;

(c) the quantity and quality of long and
extra long-staple cotton to be exported from
Andhra Pradesh; and

(d) the extent to which such an export
of cotton from Andhra Pradesh will be
beneficial to the economy of the State and
the farmers there ?

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) Govern-
ment of India have released so far ten lakh
bales of long and extra-long staple cotton
for export during the current cotton season.

(b) The export of cotton would, in
general, cover all the cotton growing States
where the requisite varieties of cotton are
grown.

(c) and (d). A quanity of 20,000 bales
of long and extra-long staple cotton has been
released for export in favour of Andhra
Pradesh  State Cooperative  Marketing
Federation. Besides, the Cotton Corporation
of India and the private trade have been
allocated certain quantities of cotton, who
can also export cotton grown in Andhra
Pradesh. The varieties of cotton exported
from Andhra Pradesh are DGH-32, Vara-
laxmi, MCU-5 and Suvin. This measure will
help in stabilisation of cotton prices.

Districts of Kerala covered by
Personal Accident Insurance
Social Security Scheme

206. PROF. K. V. THOMAS : Will the
Minister of FINANCE be pleased to state :

(a) the number of families in the country
which are covered by the Personal Accident
Insurance Social Security Scheme; and

(b) the names of the districts in Kerala
which are covered by this scheme ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) The number of
families covered under the Personal Accident
Social Security Scheme in 91 districts in the
country where it has already been imple-
mented, is estimated at 1.14 crores.

(b) Three districts in Kerala viz. Idukki,
Trichur and Trivandrum have been covered
by the Scheme.

Ban on creation of new posts

207. KUMARI MAMATA BANERIJEE :
Will the Minister of FINANCE be pleased
to state :

(a) whether it 1s a fact that the order of
Government imposing a ban on creation of
new posts and on the filling of the existing
vacant posts which was imposed a few years
back, has been extended; and

(b) if so, when the order is likely to be
withdrawn ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b). Instruc-
tions issued in January, 1984 advising
Ministries/Departments of the Government
of India not to create any new posts or fill
up existing vacancies except in the most
exceptional circumstances, were part of a
package of anti-inflationary measures. The
circumstances in which these economy instruc-
tions were issued have not changed since
then to necessitate any relaxation thereof.

Decision to stop further import edible
oil

208. SHRI SATYENDRA NARAYAN
SINHA : Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether Government have taken any

dicision to stop further raise import edible
oils;
(b) if so, whether tnis will further raise

prices of domestic edible oils;
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(c) whether Government have assessed
the likely demand and supply of edible oils
in the next five years; and

(d) if so, details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A. K.
PANJA): (a) No, Sir.

(b) Does not arise.

(c) and (d). Yes, Sir. Having regard to
the production projections of oilseeds of the
Ministry of Agriculture by the end of the 7th
Five Year Plan, the sub-group on edible oils
constituted in the Department of Civil
Supplies has made an assessment about the
per capita consumption of edible oils.
According to the sub-group, the consumption
of edible oils by the end of the 7th Plan is
estimated to be about 7.5 kg. per head per
annum. The actual supply of indigenous
edible oils will depend on factors like availa-
bility of inputs, behaviour of monsoon e€tc.

Exploring markets abroad for
surplus wheat

209. SHRI VIJAY N. PATIL : Will the
Minister of COMMERCE be pleased to
state :

(a) whether Government have explored
export markets for substantial surplus wheat;

(b) if so, the details thereof and the
countries where surplus wheat and other food
crops could be exported; and

(c) the steps Government propose to take
to encourage exporters to compete at the
current market prices ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES (SHRI
P. SHIV SHANKER): (a) to (c). At
present interpational prices of wheat are
ruling low and there is stiff competition in
the international market., However every
effort is being made to explore markets for
our surplus wheat.



257 Written Answers

Trade deficit and its effect on foreign
exchange reserves

210. PROF. RAMKRISHANA MORE :
Will the Minister of COMMERCE be pleased
to state :

(a) whether it is a fact that the country
is likely to suffer trade deficit to the tune of
Rs. 9,000 crores during 1985-86;

(b) if so, the reasons for such a heavy
trade deficit;

(c) to what extent the country will have
to draw down on their foreign exchange
reserves;

(d) its likely effect on the already
inflationary trends in the country:

(e) whether it is likely to result in rupee
devaluation; and

(f) the measures taken by Government
to retrieve the situation and to find new
export markets to augment the resources for
the Seventh Five Year Plan period ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES (SHRI
P. SHIV SHANKER) : (a) It is difficult to
precisely state the trade deficit with which
we will end the financial year 1985-86. How-
ever, according to rough estimates the deficit
this year is likely to be more than last year.

(b) Apart from the international factors,
the heavy trade deficit can be attributable to
the stoppage of export of crude oil, on
account of development of refining capacity
for Bombay High crude within the country
and increase in imports of industrial raw
materials, fertilisers, machinery and transport
equipment and essential items of consumption.

(c) to (e). Movement in foreign exchange
reserves, price situation and value of rupee
depend on many factors. It is therefore,
difficult to indicate the extent to which the
trade deficit would influence them.

(f) Increasing our exports, diversifying
our productive base, modemising our pro-
ductive apparatus are some of the steps taken
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by the Government. Modification and
periodic revision of our industrial and fiscal
policies are also the additional steps taken
from time to time.

Price Index of Essential Commodities

211. SHRI HUSSAIN DALWAI : Will
the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) the effective steps Government are
proposing to take to check the prices of the
essential commodities;

(b) in view of the upward trend of prices
whether Government feel that the measures
taken for curbing the price rise are too
inadequate to get the desired results; and

(c) if so, further steps Government
propose to take to check the steep rise of
prices of essential commodities ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI] A. X.
PANJA) : (a) The main thrust of the Govern-
ment policy continues to be to increase the
production of essential commodities, parti-
cularly the ones which are in short supply.
The Public Distribution System is being
streamlined and expanded. Some of the
essential commodities are imported to supple-
ment the domestic supply. The export of
essential commodities is regulated. Action is
being taken by the State Governments against
blackmarketeers and profiteers under the
Essential Commodities Act, 1955 and the
prevention of Blackmarketing and Main-
tenance of Supplies of Essential Commodities
Act, 1980.

(b) No, Sir.

(¢) Does not arise
(a) and (b) above.

in view of answer to

Articles reserved for exclusive
production by Handloom
industry

212. SHRT MULLAPPALLY -
CHANDRAN : Will the Miais\

TILES be pleased to state :
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(a) whether the Advisory Comm ittee
contemplated under Section 4 of the Hand-
looms (Reservation of Article) for Produc-
tion Act, 1985 has been constituted;

(b) if so, whether the said Commiuee
has made any recommedations as articles
to be reserved for exclusive production by
Handloom; and

(c) if so, the details thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) Yes, Sir.

(b) and (c). The Committee has submit-
ted its Report containing the recommenda-
tions regarding list of items to be reserved
for exclusive production in the handloom
sector. The Report is under the considera-
tion of the Government.

Import-Export ratio of Indian trade

213 SHRI N. VENKATA RATNAM :
Will the Minister of COMMERCE be pleassd
to state :

(a) the Import and Export ratio of Indian
trade in 1985-86;

(b) the steps taken to minimise the gap
between the exports and imports;

(c) the main goods that escalated the
imports and the steps taken to reduce the
imports; and

(d) the main goods of exports and the
steps taken to encourage the export ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES (SHRI1
P. SHIV SHANKER) : (a) According to
the provisional data available, India’s imports
and exports during April-Sept., 1985 were
Rs. 9141.63 crores and Rs. 5017.63 crores
respectively, implying an Import-Export ratio
of 9: 5.

(b) to (d). According to the provisional
data available, the principal items of India’s
ex, crts which had shown increase during

.
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April-Sept., 1985 as compared to April-Sept ,
1984 include coffee; cashew kernels, vegetables
and fruits (other than cashew Kernels);
marine products; rice; iron ore; cotton fabrics;
readymade garments; leather and leather
manufactures {(excl, footwear); Gem and
Jewellery; carpets hand-made; and Machinery
and Transport Equipment.

Based on the provisional data available,
the principal items of India’s imports which
had shown increase during April-Sept., 1985
as compared to April-Sept., 1984 include
petroleum, petroleum products and related
products; vegetable oils, fixed (Edible oils,
Organic and inorganic chemicals; fertilizeirs
manufactured; pearls, precious and sems-
precious stones; Iron and steel; non-ferrout
metals; and Machinary and t(ranspor
equipment

Increasing our exports, diversifying our
productive base, modernising our productive
apparatus are some of the steps taken by
the Government. Modification and periodic
revision of our industrial and fiscal policji es
are also the additional steps taken from time
to time. Efforts are also being made to step
up our indigenous production of importables
during the Seventh Five Year Plan period,
particularly in the sphere of bulk imports.

Foreign tourists visited India in 1985

214. SYED SHAHABUDDIN : Will
the  Minister of PARLIAMENTARY
AFFAIRS AND TOURISM be pleased to
state :

(a) the pumber of foreign tourists who
visited India during 1985;

(b) their country-wise break-up;

(c) the average number of days spent in
India by a foreign tourist; and

(d) the estimated earnings of foreign
exchange on this account during the year ?

THE MINISTER OF  PARLIA-
MENTARY AFFAIRS AND TOURISM
(SHRI H. K. L. BHAGAT): (a) The
number of foreign tcurists who visited India
during 1985 was 12,59,384 including the
nationals of Pakistan and Bangladesh,
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(b) The information is given in the ) )
attached statement.

st
(c) The average duration of stay of Eastern Europe

foreign tourists in India is about 28 days. Czechoslovakia 921
U.S.S. R. 12,303
(d) Not _yet available from the Reserve Yugoslavia 1674
Bank of India. Others 12:553
Statement , Total 27,451
Africa
Tourist arrivals in India by country
of nationality 1985 Kenya 6,277
Mauritius 2,845
Country of Nationality Provisional Nigeria 11,968
estimates South Africa 3,682
Tanzania 4,268
1 2 Egypt 1,758
North America Others 11,131
Canada 24,940 Total 41,929
U.S. A 95,491 West Asia
Total 120,431 Lebanon 753
Central and South America Persian Gulf Countries 55,989
Argentina 1,088 Saudi Arabia 22,680
Brazil 1,674 Others 15,400
Mexico 1,841 Toral 94,822
Others 4,185 South Asia
Total 8,788 Afghanistan 6,361
Western Europe Sri Lanka 73,313
Austria 6,695 Iran 23,936
Belgium 6,193 Others 17,240
Denmark 5,524 Total 120,850
Finland 2,092 South East Asia
France 44,356 Indonesia 2,009
Federal Republic of Germany 42,850 Malaysia 22,345
QOreece 1,925 Philippines 3,348
Italy 22,094 Singapore 18,245
Netherlands 13,391 Thailand 6,360
Norway 2,678 Others 1,925
Spain 7,951 Total 54,232
Sweden 7,365 East Asia
Switzerland 13,725 Japan 30,798
U. K. 119,678 Hong Kong 1,172
Others 5,356 Others 7,281

Total 301,873 Total 39,251
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1 2
Australasia

Australia 21,425
New Zealand 4,184
Others 1,088
Total 26,697

Stateless 584
Total 836,908

Pakistan 150,126
Bangladesh 272,350
Total 422,476

Grand Total 1,259,384

Purchase of raw jute by Jute
Corporation of India

215. SYED SHAHABUDDIN : Will
the Minister of TEXTILES be pleased to

state :

(a) the quantities of raw jute purchased
by the Jute Corporation of India, State-wise
during 1985 season and the average unit
price paid therefor;

(b) the share of total raw jute produc-
tion State-wise by the Jute Corporation of
India;

(c) the average price charged by Jute
Corporation of India for the raw supplied to
jute mills; and

(d) whether the unit cost of a gunny bag
has come down during 1985 ?

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN): (a) and
(b). A statement is attached.

(©). Average price for W-5 Grade jute of
Assam origin charged by Jute Corporation
of India for sale to National Jute Manu-
facturers Corporation under operation has
worked out to Rs. 318/- per quintal.
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_ (d). With the fall in raw jute price, the
unit cost of gunny bag has come down from
the second half of 1985.

Statement

(a) The total quantity of raw Jute
purchased by the Jnte Corporation of India,
State-wise, during the current jute season
1985-86 up to 14 2.86, is as under :-

In bales of 180 kgs. each

State : Procurement by Jute
Corporation of India.
Commercial Price Support
operation operation
Assam 25,783 3,06,566
Bihar 8,453 3,66,690
West Bengal 88,660 15,61,132
Tripura 1,355 1,28,645
Andhra
Pradesh — 63,973
Orissa 9,634 83,313
Meghalaya 556 16,666
Uttar Pradesh —_ 6,129
Total : 1,34,441 25,33,114

While commercial purchases were made
within a price band of Rs. 25/- per quintal
above support level, price support purchases
were made at statutory minimum price fixed
bty Government for 1985-%6 season, basic
price being Rs. 215/- per quintal for W-5
Grade Ex-Assam.

(b) State-wise estimated production of
Jjute and mesta during 1985-86 and quantity
procured by Jute Corpo.ation of India upto
14.2.86 is as under :-
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In lakh bales of 180 kgs. each.

State : Estimated Quantity procured

production by JCI.

West Bengal 46.50 16.50
Bibar ' 13.00 3.75
Assam 10.55 3.32
Meghalaya 0.76 0.17
Tripura 0.95 1.30
Orissa 7.20 0.93
Andhra Pradesh 6.86 0.64
Uttar Pradesh 2.50 0.06
Others 1.15 —_
Total 89.47 26.67
Note :- The above production estimate 1s

based on figures compiled by
Directorate of Jute Development.

Marine park in Konkan region
of Maharashtra

216. PROF. MADHU DANDAVATE :
Will the Minister of PARLIAMENTARY
AFFAIRS AND TOURISM be pleased to
state :

(a) whether Government propose to
expedite the examination of the proposal to
start the project of ‘Marine Park’ on the
coast of Malwan in the Sidhudurg district of
the backward Konkan region of Maharashtra
to attract more tourists and earn foreign
exchange;

(b) if so, when the work of construction
of Marine Park at Malwan will be started

and within how much period the work will
be completed; and

(¢) whether the project will receive
priority in view of the fact that this project
is in backward Konkan region ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND TOURISM (SHRI H.K.L.
BHAGAT) : (a) to (¢). The Department of
Tourism has not received any proposal from
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the Government of Maharashtra for the
project of Marine Park on the Malwan
coast of Sindhudurg District. However, the
Department of Science and Technology,
Government of Maharashtra has submitted a
scheme for central assistance to the Depart-
ment of Environment, Forest and Wild Life.
The Department of Environment bas in-

formed the State Government that the
project could be funded under centrally
sponsored scheme provided the area is

declared as a National Park under the Wild
Life Act.

Opening of bapk branches in
Orissa in Seventh Plan

217. SHRIMATI JAYANTI PATNAIK :

Will the Minister of FINANCE be pleased
to state :

(a) the target set for opening of branches
of commercial banks in Orissa during the
Seventh Five Year Plan period;

(b) whether the Sixth Five Year Plan

target for opening bank branches has not
been fulfilled; and

.¢) if so, the steps taken to expedite the
working procedure so that the target is
achieved in regard to opening of the branches
of various commercial banks in Orissa during
the Seventh Plan period ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a). The
branch licensing policy for the Seventh Plan
period envisages having one bank office for
a population of 17.000 in rural and semi-
urban areas of each Development Block.
The policy also aims at eliminating large
spatial gaps wherever they exist and to
ensure that distance of a bank branch from

any village does not ordinarily exceed
10 Kms.
(b) and (¢). The wmain thrust of the

branch licensing policy for 1982 to 1985 was
directed towards improving banking facilities
in rural areas. More precisely, it was
stipulated that by the end of March, 1985
there should be one bank office on an
average population of 17,000 in the rural
and semi-urban areas in each district on th¢
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basis of 1981 census. In the State of Orissa
it was it was calculated that about 350 new
offices would be required to be opened and
Reserve Bank of lndia had allotted 482
authorisations to banks in Orissa. Out of
these authorisations the banks had actually
opened 449 branches and as on 30th Septem-
ber, 1985 the average population per bank
office in the rural and semi-urban areas of

the State was 17,000.

Reserve Bank of India have already
issued instructions to its Regional Offices to
issue fresh licences to banks with validity
period upto 30th June, 1986 for centres
falling in deficient blocks so as to enable
them to utilise the pending licences. Reserve
Bank of India have also issued detailed
guidelines under the branch licensing policy
1985 to 1990, to the State Government and
to lead banks-within the State of Orissa to
set up groups consisting of representatives of
lead bank and other banks and State
Government for the purpose of identification
of potential growth centres and to have them
finalised by the State Government.

Tea auction at Cochin

218. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of COM-
MERCE be pleased to state :

(a) whether it has been brought to be
notice of Government that the tea auction at
Cochin port had faced a crisis in the month
of December, 1985;

(b) if so, the reasons thereof; and

(c) the steps taken by Government to
improve export of tea from India ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) No, Sir.

b) Does not arise.

(c) Measures to increase export of tea
include assistance for brand promotion and
warehousing abroad as will as cash com-
pensatory support for value added teas. Tea
Board also undertakes promotional campaign
through its offices abroad.
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Nationalisation of C’ommercial Banks

219. SHRI MULLAPPALLY RAMA-
CHANDRAN Will the Minister of
FINANCE be pleased to state :

(a) whether Government have any pro-
posal to nationalise more Commercial Banks
in the near future;

{b) whether Government have received
anv representations from recognised em-
ployees unions in the Banking Sector in this
regard: and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY'! : a) to (c¢). Genperal
suggestions for npationalisation of more
commercial banks are received from time to
time from different sources. There is, how-
ever, no such proposal under Government’s
consideration at present.

Share of informers in customs Haul

220. DR. CHINTA MOHAN Will
the Minister of FINANCE be pleased to
state :

(a) the amount paid during the year
1985 to the staff of Customs and Central
Excise and non-officials towards 20 per cent
of value of goods seized;

(b) the maximum amount paid to one
single staff member of Customs Department;
and

(c) whether Government have under
ronsideration  similar financial rewards
schemes for the Police, Railway staff and
other services ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) (@) to (c). The
information is being collected and will be
laid on the Table of the House.

Goods confiscated by Customs
authorities

221. DR. CHINTA MOHAN Will
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the Minister of FINANCE be pleased to
state :

(a) whether goods worth Rs. 67 crores
were confiscated during January-September,
1985;

(b) if so, whether this figure was based
on duty free or duty-paid basis;

(c) whether only Rs 49 crores
realised from the above goods;

were

d) if so, reasons therefor: and

(e) the real market value of goods con-
fiscated at (a) above ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY; : (a) During the period
January-September, 1985, contraband goods
worth approximately Rs. 63 crores were
confiscated.

’b) The valuation of seized, confiscated
goods is based on the price which the article
may fetch when re-sold in the open market.
The market value of goods so determined
would include an element of customs duty
also.

(c) to () The value of confiscated goods
disposed of during the period from January-
September, 1985 is Rs. 52 crores (approxi-
mately). Barring perishables, confiscated
goods are brought for auction or sale after
the appeal period is over or the appeals are
disposed of. Therefore, the value of goods
disposed of during January-September, 1985
i1s not relatable to the value of goods confis-
cated during that period. Further, due to the
time gap between the period of seizure and
the final disposal, the sale value might also
be at a lower level due to storage, absence
of warranty and after-sales service and tech-
nv_:’logical obsolescence. In addition, for goods
disposed of through National Consumers’
Co-operative Federation, a discount of 14.5
per cent and in respect of the goods disposed
of through other co-operative societies and
authorised agencies, a discount of 10 per
cent on the sale price fixed, are allowed.
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Setting up of a Consumer’s Commi-
ssion to handle Consumer Affairs

222. DR. CHINTA MOHAN : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state :

(a) whether at the recent Consumers
Seminar held in Delhi on 20-21 December,
1985 all the voluntary agencies pleaded
for creating a separate, nodal Ministry to
handle all consumer affairs and to cover
goods and services sold by private, public
and Government sector alike as in overseas
countries; and

b) whether Government propose to
copsider setting up of a Consumers Com-
mission headed by a npon-official with
Government representation thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A. K.
PANJA) : (a) A seminar was held on 20-21
January, 1986 in New Delhi. Some of the
participants suggested for a nodal Ministry
of Consumers Affairs.

(b The Government does not propose
to set up a Consumers Commission but has
taken steps to protect the interest of
consumers from unfair trade practices, such
as adulteration, short weight, etc. The State
Governments, in charge of enforcement of
important consumer protection laws have
been advised to inittate measures for consumer
protection.

Customs duty collections

223. SHRI D. N. REDDY Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that there are
126 land customs stations and 17 customs
airports in the country;

(b) if so, station/airports wise number of
entrants annually for the last three years;

(c) the amount of customs duty collected
at each of these for past three years, year-
wise; and
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(d) the amount of estimated customs
duty lost to Government due to connivance
of entrants with the customs staff ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOQJARY) : (a) There are 129
Land Customs Stations and 20 Customs Air-
ports in the country.

(b) to (d). The information is being
collected and would be placed on the Table
of the House.

12.00 hrs,

RE : MOTION FOR ADJOURNMENT

(English)

SHRI BASUDEB ACHARIA (Bankura; :
Mr. Speaker, Sir, we have given a notice for
Adjournment Motion.

(Interruptions)

MR. SPEAKER : You have given notice
for an adjournment motion regarding Dprice
rise. According to the rules laid down, you
want a discussion.

(Interruptions)

SHRI BASUDEB ACHARIA : We want
an adjournment motion and not a discussion.

PROF. MADHU DANDAVATE
(Rajapur) Adjournment motion has an
element of censure and we want to censure
the Government. Therefore we insist on an
adjournment motion.

THE MINISTER OF PARLIAMENTRY
AFFAIRS AND TOURISM (SHRI H. K. L.
BHAGAT) : I wish to submit that we cannot
obviously agree to an adjournment motion,
But we welcome a discussion and we are in
your hands.

SOME HON. MEMBERS : No, no.
(Interruptions)

PROF. MADHU DANDAVATE : It is
not left to the Minister !

FEBRUARY 21, 1986

Re : Motion for
Adjournment

MR. SPEAKER : I have to inferm the
House that 1 have received 40 notices of
Adjournment Motion regarding steep rise in
prices of petroleum products, fertilizers and
other essential commodities from the follow-
ing Members :

272

Prof. Madhu Dandavate

Shri A. J. V. B, Maheswara Rao
Shri D. N. Reddy

Shri K. Ramachandra Reddy
Shri Manik Reddy

Shri Katuri Narayana Swamy

Shri H A. Dora
. Shri Ananda Gajapathi Raju

N

. Shri Bhattam Sriramamurty
Shri C. Madhav Reddi

. Shri M. Raghuma Reddy
Dr. T. Kalpana Devi

Shri Indrajit Gupta

L T =
W N = O

Shrimati Geeta Mukherjee
Shri Narayan Choubey
Shri Ramashray Prasad Singh
14. Shri Srihari Rao
15. Shri Dinesh Goswami
16. Shri V. S. Krishna lIyer
17. Shri Basudeb Acharia
18. Sri Saifuddin Chowdhary
19. Shri Hannan Mollah
20. Shri D. B. Patil
21. Shri R. P. Das
22. Shri Somnath Chatterjee
23. Shrimati Bibha Ghosh Goswami
24. Dr. Sudhir Roy
25. Shri P. Appalanarasimham
26. Shri C. Sambu
27. Shri V. Tulsiram
28. Shri G. Vijaya Rama Rao
29. Shri E. Ayyapu Reddy
30. Shrimati N. P. Jhansi Lakshmi
31. Shri Gopala Krishna Thota
32. Shri G. M. Bapatwalla
33. Shri Ebrahim Sulaiman Sait
34. Shri Suresh Kurup
35. Shri K. P. Unnikrishnan
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36. Shri V. Kishore Chandra S. Deo
37. Shri Abdul Rashid Kabuli

38. Shri Chitta Mahata

39. Shri Amar Roypradhan

40. Shri Kali Prasad Pandey

The notice given by Prof. Madhu
Dandavate is the first in point of time. It
reads as under :

“The steep rise in prices of fertilizers
and petroleum pioducts announced on
the eve of the Budget Session of
Parliament thereby destroying the
sanctity of the budgetary processes and
causing grave hardship to the common
man.”

I give my consent to the moving of the
motion. Prof. Madhu Dandavate may now
ask for leave of the House.

PROF. MADHU DANDAVATE : I beg
for leave of the House to move the Adjourn-
ment Motion on rise in prices.

MR. SPEAKER : Is the leave opposed ?

SHRI H. K. L. BHAGAT : This is an
adjournment motion. I cannot support the
motion but we can have a discussion.

MR. SPEAKER : Those in favour of
leave being granted may rise in their places.

SEVERAL HON. MEMBERS : rose

MR. SPEAKER : They are more than 50.
So, the leave is granted. Under rule 61, the
Adjournment motion has to be taken up at
16.00 hours ..

SHRI1 BASUDEB ACHARIA : Why ?

MR. SPEAKER : You don’t interrupt me
all the time Acharia ji ! This is my class. It has
to be taken up at 16.00 hours or at an earlier
hour and 2% bours are allotted for its
discussion. If the House agrees, we may take
up the motion immediately after the formal
items of business are disposed of. We may
try to complete the discussion within the
allotted time. There are three alternatives be-
fore the House which I am giving now. Then
I will put it to the House :

PHALGUNA 2, 1907 (SAKA)

Re : Motion for 274
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(1) to take up the discussion at 16.00
hours today as per rules by interrup-
ting the Private Members’ Business;

(2) to take up the discussion now
immediately after the formal busi-
ness and conclude it before 3.30
P. M.

(3) to take up the discussion today at

6 P. M. or at the next sitting of the

House on Tuesday.

These are four options. Not only
three but four options. Because
once the Adjournment Motion is
started, it has to finish. 1 cannot
jost break it half way.

(Interruptions)

PROF. MADHU DANDAVATE : Just
now Sir, in the Business Advisory Committee,
it was agreed that we will take it up

" immediately.

MR. SPEAKER : No problem. There is
no opposition. They are ready. The treasury
benches are ready. You are ready. And I am
ready.

SHRI INDRAJIT GUPTA (Basirhat) :
There is a fourth alternative that we can
begin, and we must begin immediately, halt
it at 3.30 and let the Private Members Busi-
ness be disposed of. Then we can continue
after 6 ‘0" clock.

MR. SPEAKER : No,...
(Interruptions)

PROF. MADHU DANDAVATE : It was
agreed in the Business Advisory Committee.

MR. SPEAKER : It was agreed. But I
have seen the rules, once the Adjournment
Motion is taken up, it has to be completed,
whenever you start it...

(Interruptions)

MR. SPEAKER : This option, I am
putting to you because of that. This is upto
the House. But once it starts, it should be
completed...

(Interruptjons)
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PROF. MADHU DANDAVATE : Firstly
there is no specific rule, which says that you
cannot interrupt the Private Members Busi-
ness. With the consent of the House, it can
be done. It would be more convenient.

MR. SPEAKER :1 have to have the
consensus of the House.

(Interruptions)

PROF. MADHU DANDAVATE : You
can inform the House thatin the Business
Advisory Commitiee, we have taken this
decision unanimously, not consensus.

MR. SPEAKER : There is no denying
this fact. But the rules says so.

PROF. MADHU DANDAVATE : Sir,
you can inform them that the Business
Advisory Committee was of this opinion. It
was unanimous. The Parljamentary Affairs
Minister was also a party to it.

SHRI SOMNATH CHATTERIJEE
(Balpur) : You can do it. There is Rule 389.
Your power is there...

(Interruptions)

MR. SPEAKER : 1 am bound and you
are also bound by the Rules. However, once
the discussion on the motion “That the
House do now adjourn” has commenced, it
has to be concluded and decision arrived at
without interrupting the debate irrespective
of the fact whether official or non-official

business is scheduled to be taken up in
between.

PROF. MADHU DANDAVATE : Sir ]
have a suggestion. There is a precedent. The
Private Members’ Business can be shifted to
another day. That has been done.

SOME HON. MEMBERS : No, no...

(Interruptions)

SHRI SOMNATH CHATTERIJEE : Sir,
apparently the Government does not want a

proper  discussion on the Adjournment
Motion.

MR. SPEAKER : Mr. Somnath, don't
do anything which is rather unnecessarily

FEBRUARY 21, 1986
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dragging other things. There is an unanimity
of approach to the discussion. There is no
denying this fact. I have seen the readiness on
this side as well as on that side. It is only a
question of modalities,

PROF. MADHU DANDAVATE : 1 want
to point out to you that there is a precedent
in this House that on some occasions, the
Private Members Business has been shifted...

(Interruptions)

MR. SPFAKER : If the whole House
agrees, I have no problem, even if you want
to dispose of the Private Members Business.
But [ cannot agree to it even if a single
Member does not want it.

PROF. MADHU DANDAVATE : It has
been done in the past. Sir, Private Members
Business in the past have been shifted...

(Interruptions)

MR. SPEAKER : You can also start it
at 4 ‘o’ clock and finish it.

PROF. MADHU DANDAVATE : We
want the priority to be given to it. Sir,
Private Members Business can be shifted to
another day.

SHRI INDRAJIT GUPTA : If we begin
at 4 o clock; what happens to Bgivate
Members Business ?

MR. SPEAKER : When the discussion
on the Adjournment Motion commences, the
Private Members Business finishes. At
4 o’ clock, the Adjournment Motion can be
taken up according to the book. There is
no problem.

SHR] SAIFUDDIN CHOWDHARY :
Private Members Business can be taken up
on Tuesday...

(Interruptions)

SHRI H. K. L. BHAGAT : As you put
it to the House, this can be taken up at
4 o' clock or even earlier. We have no
objection even if it is taken up after the
formal business is over. But it appears to
me that the Opposition seems to be con-



277 Re : Motion for Adjournment PHALGUNA 2, 1907 (SAKA)

fused. We cannot help it. They are not able
to decide. They have not done their in home
work.

MR. SPEAKER : Can we then take it
up at 4 o® clock ? Let us start it at Four.

PROF. MADHU DANDAVATE : It
will go on till the Government is disposed
of —I mean till the adjournment motion is
disposed of.

SHRI VIJAY N. PATIL (Erandol) :
a point of order...

On

MR. SPEAKER : What 1s the point of
order ?

SHRI VIJAY N. PATIL : Rule 58(v) on
restrictions on right to move motion says
that the motion shall not revive discussion
on a matter which has been discussed in the
same session. We have discussed it during
Question Hour, under question No. 2.

MR. SPEAKER : Over-ruled.

PROF. K K. TEWARY (Buxar): I
draw your attention to an extremely serious
matter. The Pakistan Parliament has been
discussing on an adjournment motion...

MR. SPEAKER : I will allow it, IfI
have time, I will do 1t. Please sit down now.

PROF. K. K. TEWARY : The Pakistani
Minister while replying to the debate has
said that their people cannot remain in-
different to what 1s happening in India. I wish
the Opposition would show the same concern
for the defence of this country, which they
have shown to frivolous issues.

MR. SPEAKER : We will
Don’t worry.

take it up.

PROF. K. K. TEWARY : They should
show the same concern.

SHRI P KOLANDAIVELU (Gobi-
Chettipalayam): What about my Calling
Attention with regard to the Sri Lanka -

problem ? In the B.A.C. at least today...
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MR. SPEAKER : We will take it up.
You were not there. We bave decided
we would be taking up every subject, one
by one.

SHRI THAMPAN THOMAS (Maveli-
kara) : The Hon. Finance Minister has
disclosed the budget estimates prior to the
presentation of the Budget in the House ..

MR. SPEAKER : Sit down. I have
already got something. I will give it
tomorrow.

SHRI THAMPAN THOMAS :
given a privilege motion on that.

I have

MR. SPEAKER : Please sit down. I will
give my ruling.

12.12 hrs.

PAPERS LAID ON THE TABLE
[ English]

Food Corporation of India Staff)
(Ninety-Second Amendment)
Regulations, 1986

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES (SHRI
P. SHIV SHANKER) : I beg to lay on the
Table a copy of the Food Corporation of
India (Staff) (Ninety-Second Amendment)
Regulations, 1986 (Hindi and English
versions) published in Notificution No. EP
8(1)/34 in Gazette of India dated the 3lst
January, 1986 together with a corrigendum
thereto published in Notification No. 13(1)/
86-B.C. in Gazette of India dated the 12th
February, 1986, under sub-section 5} of
section 45 the Food Corporation Act, 1964.

[Placed in Library. See No. L.T. 1962/86]

Annual Report and Review on the working
of the North Eastern Handicrafts and
Handlooms Development Corporation
Limijted, Shillong. for the year,
1984-85

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES (SHRI



279 Papers Laid FEBRUARY 21, 1986

KHURSHID ALAM KHAN) : I beg to lay
on the Table a copy each of the following
papers (Hindi and English versions) under
sub-section (1) of section 619A of the
Companies Act, 1956—

(1) Review by the Government on the
working of the North Eastern
Handicraf'ts and Handlooms
Development Corporation Limited,
Shillong, for the year 1984-85.

(2) Annual Report of the North Eastern
Handicrafts and Handlooms Deve-
lopment Corporation  Limited,
Shillong, for the year 1984-85 along
with Audited Accounts and com-
ments of the Comptroller and
Auditor General thereon.

[Placed in Library. See No. L.T. 1963/86]

Notifications under section 159 of the
Customs Act, 1962, under section 296
of the Income Tax Act, 1966, under
Control Excise Rules, 1944, under
Central Excise and Salt Act 1944
and Life Insurance Corporation
of India I11 and 1V employees
Revision of Terms and con-
dition of service (Amend-
ment) Rule, 1986

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): 1 beg to lay
on the Table:

(1) A copy each of the following
Notifications (Hindi and English
versions) under section 159 of the
Customs Act, 1962 :

(i) G.S.R. 909(E) published in
Gazette of India dated the
19th December, 1985 together
with an explanatory memo-
randum extending the validity
of customs duty exemption
under Notification No. 123-
Customs dated the 11th April,
1985 on wireless apparatus,
accessories and components
imported by amateur radio
operators upto 31st December,
1986 and also enhancing the
value limit for import from

(i)
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Rupees 10,000 to Rupees
15,000.

G.S.R. 910(E) published in
Gazette of India dated the
19th December, 1985 together
with an explanatorvy memo-
randum extending the validity
of Notification No. 21/84-
Customs dated the 15th
February, 1984 wupto 3lst
December. 1986.

(iii) G.S.R. 911(E) published in

(iv)

)

Gazette of India dated the
19th December, 1985 together
with an explanatory memoran-
dum making certain amend-
ment to Notification No.
215-Customs dated the 2nd
August, 1976 so as to withdraw
the customs duty exemption
on Mettler single pan balance.

G.S.R. 927(E) published in
Gazette of India dated the
23rd December, 1985 together
with an explanatory memo-
randum regarding exemption
to acetic acid from basic
customs duty in excess of
30 per cent ad valorem.

G.S.R. 932(E}) and 933(E)
published in Gazette of India
dated the 24th December, 1985
together with an explanatory
memorandum regarding exemp-
tion to components of fuel
efficient motor cars of engine
capacity exceeding 1000 cubic
centimetres when such compo-
nents are imported by a
manufacturer of fuel efficient
motor cars of engine capacity
exceeding 2000 cubic centi-
metres for providing warrantly
coverage or after sales service
to their customers from basic
customs duty in excess of
25 per cent ad valorem and
auxiliary duty of customs
in excess of 20 per cent
ad valorem,
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(vi)

(vii)

(viti)

\x)

(x)

G.S.R. 943(E) and 944(E)
published in Gazette of India
dated the 30th December, 1985
together with an explanatory
memorandum regarding exemp-
tion to supplies made from
the warehoused goods belong-
ing to the Air-India Inter-
national to the specific two
737 Aircrafts maintained and
operated by the Indian Air

Force for the use of the
Government of India for
certain  special assignments

from the whole of the basic,
additional and auxiliary duties
of customs leviable thereon.

G.S.R. 943‘E) published in
Gazette of India dated the
31st December, 1985 together
with an explanatory memoran-
dum making certain amend-
ment to Notification No.
34/82-Customs dated the 28th
February, 1982.

G.S.R. 949(E, published in
Gazette of India dated the
31st December, 1985 together
with an explanatory memo-
randum rescinding Notification
No. 150/83-Customs dated the
19th May, 1983,

G.S.R. 950.E) published in
Gazette of India dated the
31st December, 1985 together
with an explanatory memo-
randum making certain amend-
ment to Notification No.
168/85-Customs dated the 24th
May, 198S.

G.S.R. 951(E) and 955(E)
published in Gazette of India
dated the 31st December, 1985
together with an explanatory
memorandum regarding exemp-
tion to Match splints (undip-
ped) from the basic customs
duty in excess of 25 per cent
ad valorem and from the whole
of the auxiliary duty of customs
leviable thereon.
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(xi)

(xii)

(x1ii)

(x1iv)

(xv)

(xvi)
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G.S.R. 955(E) published in
Gazette of India dated the
31st December, 1985 together
with an explanatory memoran-
dum extending the validity
of Notification No. 13/85-
Customs dated the 6th January,

1985 upto 31st December,
1986.
G.SR. 1(E) published in

Gazette of India dated the 1st
January, 1986 together with
an explanatory memorandum
regarding revised rates of
exchange for conversion of
certain foreign currencies into
Indian currency or vice-versa.

G.S.R. 3(E) published in
Gazette of India dated the 1st
January, 1986 together with
an explanatory memorandum
regarding exemption to goods
imported into India under the
Import-Export Pass Book
Scheme from the whole of
basic and auxiliary duties of
customs leviable thereon.

G.S.R. 4(E) published in
Gazette of India dated the
Ist January, 1986 together with
an explanatory memorandum
regarding exemption to all
goods covered by Notification
No. 2/86-Customs dated the
I1st January. 1986 from the
auxiliary duty of customs
leviable thereon.

G.S.R. S5(E) published in
Gazette of India dated the
2nd January, 1986 together
with an explanatory memoran-
dum seeking to raise the basic
customs duty on unalloyed
Zinc and Lead unwrought
from 55 per cent ad valcrem
to 85 per cent ad valorem and
scrap of Lead from 60 per cent
ad valorem to 85 per cent
ad valorem,

G.SR. 6(E) published in
Gazette of India dated the
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(xvii)

(xviii)

(xix)

(xx)

2nd January, 1986 with
an explanatory memorandum
seeking to reduce the auxiliary
duty customs on Zinc Concen-
trates from 30 per cent ad

valorem to 15 per cent ad
valorem,

G.S.R. 8(E) published in
Gazette of India dated the

21st January, 1986 together
with an explanatory memoran-
dum regarding exemption to
certain specified equipment for
hotels when imported into
India from the basic customs
duty in excess of 15 per cent
ad valorem and from the
whole of additional duty of
customs leviable thercon.

G.S.R. 10(E)
Gazette of India dated the
3rd Japuary, 4986 together
with an explanatory memoran-
dum making certain amend-
ment to Notification No.
36-Customs dated the 1st
March, 1983 so as to increase
the basic customs duty on
silicones from 100 per cent
ad valorem to 150 per cent
ad valorem,

published in

G.S.R. 23(E) published in
Gazette of India dated the
15th January, 1986 together
with an explanatory memo-
randum regarding cxemption
to sponge iron when imported
by integrated steel plants from
basic customs duty in excess
of 10 per cent ad valorem and
from the whole of the additio-
nal duty of customs leviable
thereon.

G.S.R. 27(E) published in
Gazette of India dated the
17th  January, 1986 together
with an explanatory memoran-
dum regarding exemption to
potassium penicillin G first
crystals and potassium penicil-
lin V first crystals from the
whole of basic and additional
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(xxi)

(xxii)

(xx1i1)

(XXiV)

(xxv)
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duties of customs leviable
thereon.
G.S.R. 28(E) published in

Gazette of India dated the
17th January, 1986 together
with an explanatory memoran-
dum making certain amend-
ment to Notification No.
228-Customs dated the 16th
August, 1983 so as to increase
the basic customs duty on
6-APA from 70 per cent to
100 per cent ad valorem.

G.S.R. 29(E) published in
Gazette of India dated the
17th January, 1986 togecther
with an explanatory memo-
randum making certain amend-
ment to Notification Nos.
158-Customs, 164-Customs and
169-Customs dated the 24th
May, 1985.

G.SR. 30(E) published in
Gazette of India dated the
17th Januvary, 1986 together
with an explanatory memo-
randum making certain amend-
ment to Notification Nos.
45-Customs dated 1st March,
1979, 208-Customs dated the
22nd September, 1981 and
57-Customs dated the 17th
March, 1985.

31(E) published in
Gazette of India dated the
17th January, 1986 togetaer
with an explanatory memo-
randum regarding exemption
to Cephalexin tablets, capsules
and syrups, Cloxacillin sodium
capsules, syrups and injections
and Cephaloridine injections
from the whole of the additio-
nal duty of customs leviable
thereon.

G.S.R.

G.S.R. 39(E) published in
Gazette of India dated the
20th January, 1986 together
with an explanatory memo-
randum rescinding Notification
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(xxvi)

(xxvii)

{(xxviti)

(xxi\)

(xxx)

No. 202/84-Customs dated

the 19th July, 1984.

G.S.R. 4%E) published in
Gazette of India dated the
20th January, 1986 together
with an explanatory memo-
randum making certain amend-
ment to Notification No.
161/85-Customs dated the
24th May, 1985.

G.S.R. 41(E) published in
Gazette of India dated the
20th January, 1986 together
with an explanatory memo-
randum making certain amend-
ment to Notification No.
58/83-Customs dated the Ist
March, 1683 so as to provide
that customs duty on unac-
companied baggage will be
charged at 200 per cent ad
valorem (plus auxiliary duty
at 40 per cent ad valorem) and
the concessional rate of 180
per cent ad valorem (plus
auxiliary duty at 40 per cent
ad valorem) will not be appli-
cable to  un-accompanied
baggage.

The Baggage (Conditions of
Exemption) Amendment Rules,
1986 published in Notification
No. G.S.R. 42(E® in Gazette

of India dated the 20th
January, 1986.
The Baggage (Amendment)

Rules, 1986 published in
Notification No. G.S.R. 43(E)
in Gazette of India dated the
20tb January, 1986.

G.S.R. 38(E) published in
Gazette of India dated the
20th January, 1986 together
with an explanatory memoran-
dum containing Corrigendum
to Notification No. G.S.R.
688(E) published in Gazette
of India dated the 27th
September, 1984,
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(xxxi)

(xxxii)

(xxxiii)

(xxxiv)

(xxxv)
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G. S. R. 47(E) published in
Gazette of India dated the 21st
January, 1986 together with
an explanatory memorandum
regarding revised rate of ex-
change for conversion of
Russian Rouble into Indian
currency or vice-versa,

G.S.R. 49(E) and S50(E) publi-
shed in Gazette of India dated
the 23rd January, 1985 together
with an explanatory memoran-
dum regarding exemption to
imported steel sheets and blan-
kets used for the manufacture
of body panels for the fuel-
efficient motor car or fuel-
efficient van, of engine capa-
city not exsceeding 1000 cubic
centimetres, from basic customs
duty in excess of 25 per cent
ad valorem and from the whole
of the additional duty of
customs and from the auxiliary
duty of customs in excess of
20 per cent ad valorem.

G.S.R. 53(E) published in
Gazette of India dated the
24th January, 1986 together
with an explanatory memoran-
dum making certain amend-
ment to  Notification No.
11/86-Customs dated the 17th
January, 1986 so as to restrict
the benefit of exemption from
basic and additional duties of
customs to potassium pencillin
G/V first crystals when impor-
ted for the manufacture of
6ADA or TADCA, or 7ACA
only.

G.S.R. 75(E) published in
Gazette of India dated the
30th Japuary, 1986 together
with an explanatory memoran-

"dum extending the validity of

Notification No. 19/85 Cus-
toms dated the 1st February,
19 85 tptc 31st March, 1987.

G.S.R. 77(E) published in
Gazette of India dated the
30th January, 1986 together
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with an explanatory memoran-
dum extending the validity of
Notification Nos.  268/84-
Customs dated the 30th
October, 1984, 74/85-Customs
dated the 17th March, 1985
and 75/85-Customs dated the
17th March, 1985 wupto Ist
January, 1987.

{(xxxvi) G.S.R. 100(E) published in
Gazette of India dated the
7th  February, 1986 together
with an explanatory memoran-
dum regarding revised rate of
exchange for conversion of
Russian Rouble into Indian
currency or vice-versa in super-
session of Notification No. 21-
Customs dated the 21st January,
1986.

{Placed in Library. See No. L.T. 196 4/86]

(2) A copy of the Narcotic Drugs and

Psychotropic Substances (Execution
of Bond by Convicts or Addicts)
Rules, 1985 (Hindi and English
versions) published in Notification
No. S 0. 912(E) in Gazette of India
dated the 26th December, 1985
under section 77 of the Narcotic
Drugs and Psychotropic Substances
Act, 1985,

[Placed in Library. See No. L.T. 1965/86)

(3) A copy each of the following Notifi-

cations (Hindi and English versions)
under section 295 of the Income
tax, 1961 :

(i) The Income-tax (Eighth
Amendment) Rules, 1985 pub-
lished in Notification No.
S.0. 901(E) Gazette of India
dated the 18th December,
1985.

(i) The Income-tax-(Ninth Amend-
ment) Rules, 1985 published
in Notification No. S.0. 937
(E) in Gazette of India dated
the 31st December, 1985.

(iii) The Income-tax (Amendment)
Rules, 1986 published in No-
tification No. S.0. I(E) in

Gazette of India dated the
3rd January, 1986.

[Placed in Library. See No. L.T. 1966/86]

(4) A copy each of the following

Notifications (Hindi and English
versions) issued under the Central
Excise Rules, 1944 :

(i) G.S.R. 929(E) published in
Gazette of India dated the
23rd December, 1985 together
with an explanatory memoran-
dum extending the validity of
Notification No. 303/83-CE
dated the 31st December, 1983
upto 31st December, 1986.

(ii' G.S.R. 930(E) published in
Gazette of India dated the
23rd December, 1985 together
with an explanatory memoran-
dum regarding exemption to
synthetic rubber latex consum-
ed within the factory in
which it is manufactured for
further manufacture of synthe-
tic rubber from the whole of
the duty of excise leviable
there on.

(iii) G.S.R. 931(E) published in
Gazette of India dated the
23rd December, 1985 together
with an explanatory memoran-
dum making certain amend-
ment  to Notification No.
16/78-CE  dated the 24th
January, 1978 so as to restrict
the partial exemption available
to straw board to only such
straw board which is manufac-
tured by sun-drying process by
factories which do not have
any plant installed in the same
premises for the manufacture
of straw board by any process
other than sun-drying process.

(iv) G.S.R. 928(E) published in
Gazette of India dated the
23rd December, 1985 together
with an explanatory memoran-
dum extending the validity of
Notification No. 24/75-CE
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dated the 1st March, 1975 up-
to 31st March, 1986.

(v) G.S.R. 946(E) published in
Gazette of India dated the
30th December, 1985 together
with an explanatery memoran-
dum extending the validity of
Notification  Nc. 34/83-CE
dated the 1st March, 1983 up-
to 30th June, 1986.

(iv) G.S.R. 24(E) published in
Gazette of India dated the
15th January, 1986 together
with an explanatory memoran-
dum regarding exemption to
silver oxide button cells from
the whole of the duty of excise
leviable thereon.

(vii) G.S.R. 45(E) published in
Gazette of India dated the
20th January, 1986 together
with an explanatory memoran-
dum regarding exemption to
excisable goods when brought
into NOIDA Export Processing
Zone from the factories of
their manufacture of ware-
houses situated in the other
parts of India for use by the
industries located in the said
zone for the production of
goods intended solely for
export from the whole of the
duty of excise and the additio-
nal duty of excise leviable
thereon.

[Placed in Library. See No. LT. 1967/86]

(5) A copy cach of the following Notifi-

cations (Hindi and English versions)
under sub-section (2) of section 38
of the Central Excises and Salt Act,
1944 .

(i) The Central Excise (Eleventh
Amendment) Rules, 1985 pub-
lished in Notification No.
G.S.R. 941(E) in Gazette of
India dated the 27th December,
1985,

(ii) G.S.R. 44(B) published in
Gazette of India dated the
20th January, 1986 together
with an explanatory memoran-
dum specifying the NOIDA
Export Processing Zone at
Ghaziabad (Uttar Pradesh) as
‘Free Trade Zone’.

[Placed in Library. See No. L.T. 1968/86]

(6) A copy of the Life Insurance Cor-
poration of India Class III and
Class IV Employees (Revision of
Terms and Conditions of Service)
(Amendment) Rules, 1986 (Hindi
and English versions) published in
Notification No. G.S.R. 18(E) in
Gazette of India dated the 7th
Japuary, 1986; under sub-section
(3) of section 48 of the Life Insu-
rance Corporation Act, 1956.

{Placed in Liorary. See No. L.T. 1969/86)

(7) A statement (Hindi and English
versions) correcting the reply given
on the 20th December, 1985 to Un-
starred Question No. 4977 by Shri
Bhattam Srirama  murty about
arrears regarding Mysore and
Bangalore Palaces.

[Placed in Library. See No. L.T. 1970/86]}

12.13 hrs.
ASSENT TO BILLS
[English]

SECRETARY-GENERAL : Sir, 1 lay on
the Table the following fourteen Bills passed
by the Houses of Parliament during the last
session and assented to since a report was
last made in the House on the 18th November,
1985 :

1. The Appropriation (No. 6) Bill,
1985

2. The University Grants Commission
(Amendment) Bill, 1985.

3. The Appropriation (Railways) No.
5 Bill, 1985
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4. The International Airports Autho-
rity (Amendment) Bill, 1985.

5. The Bonded Labour System (Aboli-
tion) Amendment Bill, 1985.

6. The Salaries and Allowances of
Officers of Parliament (Amendment)
Bill, 1985.

7. The President’s
ment Bill, 1985.

Pension (Amend-

8. The Central Excises
(Amendment) Bill, 1985.

and Salt

9. The Customs
1985.

(Amendment) Bill,
10. The Agricultural and Processed Food
Products Export Cess Bill, 1985.

11. The Central Excise
1985.

Tariff Bill,

12. The Additional Duties of Excise
(Textiles and  Textile  Articles)
Amendment Bill, 1985.

13. The Additional Duties of Excise
(Goods  of Special Importance)
Amendment Bill, 1985.

14. The Customs Tariff (Amendment)
Bill, 1985.

2. Sir, I also lay on the Table copies,
duly authenticated by the Secretary-General
of Rajya Sabha, of the following sixteen
Bills passed by the Houses of Parliament
during the last session and assented to since
a report was last made to the House on the
18th November, 1985 :

1. The Employment of Children
(Amendment) Bill, 1985.

2. The Unit Trust of India (Amend-
ment) Bill, 1985.

3. The National Airports
Bill, 1985.

Authority

4. The Citizenship (Amendment) Bill,
1985.

5. The Lighthouse (Amendment) Bill,
1985.
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6. The Payment of Bonus (Second
Amendment) Bill, 1985.

7. The Aircraft
1985.

(Amendment) Bill,

8. The Salary, Allowances and Pension
of Members of Parliament (Amend-
ment) Bill, 1985.

9. The Salaries and Allowances of
Ministers (Amendment) Bill, 1985.

10. The Salary and Allowances of
Leaders of Opposition in Parliament
(Amendment) Bill, 1985.

11. The Banking Laws (Amendment)
Bill, 1985.

12. The Inland Waterways Authority of
India Bill, 1985.

13. The Futwah-Islampur Light Railway
Line (Nationalisation) Bill, 1985.

14. The Sick Industrial Companies
(Special Provisions) Bill, 1985.

15. The Agricultural and Processed Food
Products Export Development
Authority Bill, 1985.

16. The Delegated Legislation Provisions
{Amendment) Bill, 1985.

12.14 hrs.

ESTIMATES COMMITTEE
(English]

Twenty-Third and Twenty-Fourth
Reports

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : 1 beg to present the follow-
ing Reports of the Estimates Committee :

(i) Twenty-Third Report (Hindi »nd
English versions) of the Estimates
Committee on Action Taken by
Government on the recommenda-
tions contained in their Seventy-
Sixth Report (Seventh Lok Sabba)
on the Ministry of Commerce-Chief
Controller of Imports and Exports.
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(ii) Twenty-Fourth Report (Hindi and
English versions) of the Estimates

Committee on Action Taken by
Government on the recommenda=
tions contained in their Seventy-

Fifth Report (Seventh Lok Sabha)

on the Ministry of Transport
(Department of Civil Aviation)—
DGCA.

RAILWAY CONVENTION COMMITTEE
(English|

Third Report

SHRI SUBHASH YADAYV (Khargone) :
1 beg to present the Third Report (Hindi and
English versions) of the Railway Convention
Committee on ‘Rate of Dividend for the year
1986-87 and other Ancillary matters’.

BUSINESS OF THE HOUSE
[English)]

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND TOURISM (SHRI
H. K. L. BHAGAT) : Sir, with your permis-
sion, I rise to announce that Government
Business 1n this House during the week com-
mencing Monday, the 24th February, 1986
will consist of :

1. Discussion on the Motion of Thanks
on the President’s Address.

2. Discussion on the Resolution seek-
ing disapproval of the Ravi and
Beas Waters Tribunal Ordinance,
1986 and consideration and passing
of the Ravi and Beas Waters Tribu-
nal Bill, 1986.

3. Consideration of any item of
Government Business carried over
from today’s Order Paper.

As members are already aware, the
Railway Budget for 1986-87 would be pre-
sented on Wednesday, the 26th February,
1986, after disposal of Questions and the
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General Budget for 1986-87, on Friday the
28th February, 1986, at 5.00 P.M.

[Translation)

SHRI PRATAP BHANU SHARMA
(Vidisha) : Mr. Speaker, Sir, extensive da-
mage was caused to the rabi crop due to
severe hailstorm which lashed Madhya
Pradesh recently. Crops worth crores of
rupees of the farmers of the State have been
damaged and as a result thereof, lakhs of
people are facing an uncertain future. Accord-
ing to the preliminary reports, about 75
tehsils have been affected by the hailstorm
and natural calamities whereas 12 districts
arc already in the grip of drought where
immediate relief is needed. Therefore, I
would request that keeping in view the natu-
ral calamities being faced by the farmers of
Madhya Pradesh, the Central Government
should provide grant to the State and this
ittm may be included 1n the next week’s
agenda.

[English]

SHRI V. S. KRISHNA IYER (Bangalore
South) : Sir, the following item may be in-
cluded in the next week’s agenda.

In Bapgalore Doordarshan Kendra,
PADMAVYYHA Programme similar to the
programme of the JANAVANI of Delhi
Doordarshan Kendra was started some
months ago and they had interviewed some
of the Karnataka Government Ministers
under that programme. This programme was
very popular in Karnataka especially in
Bangalore City. Now suddenly the Bangalore
Doordarshan Kendra authorities stopped
interviewing of Karnataka Government Officers
and other prominent personalities in different
fields. The main idea of interviewing the
Ministers is to bring a rapport between the
viewers and the Ministers. This is one of
the powerful media through which public
can ventilate their grievances to the concerned
Minister and get remedial measures.

Since this is a very useful
which is in local language, i.e., Kannada, it
is necessary to continue interviewing of
Karnataka Government Ministers immediately
by Bangalore Doordarshan Kendra through
PADMAVYYHA Programme.

programme
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SHRI SRIBALLAV PANIGRAHI (Deo-
garh) : The following matter of urgent public
importance may please be included in the
next week’s list of business of the House.

With only less than half of its require-
ment of power being generated in the State,
Orissa is presently passing through an acute
power crisis. Power cut for about ten to
twelve hours a day in the domestic sector
and to the extent of 76 per cent in the com-
mercial and industrial sector bas been re-
sorted to. Such power cut affects all sections
of the population, negatives the industrial
advancement and jeopardises the economy of
the poor and backward State. Thus there is
an atmosphere of despair and discontentment
prevailing all over the State.

In this context the Union Government
should now come forward to help the State
of Orissa without any loss of time by arrang-
ing necessary power supply from some other
States to overcome the present crisis and by
undertaking the construction of the Talcher
Super Thermal Power Station and the Ib
Valley Thermal Power Station during the
7th Plan period in a bid to permanently solve
this problem of power shortage in Orissa.

(Translation)

SHRI M. L. JHIKRAM (Mandla) : Mr.
Speaker, Sir, the following item may be in-
cluded in the next week’s agenda :—

I would like to suggest that Television
Centres should be set up on priority basis in
tribal and hill areas for the benefit of Adi-
vasis, Harijans and backward classes. It is
necessary to acquaint them with the pew
plan of the Government, their policy, imple-
mentation, social, educational and economic
reforms etc. so that they may know what the
Government are doing for them.

Government should not, therefore, impose
the condition that the State government
should invest Rs. 37.5 lakhs for opening a
T. V. Centre. It is feared that this policy of
the Government will deprive the hill areas
of the television facility. The Government
should accord priority to this demand.
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SHRI KALI PRASAD PANDEY (Gopal-
ganj) : The following matter may please be
included in the next week’s agenda : —

Mr. Speaker, Sir, I would like to draw
the attention of the Government and of the
House through you, to the crisis being faced
by the rice mills of Kosi Division in Bihar.
Out of 39 modern rice mills situated in this
area, only 18 mills are working this year and
the rest 21 mills are lying closed.

To meet the requirement of rice, the
people have to depend by and large on the
Central Government and other States.
Government have to impose a levy on rice
to meet this shortage and as a result thereof,
mills are facing great hardship. Moreover,
unnecessary expenditure is incurred on the
procurement of levy rice. Due to closure of
rice mills, the labourers and other persons
connected with this industry are being ren-
dered unemployed.

The State Government have imposed a
levy of 25 quintals of rice on the mills of
Kosi Division. This has aggravated the crisis
further and if the government do not reconsi-
der their decision, the situation may deterio-
rate further.

If the levy on the rice mills of Kosi
Division is not withdrawn or if the quantum
of levy is not reduced, there is an apprehen-
sion that the modern rice mills of the Kosi
Division might be closed down. The wrong
policies of the Government are responsible
for it.

1, therefore, request the Government to
take effective steps without further loss of
time in this respect so that the modern rice
mills of Kosi division are saved from being
closed down and the employees working in
the industry are not rendered unemployed.

SHRI C. JANGA REDDY (Hanam-
konda) : Mr. Speaker, Sir, the following
matter may be included in the next week’s
agenda —

Due to heavy rains caused by the cyclone
in the month of January in Andhra Pradesh,
the standing paddy crop was soaked comple-
tely. However, the farmer saved it from being
completely damaged and brought it in the
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market after drying it in the sun. But there
was no customer to buy it in the market.
The soaked paddy has no use except to pre-
pare it as boiled rice. Boiled rice is not eaten
anywhere except in Tamil Nadu, Kerala and
Karnataka. The Andhra Pradesh Government
have imposed a restriction on its movemrent.
So, the farmers are compelled to sell the
paddy at the rate of Rs. 70 to Rs. 90 per
quintal. The Food Corporation of India
should have purchased the soaked rice from
the farmers but they did not purchase it. It
has caused great distress to the farmer. Just
as the Food Corporation of India purchased
soaked paddy in Haryana and Punjab, it
should purchase paddy in Andhra Pradesh
also. This is very necessary.

SHRI DILEEP SINGH BHURIA
(Jhabua) : Mr. Speaker, Sir, the following
matter may please be included in the next
week’s agenda :—

The owners of the Sajjan Textile Mill
situated in Ratlam city of Madhya Pradesh
have closed the mill for the last 15 days on
account of their inability to run the mill
further. The proprietor of the mill has left
the city after closing the mill. The workers
of the mill are sitting on dharna to protest
against being thrown out of employment. Due
to the closer of the mill, the future of 3,500
workers has become uncertain. 1 would
request the Government to intervene in the
matter and get the mill reopened without
delay so that the workers are again put to
their jobs.

MR. SPEAKER : Shri K. N. Pradhan.

[English)

-—Pradhanji, are you not able to find
it 2 We will take it as read.

[Translation)

SHRI K. N. PRADHAN (Bhopal):
Since my matter pertains to Madhya Pradesh
and as Shri Pratap Bhanu ji has already been
allowed to raise the matter on the same
issue, I was not allowed to raise it.

MR. SPEAKER : All right, we shall take
up on Monday.

[English]

SHRI S. G. GHOLAP (Thane): The
following matter may be included in the next
week’s business.

It is a fact that passengers near Kalyan-
Central Line Railway who have to go to
Vasai and Palghar stations of Western Rail-
way have to go via Dadar which is very
expensive.

1t is also a fact that Diva-Vasai Railway
line linking Central Railway with Western
Railway has been completed in 1981 with
electrification and goods traffic already
started.

Now it is the urgent need of the time
that passenger trains should be started imme-
diately from the said line providing some
stations out of which Upper Dombivali
should be the most important one.

SHRI ANOOPCHAND SHAH (Bombay
North) : The following items may be included
in next week’s business :

Urban Land Ceiling Act, 1976 is now ten
years old and the circumstances all over India
have totally changed during this period of
ten years. A number of problems line high
cost of land, rise in prices of houses, creation
of slums and deteriorating condition of public
housing has come up because of the adverse
effects of Urban Land Ceiling Act, 1976.

Suitable amendments should be made to
the Urban Land Ceiling Act, 1976 to solve
the housing problems of common man.

DR. V. VENKATESH (Kolar): The
following items may be included in the next
week’s business :

In spite of several memoranda submitted
by the Government of Karnataka for the
drought assistance, the Central Government
is not serious enough to assist them. The
entire State of Karnataka is affected with
drought for four years in succession. Drink-
ing water supply to urban cities including
Bangalore city is the worst affected.
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[Dr. V. Venkatesh]

Rural Karnataka is reeling under very
miserable conditions. Rural unemployment,
in addition to scarcity of drinking water in
villages, has become very serious. Cattle
wealth is decreasing day by day causing great
loss to the farming community. Therefore, I
urge upon the Government to consider this
problem purely on humanitarian grounds and
release immediately Rs. 100 crores on an
emergent basis for relief. Fodder should be
supplied free of cost to save the life of the
cattle in Karnataka.

Kolar District is a chronically drought
affected area. 80 per cent of the farmers are
very much affected due to unemployment.
This district is not bestowed even with a
single river. People are very much affected
economically. There is only one factory,
Bharat Earth Movers Ltd. which has a very
meagre labour force in the entire district.
Therefore, there is an urgent necessity to
expand units of this factory at Maller and
Mulbagal which have broad gauge railway
and national highway facilities and other
necessary infrastructure required for produc-
tion viewpoint.

SHRI H. K. L. BHAGAT : 1 have lis-
tened to the Hon. Members with rapt atten-
tion about inclusion of their points in the
next week’s business. As this is the job of
the Business Advisory Committee to decide
the next week’s agenda, I shall bring to their
notice these points.

12.28 hrs.

STATEMENT RE : STATUTORY MINIMUM
PRICE FOR RAW JUTE FOR 1986-87

[English)
MR. SPEAKER : Shri Buta Singh.

SHRI INDRAJIT GUPTA (Basirhat) :
Is he going to make a statement on the statu-
tory minimum price or minimum support
price ?

MR. SPEAKER : You can judge it after-
wards.
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THE MINISTER OF AGRICULTURE
(S. BUTA SINGH) : Sir, 1 would like to
make the following statement :

Government have fixed the statutory
minimum price of raw jute for the 1986-87
season after taking into account all relevant
factors including the latest changes in the
administered prices of fertilisers and some
petroleum products.

The statutory minimum price for W-5
grade of raw jute in Assam has been fixed
at Rs. 225 per quintal. The corresponding
prices for various grades at different centres
will be fixed by the Jute Commissioner in
the light of normal market differentials.

The Jute Corporation of India will under-

take market support operations, as and when
necessary.

SHRI INDRAJIT GUPTA : You are a
farmer. 1 appeal to you that if there is a
statutory minimum price, it means that any-
body who pays less than that minimum is
liable to penalty under the statute. First of
all, there is no statute at present. So, what
does he mean by saying that they will carry
out purchase operations. That they are doing
always. That is the support price and not
the statutory price...(Interruptions)

MR. SPEAKER : 1 think for wheat and
rice also it is the support price.

S. BUTA SINGH : For wheat and rice
it is the procurement price. But here it is the
statutory minimum price. With your permis-
sion I am repeating it third time that it is
the statutory minimum price.

MR. SPEAKER : We shall find out from
the dictionary the exact word.

(Interruptions)

S. BUTA SINGH : It will be adminis-
tered under the statute which is applicable to
the essential commodities.

SHRI SOMNATH CHATTERIJEE

(Bolpur) : If that is o, then there has to be
a proper notification under the Act.

How is it left to the officers to decide ?
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SHRI1 INDRAIJIT GUPTA : How can
the Jute Commissioner decide the statutory
price ?

THE MINISTER OF LAW AND
JUSTICE (SHRI A. K. SEN) : It is a Control
Order under which prices can be fixed by
issuing notices.

SHRI INDRAJIT GUPTA : By whom ?
By the Jute Commissioner ?

SHRI A. K. SEN : If you want we shall
give you these orders.

SHRI SOMNATH CHATTERIJEE:
There is no question of our wanting it. What
sort of wrong information is being given to
the House that so many questions are to be
put to find out the.. (Interruptions). Why
it is not a full statement ? It is meant for

the people outside also. They must know
what it is.

THE MINISTER OF COMMERCE AND
FOOD AND CIVIL SUPPLIES (SHRI P.
SHIV SHANKER) : We never knew Mr.
Somnath is that ignorant.

SHRI] SOMNATH CHATTERIEE :
Sometimes we enjoy flippancy but not always.
But this is a flippancy in respect of.. (Inter-
ruptions,. 1 am not trying to score a point.
1 am requesting the Minister that when he is
announcing the statutory minimum price,
why does he not mention the statute and
also how it is to be implemented. What 1s
the difficulty in it 2...(Interruptions).

12.32 hrs.

RE: MUSLIM WOMEN (PROTECTION
OF RIGHTS ON DIVORCE) BILL

[English]

MR. SPEAKER : Now I have to inform
the House that the Government wants to
introduce the Muslim Women (Protection of
Rights on Divorce) Bill, 1986. According to
Direction 19A and 19B, at least one week’s
prior notice is required. The same has not
been compiled with. However, in this case
if the whole House agrees, ] have no objec-

tion in allowing them to move the motion...
(Interruptions),
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SHRI BASUDEB ACHARIA (Bankura):
How can you allow, Sir ? It has not been
...(Interruptions).

MR. SPEAKER : Then 1 will not. If
there is no consensus in the House...

tInterruptions)

SHRI K. P. UNNIKRISHNAN (Bada-
gara) : A supplementary List of Business has
been circulated this morning. You have not
even bothered to include such an important
item on that...(Interruptions),

MR. SPEAKER :
said...

That is what I have

(Interruptions)

MR. SPEAKER : 1 have got no self
authority. The House vests me the authority.
If the House says, I will do it and if the
House does aot say, I will not do it...

(Interruptions)

SHRI BASUDEB ACHARIA : The Bill
has not been circulated... (Interruptions).

MR. SPEAKER :
not granted...

O. K. The leave is

(Interruptions)

SHRI K. P. UNNIKRISHNAN : I
on a point of order...(Interruptions).

am

AN HON. MEMBER :

Let the Bill be
introduced... (Interruptions).

SEVERAL HON. MEMBERS :

No, no
...(Interruptions).

[Translation)

MR. SPEAKER : How can we proceed
in this manner ?

[English)

1 cannot break the rules. 1 have to put
it before the House. The House is my master
and the House is its own master...

(Inrerruptions)

MR. SPEAKER :
House...

I cannot overrule the
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(Interruptions)

MR. SPEAKER : When all of yon are
speaking, I cannot listen anyone....

(Interruptions)

SHRI K. P. UNNIKRISHNAN : 1 am

on a point of order...

SHRI INDRAJIT GUPTA : Any Member
has a right to oppose it at the introductory

stage.
MR. SPEAKER : He has a right.

SHRI INDRAJIT GUPTA : He cannot
do it now because he has not seen the Bill.

MR. SPEAKER : That is why 1 said,
without the Bill . (Interruptions). One minute.
Please listen to me now.

(Interruptions)

SHRI G. M. BANATWALLA (Ponnani) :
Sir, you use your authority.

(Interruptions)

MR. SPEAKER : Please listen to me.

SHRI ABDUL RASHID KABULI
(Srinagar) : Even with one Member objecting
to it, you will not do it.

MR. SPEAKER : Please listen to me.

SHRU K. P. UNNIKRISHNAN :
you have to listen to me.
order.

Sir,
I bave a point of

MR. SPEAKER : 1 just wanted to say
this. I am only saying this :

(Interruptions)

MR. SPEAKER : Please sit down.
Listen to me. Because I just got it, so I put
it before the House. 1 am pot objecting to
any introduction. If it was in proper form, 1
would have immediately allowed it and 1 am
going to allow it if it comes in proper form.
There is no denying of that fact. Now, it is
only a question that I have to ask this thing.

(Interruptions)
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SHRI K. P. UNNIKRISHNAN : I am
on a point of order.

(Interruptions)
MR. SPEAKER : Order, order. One by
one.
SHRI K. P. UNNIKRISHNAN : Sir,

under Rule 74, I have a point of order. As
1 pointed out earlier .

(Interruptions)

You please listen 1 am on my legs.
Speaker has allowed me to speak on my
point of order.

(Interruptions)

MR. SPEAKER : Please don’t do it.

(Interruptions)

SHRI K. P. UNNIKRISHNAN : I don’t
need anybody’s certificate on my point of
order.

(Interruptions)

MR. SPEAKER : He has a right to say.
What is this ?

{Interruptions)

SHRI K. P. UNNIKRISHNAN : Let
me complete the sentence. Sir, the List of
Business is a valid document and it has to be
circulated. In addition to the List of Business
that we have for the day, you have also this
morning, just an hour back, circulated a
Supplementary List of Business.

AN HON. MEMBER : So what ?

SHRI K. P. UNNIKRISHNAN : You
bave not even included this item in the List
of Business. I invite your attention to the
Proviso to Rule 74, 1t says :—

‘Provided further that no such
motion shall be made until after copies
of the Bill have been made available
for the use of members, and that gny
member may object to any such
motion being made unbless copies of
the Bill have been so made available
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for two days before the day on which
the motion is made and such objection
shall prevail, unless the Speaker allows
the motion to be made.’

So, this is the rule. It is mandatory 1
just want a clanfication from you

(Interruptions)

MR. SPEAKER : We always do things
in this way. Whenever there is a point of
contention, we always have a consensus.
Otherwise, I don’t go. It is so simple, Mr.
Unnikrishnan. You are right there that I
had no notice before that. 1t was just hand-
ed over to me That is why I put it to the
House. If the House does not agree, than,
I will have to do it according to the rules.

SHRI SOMNATH CHATTERJEE : 1
am on a point of order. ...(/nterruptions).
Sir, I do not know what you are going to
say. You have referred to Directions 19A
and 19B. Kindly see Direction 19B. Even
that is not complied with. Then you are
accepting this.

MR. SPEAKER : No.

SHRI SOMNATH CHATTERITEE : Then
say that.

MR. SPEAKER : Because I cannot.

(Interruptions)

PROF. SAIFUDDIN SOZ
We have never opposed any Bill.

(Barmulla) :

(Interruptions)
MR. SPEAKER : This is the consensus.

{Interruptions)

MR. SPEAKER : This is not the way to
do it. 1 will do it accordingly.

[Translation]

In case 1t is not introduced today, it will
be done some time later.

(Interruptions)

[English)

SHRI ABDUL RASHID KABULI :
You suspend the rule.
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MR. SPEAKER : I car’t.

(Interruptions)

{Translation)

MR. SPEAKER : In case I agree,
you will be put to disadvantage.

only

(Interruptions)

MR. SPEAKER : I am talking about
consensus. In case no consensus is arrived at,
then we shall do 1t next time It 1s a matter
of two days only. -~ (Interruptions)

[English)

SHRI DINESH GOSWAMI (Guwahati) :
Sir, I am on a point of order.

(Interruptions)

MR. SPEAKER : He is on a point of
order, Madam.

SHRI DINESH GOSWAMI : Sir, I am
on a point of order. 1 am not opposing the
introduction. You have got the power to waive
Direction 19A or 19B. But you have now put
it to the House whether we will like to
exercise the power to waive Direction 19A or
19B. Kindly go through Direction 19B. It
says :

“No Bill shall be included for
introduction in the list of business...”

MR. SPEAKER : 1 go by the rules.

(Interruptions)

SHRI DINESH GOSWAMI: Let me
complete.

“Provided further that in other
cases, where the Minister desires that
the Bill may be introduced earlicr than
two days after the circulation of copies
or even without prior circulation, he
shall give full reasons in a memoran-
dum for the consideration of the
Speaker...”

Now, if we are to accept our power
under Direction 19B, then the reasons must
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be before us. You are asking us to exercise
the power which is in your control.

MR. SPEAKER : No, no. It is not
under my control.
{(Interruptions)

THE MINISTER OF LAW AND
JUSTICE (SHRI A. K. SEN : Mr. Speaker,
Sir, at the outset 1 shall point out certain
things and reply to the objections raised.

Under Rule 65, if you would be good
enough to look at it on page 38 of the Rules
of Procedure and Conduct of Business, no
notice is required only for bills to be intro-
duced by a Member other than a Minister.
It says :

“Any Member, other than a
Minister, desiring to move for leave
to introduce a Bill, shall give notice of
his intention, and shall, together with
the notice, submit a copy of the Bill
and an explanatory Statement of
Objects and Reasons etc.”

MR. SPEAKER : Mr. Sen, may I point
out that this is pertaining to the Private
Members ?

(Interruptions)

SHRI K. P. UNNIKRISHNAN : Please
read Rule 74. This is regarding Private
Member’s Bills.

(Interruptions)

SHRI SOMNATH CHBATTERIJEE : Sir,
this item pertains . (Interruptions). Then
why are you allowing him to stand up ? On
what item he is standing up ? Which is the
item ?

SHRI K. P. UNNIKRISHNAN : Noth-
ing other than Rule 74 can apply.

SHRI A. K. SEN : Rule 65 says about
a bill introduced by any Member other than
by a Minister. So, when a Minister intro-
duces a Bill it ceases to be a Private Member's
Bill and Rule 65 is attracting it and no
notice is required cxcepting that by your
Dircction 19A and 19B.
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SHRI K. P. UNNIKRISHNAN : No,
it is Rule 74.

SHRI A. K. SEN:
introduction.
introduction.

Rule 74 1s
Please read it. It

after
is after

SHRI K. P. UNNIKRISHNAN :
no. It is the moment business comes, not
after. (Interruptions). 1 am entitled to
raise the point of order. We have great
respect for the great legal luminary, but that
does not mean that you can distort the rules.

No,

SHRI A. K. SEN: No, no.
distorting.

I am not
Now, you can make new rules.

Now I come to the Rules of Procedure.
It is for the House to suspend the rules.
Rule 65 says that a Bill can be introduced by
a Member other than by a Minister after
giving notice. A Bill introduced by a
Minister does not require notice. Nevertheless
we have been following the requirements laid
down by vourself under Driections 19A and
19B. *= (Interruptions).

So far as 19A is concerned, it says that
there shall be a notice of a motion for leave
to introduce the bill, when a Minister intro-
duces a Bill.

19B clearly says that :

“Provided further that in other
cases, where the Minister desires tha*
the Bill may be introduced earlier than
two days after the circulation,. ™

(Interruptions)

Why cannot it be even heard ? That

shows his impatience.

Laws provide that the Minister can
introduce a Bill with a notice of less than
two days if. ..

(Interruptions)
MR. SPEAKER : 1 am listening.

SHRI A. K. SEN : All that I have to
do is to give a Memorandum and place the
reasons why 1 have asked for a shorter
notice. My first submission is that Rules 65
completely covers the matter and, therefore,
the power to give directions under Rule 389
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is not attracted at all. Rule 389 says that
if a matter 1s not covered by the rule,
directions can be given. We are taking this
plea.

1 shall read 74 again.
read.

It only has to be

“After the Bill 1s introduced...”

(Interruptions)
1 may not be as astute as the Hon.
Member Mr. Unnikrishnan. But the Epglish

language 1s very clear. It says :

“Where a Bill 1s introduced...”

That 1s, after the Bill has been introduc-

ed. Therefore, | say you have to read it
only.

May I now give the recasons why we have
given a shorter notice ?

SHRI SURESH KURUP (Kottayam):
If a Member wants to oppose the Bill at the
tune of introduction, then what 1s he going
to do without circulating it ?

MR. SPEAKER : Let me hear. It is not
binding on him.

SHRI K. P. UNNIKRISHNAN : You
make a motion.

MR. SPEAKER .

He has not yet de-
fined. Y

5 SHRI A K. SEN : Assuming your
lrection 19B with regard to Bills introduced

by a Munister, we have given an e¢xplanation,
why we want the waiver. .

(Interruptions)

SHRI INDRAJNT GUPTA :

Where 1s
the Memorandum ?

MR. SFEAKER :

The
very clear,

Directions are

be t:HRI A. K. SEN: My submission will

64 Al you excreise the powers under Rule

. s éllow the publication of the whole intro-
uction. 64 is clear.
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“The Speaker may, on request
being made to him, order the publica-
tion of any Bill (together with the
Statement of Object and reasons, the
memorandum regarding delegation of
legislative power and the financial
memorandum accompanying it) in the
Gazette, although no motion has been
made for leave to introduce the Bijll.”

(Interruptions)

PROEF. SAIFUDDIN SOZ: 1 do not want
to argue. I have understood the rules and the
rules are much more known to your goodself.
By a unanimous decision of the House, this
Bill can be introduced. But there is a conven-
tion also, we have never opposed any Bill at
the time of introduction.

SEVERAL HON. MEMBERS
** (Interruptions,.

No

MR. SPEAKER : Please take your seats.
There is no such convention.

SHRI A. K. SEN: The memorapdum
has been circulated.

(Interruptions)
MR. SPEAKER : No, no. Overruled...

(Interruptions,

SHRI K. P. UNNIKRISHNAN : No

memorandum has been circulated.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM
SHRI1 H. K. L. BHAGAT) : In & number
of cases the rule has been waived. 1 woader
why some friends are opening in this parti-
cular case when the matter 1s so important.
--- Interruptions) Ten months have passed.
I wonder why senior leaders like Prof. Madhu
Dandavate and Shri Madhav Reddy are
keeping quiet. 1 earnestly appeal to all
those who are opposing to not to oppose it.
Mr. Unnikrishnan says that he is not oppos-
ing but he is only raising a point of order-
If he is not opposing it, he should not oppose
it....Jnterruption,) At the introduction stage
it is never opposed.

MR. SPEAKER : I over-rule it.

The Hon. Minister.

—— ————
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12.52 hrs,

SPICES BOARD BILL*

[English]

THE MINISTER OF COMMERCE
AND FOOD AND CI1VIL SUPPLIES (SHRI
P. SHIV SHANKER) : I beg to move :

“That the Bill to provide for the
constitution of a Board for the
development of export of spices and
for the control of cardamom industry
including the control of cultivation of
cardamom and matters connected
therewith, be taken into consideration.”

MOTION RE : SUSPENSION OF PROVISO
TO RULE 66

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES (SHRI
P. SHIV SHANKER) : I beg to move :

“That this House do suspend the
proviso to Rule 66 of the Rules of
Procedure and Conduct of Business
in Lok Sabba in its application to the
motions for taking into consideration
and passing of the Spices Cess Bill,
1985 inasmuch as it 1s dependent
upon the Spices Board Bill, 1985.”

MR. SPEAKER : The question is :

“That this House do susperd the
proviso to Rule 66 of the Rules
of Procedure and Conduct of
Business in Lok Sabha in its
application to the motions for
taking into consideration and
passing of the Spices Cess Bill,
1985 inasmuch as itis uepen-
dent upon the Spices Board Bill,
1985.”

The motion was adopired

*Moved with the recommendation of the
President.
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12.53 hrs,

SPICES BOARD BILL AND
SPICES CESS BILL*

[English]

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES (SHRI
P. SHIV SHANKER) : I beg to move :

“That the Bill to provide for imposi-
tion of cess on all spices which are
exported for the purposes of carrying
out measures for the development
of export of spices be taken into
consideration,””

It is proposed to establish a Board for
the development and promotion of exports
of spices. Indian has been a traditional
exporter of spices. Though exports of spices
from India have shown marginal increases
over the last few years, the proportionate
share of India in the total world trade has
declined.

The Spices Export Promotion Council at
present looks after the exports of spices while
the development of praduction and exports
of cardamom is being taken care of by the
Cardamom Board. Due to lack of a cohesive
organisation as well as financial constraints,
India has not been able to ubndertake
systematic development of products and
export of spices. As a result, there has been
limited product development and our spices
are being exported largely in bulk and un-
processed form. Concentrated eifort to
promote exports in value added form and
consumer packages are required to be made.
Markets for spices as also the prices have
been fiuctuating from year to year causing
fluctuations in the production pattern. The
uneven prcduction pattern has, in turn, its
effect on cxports. There is need for bringing
about stabilisation in the export business of
spices. Similarly, there is need to bring about
constant improvement in quality of our
products and in productivity to improve
competitiveness of Indian spices.

There are a number of institutions and
research bodies operating in the spices sector.
It has been considered necessary that the
activities of these organisations should be

*Moved with the recommendation of thé
President.



313 Spices Board Bill and PHALGUNA 2, 1907 (SAKA)

Spices Cess Bill

coordinated through a Central body like the
Spices Board.

In veiw of the problems affecting the
spices trade and 1ndustry, 1t has been consi-
dered that the future export policy should
concentrate on increasing producuon and
productivity of spices, development of spice
exports in value-added form and initiating
production of new spices and spice products
for the international market. For this
purpose, 1t 1s proposed to set up a Spices
Board replacing the Caidamom Board and
the Spices Export Promotion Council. While
absorping the present assets and staff ot these
two organisauons, the proposed Spices Board
will be responsible tor the enure range of
functions of producuon, marheting, exports
and export promotioa with regard to
cardamom and export promotion for all other
spices. The new Board would have representa-
tives of growers, Central and State Govern-

ments, research 1ostitutions, traders and
exporters.
In order that the Spices Board has

necessary resources to discharge its tunctions,
a levy by way of a cess of a duty of customs
on all the spices specified 1n the Schedule 1o
the Spices Board Bill which are eaported 1s
proposed at a rate not exceeding hive per
cent ad valurem. Tne actual rate of cess on
each scheduled product will, however, vary
depending on the nature of the product.

The two Bill before the House seck to
achieve the above objects.

With these words, Sir, I commmend the
Spices Board Bill and the Spices Cess Bill for
the consideration of the House.

MR. SPEAKER : Now we adjourn for
lunch to meet again at 2.00 P. M.

The Lok Sobha then adjourned for
Lunch till Fourteen of the Clock

The Lok Sobha re-assembled after
lunch ar six munutes past fourteen
of the cloch

14,06 brs.

ISHR] VAKKOM PURUSHOTHA-
MAN in the Chair)
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SPICES BOARD BILL
AND
SPICES CESS BILL

[English]
MR. CHAIRMAN : Motions moved :

“That the Bill to provide for the
constitution of a Board for the
development of export of spices and
tor the control of cardamom 1ndustry
including the controi of cultivation of
cardamom and matters connected
therewith, be taken into consideration.”
“Ihat the Bili to provide for imposi-
tion of cess omn all spices which are
exported lor the proposes of carrying
out medasures for the development of

export of spices be taken into consi-
derauon.”

Shri Thampan Thomas.

SHRI THAMPAN THOMAS (Maveli-
kara, : Sir, this Bill seeking to cornsolidate
the Cardamom Board and the Export
Promotion Council may have wide repercus-
sions on the Kerala economy as Kerala
produces maximum spices and its economy is
by and large based on the export of these
items. Out of the total world production 75
per cent of cardamom is produced in Kerala.
But unfortunately the present experience of
cardamom cultivators is that the price has gone
down without any proportion to the previous
years. About three years back the price of
cardamem was Rs. 450;- h g. Now 1t has
come down to Rs. 120, - per h.g. There was
a stage between 1967 to 1969 when the price
of cardamom had gone down but at that
stage the Central Government came forward
with a formula of fixung the floor price for
cardamom dand also made arrangements to
procure cardamom and store it with the
Warehousing Corporation with the result that
the cultivators at that time could get a price
which was at least necessary for production.
After 1969 till date the production cost has
increased very much. Between 1967-1969 the
price was near about Rs. 80 to Rs. 90. Now
the price is Rs. 120/-. It means thaf* the
cardamom cultivators are not getting the
actual production price for what they do.
There is no increase in the area under
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[Shri Thampan Thomas]

cardamom cultivation, namely, the area which
could have been brought under cardamom
cultivation has not been utilised. This requires

an earnest attempt on the part of the
Government to promote cardamom
cultivation.

Our country is facing competition now
from Guetamala. Guetamala is competing in
the international market with India and most
of the countries which imported from India
are now switching over to Guetamala. Even
then they could cater only 25 per cent
requirements and, as such, the major export-
ing country in respect of cardamom is still
India. Therefore, an earnest attempt is to be
made to increase the exports and also culti-
vation in India.

Of course, new areas in other States have
been brought under cardamom cultivation.
This has created certain other problems. The
new areas are Sikkim, some parts of
Karpataka, Orissa and Assam but the quality
of cardamom produced there is not of the
same quality as io Kerala. The best quality
of cardamom which is known as ‘Allepey
Bold’ once attracted people from Far East
countries like Japan and also in the ancient
times from Greece. So this cardamom which
was available in Alleppy and which had the
name ‘Alleppy Board Cardamom’ was the
best available in the world. But pow that
quality has gone down. Here, I would like to
submit that the quality control and also the
performance of the Export Promotion Council
and the export promotion agencies are far
from satisfactory. It is quite unsatisfactory.
Necessary promotional activities have not been
taken up by the Export Promotion Council.
Of course, the attempt of the Government to
amalgamate both the Promotion Council as
well as the Cardamom Board is in a way
good. But at the same time I fear whether
the importance of the cardamom will be
reduced by the amalgamation of these two.
Now, they are functioning separately, one for
the promotion of the export and the other for
the promotion of the cultivation. When these
two are brought together, 1 fear the
importance of cardamom will be lost. Of
course, I am not against their amalgamation.
But what I want is that necessary safeguards
should be there to see that the cultivation is
promoted.
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Here, 1 would like to point out another
important thing. Sir, in these areas, deforesta-
tion is taking place and because of that there
is no sufficient shade available for the
purpose of cardamom cultivation. This
problem is faced now by the cultivators.
Morever, the land where cardamom is culti-
vated mostly belongs to the Forest Depart-
ment and in these lands trees are felled for
other purposes. But unfortunately, there has
been a widespread deforestation in these
areas. This has affected cardamom cultivation.
Therefore, strict action should be taken
against those who indulge in felling of trees
indiscriminately in these areas. Sir, I may
also suggest that the forest should be demar-
cated for this purpose, that is, for the purpose
of cardamom cultivation. This is the peculiar
situation in which Kerala State is placed.
Kerala is in such a geographical situtation.
Therefore, my submission is that by all
means this has to be promoted.

Sir, apart from presenting this position, I
would also like to bring to the notice of the
Hon. Minister and also the Government that
the marketing side for this item is not suffi-
ciently take care of either by the Cardamom
Board or by the Export Promotion Council.
The cultivators get lesser price, the middle-
men who are coming in their way, who are
known as cardamom dealers are given all
sorts of encouragement in the name of export.
Whereas actually the cultivators who possess
land less than 2 acres or 3 acres or 4 acres,
are put to very great difficulties. The only
people who get the real benefit through the
Government proposals and Government’s
participation are the dealers. The decalers are
really exploiting the cultivators. Therefore, 1
would like to suggest that the Government
should take appropriate steps to improve
agricultural cooperatives in this side also and
also involve the cooperative societies for
marketing these items and also for the
purpose of export, cooperative sector should
be utilised and the middlemen should be
eliminated.

Apart from cardamom, there are other
items which are considered as spices. There
are two types of spices which come in the
way. One type of spices is cardamom, cloves
and nutmeg. These are the items which are
grown on a long term basis. Sir, you have
given definition for the spices. I think there
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should be a sub-division for that which will
distinguish very clearly about the long term
agricultural activities involved for certain
items of spices and short-term agricultural
activities involved for certain other items of
spices. Now, ginger is an yearly crop which
is a spice. Turmeric is also a spice and it is
an yearly crop. Therefore, what happens is
that turmeric and ginger, when they are put
in the category of spices, cannot be treated
in the same way as cardamom, nutmeg and
cloves which are also spices. There is also
another type of spice, that is, pepper. Now,
cultivation of pepper stands on a different
footing. For cardamom, nutmeg and cloves, a
different system of cultivation is necessary.
For pepper and such other items another type
of cultivation is necessary. Naturally, a
different type of cultivation is required in the
matter of turmeric and ginger. In this context,
I would suggest that when you "~ define these
spices under this legislation, you should take
care of distinguishing these things in a distinct
manner so that proper encouragement is
given to their cultivation.

The plight of the ginger cultivaiors is also
very alarming. The ginger which was priced
at Rs. 45 per kg is now priced at Rs. 9 per
kg The poor man who cultivates the lands
gets the land assigned either from a landlord
or the Government. His income has come
down considerably. The price now offered
to him is Rs. 9 instead of Rs. 45 per kg.
earlier.

Further, turmeric, girger ard such other
items are required by other countries and,
therefore, we will have to see that such culti-
vation is encouraged and promoted.

In this context, 1 would also like to point
out that in the matter of export of these items
it had happened that things were mixed from
other States. Kerala has the best varieties of
these items. But unfortunately, when the
export is made from Cochin, that being the
port, products of inferior quality produced in
other parts are mixed up and then exported.
Consequently, we are bound to get a bad
name, Naturally, sometimes these things mayv
be returned also by the importing countries.
This has to be avoided by quality control.
There should be proper check and control
for this purpose. This was with regard to the
cultivation and export.
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Now, about the authority that you are
going to have. It appears that there would be
34 or so Members in the Board. What is the
representation given to the trade unions,
cooperatives and non-official leadership ?
Earlier in the Cardamom Board, the trade
unions were very well represented. The
Central Trade Unions were to nominate their
representatives to the Board. But now
it is the Government and the bureaucrats
mostly in the Board. There are only two
Members from Lok Sabha and two Members
from Rajya Sabha. I propose that there
should be proper representation for non-
official leadership by inclusion of representa-
tives of cooperatives, trade unions and such
other organizations, so that they could
ventilate the grievances of cultivators and
others. Necessary steps should, therefore, be
taken to include these persons in the Board.

With these words I conclude, and, of
course, as ! said, I welcome these Bills,
because these are meant to consolidate
the working of the Cardamom Board and the
Spices Export Promotion Council, but at the
same time necessary precautions may be taken
as suggested by me.

PROF. P. J. KURIEN (Idukki) :
Mr. Chairman, Sir. 1 rise to welcome this
Bill. The Bill is to consolidate the working
of Cardamom Board and Spices Export
Promotion Council.

As 1 said, I welcome this Bill since in
addition to the marketing, the Spices Board
will take care of the production and develop-
ment sides of spices.

In this context, I would like to inform
the Hon. Minister that for the last so many
years, we had been neglecting the develop-
ment of spices. At the time of independence
our export of spices was quite considerable.
However, during the last 37 years, there has
been no increase in the export of spices. Due
to the unit value rate increase in prices we
have been able to earn more, but quantity-
wise our exports have not increased. Let us
take for example pepper. At the time of
independence, we were the major exporters
of pepper in the world. Of the total world
export our contribution was nearly eighty
per cent. Now our contribution is only twenty
per cent,
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SHRI P. SHIV SHANKER : It is only
fifteen per cent.

PROF. P. J. KURIEN : All right, I
stand corrected. So, what does it mean ?
This only means that we do not pay sufficient
attention to the production of pepper. You
invest a lot of money for other commodities
which are exported. Of course, they do yield
results. But if you invest even one per cent
of that money on pepper. our export would
have increased three or four time and our
foreign exchange would have increased be-
cause of this one spice alone.

SHRI P. SHIV SHANKER Your
constituency is a pepper constituency.

PROF. P. J. KURIEN : No, Sir. We
have both pepper and cardamon. But I

would like to give some pepper!

SHRI P. SH1V SHANKER : You kindly
give a little pep!

PROF. P. J. KURIEN : So, we have
neglected this spice though we are giving a
lot of importance to export oriented industries
and export earning commodities. 1 do not
understand why pepper is neglected. 1 hope
the new Commerce Minister, with his
dynamism will specially look into this
aspect and concentrate on the production
of pepper. But I am sorry to see in this
new Bill which is presented here, that the
production aspect and the development
aspect of pepper are not taken care of. On
the lines of cardamom and rubber, the
production aspect of pepper should also be
brought under the purview of your Ministry
and I request that the Ministry of Commerce
should take care of this also.

SHRI P. SHIV SHANKER : It is there.

PROF. P. J. KURIEN: No Sir. It is
not there. Production and development
aspect is with some other Ministry. Pepper
being an export-earning commodity, I want
that its production and development aspect
should be under your Ministry. This is my
one suggestion and 1 request that the
necessary amendment may be brought forward
and administrative orders be issued to this
effect.
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1 would also like to inform you that our
production of pepper per acre is only 325
kilos on an average. Whereas in Brazil it is
4,000 kilos and even in Malaysia it is more
than 4,000 kilos, we are producing only
about 300 kilos per acre. It is not necessary
for going in for extensive cultivation of
pepper. Instead, we should only devise
schemes for increasing the productivity. This
is what I want to underline and 1 request
you to take steps to increase the production
of pepper.

Now I come to cardamom. A major
portion of cardamom produced in this cou-
ntry is from my constituency. We produce
4,500 tonnes of small grade cardamom and
nearly 1,000 tonnes of big size cardaman
which comes from the North East. Out of
the 4500 tonnes of small grade cardamom
produced, 2,500 tonnes come from my
constituency. But what is the position of
cardamom today ? Unfortunately, the price
has been crippled to such an extent that the
farmers are not able to s¢ll their produce at
any price and they have to part with it at
throw away prices. There are not even
proper buyers for cardamom. Last year the
price of cardamom was Rs. 250 per kilo.
This year it is less than Rs. 125. The year
before last year the pricc of cardamom was
more than Rs. 400. I am not saying that we
should get Rs. 400 because ] know that the
production was very much low that year and
hence that price has increased to Rs. 400.
We do not want that price. But last year,
the production was reasonable, 4,500 tonnes
of cardamom was produced last year, out of
which 2,500 tonnes was exported and the
price was also reasonable at Rs. 250 per
kilo. But this year the price is less than Rs.
125 per kilo. The Cardamom Board, i. €.
your own institution has worked out the
cost of cardamom at Rs. 150 per kilo.Of cour-
se, 1 personally do not agree with that figure
also. Cardamom growers are marginal and
small farmers and they are not able to wuse
techniques and devices which would reduce
the cost of investment. For them, the actual
cost of production comes to Rs. 200 per
kilo. But even if the Cardamom Board’s
estimate of Rs. 150/- as cost of production, is
accepted, the price now available is less
than Rs. 125/-. The Cardamom pecople are
forced to throw away their produce.

Therfore my complaint is that, although
there are pumber of coucrete proposals for
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assisting these farmers nothing concrete has
been done from your Ministry. The prices
have declined due to international presssures
because Guatemala is our competitor in the
Cardamom exports.

Guatemala has also produced cardamom
and their production is also very high. So
they are dumping Cardamom into the
international market. That is one reason for
reduction in the price of Cardamom.
What we have to do at this juncture, is that
we have to go to the assistance of the
farmers.

One point 1 have to mention here is, that
we have a Cardamom Trading Corporation
whose head office is at Bangalore. This
Cardamom Trading Corporation, was set up
by the Central Governmemt for procuring
and exporting Cardamom. This year, we
have exported nearly 2500 tonnes of
Cardamom. Out of this, how much
Cardamom Trading Corporation has
exported? I am sorry to say that this organi-
sation of the Central Government which
is set up for buying and exporting
Cardamom, is keeping away from the
market and I allege, in collusion with the
private traders. Out of 2500 tonnes of
Cardamom exported from our country;
almost the entire quantity have been
exported by the private traders. There are
only handful of private exporters. These
private exporters go to the Cardamom
Auction Centres. They work out an under-
standing and they undercut the prices.
Already the price is low and still they
undercut the prices. The Cardamom
Trading Corporation which is meant for
going and purchasing and exporting Car-
damom, keep away from auction. They
have not done their duty and I allege that
this is in collusion with the private traders.
I want the Minister to take action on this
and do something. So, my request is, I don’t
want any big operation from the Govern-
ment, but the Cardamom Trading Corpra-
tion or any other agency of the State
G_ovemment—STC—should go to the Auyc-
tion Centres, buy Cardamom and export it.

Sir, for your information, want is the price
of Cardamom in the international market.
In the international market, even now the
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price is 14 to 16 dollars. It means nearly
more than Rs. 170/-. Whereas the price of
Cardamom-— domestic price— is less than
Rs. 125/-. So the difference is already by
Rs. 50/-. There was always a difference of
more than Rs. 50/- from the international
market and the domestic price.

SHRI MOOL CHAND DAGA (Pali) :
May be in your constituency but what about
Deltu ?

PROF. P. J. KURIEN : That is what I
am saying. 1 am coming to that. The
Cardamom is produced in Idukki, Kerala or
in Tamil Nadu. There the price is only
Rs. 125/-.

SHRI SURESH KURUP (Kottayam) :
He does oot know anything about Cardamom.

PROF. P. J. KURIEN : The difference
from the international market and the
domestic purchasing price of cardamom was
always more than Rs. 50/- and in addition,
you are giving 10 per cent C. C. S. for
Cardamom exporters. Therefore, the private
exporters this year, have gained huge profit.
Even then the Cardamom Trading Corpora-
tion did not do anything. The Government
kept away from doing anything for the
Cardamom Corporation. So what I want to
say is, you don’t give any price support
operation. But let them go to the market,
but cardamom and export at no loss or no
profit basis. 1 have no objection. But I
should say, that they are keeping way from
their duties.

MR. CHAIRMAN : In fact1 want to
give you more time. But we have got only
one hour at our disposal for this Bill.

PROF. P.J. KURIEN : Sir, I want to
say one more point. Shri Dagaji has pointed
out about the Delhi price. That is what I
am saying. Throughout this year, 1 was
watching the Delhi price. The consumer
price of cardamom for 1 kg. was never less
than Rs. 300/-, in Delhi. I have purchased
Cardamom. Always it was Rs. 300/-. The
wholesale prices was always more than
Rs. 200 in Delhi. But the price at the
producing centre within this country bas
always been less than Rs. 125/-, Where does
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the margin go ? The entire margin goes to
the private traders. So, I have to make a
request to the Minister of Commerce. He is
not here. Only Mr. Poojary is here.

In the case of coffee, sometime back you
had brought in a system of pooling and
giving assistance to coffee growers, whereby
you export coffee, and whatever profit
margin is there, is given to the growers.
Likewise, in the case of cardamom also, you
should devise a scheme whereby the Carda-
mom Trading Corporation buys Cardamom,
exports it, and the profit margin is given
back to the growers. Cardamom should be
exported by this agency.

In the Commerce Ministry, there is a
proposal put up by the Cardamom Board
for exporting cardamom. It is pending. It
has not been cleared by that Ministry. 1
request that it should be cleared scon.

1 have to speak about other spices also,
but for lack of time I am wunable to do so.
Cardamom, pepper and cloves are plantation
crops. These take years to grow. But there
are minor spices like ginger, turmeric etc.
There should be separate schemes for each
of them. For each spice there should be a
provisicn in the budget. Otherwise the major
spices will take away the pulk of the allo-
cations, and the micor cnes will not get
anything.

Coming to the constitution of the Spices
Board, I suggest that there should be sufh-
cient representation given to the growers,
and labour unjons also. There should not
be over-representation to traders and expoters.

With these suggestions, 1 thank you and
support the Bills.

SHR] SURESH KURUP (Kottayam) :
Sir, the Commerce Minister is not here.

MR. CHAIRMAN : Mr. Poojary is here.

SHRI SURESH KURUP:
these Bills.

1 welcome
They fulfil a long-felt need in
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this country, Twentysix varieties of spices
come under the purview of this Board. After
the coustitution of the Spices Board, the
Cardamom Board will cease to exist.

The most important spice among all
these 26 varieties is, of course, cardamom.
Two of my esteemed colleagues who spoke
earlier had mentioned the importance
that cardamon occupies in the economy of
Kerala. Even though statistics have already
been mentioned, allow me to menticn some
more of them.

The total area where cardamom is
cultivated in India is 9.394 hectares. Of this,
some 56,276 hectares are in Kerala, and
roughly 65 per cent to 70 per cent of the
total production. This has been mentioned
already here. So, 1 am pot going into details.

In 1984-85. some 2,367 tcnnes of carda-
mom were expoerted frcm  India, of the value
of Rs. 65 crores. The total value amounted
to Rs. 65 crores, and of this about Rs. 60
crores worth was exported from Kerala. It
was a major chunk.

That mecans more than 95 per cent of
cardamcm comes from Kerala. The majority
of the cardamom producers are small Lholders
The major problem faced by cardamem pro-
ducers is sbortfall in prices. My colleague,
Prof. Kurien, bhas already mentioned about
it. Last year, cardamom price went upto
Rs. 200 and two vears ago, it went upto
Rs. 450. Now it has comme down to Rs. 120.
A farmer gets only Rs. 110 or something like
that after giving sales tax, commission, go-
down chaiges ar.d so on. The actual amount
which comes to the pocket of a farmer is
only Rs. 110.

1 am sorry to say that the Cardamom
Board which is supposed to promote the
export programme of cardamom; they are
supposed to help the farmers, especially the
small farmers is not doing that, That was
exactly the aim of the Cardamom Board just
as the Spices Board is being formed. The
Cardmom Board is supposed to do all these
things, but it is not giving any aid, any help
to the farmers in this sorry state of affairs.
We could not even face the challenge of
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Guatemala which is competing with our pro-
duct in the foreign market. 1 am not repeat-
ing all those poiats which were mentioned
here, but the most important things which
the Commerce Minister should do or the
Spices Board should do is that remunerative
prices should be given to the cardamom pro-
ducers. This is a serious problem in Kerala.
The whole economy, especially of the high
ranges, is dependent on the cardamom pro-
duct.

Fortunately, good price is there for
pepper. But, now, on the export side, we are
facing a stiff competition from Brazil and
then Indonesia; we could not face their chal-
lenge also.

Apother 1mportant spice which is of
importance to Kerala 1s ginger. Last year,
the price of one kilo of ginger was Rs. 42-47
This year, it has gone down by Rs. 9 per
kilo. In Kerala, tne major portion of the land
1s under cultivation. In India, Kerala occu-
pies the most important place. Upto last year,
the mechanism was there. The State Marketing
Federation used to take ginger and then export
1it. But there wa, somes problem 1t the quality
of the ginger exported ‘last year. The ginger
export from our country was rejected by the
importer. After that, the Kerala State Mar-
keting Federation, which is supposed to take
this giager, has been withdrawn from the
market; and now the poor farmers, most of
them, 95 per cent of them, small farmers,
they are at the mercy of this monopoly
trader. Government is doing nothing. Both
the State Government and the Central Gove-
roment and then the Spices Export Promotion
Council Board, all these boards are keeping
mum at this sorry state of affairs.

So, this must be the most important
task of the Board. And, I would like to requ-
est the Minister, through you Mr. Chairman,
that the Commerce Ministry should devise
urgent methods to get remunerative prices for
the farmers, who cultivate ginger. These are
all the main points I would like to mention.

Regarding the constitution of the Board,
it is mentioned here that there will be six
members on the Board representing the spices
growers. But there should be sufficient repre-
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sentation for the small farmers also; other-
wise, the normal practice is that only the big
growers and the big estate owners will get
representation.

1 also fully join the former speakers that
the representatives of the labour wunions
should be represented on this Board.

MR. CHAIRMAN : Mr. Daga, have you
got any spices in your State.

SHR1 MOOL CHAND DAGA (Pali :
What for bas this Bill come ?

[Translation]

The strength of the Board provided 1n the
Bill is equal to the strength of the Meghalaya
or Manipur Assembly. There will be 32 mem-
bers in the Board. I have observed that heavy
expenditure is incurred on the Boards consti-
tuted by the Commerce Department and the
funds are gross!ly misused. Also, the Boards
thus constituted, do not function properly.
There will be 32 Members in the Board and
what will be their contribution ? How much
amount will be spent on T. A. and D. A. of
the members. You have provided that Rs 20
lakhs will be spent. On the one hand you
want to increase exports and on the other
hand you are increasing your expenditure.
The aim of the Board should be to promote
production of spices so as to benefit the
people as well as to increase the availability.
The old people do not consume spices. The
people of Kerala consume more spices and as
such they are hot tempered. Now vou see
what the Bill provides :

[English]

*=*to increase the consumption of Car-
damom.” I do not understand this. “To
increase the consumption of Cardamom.™
What does it mean.

[Translation)

You have said that its consumption should
increase. Do you want to increase the export
of Cardamom or want to increase its consu-
mption. What object have you given in it.

[English]

Kindly see this Clause 7.
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[Translation]

You have said that the cost of production of
cardamom has increased... (Interruptions). If
you consume more spices then you will find
it difficult to sit here (Interruptions).

[English)

Do not try to take too much Garam
Masala. The Board will appoint a
Secretary. What will the Board do ?
“The Board may appoint the Secretary
and such other officers ..”” and so on.
So, all the thirty-two Members will sit
and then they will appoint a Secretary
and then the other officers will be
appointed.

[Translation)

What kind of Bill has been formulated ? You
have not formulated the Bill, Shri Arjun
Singh has formulated it. You are simply
introducting the Bill.

(English}

For what puarpose is this Clause 4
there ?

“The Board may appoint the Secretary
and such other officers
It should be, “The Chairman can

appoint...”

The Board shall consist of thirty-
two members and they will appoint a
Secretary.

And then, Clause 4 further says :

*(2) The terms and conditions of ser-
vice of the Secretary and other officers
and employees of the Board shall be
such as may be determined by regula-
tions.”

Who will frame those regulations ?
‘ . as may be determined by regula-
tions™

Are they to be framed by the Board
and approved by the Central Board ?
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But you have not said anything about
the regulations. By whom will the regulations
be framed ? Who will frame those regulations?
Who will frame those rules ?

The Board Members should take care of
the interests of the farmers also.

[Translation)

No powers have been given to them
under this Act.

AN HON. MEMBER : They will give
their powers.

SHRI MOOL CHAND DAGA : Who
will give ? Wherefrom will he give ?

You have shown in it an expenditure of
Rs. 20 lakhs during the first year. It is no-
where mentioned as to how much will be
spent on the Board.

There are innumerable Boards in the
Commerce Ministry e. g. Jute Board, Coir
Board, Rubber Board, Coconut Board. When
you function through the Boards, where then
is the necessity of the Ministry. All the
Boards are in Kerala.

(English)]

Then you say that the Board will be superse-
ded. How will that be superseded without
giving any notice ? You are not serving a
notice upon them.

[Translation)

When you are going to formulate this
Act, at least formulate in the proper manner.
You have brought it so quickly. We did not
know that this Bill will be presented today.

[English)

Then it is said that it can be superse-
ded for six months and within six
months it can be revived again.

[Translation)

The constitution of apy Board after the
formulation of all the rules and regulations,
is a method to increase the expenditure. This
will result in the imposition of more taxes
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and thereby export will cost more. The
metbod of direct export was correct.

There are no rules and regulations in
this respect and you are going to constitute a
Board.

[English]

This Act can become operational only
when the rules are framed.

[Translation]

AN HON. MEMBER ° People from
Kerala are supporting it.

SHRI MOOL CHAND DAGA : They
will, of course, support 1t.

[English]

Why Kerala Members are supporting
this Bill without reading it ? Because
they will become members of this
Board.

[Translation)

It is not proper to pass a legislation 1n

such a haste.

[English)

SHRI BRAJAMOHAN MOHANTY :
His remarks that ‘Kerala Members have
supported this Bill without reading 1t' may be
deleted.

MR. CHAIRMAN : If there is any alle-
gation, that may be deleted.

DR. K. G. ADIYODI] (Calicut) : 1
welcome the Spices Board Bill. I also
welcome the setting up of Spices Board
replacing the Cardamon Board and the Spices
Export Promotion Council.

Regarding cultivation of cardamom,
Dearly 80 per cent cultivation of cardamom
15 done in Kerala and the export earning

on this score from Kerala is also 80 per
cent.

As stated by other Hon. Members, the
productivity of cardamom is dwindling and
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the price of it is also coming down because
in the international market our harvest
reaches a little later than the Gautemala
harvest. So, our main concentration should
be to export our products earlier than the
Gautemala crop reaches in the market.

We are aiming at exporting value added
products whereas we are exporting spices in
bulk quantities. If we can export value added
products after processing and grading in
consumer packets, local employment can be
enbanced. Especially in a place like Kerala,
a network of cooperative system is there,
agricultural marketing societies and coopera-
tive institutions are there. Fach and every
village is covered with cooperative societies.
If we can entrust this work with this sort
of institutions, the product cost of exporting,
marketing and grading can be reduced and
in the market we may get a better price.

There are short-term and long-term
crops. Pepper, cardamom, nutmag, are long-
term crops whereas ginger, turmeric are
short-term crops which require 6 or 8
months for cultivation and harvesting. Every
vear it is cultivated by different category of
people 1n different areas. So, we must con-
sider how best we can provide them with
better seediing, fertiliser, pesticides. Even
though a lot of research is being carried out
1n spices research centres, cardamon research
centres, the end results are not being trans-
ferred to the grassroot level. Transfer of
technology to the grassroot level is not upto
the standard. Even research on pepper wine
was conducted. And throughout the year we
can produce pepper. But seedlings are not
sent to the agriculturists for productivity and
more production.

We had a discussion in the last session
on coconut regarding its unprecedented price
fall. Neither the Ministry of Agriculture nor
the Ministry of Commerce is doing anything
for giving coconut growers a remunerative
price. Even though special orders were issued
and so many agencies are in the field, poor
agriculturists are not getting even Rs. 1000
per thousand nuts whereas the price was
Rs. 4000 per 1000 nuts a year before.

MR. CHAIRMAN : This is not the
subject to speak on coconut.

.
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DR. K. G. ADIYODI : It is easy to
constitute boards. Unless proper follow up
is there, the agriculturists are not going to
get the benefits of the productivity as well as
the price increase.

SHRI GEORGE JOSEPH MUNDAC-
KAL (Muvattupuzha) : I am professionally
a cultivator and I am cultivating spices
mostly. So, I know the difficulties of farmers
who grow spices. That is why, 1 want to
put forth before this august House the
difficulties faced by the farmers who grow
spices.

For centuries, people from Arab countries
used to come to our country for purchasing
spices. Now, almost the entire trade is con-
trolled by middle-men.

The price of big cardamom 1n Kerala is
Rs. 100 whereas it is more than Rs. 200 in
Delhi. The Government should, either
though STC or soms other agency, study
the price, behaviour. If the prices fall below
a level, it puts farmers in a lot of difficulty.
Cardamom is a long-term cultivation.
Making a single Board for all the spices will
not be convenient because long-term cultiva-
tions like pepper, cardamom, nutmeg and
clove require replanting. Replanting subsidy
is given for rubber. So, like the Rubber
Board, the Cardamom Board must also be
retained otherwise it will be difficult for the
cardamom cultivators to continue in the other
Board. Nutmeg and turmeric are short-term
cultivations. After six months if they are not
paying, the cultivation can be changed. But
cardamom is a long-term cultivation.
Similarly, pepper is also a long-term cultiva-
tion. But nutmeg will take eight years for
yielding and clove will take even more than
that. Now you are importing nutmeg and
cloves from Ceylon, thus losing our foreign
valuable foreign exchange. By protecting
the interests of nutmeg and clove cultivator,
you can avoid imports and save foreign
exchange.

The price of ginger was Rs. 47 last year
and now it is Rs. 9. That means even the
harvesting cost we cannot get. Ginger is
cultivated by poor people. What happened
was that last year the price of ginger had
shot up. The Shimoga ginger and Assam
ginger are not suitable for drying but it was
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dried up and sent to Cochin harbour with
the help of the quality controller. The
quality controller was bribed by the mer-
chants and all the dried ginger was exported
to USA and to the European countries. The
quality of this ginger was very poor. After
finding that it is fungus-attacked and disease-
attacked, it is being sent back to India. What
will happen to our future trade ? How will
the foreign countries have faith in us ? Our
exporting things of bad quality means
nobody will purchase from us. Our reputa-
tion in international market is being spoiled.
So, the Minister must find out what is the
cause for returning that exported ginger back
to India and who is responsible for exporting
that bad quality ginger. He must take action
and punish those who are responsible.
What was the reason for exporting the
non-standard quality of ginger to foreign
countries ?

The minor spices are turmeric and ginger.
I think you can create two Boards although
Daga Ji was saying about so many Boards.
We are struggling for foreign exchange. If
we create two Boards, we will not only earn
foreign exchange but will also provide more
work to our people. Now lot of people are
struggling to get work. If we are producing
apd exporting these things, we will earn
foreign exchange and, at the same time, give
them work also. So, I request the Hon.
Minister to give more consideration to the
Spices Board and also to give more represen-
tation to small farmers and cultivators and
save the poor ginger and pepper cultivators
of Kerala and stop import of nutmeg and
cloves.

14.50 hrs.

[SHRI SHARAD DIGHE in the Chair]
[Translation]

SHRI GIRDHARI LAL VYAS (Bhil-
wara) : Mr. Chairman, Sir, I support the
Spices Cess Bill, 1985, presented here. 1
want to submit that you have mentioned
that some difference should be maintained
between the long term cultivation plants or
varieties and short term plants. But you
must consider as to what arrangements will
have to be made for their development. The
second submission is that you have provided
for appointment of brokers also in the
export trade. 1 shall read out section 7
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to you :
[English)

“Grant certificate for export of spices
and register brokers thereof

[Translation)

When you have brought in the broker,
it is difficult to get justice. When you bring
in the broker, how will the agriculturist get
the payment ? You must keep in mind the
fact that wherever broker system is in
existence, how it leads to profiteering and
whose interest is served. The role of broker
should be clearly defined. Otherw:se this
trade will get a big setback.

15.00 brs.

The third point I want to raise is that in
this field where brokers and traders handle
the entire trade, 1t will be better if the entire
work 1s entrusted to marketing societies and
cooperative sccicties. You have, of course,
provided for it in the Bill but the moot
point is whether 1t will be implemented
properly or not. If the marketing societies
and cooperative societies take over this trade
fully, 1t will definitely benefit the cultinators
and agriculturists in a big way. The reason s
that the brokers and traders purchase at
their own price and it goes on reducing every
time. Therefore, this aspect also requires to
be taken care of.

I want to make one more submission.
You have stated that maximum 5 per cent
ad valorem cess will be levied but from this
it is not clear how much cess you will realise.
In this connection you have not made any
provision in the Bill. You should give full
information in this respect.

Moreover, you are charging ad valorem
Cess on export. In such a situation what will
happen to the spices left in the country ? It
Is not clear whether cess will be levied on
this production also or not ? It should also
be made clear how it 1s proposed to make
good the amount which will not be realised
On account of non levy of cess on the
Quantity consumed within the country, because
1t will be required for the development of

these 22 of 23 spices ? All these should be
made elear,
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So far you have said that cess will be
charged upto 5 per cent on export but it is
not clear whether cess will be levied on the
spices which are consumed within the country
or not ? Moreover, what provision has been
made to ensure realisation of cess from the
traders who carry on trade in these spices in
order to augment the cess so that you are
able to spend that money on the develop-
ment of all these spices. Special atten-
tion is required to be paid in this direction
also.

Now 1 want to draw the attention of the
Hon. Minister towards the fact that produc-
tion of those commodities is decreasing day
by day which are available here but are
scarce in other countries and which can help
in increasing our foreign trade by increasing
their export. This aspect also needs special
attention. The Board should be entrusted
special responsibility to ensure increase in
the production of these spices so that we
may be able to earn foreign exchange by
exporting more quantities. This system needs
to be strengthened. Otherwise, ‘even if you
appoint 20 Members or bhigh officers in the
Board that is not going to deliver the goods
because they are interested only in their
D. A, T. A. They peither do any work nor
do they allow anyone else to do any work.
It is no use appointing such people on the
Board. You should include such people in
the Board as are interested in doing work.
In the Board on sick industries, you have
appointed people from the Finance Depart-
ment as Directors but to date they have not
submitted any report informing that such
and such industry is going sick or so and so
industrialist is misappropriating the funds or
is diverting the money to some other concern.
Those Government officials have not sub-
mitted any report to j»ou to this effect.
Rather, they keep you in dark. You should,
in their pla~e, appoint those people as
Directors who may take more interest in
their work. You should appoint agriculturists
and workers’ representatives in it. People
who represent export sector and people who
can help in increasing the production, trade
and exports should be included in the Board.
That way we shall earn more foreign ex-
change. The need of the hour is to intrc-
duce this system. I hope that attention
will be paid on the points raised by me,
Thanks.
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(English)

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : Mr.
Chairman, Sir, I am grateful to the Members
for the participation in the debate on these
Bills. In fact, some valuable suggestions
have been made by various Hon. Members.
Though of course, quite a lot has been said
about the problems that are confronted by
the growers, instead of going through each
and every point that has been adverted to, I
would like to answer and try to throw some
light on the main points that have been
taken up by the Hon. Members. Manv Hon.
Member had adverted themselves on the
question of the fixation of the price. I might
submit at this stage itself that most of the
exportable production has already been
exported. This cardamom which has been
exported by now to the tune of 2400
tonnes is more than the whole year’s exports
for the last five years.

On the question of the price 1 must
submit that the price that was fetched in the
auction was at the rate of Rs. 140 per
tonne. In fact the research of the costs and
analysis shows that this price is more than
the cost of production which varies between
Rs. 90 to Rs. 125 as per the estimates of the
Cardamom Board.

SHRI THAMPAN THOMAS: The
cultivators get less than Rs. 120.
SHRI P. SHIV SHANKER : That is a

case where perhaps we should take care of the
middlemen. That part of it could be looked
into. In fact, I must bring to the notice of the
House that the real problem is as to how we
further reduce the costs of production
Actually in Guatemala the position is that
they produce at the rate of Rs 60 to

Rs. 70 per tonnes. This is far less as
compared to. ours, about which 1 have
referred that it varies between Rs. 90 to
Rs. 125.

Sir, the question of the price mechanism
is a matter which we could go intoin a
discussion meant for some other aspect at a
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later stage. 1 am concerned for the present
with reference to this Spices Board and cess
that is sought to be imposed with reference
to the export of these spices.

Certain points have been raised with
reference to the clauses that are incorporated
in the Spices Board. Without going into
each and every thing 1 would like to just
submit some of them. Some of the Hon.
Members were referring to the fact that there
should be a clear demarcation of the
definition between pepper and cardamom etc.
etc. when, of course, it comes to the question
of defining spices. If the Hon. Members
would be pleased to see clause 2(n) where-
under ‘spices’ itself has been defined, it
says that it ‘means the spices specified in the
Schedule.” Therefore. each spice by its
nomenclature is dealt with separately by
reference to the Schedule itself. Therefore,
there should be no difficulty about mixing
up one with the other, the apprehension that
was expressed.

Sir, quite a lot has been said with
reference to clause 3. Particularly some of
the Members said that this is an unmanage-
able type of Board. I would rather submit
that there are inbuilt cushions. In the very
clause itself there are inbuilt cushions. If you
kindly read clause 3, it says : “...not
exceeding thirty-two, as may be prescribed.”
Therefore, the rules can take care in scuttling
the strength if it becomes necessary and
unless the rules in this behalf otherwise
provide that the Board shall consist of the
following Members. Therefore, by virtue of
this Act, the rule-making authority can take
care for a smaller number as well. There-
fore, 1 shall certainly keep in my mind the
observations that have been made by the
Hon. Members so that at the time when
the rules are framed and consequent thereto
when a Board itself is constituted, 1 will see
what best could be done. When I say, ‘what
best could be done’, it is based on the obser-
vations that have been made by the Hon.
Members. Some of them have said that the
trade unions must be given representation.
Some of them have said that small growers
must be given better representation and so on
and so forth. These aspects could be taken
care of ata later stage when the rules are
framed. After all, clause 3 (d) as it stands
does not say about the big cuiltivators, small
cultivators or anything of that type. Then,
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it is a question of administrative action that
has to be taken in pursuance of the law itself.
When we constitute the Board, we will cer-
tainly take into consideration  the sentiments
that have been expressed by the Hon.
Members.

PROF. P J. KURIEN : In the planta-
tions, there are lakhs of workers, and, there-
fore, trade unions should be given representa-
tions.

SHRI P. SHIV SHANKER : Mr. Kurien,
when T was trying to make observations, I am
certainly trying to respect the sentiments
that have been expressed by the Hon.
Members. When you observe about the
trade unions, we will take care of that. Still
the leverage is left in the clause itself. This is
what I thought, I should bring to the notice
of the Hon. House.

Then, some of the Hon. Members have
been criticising the appointment of Secretary.
I do not see any reason as to why there
should be criticism on the appointment of
secretary. Somebody will be selected and
ultimately the Board approves it. After all,
if the entire Board sits and approves it, it
gives greater credibility to the Secretary
himself. Therefore, I do not think that there
is anything, wrong in it. But some difficulty
secems to have been found by the Hon.
Member which 1 do not foresee at all.

Then, most of the Hon. Members have
been pleased to make observations with
reference to clause 7, i.e. functioning of the
Board. The primary position, so far as the
Board is concerned, it will not take care of
the very growing of the spices but it will
certainly take care about, say, the research
activities so that the seed could be improved
so that in the ultimate analysis, the crops
could be good. In fact, many a thing has
been said here when it comes to the question
of functioning. Short of taking care of culti-
vation part per se, all the functions bave been

l'gcorporatcd in the various clauses of the
ill.

'AN HON. MEMBER : What about
cultivation ?
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SHRI P. SHIV SHANKER : In that
case, I will be taking over the powers of the
Agriculture Ministry, which will be very
difficult. There is a very clear demarcation
of powers which we have got to follow. I am
not going into the details of them. But it is
necessary for me to make a mention of
some of the functions It undertakes program-
mes and projects for promotion of export of
spices. It assists and encourages studies and
research for improvement of processing,
quality, techniques of grading and packaging
of spices. It evolves suitable quality standards
for marketing these spieces. When it comes
to the question of various powers of the
Board, it ensures remunerative returns to the
growers, promotes cooperative cfforts and
regulates the sale of cardamom. All these
aspects have been taken care of.

One of the Hon. Members has, of course,
raised an issue with reference to the brokers.
1 do not know what impelled him to take
this objection. But the point is, the concept
of brokers is only for the purpose of export
part of it. All these growers per se do not
export it.

SHRI GIRDHARI LAL VYAS:Itis
the middleman who is the broker.

SHRI P. SHIV SHANKER : What I was
trying to bring to the notice of this House is,
it is the case of export oaly. If you would
kindly see clause 7 (2) (vii), it says about the
registered and licensed brokers (including the
auctioners). Of course, one of Hon. Members
who was trying to advert himself with refe-
rence to brokers was not objecting to it. But
then, it is a case where the licences have to
be obtained and those licences will be issued
under certain conditions. If those conditions
are violated, then those licences will be for-
feited. I do not see any reason why people
who have expertise should not be given a
certificate or licence for the purpose of carry-
ing out export. Otherwise, the whole concept
gets deflated.

Yet another point is with reference to
finances for the Board and it is in Chapter 6.
It takes care of the finances, how the finances
of the Board would be taken care of.

Lastly, I would advert to two aspects,
namely rules and regulations. Some doubts
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have been expressed. I could not really mea-
sure the criticism that has been directed but
the fact of the matter is that the regulations
are to be framed by the Board with the prior
approval of the Central Government. What
is wrong in it ? It is there in Clause 39
itself.

SHR!I GIRDHARI LAL VYAS: Later
on.

SHRI P. SHIV SHANKER : But without
the Central Goverrment later on, it does not
become the regulation. It is a statutory pre-
condition, a condition precedent that has got
to be observed. It is a clear concept that
has been put forth according to the rules.
Without going into the other aspects of it,
one of the Hon. Members Prof. P. J. Kurien
has raised the question about the activity of
the Trading Corporation in Bangalore. If
there is any irregularity, in the workirg of
this Corporation, I will certainly look into it.
If there are specific instances that are brought,
I will look into them. In fact, the position
is that it acts as a comrrercial agency.

SHRI GIRDHARI LAL VYAS: It is
not acting.

SHRI P. SHIV SHAKKER : If it has
not acted, I will go into it. But the ipstruc-
tions that 1 am having is that it 1s only actipg
as a commmercial agency.

PROF P.J. KURIEN : We exported
more than 500 tcnnes of cardamom this year.
What percentage CTC has dcne ? What per-
centage the Cardamom Board has done ? All
tbese have been exported by private agencies.
This Government is keeping quiet.

SHRI P. SHIV SHANKER : If it is
indulging in any of the irregularities, I assure
the Hon. Members that I will take necessary
action. If 1 find on an evaluation of the
situation that it has got to be totally aboli-
sbed, I will also do that, But the point is
let me go into it. What ycu say, whether
it is correct or oot, let me go into it. Whether
it is really playing ducks and drakes or,
whether it is really discharging its functions
or not, 1 will certainly go into it,

Spices Board Bill and Spices FEBRUARY 21, 1986 Spices Board Bill and Spices

340
Cess Bill

I would not like to go further into the
aspects because I thought that broadly 1 must
go into the Clauses about which certain
observations have been made with respect to
the cess that is contemplated that this is on
the exported value of the commodity and
that too, it has been pegged at S per cent.
It does not mean that we are going to fix the
cess at 5 per cent, not more than 5 per cent.
It could be anything below 5 per cent. That
could be taken into consideration having
regard to the various guidelines that are set
forth.

SHRI GEORGE JOSEPH MUNDAC-
KAL : What about quality control which is
vnder your Ministry ?

SHRI P. SHIV SHANKER : With these
words, I commend these two Bills for the
consideration of the House.

SHRI MOOL CHAND DAGA : 1 want
to draw the attention of the Hon. Mirister to
Clause 7, sub-clause (2), increase in the con-
sumption of cardamem. What is the activity
of the Beard ? Please see p. 5. What is that ?

SHRI P. SBIV SHANKER : If it is in-
creased, it is not for the purgative that you
are speaking of !

MR. CHAIRMAN : The question is :

“Ttat the Bill to provide for the con-
stituticn of a Board for the develop-
ment of export of spices and for the
control of cardamem industry includ-
irg the control of cultivation of carda-
mcem and matters connected therewith,
be taken into consideration.

The motion was adopted.

MR. CHAIRMAN : We now take up
Clause-by-Clause consideration of the Bill.
There is no amendment to Clause 2.

The question is :

“That Clause 2 stand part of the

Bill.”

The motion was adopted.

Clauses 2 was added to the Bill
Clause 3
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MR. CHAIRMAN : There are the amend-
ments of Shri Mool Chand Daga. Are you
moving ?

SHRI MOOL CHAND DAGA : 1 beg to
move.

Page 2, line 40,—
for *‘thirty-two”’ substitute...

“twenty-four’ (1)
Page 3, line 6,—
for “six” substitute “three” (2)
Page 3, line 7—

for “eleven substitute “‘six” (3)

Sir, 1 have moved my amendments
because he said one thing that the number
can be decreased., But it cannot be because
there are 32 members there already. They
cannot decrease three Members as the repre-
sentatives of the Commerce, Agriculture,
Finance and the other six Members, If you
count them, there are 32 in number How can
be do that ?

SHR1 P. SHIV SHANKER : 1t shall
consist of such number of members not
exceeding 32 as might be prescribed. I might
prescribe it only 16 even. I do not know
whether my friend has understood.

MR. CHAIRMAN : Now I will put the
amendments moved by Mr. Mool Chand
Daga to vote.

Amendment Nos. 1, 2 and 3 were
put and negatived

MR. CHAIRMAN : Now the question
is :

“That clause 3 stand part of the Bill.”

The motion was adopted

Clause 3 was added to the Bill
Clause 4 was added to the Bill

Clauses 5 to 42 were added
to the Bill

The Schedule was added to the Bill
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Clause 1
SHRI P. SHIV SHANKER : I beg to
move :
Page 1, line 5,—

for 1985 substitute 1986 (7)
MR. CHAIRMAN : The question is :

Page 1, line 5,—

for “1985°° substitute <1986 (7)

The motion was adopted

MR. CHAIRMAN : The question is:

“That clause 1, as amended, stand part
of the Bill.”

The motior was adopted

Clause 1, as amended, was added
to the Bill

ENACTING FORMULA
Amendment made :
Page 1, line 1, —
Sor “Thirty-sixth’ substitute—
“Thirty-seventh” (6)
(Shri P. Shiv Shanker).

MR. CHAIRNAN : The question is :

‘“That the Enacting Formula, as
amended, stand part of to the Bill.

The motion was adopted
Enacting Formula. as amendment, was
added to the Bill

»
Title was added to the Bill

SHRI P. SHIV SHANKER : 1 beg to
move :

“That the
passed.”

Bill, as amended, be
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MR. CHAIRMAN : The question is :

“That the Bill, as amended, be
passed.”

The motion was adopted

SPICES CESS BILL
[English]

MR. CHAIRMAN : Now we take up
the Spices Cess Bill. The guestion is :

“That the Bill to provide for imposi-
tion of cess on all spices which are
exported for the purposes of carrying
out measures for the development of
export of spices be taken into con-
sideration.”

The motion was adopted

MR. CHAIRMAN : Now we take up
the clause-by-clause consideration.

Clanse 2

Amendment made :
Page 1, line 9,—
Sor “1985"" substitute “1986"° (3)

Page 1, line 13,—
Jor “1985" substitute “1986" (4)
(Shri P. Shiv Shankar).
MR. CHAIRMAN : The question is :

“That Clause 2 as amended, stand part
of the Bill.”

The motion was adopted

Clause 2, as amended, was added
to the Bill

" Clause 3
Amendment made :
Page 2, line 2,—
for 1985 substitute ‘1986’ (5)

Page 2, line 19,—

Cess Bill
Sfor “1985" substitute “1986" (6)

(Shri P. Shiv Shanker).

MR. CHAIRMAN : The question is :

“That clause 3, as amended, stand
part of the Bill.”

The motion was adopted

Clause 3, as amended, was added
to the Bill

Clauses 4 and 5 were added to the Bill
Clause 1
Amendment made :
Page 1, line 3,—
Jor ““1985” substitute ‘1986 (2)
(Shri P. Shiv Shanker).

MR. CHAIRMAN : The question is:

“That Clause 1, as amended, stand
part of the Bill.”

The motion was adopted

Clause 1, as amended, was added
to the Bill

ENACTING FORMULA
Amendment made :
Page 1, line 1, —
for “Thirty-sixth substitute —

“Thirty-seventh’
(Shri P. Shiv Shaunker).

MR. CHAIRMAN : The question is :

“That the Enacting Formula, as
amended, stand part of the Bill.”

The motion was adopted

The Enacting Formula, as amended,
was added to the Bill

The 1itle was added to the Bill
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SHRI P. SHIV SHANKER : Sir, 1 beg
to move :

“That the Bill, as amended, be

passed.”
MR. CHAIRMAN : The question is :

“That the amended, be

passed.”

Bill, as

The motion was adopted

15.20 hrs.

INDUSTRIAL DEVELOPMENT BANK OF
INDIA (AMENDMENT) BILL*

[English]

MR. CHAIRMAN : The House will now
take up the next item, namely, the Industrial
Development Bank of India (Amendment)
Bill. The Minister.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : On behalf of Shri
Vishwanath Pratap Singh, T beg to move :

“That the Bill further to amend the
Industrial Development Bank of India
Act, 1964, be taken into consideration.”

The House is aware that the Industrial
Development Bank of India which was set
up in 1964 is the principal financial institution
of the country for providing credit and other
facilities for the development of industry and
for coordinating the work of different
institutions engaged in financing, promoting
or developing industries. Besides providing
credit to the medium-large and large scale
industrial units, the 1DBI also gives refinance
assistance to the State Financial Corporations
and banks for promoting small-scale
industries. The cumulative sanctions and
disbursements of the IDBI since its inception
upto the end of June 1985 amounted to
Rs. 15,993 crores and 11,566 crores; respec-
tively. The IDBI has been acting as a
catalyst for industrial growth in the country
and thereby opening avenues for employment.

——

*Moved with the recommendation of the
President.

(Amdt.) Bill

The total investment catalysed and likely to
be catalysed by the IDBI’'s cumulative
sanctions upto the end of Jupe 1985 is
estimated at Rs. 35,100 crores and the
employment generated and expected to be
generated through assisted projects is for 45
lakh persons.

In the light of the experience gained over
the years, it has become necessary to effect
certain amendments in the statute of IDBI.
The proposed amendments are aimed at
removing certain restrictions and to provide
operational flexibility to the IDBI.

The underlying objects and reasons for
bringing this legislation have been set out
in the Statement of Objects and Reasons
appended to the Bill.

The IDBI provides various types of
assistance to industrial concerns. The
definition of ‘industrial concern’ as contained
in the Act is sought to be enlarged by inclu-
sion of some activities which were not hither-
to covered. These include storage of energy,
development of mines, medical, health or
allied services, leasing and sub-leasing acti-
vities, information technology, telecommu-
nications and electronics, etc. The definition
as amended would enlarge the scope of
availability of financial assistance to new
activities keeping in view the scientific and
technological developments that are taking
place in the country.

It is necessary to expand the financial
base of the IDBI considering the increasing
size of volume of its business and also
considering the commitments which the IDBI
would have to fulfil during the Seventh Five-
Year Plan. The present authorised capital of
the IDBI stands at Rs. 500 crores and the
paid-up capital is Rs. 445 crores. It is
proposed to fix the authorised capital at
Rs. 1000 crores with an enabling provision
to increase it further upto Rs. 2000 crores.

The scope of business which IDBI can
undertake is proposed to be expanded so that
IDBI can discharge its role as the principal
financial institution. With this object, it has
been proposed to empower IDBI to grant
lines of credit or loans and advances, other-
wise than by way of subscription to shares/
debentures, to Industrial Finance Ccrpora-
tion of India, State Financial Corporations,
etc.
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SHRI THAMPAN THOMAS :
is encroaching upon the Private Members’
time.

SHRI JANARDHANA POOQOJARY :
With these remarks, Sir, I commend the Bill
for consideration by the House.

MR. CHAIRMAN :
Private Members business,

We now take up

15.31 brs.

ORGAN (AUTHORITY FOR USE FOR
THERAPEUTIC AND TRANSPLANTA-
TION PURPOSE) BILL.

[English)

SHRI MANIK SANYAL (Jalpaiguri) : I
beg to move for leave to introduce a Bill to
provide for the use of organs of deceased
persoons for therapeutic and transplantation
purposes and for matter connected therewith.

MR. CHAIRMAN : The question is :

“That the leave be granted to introduce
a Bill to provide for the use of organs
of deceased persons for therapeutic
and transplantation purposes and for
matters connected therewith.”

The motion was adopted

SHRI MANIK SANYAL : Sir, I intro-
duce the Bill.

15.34 brs.

CONSTITUTION (AMENDMENT) BILL*
(AMENDMENT OF ARTICLE 311, E1C.)

[English)

SHRI THAMPAN THOMAS (Muveli-
kara) : I beg to move for leave to introduce
a Bill further to amend the Constitution of
India.

MR. CHAIRMAN : The question is :
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“That the leave be granted to intro-
duce a Bill furtBer to amend the
Constitution of India.”

The motion was adopted

SHRI THAMPAN THOMAS
introduce the Bill.

Sir, 1

15.3145 hrs.
ADVOCATES (AMENDMENT) BILL*
(English]

SHRI PRIYA RANJAN DAS MUNSI
(Hewrah) : I beg to move for leave to intro-

duce a Bill further to amend the advocates
Act, 1961.

MR. CHAIRMAN : The question is :

‘“That leave be granted to introduce a
Bill further to amend the Advocates
Act, 1961,

The motion vwas adopted

SHRI PRIYA RANJAN DAS MUNSI :
Sir, I introduce the Bill.

15.313 hrs.

HINDU MARRIAGE (AMENDMENT)
BILL*

{English)

SHRI PRIYA RANJAN DAS MUNSI :
I beg to move for leave to introduce a Bill
further to amend the Hindu Marriage Act,
1955.

MR. CHAIRMAN : The question is :

“That the leave be granted to introduce
a Bill further to amend the Hindu
Marriage Act, 1955.”

The motion was adopted

SHRI PRIYA RANJAN DAS MUNSI :
Sir, I introduce the Bill.

*Published in the Gazette of India Extra
ordinary Pt-11 Section 2 dated 21-2-86.
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15.32 hrs.

FARMERS OLD AGE PENSION BILL*
[English)

SHRI BALASAHEB VIKHE PATIL
(Kopargaon) : I beg to move for leave to
introduce a Bill to provide for payment of
pension to the farmer in the old age or on
becoming subject to total disablement.

MR. CHAIRMAN : The question is :

“That the leave be granted to introduce
a Bill to provide for payment of
pension to the farmers in old age or on
becoming subject to total disablement.”

The motion was adopted

) SHRI BALASAHEB VIKHE PATIL :
Sir, 1 introduce the Bill.

15.32} hrs,

COMPULSORY MILITARY TRAINING
N BILL*

[English)

SHRI UTTAM RATHOD (Hingoli) : 1
beg to move for leave to introduce a Bill to

make military training compulsory for all
able-bodied persons.

MR CHAIRMAN : The question is :

“That the leave be granted to introduce

a Bill to make military training
compulsory for all able-bodied
persons.”

The motion was adopted

SHR1 UTTAM RATHOD : Sir, 1 intro-
duce the Bill.

15 33 hrs,

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL— Contd.

English)

MR. CHAIRMAN : The House will now
take up further consideration of the following

_*Publishcd in the Gazette of India extra-
ordinary Pt-]1 Section 2 dated 21-2-86,
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motion moved by Shri G. M. Banatwalla on
the 10th May, 1985 namely :

“That the Bill further to amed the
Code of Crininal Procedure, 1973, be
taken into consideration”,

Mr. Saifuddin Chowdhary to continue his
speech. You have already taken 24 minutes.
So, please conclude in two minutes.

SHRI SAIFUDDIN CHOWDHARY
(Katwa) : I will take only five minutes Sir.

Last time I made my stand abundantly
clear that the Supreme Court’s verdict on
Shab Bano case to my mind and according
to the study I have made of the Holy Quran
in regard to the provision of maintenance
is not against the Qurani tradition and
is not against any conception of natural
justice. If any person claiming anything, any
monopoly or non-monopoly of religion, says
that it is against the Quranic tradition, then
1 am sorry to say that they are mis-interpret-
ing the conception that is there.
(Interruptions) . 1 would just say that so
much is being talked about the attack on
religion or attack on Shariat.

What actually happened ? I want to
remind the Members and I request them to
understand what happend during Shah Bano
case.

This time we are getting so many
pamphiets also and it is good. One pamphlet
is written by Prof. Abdur Rebhman Momin,
Department of Sociology, University of
Bombay. He is a very strong oppopent of the
Supreme Court’s verdict. In this he said :

“Mr. Mobhammed Ahmed Khan, who
is a lawyer by profession, was married
to Shah Bano Begum in 1932. Three
sons and two daughters were born of
that marriage. Mr. Khan contracted a
second marriage in 1946, of which six
children were born. In 1975, he drove
Shah Bano Begum out of his House.
In April 1978, she filed a petition
against her husband under Section 125
of the CR. P. C. in the Court of the
Judicial Magistrate, Indore, asking for
maintenance at the rate of Rs. 500/-
per month. On November 6, 1978,
Mr. Khan divorced his wife by an
irreovcable triple talaq.”
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The wife is claiming maintenance and not
divorce. Now, to get rid of that maintenance
the husband divorced his wife by an irrevo-
cable triple talaq. This is a criminal act. I
want to know from Shri Banatwalla and
others whether they have condemned this
criminal act. This is going to tarnish the
image of this community—the Muslims. 1
Jjust cannot accept it. I do not want to take
much time. I want to tell that distoration is
going on. Can anybody cite an example by
which he can nullify Ayats 240’241 that
maintenance sbould not be given or should
be given for three months only. Can anyone
cite any Ayat from Quran to nullify that ?
(Interruptions) That three months is not for
re-conciliation.

Since childhood we are being told that
Islam is a very modern religion which gave
so much status to Muslims and now should
I get some reverse idea. I just cannot accept
it. (Interruptions)

[Transiation)

SHRI MOHD. MAHFOOZ ALI KHAN :
Have you studied Quran Sharif ?

[English]

SHRI SAIFUDDIN CHOWDHARY :
Sir, 1 want very much that I should read that
with the Hon. Member. Now we see a
peculiar phenomenon when somebody writes
something and then withdraws from that. I
have a book with me written by Shri Tahir
Mohammad where he has said that :

“So, it is a historical fact that the
Muslim personal law today applicable
in India is not (at least not wholly) a
divine law, and whatever be its origin
and source, not each of its principles is
superb.”

SHRI EBRAHIM SULEMAN SAIT :
He has refuted all these things.

SHRI SAIFUDDIN CHOWDHARY :If
he has refuted it I do not want to attribute
it to him. You take it as my saying. And if
they say what I am saying is not according
to Quran I just do not want to go into it but
by natural justice I want to say that you just
cannot deny the wife who filed the case and
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who demanded maintenance and who has a
right to claim that maintenance and then you
say ‘divorce’ and no maintenance. This is a
tyranical act which should not be allowed to
be continued. It will take this country to—I
do not know—which century back and this
will go against the integration of our country.
This will be appeasement of the observatists.
I do not know whether you are going to
bring that Bill whereby you are going to
exempt Muslims from Section 125 CR. P. C.
That will be very detrimental. Then everybody
will claim to go back to their personal law.
Hindus may demand to go back to their
unadulterated Personal Law one may say they
are more liberal and modern and the would
demand it. But why you take it for granted
that Muslims are primitive in this country ?
I just cannot acept that. 1 hope the Govern-
ment will not bring that Bill. If the husband
is not there then maintenance has to be done
by father or brother. There is human
relationship also. I am not going into the
other aspects like property question etc. I
believe on these worldly matters we meaning
the State have every right to make the law.
In this nothing will go like a divine thing.
That is not at all like that We, in the earth,
are very much concerned about the human
question of it, human aspect of it. Anyway
there are two things in Mr. Banatwalas Bill.
In one half, he has something bad and I
don’t like that and in the other half, he has
said that 127 Cr. P. C. should be deleted as
this becomes irrelevant in relation to what
we want to do in the first point. 1 support
it with a different view. I want it to be
deleted as it encroaches upon the civil law.
125 Cr. P. C. should remain and 127, as you
said, that if the money is spent according to
the Personal Law, Magistrate Order should
be cancelled, that should go

In conclusion, I would like to remind our
Government and let the Prime Minister know
that the whole country got a rude shock
when the fairy mothér Prime Minister Indira
Gandhi was assasinated and the woman in
our country particalarly wept. They have
voted for the Congress-1 in a massive way.
But now you are going to let them down. To
this mute part of the humanity you are giving
this in return. You take it from us that today
they may not be able to speak art, express
their opinion, but they will give a rebuttal to
you and give a proper rebuff to you and we
the menfolk who are progressive and secular,
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both jointly see that justice is done to them
and you get the proper rebuff. With these
words, 1 conclude.

THE MINISTER OF HOME AFFAIRS
(SHRI S. B. CHAVAN) : The non-official
Bill moved by the Hon. Member Shri
Banatwalla, has raised quite an acrimonious
debate throughout the country and particularly
so in this House. All kinds of interpretation
of the Koran and the ‘Hadis’ and all other
books have been referred to by different Hon.
Members from both sides of the House. So
far as the rights of the women and their
entitlement to maintenance are concerned, I
do not think that there is a substantial
difference of opinion on the main issue. Some
of the Hon. Members have been insisting that
the Muslim Personal Law provides for all the
maintenance which in fact is very badly
required when the lady s being divorced by
ber husband during the period of the ‘Iddat’
how much amount is to be paid, what should
be considered as a ‘meher’, what happens to
the properties which have come to the lady
at the time and after the wedding. These are
issues which in fact deserve to be gone into
separately. In fact, Government’s thinking has
been, as the Hon. Members are aware that
we wanted to introduce this provision in this
Bill but because of some difficulty this Bill
could not be intrcduced. But our position is
absolutely clear. We have seen indifferent
parts of the country how much the people
were agitated, how the sentiments have been
roused by the kind of statements which have
been made. Hon. Members will get an
opportunity to express their views when the
Bill is introdced and brought before this
House for considerarion. I do not think that
this is an appropriate time for me to give
any more clarification. On the proposed Bill.
When the Bill is introduced and brought
forward in this House for consideration, Hon.
Members will have adequate opportunity to
express their views as to whether it provides
for all the things which we had contemplated
or there are some short-comings. I do not
propose to go into the details now. Since the
Hon. Members are aware of the intentions of
the Government, I would like to request the
Hon. Members, Shri, Banatwalla, that he
should not insist and he should also not try
to explain as to why he is doing this and why
he is opposing the particular principle. 1 think
this is time we should not unnecessarily
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create or vitiate the atmosphere and try to
see that this kind of acrimonious debate not
taken place. We should create an atmosphere
where we are able to get through the Bill
which we propose to introduce very shortly.

I would once again request the Hon.
Member withdraw the Bill.

SHRI G. M. BANATWALLA (Ponnani) :
Mr. Chairman, Sir, I rise to thank all the
Hon. Members who have participated in the
discussions on the Bill; I am also grateful to
the Hon. Minister for Home Affairs for his
kind intervention and assurance with respect
to the intentions of the Government for
bringing forward a Bill on the subject.

We have had a very lengthy discussion
on the Bill. and subject to correction, I may
say that the discussion on this Bill went on
for nearly 12 hours and 21 minutes is seven
sittings spread over four sessions of the
House. Twenty-one Members of this House
and the Hon. Minister for Home Affairs,
Shri Chavan, have participated. Never before,
subject to correction, in the history of this
Parliament, a private Bill has been discussed
for such a great length of time except perhaps
in the case of the Bill of Shri Nath Pai, the
Constitution Amendment Bill, 1967. At that
time, that Bill of Shri Nath Pai was discussed
for 14 hours and 28 minutes in 8 sittings.

PROF. MADHU DANDAVATE : Why
not allow him more time and break the
record ?

SHRI G. M. BANATWALLA: We
have had a very lengthy and useful discussion
and which has proved very fruitful. I am
thankful to the Government for having adop-
ted a very constructive attitude towards the
issues raised by this Bill.

Indeed, I must say that there is no pur-
pose, and though I am tempted to reply to
several issues raised by the Hon. Members,
yet I will refrain myself in response to the
appeal just made by the Hon. Home Minister,
Shri Chavan. However, I must say that there
is no intention to deny the rights of the
womep; on the contrary, the deccision in the
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Shahbano case has done great injustice to
Muslim women because Shariat Law gives
far more. adequate and comprehensive pro-
tection to women into which we shall go
when the time comes.

15.49 hrs.

[MR. SPEAKER in the Chair]

It is rather unfortunate that today morn-
ing when the Government wanted to intro-
duce a Bill on this subject, the opposition
with the exception, of course, of the Muslim
League, the National Conference, the Kerala
Congress and the Akali Dal, opposed the
move for introduction. We are grateful to
the Prime Minister, who had appreciated and
understood the importance. gravity and the
urgency of the matter and he even called this
morning itself a meeting of the opposition
leaders to take them into confidence in the
matter of introduction of the official Bill.
The provisions of the official Bill could be
discussed at length later on. Later on one
can express one’s satisfaction or otherwise
with respect to those provisions.

But Sir it is rather unfortunate that this
morning objection was taken to introduce the
Bill. The Minister of Parliamentary Affairs,
Shri Bhagat also rightly and earnestly appeal-
ed this morning to the Opposition to permit
the introduction. But we are sorry that with
the few exceptions tbat I have mentioned
now, there was no response from the Opposi-
tion Parties and they stuck to their position.

I must express my thanks to the Hon.
Prime Minister who has taken great pains to
understand the whole subject and to have
responded in a very constructive manner
during the discussions we have had with
him.

Sir, T would not take more time of the
House. The Hon. Home Minister has made
a good appeal and given us an assurance
that we can discuss all other matters when
the official Bill comes up. As there is an
assurance from the Government’s side that
the official Bill is coming (and they tried to
introJuce it this morning) 1 must respond to
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that appeal, to that assurance of the Govern-
ment that an official Bill will be introduced
and will be passed by this House despite
some misguided elements here in the House
and thereby the sentiments and feelings of
the Muslims will be fully honoured. 1 am
sure about that. And with these words, I
seek leave of the House to withdraw my
Bill,

PROF. MADHU DANDAVATE : This
is the beating retreat !
MR. SPEAKER : Mr., Daga, are you

withdrawing your amendment ?

SHRI MOOL CHAND DAGA : I would
like to withdraw my amendment.

PROF. MADHU DANDAVATE : He is
a professional withdrawer !

MR SPEAKER : Is it the pleasure of
the House that the amendment moved by
Shri Mool Chand Daga be withdrawn ?

SEVERAL HON. MEMBERS : Yes.

The amendment was, by leave,

withdrawn.
MR. SPEAKER : Shri Brajamohan
Mohanty,. not here.

I shall now put the amendment moved
by Shri Brajamoban Mohanty to the vote of
the House.

The amendment was put and negatived.

SHRI G. M. BANATWAILLA : Sir, I
beg to move for leave to withdraw the Bill
further to amend the Code of Criminal
Procedure, 1973.

MR. SPEAKER : The question is :

“That leave be granted to withdraw
the Bill further to amend the Code of
Criminal Procedure, 1973.”

The motion was adopted.

SHRI G. M. BANATWALLA
draw the Bill.

1 with-
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15.55 hrs.

CONSTITUTION (AMENDMENT) BILL
—Contd.

(Insertion of New Part XA)

[English]

MR. SPEAKER : We will now take up
further consideration of the following motion
moved by Shri Ananda Pathak on the 6th
December 1985, namely : —

“That the Bill further to amend the
Constitution of India, be taken into
consideration.”

Shri Virdhi
here.

Chander Jain...He is not

Shri A. K. Sen may reply.

THE MINISTER OF LAW AND JUS-
TICE (SHRI A. K. SEN) : The papers are
not with me. I will go get the papers.

SHRI1 SOMNATH CHATTERJEE : I am
sure, he s supporting.

SHRI A. K. SEN :
get my papers.

Not at all. T will

SHRI SOMNATH CHATTERIJEE: | am
sure he 1s supporting.

THE MINISTER OF HOME AFFAIRS
(SHRI S. B. CHAVAN) : So you want me
to reply to this debate. Okay, I am prepared
to do.

Mr. Speaker, Sir, the Hon. Member has
moved a Bill that autonomous status needs
to be granted to the Darjeeling and surround-
1ng areas, who speak Nepali language. A Bill
—a kind of resolution —was passed in the
West Bengal Assembly recommending a
Committee needs to be constituted which will
20 into the details about what form of needs
to be given in order to see that the autono-
mous character is being granted to the
Darjeeling and round about areas.

Sir, the proposal is to amend Article 244
on the lines of 244 (a) and 275 in order to
make the Darjeeling area and other Nepali
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speaking area in that particular portion of
our country to get autonomy in certain
matters.

Article 244(a; speaks about some areas
which were separated from Assam and spe-
cially the tribal areas which in fact were
entitled for some kind of autonomy in certain
respects. The basis on which this kind of a
resolution was adopted by the West Bengal
Assembly, I am really surprised. Ultimately,
the backward areas in a particular State is
the responsibility of the State Government.
And it is a mechanism of planning under
which backward areas from a particular State
are given special dispensation. They are given
special grant. Since they could not bring that
area on par with the rest of the areas of
West Bengal it is a very strange way of
dealing with things that they get a resolution
passed and recommend to the Central
Government that you better evolve some kind
of a mechanism under Article 244(a) and 275.

SHRI SOMNATH CHATTERIJEE : You
want to bring politics into this also ?

SHRI S. B. CHAVAN : I am still to be
convinced that no politics is involved in this.
1 have gone into entire thing and 1 am more
than convinced that, if it was the responsi-
bility of the West Bengal Government that
the backward areas of West Bengal needs to
be given special attention, why it is that in
spite of the fact that you have bcon getting
huge amounts of grants from the Central
Government, that this area could not get
justice at the hands of the West Bengal
Government. At this stage, so far as the
Central Government is concerned, 1 can
merely say that constitution of autonomous
councils of Legislature is fraught with all
kinds of dangerous implications.

MR. SPEAKER : He may continue on
the next day.

SHRI S. B. CHAVAN :
continue later on.

Yes, I will
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ADJOURNMENT MOTION

_Steep rise in prices of Fertilizers
and Petroleum Products

[English)
MR. SPEAKER : Yes, Prof. Dandavate.

PROF. MADHU DANDAVATE
(Rajapur) : Mr. Speaker, I beg to move

“That the House do now adjourn”

of course after the debate.

MR. SPEAKER : I became very appre-
hensive when you said it.

PROF. MADHU DANDAVATE : Sir, I
have moved this Adjournment Motion on
the rising prices to reflect the anger as well
as the hunger of the people outside.

16.00 hrs.

MR. SPEAKER : One minute, Professor
Sahib. Dinper has been arranged in the
Parliament House itself for you. So, please
take it easy.

SHRI INDRAIJIT GUPTA :
speak for any length of time.

We can

SHRI SOMNATH CHATTERIJEE : No
time limit . (Interruptions).

PROF. MADHU DANDAVATE : In
spite of the assurance of dinner, 1 press my
adjournment motion.

As 1 said, this adjournment motion I am
moving, is for reflecting and echoing the
hunger of the people, and the anger of the
people outside, who are extremely distressed
by the sudden rise in prices. The rise in
prices on the eve of the Budget s.ssion
constitutes not only a burden on the common
man in this country, but it also means
destruction of the sanctity of the budget
process and undermining the authority cof
the entire Parliament.

On the eve of the Bndget, they have
picked up so many commodities, for rise in
prices some earlier and some at a later
stage, e.g. coal, foodgrains, transport charges,
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fertilizers, petroleum products etc. Many
economists have worked out that the total
revenues that are likely to be mopped up
out of all these levies are of the order of
Rs. 2400 crores. 1 may inform the House
that the day the hike on the petroleum
products was announced, it was also found
out from international journals that inter-
national prices of crude oil had gone down
to the lowest in the decade, i.c. to § 18 per
barrel. It was stated that in the entire
decade, this was the lowest. In this also, 1
feel that the present Government headed by
Shri Rajiv Gandhi is actually following the
footsteps of the previous Government headed
by Shrimati Indira Gnndhi. I will give a
concrete instance.

THE PRIME MINISTER (SHRI RAIJIV
GANDHI) : We take that as a compliment.

PROF. MADHU DANDAVATE : With-
out listening to what I am going to say, he
has taken it as a compliment. When 1 repeat
it, he will find that it is a curse In February
1982 (Interruptions).

SOME HON. MEMBERS :
you.

Curse to

PROF. MADHU DANDAVATE : 1 will
use the words ‘previous Government’ because
they are very senpsitive to names In February
1982, just on the eve of the Budget session,
the posts and telegraphs charges were increas-
ed, and the amount to be mopped up was
of the order of Rs. 100 crores. At that time,
the former Vice-President of India, Shri
Hidayatullah, in clear terms had expressed
his displeasure at the manner in which these
levies were sought to be introduced on the
eve of the Budget session. But 1 find that
inspite of the Vice President bringing to
the notice of the Government the impro-

priety involved, they continue to have
improprieties.
Once, if you remember Sir, I had

suggested that we should evoive a mathe-
matical formula to see as to how many
improprieties were equivalent to a single
breach of privilege.

To climax it all, this ycar even before
the presentation of the Budget for 1986-87,
a strange exercise is followed by the Finance
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Minister of India by announcing through a
Press Conference the order of the expenditure
that they were likely to incur in the coming
year. He has publicly stated that there is no
escape from increases in the administered
prices of commodities Indirectly he has
thrown a hint to the traders and hoarders
in the country that for him there is no other
method, because through a long-term fiscal
policy document, Government had already
said that they were going to freeze the direct
taxes.

So, the only resort which they are going
to take is the increase in the administered
prices. Therefore, this is the incentive to the
traders to hoard their commodities and try
to sell them at a price higher than whatever
has been promised. Now, this is the back-
ground of the entire problem.

As far as risc 1n prices 1s concerned,
time and again, we have brought to the notice
of the government three basic factors which
are responsible for the inflationary pressure
on our economy. Firstly, heavy and indiscri-
minate deficit financing in the country in
our budget; secondly, badly managed public
sector in the country, which is not able to
mop up adequate surpluses that can be
utilized either for further expansion of public
sector or to plough them back into further
expansion of development activity; and
thirdly the impact of proliferation of black-
money io the country. I do not want to take
hypothetical cases. Take, for instance, the
question of deficit financing in the country.
We find that continuously whatever deficits
have been projected in the initial budget
they bhave suffered upgradation in the
estimated budgets which are revised. In
1982-83, in the original budget, Rs. 1,365
crores was the deficit and in the revised
estimate, It went to Rs. 1,935 crores; again
in 1983-84, it was Rs 1.515 crores; it was
revised to Rs. 1,695 crores; in 1984-85, the
initial budget gave a deficit of Rs. 1,762
crores and upward revision was Rs. 3,985
crores. We are still to get the actuals. This
is only the revised estimate. Against this
background, look at the projected deficit. In
the last budget, it was Rs. 3,349 crores
(1985-86). Many of us who participated in
the budget debate last year said that this
deficit was bound to increase to about
Rs. 7000 crores and if such a tremendous
deficit financing was there, you could imagine
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inflationary pressure on the economy, and
as a result of that heavy rise in prices, what
is the position of the trade-gap? My
contention is that it is not an accidental rise
in prices to which they have resorted. Their
entire framework of the economic policy is
basically wrong and that is why all these
problems are created. Take, for instance, the
trade gap in the country. From Anpril to July,
it was more than Rs. 3,000 crores. Then
further it was estimated to be Rs. 5,000
crores and various economic journals have
estimated that by the end of the year, the
minimum will be Rs 8,000 crores and
maximum Rs. 10,000 crores of trade gap.
Imagine the trade gap of Rs. 8,000 crores
to Rs. 10,000 crores. What is going to
happen ? This trade gap has been created
as a result of wrong import and export
policies. There is an indiscriminate import
because our Prime Minister is in a hurry to
reach 21st century. Of course, those of us
who will survive for 15 years, they will
automatically land into 2Ist century. But he
wants to short-circuit the process and bring
the 2!st century near; he wants to import
capital goods. In one of the seminars he has
said that if we find that import substitution
is rather costly, it is better to go in for
heavy import. With this background of
wrong policies of imports and exports, we
find that the situation became extremely
difficult. It was expected that the export will
grow at the pace of 15 per cent per year,
but the actual achievements is omnly 8 per
cent per year and that has created certain
constraint on our economy.

In this connection, I would like to refer
to the repayment of IMF loan The IMF
debt repayment schedule this year is likely
to take away 20 per cent of our external
earnings at a time when India is faced with
severe foreign exchange crisis. And therefore,
you will find that when 20 per cent of the
external earnings are going to be utilized for
the repayment of IMF loan, further crisis is
created. These are the constraints on our
economic policies that have aggravated the
problem.

Take, the second aspect, that is, the
public sector. Sir, 1 stand totally committed
to an efficient working of the public sector.
But I am not one of those who privately
support the private sector and publicly
support the public sector.



363 Adjournment Motion

[Prof. Madhu Dandawate]

As far as the public sector is concerned,
the entire philosophy is that if we are able
to mop up better public sector surpluses,
they may be either utilized to be ploughed
back into the expansion of the public sector
or they can be directed for further develop-
ment and other welfare activities in the
country, and thereby a better balance can be
given to the economy of the country. But
unfortunately if you look at the manner in
which the public sector is being managed
what do we find ? Sir, number of bureaucrats
who are put in charge of the public sector,
they do not believe in the philosophy of
public sector. They are not committed to the
philosophy and interests of the public sector.
They work in the public sector with a private
sector psychology. And, at the same time,
those who have no professional knowledge
about conducting the industry, only because
they are IAS Officers —their academic quali-
fications are very high —they are supposed
to be experts in charge of the public sector.
And therefore, if there is no professionalised
administration of the public sector that
contributes to the inefficiency, and, therefore,
mopping up the surpluses is far less.

Many, in the government, including the
Ministers are really not committed to the
philosophy of the public sector and asa
result of the dichotomy you will find that
the public sector is not working with optimum
efficiency.

The third factor to which I referred is
the black money. I do not want to exaggerate
the picture. But try to understand how on
the price situation this factor is actually
exerting its impact. Continuously, for the
last several year, the black money accumula-
tion has been going up. There is proliferation
of black money. Even the accepted statistics
and figure indicate that in 1975-76 black
money was of the order of Rs. 11,870 crores,
in 1980-81 it was Rs. 23,678 crores, in
1983-84 according to the latest estimate of
the Institute of Public Finance and
Policy —the report which was laid by
the Finance Minister on the Table of the
House —it is Rs. 36,787 crores—almost
Rs. 37,000 crores. And of course, one team
of the IMF bas gone to the extent of saying
that 50 per cent of the GNP in India
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happens to be blackmoney ! Of course, I do
not fully share that Pessimism but even
according to the reports presented it is about
Rs. 36,787 crores.

Sir, the Special Bearer Bonds were intro-
duced At that time, many of us were
opposed to these bonds—I1 remember that
one Member from the ruling party warned
that ‘“‘you are trying to bave the Special
Bearer Bonds to convert the black money
into white, but it is very possible that these
Special Bearer Bonds themselves will become
a special black currency™ and it has happen-
ed that way, As a result of it, I am glad that
the Government took a decision to disband
the scheme of Special Bcarer Bonds, which
had become the source for generating black
money.

I tried to consider, very carefully the
explanation offered by the Finance Minister
and others in the Ministry as to why this
exercise of rise in prices had to be under-
taken. The Finance Minister put the proposi-
tion before us. There were only two ways:
Either to increase the administered prices,
or in the alternative, to attempt to prune the
outlay of the Plan. But I want tn bring to
the notice of this House, through you that
as far as the pruning of the Plan is concern-
ed, by a back door method they have already
pruned the Plan. This the Plan was supposed
to have the base year 1984-85. Very surrepti-
tiously, they have changed the base year
of the coming Seventh Five Year Plan from
1984-85 to 1985-86. Because of the shifting
of this base year, the outlay has been
reduced by six to eight per cent. So, you
talk of the pruning of the Plan and so to
avoid the pruning of the Plan, you have
resorted to increases in the administered
prices but you have already pruned the
Plan by six to eight per cent by changing
the year of base of the Seventh Five Year
Plan.

There is one more significant aspect,
which is a very important one, that is going
to create tremendous consequences as far as
the rise in prices is concerned.

Look at the commodities that are taken
up for hikes. Some of the commodities that
have been utilized for selected for the hikes,
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are the inputs for agricultural production as
well as industrial production. And when the
inputs for industrial and agricultural products
become costly, the entire agricultural and
industrial production becomes costly and as
a result of that you will find that a strange
situation is created. You will find tbat
the prices of output will also grow.
Take for instance, diesel. It 1is utilised
both for industrial as well as agricultural
input. Fertiliser is utilised as agricultural
input. Prices of petroleum products,
fertiliser diesel, etc. have gone up. Transport
charges have also gone up. You will find
that infrastructure of industrial and agricul-
tural production will be very adversely
affected. As a result of that, you will find
that finished products in the agricultural as
well as industrial fields are going to become
extremely costly. Neither a remunerative
price for the kisan nor cheap goods for the
consumer is going to be result of this existing
policy.

Mr. Spcaker, you are an expert on
agricultural problems. And you are very
clear in your mind. On a number of occasions
you have intervened from the Chair. And
sometimes you have been requested that
calling attention notices should come not
only from us but on agricultural problems
you should call the attention of the Minister
to certain important problems. And, you
bhave done it when there is a total unanimity
in the House.

I would like to peint out to vou that on
a number of occasions when the agricultural
commodities have become costly, it is as a
result of the fact that inputs have become
costly. Even if better price is offered to the
agricultural producers, when the entire input
becomes costly even that price does not
remain a remunerative price at all. And the
same thing happens as far as the finished
products in industry are concerned.

Increases in the 1ssue prices are sought
1o be justified on the ground that the procure-
ment prices have gone up. 1 do not wish to
take much of your time. But if you go
tthugh various statistics of procurement
Prices offered to the peasants and actual
ISSue  price that have been increased, you
Will find that both of them are not commen-
Surate at all. When they want 1o justify the
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increases in issue prices, they tell the consu-
mers that after all the kisan is asking for
more price and therefore, the issue prices
are more. And when it is a question of
giving better and remunerative prices to the
agricultural producers, you tell them that

. these urban consumers want cheaper goods

and as a result of that you are not able to
offer them remunerative prices. They try to
play one against the other. Therefore, we
have been insisting that let us have the parity
between the prices of agricultural goods and
industrial goods and proper mechanics can be
worked out that without doing injustice to
the consumers and agriculturists we should
be able to evolve some sort of a mechanism
of parity between prices of agricultural and
other goods.

There is one more aspect about the
administered prices which I would like to
bring to your notice. That problem is both
in the Congress ruled States as well as in
non-Congress ruled States. And that is the
general grievance. 1 would like to share their
point of view. When the administered prices
of various commodities are increased, there is
one more constraint that is created for the
States’ economy. Already the finances of
the States are in the doldrum because of the
Centre’s policy regarding overdraft, non-
clearance of so many productive projects
that they are prepared to undertake in their
respective States and so many other problems.
If you remember right, on the last day of the
last session we all walked out of this House
because of our grievance that in many of the
non-Congress (I) States many developmen-
tal projects are not at all cleared expeditiou-
sly and as a result of that the productive
activities are suffering. Now, one more cons-
traint is created. When the administered
prices are increased’ they do not contribute
to the divisible pool of the States. This is
the grievance of so many States which feel
that the Centre-State relationship in financial
matters has to be improved.

There are failures on various fronts and
as a result of that the price rise has been
there. I think, if in time they were able to
address themselves to these long term problems
probably such ad hoc measures of raising
prices of commodities would not arise. There
is no check on the non-productive and waste-
ful expenditure of the Government. There is
no incentive of equitable distribution as an
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incentive for increased production. There
are vested interests who always advise, Don’t
talk of distribution unless you produce. How
can the cake be distributed unless the cake
is produced ?° But those who produce the
cake, only if they are assured that there will
be an equitable distribution, that will be an
incentive for the people to build up a large
cake. That incentive is missing. There is
inadequate generation of publie sector sur-
pluses to which I have made a reference.
There is no adequate streamlining of public
distribution system in this country. There is
a faulty import and export policy. The
costly agricultural and industrial production
due to increase in prices of inputs and failure
to prevent the proliferation of black money,
to which I have referred is also creating
great problem of inflationary pressure. If the
Government has the political will even to
undertake measures like demonetisation that
particular msasure will also have good effect.
Government has failed to curb imports
resulting in widening of the trade gaps.
These are the long-term policies that ought
to have been effectively implemented, on the
basis of which inflationary situation could
have been checked. And when they fail in
all these long-term economic policies then
they have to resort to palliatives like increas-
ing the prices of petroleum products or
increasing the foodgrains prices or increasing
the transport charges.

There is one more aspect to which I
would like to make a short reference. In the
past, when IMF loan was accepted, many of
us made a sharp reference to that problem.
In tnis very House I initiated a debate on the
IMF loan, I want to remind the House that
at the time when IMF loan was accepted, I
had drawn the attention of the House to
the fact that humiliating conditions, humiliat-
ing to the nation and to our economy, were
accepted by back door by this Government
while accepting the IMF loan. For instance,
the freezing of direct taxes on the affluents
which has already been accepted and announ-
ced in our long-term fiscal policy was one of
the objectives of the IMF and one of the
conditions of the IMF. Naturally, when the
doors of direct taxes are closed, the only
door that is open is of indirect taxes, ad-
ministered prices, and therefore, this is the
exercise that they have undertaken. Hike in
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administered prices and reduction in sub-
sidies was also at their insistence. IMF also
wanted greater encouragement to be given to
multinationals. They did that and I have not
the least doubt that if the IMF and the
World Bank are allowed to have their way,
the already devaluation of currency is on
the agenda— de facto devaluation has taken
place, only de jure devaluation has to take
place—and I hope and trust that under the
pressure of IMF and the World Bank our
government will not yield to the international
pressures and try to devaluate the currency
in this country. That will be a dangerous
proposition.

Already the country is on the volcano of
discontent. Tremendous discontent is found
everywhere. It is not only the Opposition
that is concerned, the Members of the ruling
party are also concerned. The Prime Minister
should be concerned. And, Sir, permit me to
say that the Prime Minister may oppose my
Adjournment Motion but if Smt. Sonia
Gandhi w:s asked to vote, I have not the
least doubt that she would have vote in
favour of the Adjournment Motion which I
have moved. All the housewives, whether
they belong to the ruling party or the Oppo-
sition, are very much distressed. Some of
them, in television interview, have given
vent to their discontent. This is not the
discontent against their husband, this is the
discontent against the ruling party and, I
am sure, even in the demonstration that took
place the other day, the most vocal sections
that offered the satyagraha was the working
women and the housewives in this country
that are badly hit. Already we are on the
volcano because of these pro-rich and anti-
poor policies of the present Government and
if they continue like that, the volcano may
get erupted and it will burst with a bang and
break and destroy into smithereons the wrong
policies of the Government and the Govern-
ment that brings wrong policies. In the end,
1 would like to submit that this Adjournment
Motion of mine echos the voice of the people.
It is a signal and a warning to prevent the
economic disaster. Sir, I would just end by
pointing out to you that in the II World
War, in U.K. when the question of national
interest of defence came up, the Member of
labour party, Mr. Herbert Morrison who had
moved an adjournment motion, appealed to
the conscience of the House of Commons.
There were manymembers of the ruling party
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who did not have a partisan consideration.
They rose above the party lines and voted
for that motion. The national outlook was
changed and a new type of Government was
formed and the problem of nations freedom
and security were solved. 1 appeal to the
conscience of this House to rise above politi-
cal considerations and vote in a manner that
will echo the sufferings of the people, the
voice of the people. My adjournment motion
is the voice of the people; it is a reflection
of the pecple’s wish. T trust that the entire
House will join the people and echo their
voice of the people which has been expressed
through this adjournment motion.

MR. SPEAKER : Motion moved :
“That this House do now adjourn.”
Now, Shri Azad.

SHRI BHAGWAT JHA AZAD (Bhagal-
pur) : Mr. Speaker, Sir,

1 congratulate Shri Dandavate for camou-
flaging most of the arguments that he wanted
to say against the price rise. taking the entire
economy of the country, leaving the best and
the bright side of it. and only trving to argue
those points which they themselves were
pointing out all these years about the IMF,
about the loan from outside, quoting the
American journals and basing their points on
those reports; this has been done 1ust to
sidetrack the issue Sir, I conclude, there
has been a price rise. I also concede. there
has been difficulty for the people. But the
question is : Why price rise 77 That is the
difference between the opposition and we,
Sir. We in the Government analyse things.
Price does not stop there. It again goes cn.
And if the feedback is from the people, the
price is reduced also. The opposition stops
at only one point. Only they take the price
rise and they start thinking that everything
is worse in the ~country. I am seeing
Professor Dandavate since 1980 and before
that also and he has been always a prophet
of doom. You analyse every speech that
you want. I have tried to read 5 speeches in
three hours. (Interruptions)

PROF. MADHU DANDAVATE :
Prophet of Doon or Doom ?
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SHRI BHAGWAT JHA AZAD: No
amount of nice words and smile and laugh-
ing will lie the point that Prof. Dandavate has
been telling us that we are just sitting on a
volcano. This Government will go; this coun-
try will go; we have had all the difficulties;
and yet, Sir, we are making a good progress
in the economy, I want to say this. I have
my points to support this. T don’t just say
on theoretical basis. T have the facts, the
same facts which he agrees with, with which
we agree, with which economists agree, World
Bank and Americal journals, those friends
about whom he quotes. Well, they also say
this. There has been price rise in the country
But the question is this. Why did the
Government do it ? We have the best econo-
my in the country now. We have a going
economy supported not only by us here but
by both the East and the West. It is an
economy where the inflation rate bas been
brought down to 4.9 per cent and it is the
best things so far achieved in this country.
Who should forget this ? Why should we
forget that the inflation rate for all these
vears, almost in a decade, has been the lowest
in the country ? Tt is a point to be specifi-
cally noted, that is, the strength of the eco-
nomy. It is a growing economy where we are
trying to emphacise the accelerated pace for
development of downtrodden and the poorer
sections. We are trving to emphasise that. So
far as the price rise is concerned we have
found that in the last 10 months the whole-
sale price rise is 4.1 per cent—the Jowest in
the decade. What more do you want ? Is this
not a good certificate that we have a good
economy in the country? In the last 3 months,
the prices of essential commodities (to
which the Hon. Member referred to) bave
come down. The prices of many articles have
been steady in the country and the prices of
manv articles in this countrv have been
steadv in the sense that though there has
been no downward... (Interruptions). 1 can
give you facts and figures, not brains. I can
quote about the prices of articles if I get one
hour, 1 will tell you which of the articles the
prices of which have been steady. So, Mr.
Speaker. I was saying that we have got the
articles the prices of which have been steady,
we have got the articles the prices of which
have gone down.

Sir, this economy today in the country is
trying to get an increase of 4.5 per cent in
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the national income. This is the target of
Seventh Plan and we are full of hope and
belief that we will be able to achieve
this.

About taxation, the Hon. Member said
that we are trying to close the direct tax in
the country. That is not true. The husband-
ing of the taxes in the country has been the
highest in the last decade, it is 23 per cent.
On the personal income-tax the achievement
is 38 per cent. The question is, in respect of
both personal income-tax and the tax revenue
which we have got, there is 23 per cent as
tax revenue and the revenue on personal
income-tax is 38 per cent in the country. It is
the best that we have got in the decade. So,
in the decade we have got all the best. The
question is that industrial production bas
reached 8 per cent in the last year, in the
month of Ocrorer 1985. Foodgrains are full
in our stocks. The question is, and the 55000
dollar question is* Why with this economy
our industrial production is going up, food-
grains are there, the national incoms is going
up and the prices are going down. Why did
this Goverrmert resort to these taxes ? Sir,
do you mean to say that they are the only
wise men there and we are all mad ? We
are not the 1477-80 Government, which came
into power, lost their head in three years,
fought among themseives, made this Parlia-
ment an arena, the pehalvans of Banaras and
Maharashtra fought and went out in three
years. We talk with our head on our shoul-
ders. We know that people have given us a
massive mandate. (/nterruptions). We know
the people bave given us a massive mandate.
We know, S:r. in spite of our failings it has
been possible for the Congress Government
since 1947 up to this date minus a brief spell
of three vears when they went out and went
in also, how to serve the people and we have
been able to serve the people and the coun-
try. Many unpleasant and hard decisions have
been taken in the past and these were the
voices that were raised again and again telling
‘volcanoes’, telling ‘doomsdays’, telling ‘all
disasters’ but, Sir, none of these come. Rather
as 1 have pointed out, the facts speak that
the country under the leadership of the Prime
Minister today, under the leadership of the
Prime Minister, the late lamented great
Indira Gandhi and under the leadership of
Jawanarlal Nehru has gone up. The facts
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which have been quoted by Prof. Madhu
Dandavate, I can muitiply in number both
on the industrial front, may it be on the foot
front, may it be the average cloth from 5
yards to 21 yards, may it be on any front but
the fact is that the country is going up and
up. But the question to which again 1 come
back is : Why is it that we have raised the
prices ? That is the question for the adjourn-
ment motion. I do not want to cover it, to
cloud it under different arguments in respect
of the entire economy. Let Mr. Vishwanath
Pratap Singh, the Finance Minister, reply as
to why did he change. And did he 7 1 say,
no change has been made the base year. That
he will reply. But what 1 say is this. The
prices rise has been a good timely transmis-
sion of signal to the country that for future
progress we have hard options, Sir, we are
not the Government who will plead that ‘I
am resigning on value and moral based poli-
tics’ and shut the eyes on that immediately
after. (Interruptions). 1 know it is a govern-
ment that makes a promise and has to fulfil
it. We know, as Congress Party since its
inception, we have been given a massive
mandate last time, before that, then before
and also before, and again we are looking
hopefully for the Ninetys when we will get
the massive mandate for the hard options
that we are making now. Therefore, sir, we
will not make false promises. We could have
easily covered the Plan priorities. According
to the Plan, we could achieved Rs. 180 thou-
sand crores and an amount of Rs. 95,000
crores for the Central sector and a plan of
Rs. 20,000 crores in the current year. We
could have easily covered Rs. 24,000 crores
for hard core sectors. We had enough resour-
ces for that. We could have done that. But
we want to remined the country and the
people the hard option that we have got.
The hard option is this. The Hon. Member
spoke of the down odden, of the anti-poverty
programme and of the IMF. 1 agree to that
point. But the question is, Rs. 20,000 crores
plan for the current year or for that matter
Rs. 95,000 crores plan for the Central sector
could have been easily achieved under the
present tax system. But it was not possible to
give— as the Prime Minister wants to give
that emphasis is—a little more on power, a
little more on steel, a little more on anti-
poverty programme. Where shall be get the
money ? Wherefrom does the money come ?
We shall not go to IMF with a begging bowl.
There are only four counters. That is, one
is borrowing. Second is tax counter. Third
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is, we have got the option to go to Nasik
Printing Press where you can print the notes,
if the Members want. But the inflation will go
up. Now, the question is, in this good econo-
my, what is possible for us to do. Shall we
leave it as it is or ask the country to bear a
little ? The question is to give emphasis on
this matter. Why do we want it 7 We want it
because we want to have more energy for
husbanding the resources, and hold the
entire people’s energy together. There are two
energies which are required. One is human
energy. Another is power energy. For that, it
is essential to have more taxes. We want
more steel to have plant and machineries for
the people in the farms and factories. We
want more of it, for the anti-poverty pro-
gramme, to take out the people from the
dark, shady below the poverty line to sun-
shine of minimum needs which the great
" lamented leader, Shrimati Indira Gandhi pro-
mised them. Let us not forget that the 20
point programme or the anti-poverty progra-
mme that has been given through this pro-
gramme is the Magna Carta given by the late
lamented Prime Minister, Shrimati Indira
Gandhi, the mother for those teeming
millions in this country, who said after the
death of Shrimati Indira Gandhi and are
still saying :

““Ab Gareeb Ka Koi Nahi Raha”

We want to fulfil that promise given to those
poor people and for that purpose, we want
resources. We want extra resources for that
purpose. I apologise to the people that we
have raised more taxes. But I want them to
think why. It is essentially because —if they
think, they would realise—in the difficult
days to come we have to have more resour-
ces. May be the present one is a bitter pack-
age —bitter package of price rise. But we are
doing this hopefully for a smelling and also
sweet smelling packet for tomorrow when we
will have enough for the poor, enough for
those who are below the poverty line, enough
for the middle class and it will not pinch
them that their is hike on the gas cylinder,
hike on the kerosine, hike on petrol. We have
to do it.

' The Hon. Members on the other side
Smile. They are whispering and trying to say
that everything that I speak is just otherwise
and what they speak is right. But the fact
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remains that the country has hard option to
make not only for the budgeting and financial
programme but also on the balance of pay-
ments.

The Hon. Member referred about the
coming down of prices in petrol in the inter-
national market. Yes, I know, it may bel5
dollars, tomorrow it may be 20 dollars or
maybe day after tomorrow, it may be 30 dol-
lars down. Let use have it 20 dollars down.
It is not a question for this country whether
the price goes up or goes down in the inter-
national market. The question for this coun-
try is this. Have we got enough foreign
exchange reserves to purchase at that price to
fulfil our growing n=eds in this country ? The
growing need of petroleum product in the
last year has been 9 per cent more. In the
last 9 months, from March to December,1985
it had gone up by 9 per cent. The question
is, 75 per cent of the import in this country
is of petroleum products and machineries
specially attached to petroleum products and
also the products which are sugar and other
things. How shall we mest that balance of
payment ? Today we will import all these and
then, when we have difficult time— Hon.
Prof. Madhu Dandavate quoted figures and I
also support him . possibly the balance of
payment position may be difficult in the curr-
ent year, may be Rs. 9,000 crores gap. The
Finance Minister will say ves or no. I feel
‘may be’ Rs. 1.500 crores has gone down
only in the current year. It may go down by
Rs. 5,000 crores next year, by 1887-88 it
may be insignificant. What will happen then ?
This very Opposition will tell us th~-¢ “What
kind of Government we have ? It did not
foresee the balance of payment position and
landed us in difficulties™. So. there are two
points. One is to budget for the anti-poverty
programme. Second is to have a proper
balance of payment position, so that even if
the price goes down in the interpational
market, we should be in a position to buy
and purchase. Therefore, on these two counts,
we find it is essential for us to tighten our
budget. It is essential for us to have a little
more revenue. It is essential for us to mobi-
lise the resources and do it only on that
method. It is only on that, we need more
resources for the advance of the country,

A Mirage costing Rs. 25 crores has to
be purchased to fight F 16. The fricnds who
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talk of that; if they are friendly to them, let
them advise their friends to not finance
Pakistan in 1987 with 46 million dollars more,
compared to 1986 or 1985. The purchase of
Mirage for our defence can be stopped, if
supply of F-16 is stopped. If there is trouble
in various parts of the country, they imme-
diately talk of Bharat Bandh, strikes and
demonstrations. They want to leave behind
passion, lawlessness and restlessness. To
control all that if we have to maintain law
and order, that also requires money. So, the
Budget requires all this extra care and for
that, we requires all this raising of tinance.
Suppose, we do not raise this. Let us talk
-on the other side. We do not raise these
taxes. What is the alternative ? Alternative
is borrowing. Let the friends know that in
the borrowing scenario, it is very difficult for
India not to get from outside concessional
finance. Concessional finance 1s drying up.
Government assistance and Development
Loan is dwindling up. Commercial loan is
going up by interest rate which we cannot
afford. Even though 1DA is there, 1t is not
coming up 1o our expectations. Recently,
there was the meeting of the IDA in Paris,
sDA-8 will be marginally larger that IDA-7.
Yet we think that it will be 50 per cent less
compared to 1981. So that is closed. Simul-
tancously, there is the repayment of the IMF
ban. Even though the amount will be small
this year next year it will be larger.

Secondly, the American lobbies ary trying
that 0.75 per cent service charges on the IDA
loan should be increased. There should be
more interest. Where shall we go ? Self-
reliant economy is a hard option of husband-

ing the resources within the country. That
means pinch on the kerosene. That means
pinch on the LPG and on the petrol. These

two alternatives are there. We go for the aext
one because we do not want to have Taiwan
economy. We do not want Philippine econo-
my in this country. We want a self-reliant
economy in this country. We want economic
independence linked to poli:ical indepondence.
That is the choice before the country and,
therefore, we need the husbanding of resources
for that. Deces it need Opposition to tell us
that when you raise the tax it pinches the
people in this country ? It does not need
them to tell us. We know that. Only the
difference being that they are happy tbat the
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taxes have been raised and they bhave got a
platform now to stand somewhere together
in spite of their different colours, hues and
ideologies and then shoot their arrows from
there.

Doesn’t matter, 1 know people will stand
by us when we go and tell the people, ‘Yes,
we are sorry to raise the prices But I want
you to appreciate that we bave sent you this
transmission of signal that for to-day you
have to sacrifice half the cloth so that you
can have resources and have accelerated
development in the country and do it to-
morrow.”

Therefore, the question to-day is that
from any point of view, whether it is the
balance of payments or whether it is the
budgetary position or whether it is the
defence of the country or the growing law-
lessness that they are trying to whkip up in
the country, the guestion that is in Punjab,
the guestion that is in Assam, the question
that is on the westein border, the question
that is on the southern border where some
governments want a military solution to the
problem of people of Tamil origin, all these
questions need a big and strong government
with a strong economy.and a strong economy
cannot be had by borrowing, 1t cannot be
had by printing notes, it cannot be had by
otner ways. It can be done only by girding
up our ioins. Awake and Arise. That is what
we told the country. I am confident that it
will be possible for us, the Congressmen, to
tell the people that under these circumstances
we have done this. It will be possible for
the Congressmen to tell that we also feel that.
Yes, our wives also complain to us. But we
tell our wives. On the other hand, they are
cowards and they do not speak to their wives
the truth. That is the difference between them
and us. We speak the truth. That is the
difficulty they have. So I feel it is possible
for us that in this case we will be able to
convince.

MR. SPEAKEFR : Is it like this ? You
allow them to speak but they do not allow
them to speak.

SHRI BHAGWAT JHA AZAD : 1 had
privilege of meeting Mrs. Dandavate also in
the social functions and | know who prevails
upon whom. He is always cowed down.
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Along with this I want to tell the govern-
ment certain things. About the administered
prices we must know the long term policy
and philosophy of the Government on admi-
nistered prices. The country, the poor people
should know that certain items are there on
which the price-hike for a particular period
will not be there. Then they will boldly and
cheerfully face the hike. That should be
there. It should be possible for the Govern-
ment. These days they are doing for the
public sector. From 1952 since 1 entered this
House I was a blind supporter of the public
sector and my support and our supgport has
been justified. But for the commanding
heights of the public sector, the private sector
would have fleeced this country. Therefore,
what we want is that the public sector should
not be a high-cost economy. lts high cost
economy should be brought down to a low-
cost economy. Otherwise what we import
from outside for a coalmine for Rs. 2 lakhbs,
in the name of indigenisation if we have to
pay Rs. 5 lakhs, this country cannot afford
that. Therefore, in the public sector we must
have a low-cost economy. People with great
ideas, who are the encyclopaedia of all know-
ledge, who are being fed into the Secretariat,
are fed into the public sector. But they have
to function with the maze of rules which
curbs their initiative. We have to make them
efficient. If they are not efficient in the
Secretzriat, they cannot be efficient in the
public sector either. Therefore, I request the
Government to see to this. There should be
more production.

About prices the Hon. Member, Prof.
Madhu Dandavate spoke just now about
consumers and farmers. Regarding the prices
given to the farmers for wheat and paddy,
starting from Rs. 119, how much is it to-
day ? May be that they want more. But the
point is this. We have given more price to
the farmers for wheat, for rice. Now, this
country canpot support a big subsidy. I am
giving you just one example touching all of
us. I know, in the village my brother is ask-
ing me, ‘‘Why did you withdraw this support
on fertiliser 2’ It is not actually withdrawal;
you have given them Rs. 6 more as support
price for wheat. The subsidy kept for ferti-
liser in the Seventh Plan is about Rs. 8,000
crores. We have already spent last year
Rs. 2,000 crores, and this year about
Rs. 4,000 crores. So, nothing will be left for
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subsidy. A country which is developing can-
not go on sustaining itself on such huge
subsidy. Take foodgrains for example : from
Rs. 73 crores we have come to Rs. 1600
crores. Whatever we touch, we have a
subsidy there. We know that in a country
like ours where the per capita income is low,
we have to give subsidy, but the question
arises : how long can you sustain. There is
a point where you must say : ‘Thus far, no
further’, and do it by not inconveniencing
the people; find out the other way which I
have just now suggested to the Hon. Minister,
that is, administered prices. The private
sector must be made to part with their big
profits in the cause of the people—not only
the public sector. I will request the Hon.
Finance Minister to go on with the raids;
the raids must be continued on those who
are unscrupulous; the tax-evaders must be
made to pay through their nose what they
had evaded so that we can have more
revenue for anti-poverty programmes. I would
like to tell the Hon. Finance Minister that
our economy can be meaningful and with
equity-fervour only when you announce
administered prices for certain years; you
must see that the country has the basic items
of necessity at fixed prices for certain years.

The cost of lending must be cheaper.
There must be a stop put to the leak in the
anti-poverty programmes. I would like to tell
the Hon. Finance Minister that he must stop
the banks from carrying the corruption to
villages. How is it that a pair of bullocks,
which involve a subsidy of Rs. 1200 and a
loan of Rs. 1200, is costing everywhere
Rs. 2399 ? This is a leak in the anti-poverty
programme. That means, the subsidy of
Rs. 1200 goes to their pockets and the
amount of Rs. 1200 is the price for a pair of
bullocks. Otherwise, how could the cost of
a pair of bullocks be Rs. 2399 everywhere,

all over the country, in Bengal, in Bihar,
everywhere ?

What 1 say is that you can have the

money for planning if only you stop these
leaks.

If these administrative measures are
taken, 1 am sure that it will be possible for
us to have more resources.

I would say that the indigenous substi-
tutes that we want to bave in this country
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must be at a low cost. It is necessary if you
want to stop imports and have import substi-
tution.

In the end 1 may point out that in
Bombay, in the Centenary Congress celebra-
tions, our Prime Minister who is the Presi-
dent of the Congress, had given a clarion
call to the nation to have the integrity and
unity of the country defended keeping to the
four ideas that we have, namely, socialism—
our goal; secularism—our creed; democracy
—our faith; and non-alignment—our credo.
We, Congressmen, go along with these.

If the Opposition so feel, let there be a
consensus. In a democracy, on planning, on
communal harmony, on lifting up the down-
trodden, there should be a consensus. Had
there been a consensus on planning, we could
have had a consensus oo other aspects of the
planning also, even on resources. But the
Opposition knows only oae thing, and that
is, to beat the government in season and out
of season with only one thing and that is,
price-rise. Here they arc shouting about the
difficulties of the pzople. Smiling outside,
here is a plank for us pnow to uaite and
speak. I can tell you, whatever you may
speak and say about volcanoes, about des-
parados, about all that; but it is not possible
in this country.

The Hon. Opposition Members and Mr.
Dandavate talked about the 21st century.
He said, in any case he will land himself in
the 21st century. He wants to land in any
case in the 21st century with frustration, with
disappointment, with apger, with hopeless-
ness and not getting the power.

We Sir, under the Prime Minister’s
leadership want to land in the 21st century
with hope and aspirations. We want to speed
up to the 21st century with modern methods
of production, we want the modernised
economy, we want all this. I am sure, Sir,
we will be able to do it under his leadership.
1 say, Sir, once again that Congress will not
gest on its own.
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Chraivaiti Charaivaiti

Jab tak na mitegi bhookh aur naganata dhaki
payegi

Jab tak na desh ki koti koti janata roti
payegi
Jab tak na desh ke naunihal samuchit shiksha
payenge

Jab tak na gram ki chaupalon mein krishak
bandhu gayenge

—Ram Rajya aa gaya

Till then, we the congressmen with hard
option —sometime we may be misunderstood
but we will clear later on—will do our best.
We will tell the country what are the diffi-
culties and I am sure that the country will
stand by us as they have in the last and the
previous mandate Sir.

[Translation]

SHRI BALKAVI BAIRAGI (Mandsaur):
I may inform Shri Dandavate that he was
speaking like a housewife in distress and he
(Shri Azad) like an earning husband.

{English)

SHR1 C. MADHAY REDDI (Adilabad):
Mr. Speaker Sir. Just now we have hedrd a
very interesting political speech from my
friend Shri Bhagawat Jha Azad. I have
known Shri Bhagawat Jha Azad for a very
long time, since 1952 when he was
elected to this House for the first time. He
was speaking like this.

Sir, 1 am not going to deliver any
political speech. There is no need
for it. I will spare that for the Presidential
Address as well as for the Budget speech.
Here, we have a Motion which has a very
limited purpose. The purpose is that prices
have risen, the administered prices had been
increased and what is the justification for
that. What is the impact of this. This is the
theme of discussion. I don’t see any scope
for political acrimony bhere.

Much has been said about the adminis-
tered prices which had been increased on the
first of this month. The increase had been
very steep, so steep that it was said that by
this increase the Government is getting an
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additional revenue of Rs. 8000 crores during
the next four years. During the next four
years, the Government is getting Rs. 8000
crores. Now the question is to what extent
it is justified and to what extent it is proper.

My strong feeling is that it is absolutely
improper. 1 will give you the reasons why it
is improper. 1 know the reasons is for raising
additional resources which are required for
the 7th Five Year Plan— for several of our
projects. But I am not discussing about the
need for additional resources. I would like
to say that the manner in which the admini-
stered prices had been raised so steeply for
the first time in the country is objectionable
because 1 feel that it is not just increasing
the prices of certain commodities; it is the
imposition of a tax. I take it as a tax in
effect and I am going to prove this.

I was going through the definition of
administered prices by referring to the
Encyclopaedia Britanica.

17.00 hrs.

I was also referring to some of the books
which  described about the administered
prices as they are understood in U. K.
There it is clearly stated that any
increase in the administered prices un-
related to the cost of production of those
commodities is to be treated as tax. We had
been increasing the admipistered prices in
the past; 1 had no objection to that. We
have increased the petroleum prices in the
past because international prices had increas-
ed. We had increased steel and coal prices
because the cost of production had gone up
gnd we had to increase the prices. That was
Justified and there was no need for the
Government to come before the House for
the vote of the House. But today it has been
clearly stated in the statement of the Minister
as also while replying to the question on
this particular subject that the administered
price had been increased just to raise the
resources, and not related to any cost of
production. Today this government and
Several governments in the world are in a
Position to produce a large number of goods
and these goods have to be sold to the
public. We have a large public sector. We
also import certain goods. We¢ have a
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complete monopoly over their distribution
and sale. Certainly we have the power to
manipulate with the administered prices as
there is nobody in the market to compete
with the Government. Whatever prices are
fixed the public has to pay.

Now, administered price is such a thing
that an increase is justifiable only if there is
an increase in the cost of production or
procurement of those goods. Today this is
not the case in evident. On the contrary you
have increased the price of certain goods
whose world price has declined. Let us take
petroleum products. As everybody knows
today there is a slump in the world petroleum
market and the prices are falling down like
anything. There are certain people who feel
that these prices are not going to fall down
further or they may even increase. There is
an assessment that in the next decade the
prices may increase again. But are we
preparing ourselves for the next decade !
Today the position is that several countries
in the world who are getting advantage or
benefit because of the slump in the world oil
market are passing on this benefit to the
consumer. What are we doing ? We are not
passing on the benefit to the consumer. On
the contrary we are imposing further tax by
raising the prices. This is absolutely wrong
and I feel administered prices’ increase as it
has been done today amounts to imposition
of tax and you have taxed the people to the
extent of Rs. 2,000 crores this year and
Parliament’s vote for that has not been
taken. That is my strong objection. I would
request the Finance Minister to refer to the
various rulings in the various Houses in the
world aad he will know that for such a
stupendous increase of administered prices
it is necessary for you to come before the
House or not. What was the hurry about it ?
Why could you not wait till one month ? It
was pot even one month. We were meeting
after only 20 days. Is it not an insult to this
House ? 1 am only asking this. 1 am not
disputing the point that you have to raise
the resources. Certainly these are the points
which could have been discussed when the
Budget proposals come before the House.
The point is you have done this at a time
knowing full well that Parliament session is
going to meet. Summons were issued on the
Ist and you increased the prices on the st
February, 1986. This is absolutely improper,
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irregular and any government anywhere in
the world doing this would have immediately
resigned. There is no justification for this
government to sit in the office and say what
we have done is justified. You may be justi-
fied in raising additional resources but I am
of the view that some of the methods
through which you are raising these resour-
ces are not actually very destrable. They are
not very helpful. They are counter productive
and it is very difficult to raise resources
of this type in real terms because many of
our projects are now going to cost more.
Many projects, river valley projects and
others which are going to use these com-
modities will be costlier by 25 par cent next
year. What is the use ? Whatever you have
taken now, you have got to give it again
and ultimately it is not going to help you
and that is why I feel it is going to be self-
defeating.

Sir, it has been said that the reason for
increasing the prices of these petroleum
products is because you wanted to restrict
the consumption of these products. But
during the last one year, the consumption
of these products has risen by 7 per cent as
against 5 per cent in 1984 and 1983. Is
there any relation between the increase in
the price of the products and the consump-
tion of that particular product. It has been
proved beyond doubt that last year we had
increased the prices of crude oil, we had
increased the import duty and we had
increased the prices of the petroleum produ-
cts and now what happened ? Because of
this increase, could we curtail the consum-
ption of those articles ? We have not done
so, On the contrary, the consumption has
gone up from 5 per cent to 7 per cent. Now
bow can you justify today that by this action
you are going to curb the consumption of
the petroleum products which is raising day
by day. It shows that this argument is
wrong.

The second argument given is that you
have got to raise the resources to meet the
plan expenditure. That is why you have to
increase the prices of those products. ‘Yes’,
that is the main reason. The main
reason is that you wanted to raise
more resources for the Seventh Plap and you
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have increased the prices. This is the simple
fact and I said therefore that you must come
before this House for vote because you have
increased the prices unrelated with the cost
of production of those commodities. These
are only the points which I wanted to make
and my friend, Prof. Madhu Dandavate, in
his speech has said that the States are losing
because of the increase in prices of these
products. The States will not be getting any
revenue out of thuis. That is right. 1 will go
a step furthers. 1 will say that the States
projects are going to be costlier by 20 per
cent to 25 per cent. The States have to find
more resources because of this. Neither you
are giving share of these resources to the
states nor you are allouring the states to
complete the projects as per original estimates
All right, if you can’t give it, don't give it.
But you should know that because of this
action, our projects arc going to be costlier.
Whe is going to meet this cost ? 1 feel that
the increase in prices of these products was
very stupendous and such a stupendous
increase was unprecedented, never done in
India nor in any other country without the
vote of the Parlipment. Here, an impropriety
is committed by the Government and I feel
that this Government should resign.

SHRI VIDYA CHARAN SHUKLA
(Mahasamund) : Mr. Speaker, Sir, one of
the things that everybody would know—of
course the Hon. Finance Minister would
know—that whenever there is an attempt to
force the growth of economy, it always
results in increase of prices and it also
entails a great deel of hardship. After ado-
ption of our Constitution, when we embar-
ked upon the planned ecopomic growth, we
all must remember that our first Prime
Minister, Pandit Jawaharlal Nehru had once
said that when we try to make up for the
loss of 150 years in a short period of 5 Year
Plan, this is going to entail tremendous. and
enormous sacrifices for the people of this
country.

And these exercises will make better
tomorrow for our coming generations. We all
know that this has not only come true but
it has even surpassed the expectations of
people of this country.

When we are trying to build up the
basic heavy industrial structure apd provid-
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ing the basic heavy infrastructure for the
agricultural production, this all has meant
a spurt in prices which would not have
taken place if we had allowed our economy
10 sleep and our development to crawal as
it has been done in many countries that
became independent after the Second World
War.

When we took the planned economy as
our credo during the post-independence
period, we knew that our problems were
going to increase with every F.ve-Year Plan.
And we have seen that as the size of the
Plan has been growing, the size of our
problems has also been growing.

When we are facing the serious challenges
of the 7th Plan, which is the biggest Plan
so far, the options are very clear. We can
very clearly see what are the things that
the Government can do. The Government
can either buckle down under the pressure
of constraint of resources or take courage in
its hands and raise resources from wherever
possible. This is not saying that there are no
soft options possible. There are soft options
possible. We can cut down the size of the
Plan, which will slow down the growth of
India and slide us down so badly that it will
be very difficult to recover. We can also do
the borrowings as Shri Azad said, but this
borrowing is a very very tricky, difficult and
very dangerous business. The borrowing can

be commercial borrowing and international
borrowing, but both borrowings are
disastrous.

The other thing that the Government
could do is probably resort to increased
deficit financing, which, in my opinion, is
even more dangerous. As it is, we have a
very large gap in our Budget and, I think,
the Finance Minister is prudent in trying to
keep it and not increase that deficit finan-
cing. And if we are not going to resort to
borrowing and deficit financing, then we
have to raise the resources.

The resources can be raised by various
means and the means which are most effe-

ctiye have been tapped by the Finance
Minister,
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We know that the greater effort of our
Government so far has been in the post-
independence era to keep India out of the
debt trap, that is to say, we should not get
into the trap of debt and the spiral of debt
that has been increasing. Even the servicing
of that debt becomes impossible. Fortunately,
we have followed an enlightened economic
and fiscal policy because of which we have
avoided this debt trap in our country and I
must congratulate the Government and the
Finance Minister in particular for baving
seen to it that our debt position does not
become bad and it keeps on improving as
the time goes by.

The other option that was available to
us was whether we can carry on with the
subsidies and increasing losses. If we do
that, it would be indireclty doing the deficit
financing and only shifting our problems and
troubles and disasters for the future. Having
carefully thought, I am sure, this option has
been rejected and rightly so, because this
will create such serious problems in future
that nobody in this country would be able
to sort this out. Therefore, if we have
decided to take up various strong and
unpleasant measures to avoid this disastrous
situation, I think that this should receive the
support of all the sections of the House.

All these things will become more under-
standable for the people of the country and
it will become easier to administer, if the
Government were to clearly lay down a
prices and wages policy. I would like to tell
the Finance Minister that this demand is
being pressed from time to time. For the
last fifteen years, this demand is being raised
and our late Prime Minister, Shrimati
Gandhi has once promised this House that
the Government would come out with a
prices and wage policy, which will link the
wages and prices in such a manner that
whenever we have a problem, whenever we
have to resort to any kind of resource raising
or raising the wages of various sections of
our population, we could look to this policy
and take its guidance. This Wages and
Prices Policy is long overdue in our country.
Apart from announcing the policy on admi-
nistered prices, I would request the Finance
Minister to pay serious attention to, and if
possible evolve a comprehensive Prices and
Wages Policy so that whenever we have
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problems of -this kind, we can always seek
guidance from that policy. I would say that
this policy should first be approved by the
National Development Council and then
debated in Parliament, as also in the various
State Legislatures. It would then help us
to take clear cut measures in future.

Sir, Government have come down very
heavily on smugglers and tax evaders for which
they deserve fully congratulations. This has
really set the tones for proper economic and
developmental administration in our country.
I hope Government do not relent on this.
This is one of the most important aspects of
economic administration that the economic
offenders must be chased and the chase must
be continuous and consistent and it should
not be done by fits and starts. What we
have seen so far, showed that the chase is
going to be hotter and hotter in future. We
will look forward to it so that the problem
that we have faced in the past does not
come up any more. I would again request
one more thing.

PROF. MADHU DANDAVATE : You
can now come to the prices issue !

SHRI VIDYA CHARAN SHUKLA :
There should be no such bonanza given to
the tax evaders as we have been giving from
time to time. Every ten years or so, we come
to such a stage when we give concessions
to tax evaders suying that if they declare
their tax evasion, we will say nothing to
them and just take the taxes and let
them go free. This has been done three or
four times in our country. This encourages

people to keep an amassing their black
money and wait for the day when the
Government will announce its policy of

giving concessions without asking any ques-
tions, just collecting the taxes and setting
them free. This kind of thing should not be
done. The worst part of it was the bearer
bonds, which has now been withdrawn for-
tunately and I hope that it will never be
repeated.

PROF. MADHU DANDAVATE :
you agree with the Opposition !

So,

SHRT VIDYA CHARAN SHUKLA :
Tax payers of this country will be encouraged
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to be honest and they will remain honest if
they know that the Government is never
going to give them any kind of freedom to
declare their black money, pay their taxes
and get away with it. This kind of thing, 1
hope will not be done any more in our
country.

Sir, a great deal of resources have to be
raised because we keep on facing all sorts of
contingencies. Now there is drought in
Karnataka and Rajasthan and there have
been hail-storms in parts of Madhya Pradesh
and Uttar Pradesh. All these require
tremendous amount of money to give imme-
diate relief to the most needy sections of our
population and all these resources have to
be raised within our country. These cannot
be brought from outside and therefore
whatever legitimate ways the Government
have to raise these resources, they must be
utilised and what has been done by the
Government deserves our support. I hope
that in the Budget very strenuous and serious
efforts will be made to raise more resources
so that we do not have any constraints in
giving succour and relief to the various
sections of our population. These kinds of
natural calamities keep on bappening in our
country and we have seen that not one year
passes without such trouble taking place
either by drought or flood or hailstorm, in
one or the other part of the country.

Sir the first Budget of this Government
was history making in many ways. We have
been that from the taxes— from the major
taxes—the realisation had gone up by 35
per cent which is a very heartening feature
and I hope some more such innovations and
such progressive methods will be adopted in
the coming Budge: so- that this trend conti-
nues and more and more honest people are
encouraged to give taxes straight away and
freely to the Government.

Our foreign exchange position has become
better. We have been reading in the news-
papers that there had been a lot of problems
with our imports and exports.

PROF. MADHU DANDAVATE : India’s
position,

SHRI VIDYA CHARAN SHUKLA: )
‘Yes.” In the last ten years, these foreign
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exchange reserves have gone up. Ten years
ago, the foreign exchange reserves in our
country were Rs. 600 to 700 crores. At the
present the foreign exchange reserves are
near about Rs. 6500 crores. So, this is not
s bad position at all and this is the position
which we must maintain and we should see
to it that our foreign exchange position
becomes stronget and stronger, because that
is going to give the necessary strength to our
currency and to our economy. The produc-
tion of essential commodities and the com-
modities which are required for our industrial
growth is a mwust, because that is the core
sector or our plan. I hope when the Budget
is presented, there would be no cut in these
sectors where we need the production of
foodgrains and the essential commodities

which are essential for our survival and growth.

I would say, to end my submission here in
the House that the Opposition need not be
dismayed by the success of the Government.
The Opposition has lost its credibility with
the people just because it keeps on opposing
everything for the sake of opposition. This
has been said by many of us this House for
the last 27 years, for we have had the honour
of serving in this House.

PROF. MADHU DANDAVATE : You
waint us to demand more rise in prices ?

SHRI VIDYA CHARAN SHUKLA :
You should demand more rise in prices and
more benefits to the people. The rising
prices are not harmful as long as they are
accompanied by the benefits. Rising prices
by themselves are not wrong things. They
happen in every growing economy. They
happen in every country where there is an
economic growth and planned economic
growth.

THE MINISTER OF FINANCE (SHRI
VISHWANATH PRATAP SINGH) : They
are worried, Shuklaji, about the falling
prices.

SHRI VIDYA CHARAN SHUKLA :
That is the whole trouble with them. There-
fore, I would say, the learned Prof. should
lake courage and admit the truth and not
80 on saying what he thinks will make him
Popular temporarily with people, who will
S00n realise that what had been said by the
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Opposition is really not the truth. So, we
want to enter the 21st century not with hopes
and aspirations alone, but we want to enter
the 21st century with solid achievements and
glory. And I am sure that the Finance
Minister and our Government led by our
Prime Minister will certainly take a step to
give this glory and this achievement to our
country.

SHRI SOMNATH CHATTERIJEE
(Bolpur) : Mr. Speaker, Sir, the Adjournment
Motion by which we are trying to indulge
in a post mortem, is nothing but an apology
for what odinarily is the right of this House.
May I have the indulgence of the House for
my maiden speech.

AN HON. MEMBER : You are no
maiden.

MR. SPEAKER : Your maiden post
mortem.

SHRI SOMNATH CHATTERIEE : Sir,
as this House has been slighted and the

people have been made victims of bigh rise
of prices, it is our duty to censure this
Government. A series of levies have been
imposed on the common people of this
country, just on the eve of the Budget
session. In the process, this august institu-
tion over which you are presiding today, Sir,
has again been denigrated and decimated by
a Government which seems to have lost all
ability to govern, and also to think rationally,
and even to speak coherently.

We have heard the champions of the
price rises here today. I do not know who
has briefed them; and I do not know whether
they will have the patience to go through
the transcripts of their speeches tomorrow.
But 1 am sure they will shudder to think
that today they are strongly advocating price
rise as the only panacea for the ills of this
country. And who are the victims of price
rise ? It is the common people. It is not the
rich.

I am very happy to see a newspaper
report of the speech of a young Member of
Parliament. I do not know whether he will
get an opportunity to speak here. But he
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said in a Boat Club rally yesterday that the
top bureaucrats—I am quoting-—and some
agents of multi-national companies had
managed to get the prices hiked. Not that
the Ministers have any responsibility. The
Finance Minister is absolved; and the Prime
Minister, of course, is untouchable. This has
increased the misery of the people, according
to the your Mr. P. R. Kumaramangalam.

This shows how a good mind gets spoiled
when in bad company...(/nterruptions}...1
have a soft corner for him.

Mr. Kumaramangalam said that emp-
loyees have received Rs. 32 as two D.A.
instalments, while during January itself they
found that they were spending Rs. 200 more
every month.

1 do not know which is the voice we
shall listen to, as coming from the ruling
party of this country. Sir, we cannot but
protest against this attitude of studied in-
difference adopted by this Government
towards the problem of the people, and
towards this House.

Befcre I deal with the disastrous effects
of the imperious diktats of this Government
on the lives of the common people of this
country and on the country’s economy, I
cannot but congratulate the struggling mil-
lions of this country who have risen sponta-
neously against this anti-people levies, and
the totally unjustified imposts. The success-
ful and all-encompassing bandhs in West
Bengal, Tripura and also in Delhi, inspite of
our Gadgillian Doordarshan’s commitment
to inexactitode and its love....

MR. SPEAKER : You have coined a
new word.

SHRI SOMNATH CHATTERIEE: 1
was trying to follow Churchill at least on
that point. ‘Gadgillian’ comes very near to
Goebbelsian.

Those events have unmistakably demons-
trated the wrath of the people of this country
against the decisions of the Government.
They have resolved to fight unitedly until
this illegal, anti-people imposts are with-
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drawn; and that fight shall continue through-
out the country.

As Members of Parliament sitting on this
side of the House, it is our duty to articulate
the protests and anger of the people of this
country, and with that object in view,
we had decided to boycott the Joint
Session of this Parliament yesterday; and
what has happened in Delhi and different
parts of the country have clearly shown how
this Government is getting divorced from the
people.

Once the euphoria based on sentiments
and not on performance has evaporates.
What has been the modus operandi for taking
a decision to raise the prices ? We are re-
minded every day of their massive mandate.
Of course, recent election results have come
as a little dampening effect including Sangli.

On the mid night of 31st of January—
we have noticed from 1975 that this Party
functioned only during the night-—a decision
was taken to increase the prices and it is
now clear from the subsequent events that
the Cabinet was not consulted. But, ob-
viously, the Prime Minister must have given
his blessings to the Finance Minister if he
had any say at all.

When the reaction of the people was
spontaneous and tctally adverse and hostile,
obviously, the computer did not predict the
reaction of the people. We saw something
new which was either a command perfor-
mance or suddenly an attempt tc assert some
people’s independence, indepndent thinking.
We read it in the papers that my good

friend, Shri H. K. L. Bhagat, Cabinet
Minister. suddenly rushed to the Prime
Minister and objected to that. A Cabinet

Minister did not know that a decision like
that bas been taken. The working President
of the Congress—I was sayinghhat it—would
finish the Congress I; it was an unpolitical
decision. - (Interruptions)

AN HON. MEMBER : Not political.

SHRI SOMNATH CHATTERIJEE : To
quote ““Un-political”’. Some adhoc office-
bearers of some ad hoc committees rushed
to the Prime Minister and had an audience
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with him saying that in their respective areas
they would not have any foothold unless you
please reconsider it. This increase in prices
will finish them. Then on that basis a Cabi-
net meeting was beld as we find on the 5th.
They took a decision. °-*(Jnteriuptions) This
Cabinet meeting was held in South Block.
But the Cabinet decision is not implemented
because the Prime Minister has said that the
Party must be given the supermacy. There-
fore, the Congress Working Committee’s
meeting is being held in South Block. That
does not give the Party the supremacy; it
only equates the Party with the Government
and a decision is taken that Mr. Rajiv
Gandhi; the Congress (I) President, is asking
directing Mr. Rajiv Gandhi, as the Prime
Minister, to reduce the prices. -~ (Interrup-
tions) Where were the Finance Minister and
the newly inducted Petroleum Minister during
the deliberations by the Congress Working
Committee ? They are not to be seen. We
go by the Press Report.

But the Finance Minister had to announce
the decision to reduce the prices marginally
more as a farce as a joke on the people than
a real redressal of the peoples’ problems.
Thus it was realised and the Congress (1)
Working Committee decided that the price
hike was not justified. Otherwise, why did
you reduce them within four days ? Who
took the initial decision by how much they
should be ralsed ? Was there any exercise
made by anybody; any responsible person ?
At the highest echelon of the government,
a decision was taken to raise the prices of
commodities of daily use which is bound to
have a very deleterious effect on the eco-
nomy, which is bound to put feople into
difficulties, as Mr. Kumaramangalam rightly
assents. Aond then within four days, just
because one or two congressmen or congress
leaders for that matter, very highly respon-
sible leaders aked the Prime Minister to
reconsider it, then in his another capacity,
he reconsidered and reduced them. Was
there any real thinking behind this when this
increased price levels were decided ? Now,
lo and behold they come down. Even this
reduction has not satisfied the people.

Because who are the victims ? The
victims are the common people. When bus
fares rise, we are being told of the twenty-
first century. But Mr, Bhagwat Jha Azad
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ended his speech by saying that they would
continue to be in power till when ? “Until
the people get food, until the people get
clothing, until the people get shelter I Who
is in charge of this country ? Who has
framed the six Five Year Plans in this
country ? Who is responsible? In the
opposition responsible ? Who has formulated
the economic policy of this country ? Who
has formulated the import export policy of
this country ? Who is in charge of the
resources of foreign exchange in this country?
Who has been in charge, Sir, of the assigned
duty of educating the people of this country—
removing them, or bringing them up from
the miseries of illiteracy ?

THE MINISTER OF STEEL AND
MINES (SHRI K. C. PANT) : The States.

SHRI SOMNATH CHATTERIJEE: If
that is the way, until a few years back,
unless they do it.. (Interruptions).

When a person like Mr. K. C. Pant says
this, I think he needs a reply. Until a few
years ago, one or two or three years ago, the
States who have been in the control of
opposition parties— or which political party
has been in charge ? By this process you
are geing to beat the State Governments.

THE PRIME MINISTER (SHRI RAJIV
GANDHI, : Sir, 1 would like to acknowledge
everything the Hon. Member has said about
the Congress being in power for thirty-eight
years and 1 would like to remind him that
we were in power for thirty-eight years, or
thirty-five years because the people so wished
it after seeing the opposition’s performance.

SHRI SOMNATH CHATTERJEE : The
pegative satisfaction the Prime Minister gets
is from the fact that the people of this
country have not yet been able to find an
alternative. If this is the satisfaction that he
is better than the others, but has he served
the people of this country, or has his party
done its duty for thirty-eight years ? Why ?

KUMARI MAMATA BANERIJEE:
What are you saying ? ...(Inferruptions).

SHRI SOMNATH CHATTERIJEE: 1
thought,, Sir, now she would spare me !
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MR. SPEAKER : Mamatajee, at least
now you spare him, in this House at least !

AN HON. MEMBER : Do not make
yourself a joker further.

PROF. MADHU DANDAVATE : 1Itis
a strange spectacle that from the same con-
stituency two Members are elected !

MR. SPEAKER : That is why, I am say-
ing. That is the reason.

SHRI SOMNATH CHATTERJEE : Ac-
cidents do happen, Sir,...(Interruptions).

Sir, what 1 was saying is, the fact is, that
the people and also we as Members of
Parliament are also agitated, Sir for the
price rise, various reasoas have been given.
Once, when the Prices were increased, the
object was to coatrol the consumption. Of
course, the property alleviation was added
subsequently.

PROF. N. G. RANGA : That is natural.

SHRI SOMNATH CHATTERIJEE : That
was understood, according to Mr. Ranga.

Now, the point is why this Parliament is
being by passed ? Why do you not bring up
even a proposal to raise administered prices
before this Parliament and have a discus-
sion ? Way this post mortem is being done ?

AN HON. MEMBER : You can raise

that matter here.

SHRI SOMNATH CHATTERIJEE :
Naturally, we have to object and censure this
Government in a way that is permitted by
the rules.

MR. SPEAKER : That is why you are
saying it.

SHRI SOMNATH CHATTERIJEE : Yes,
and we are thankful to you that you have
seen reason today and because you have
understood the feelings of the people out-
pide.
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PROF. MADHU DANDAVATE : Hear,
here.

THE MINISTER OF ENERGY (SHRI
VASANT SATHE): What a left-handed
compliment.

SHRI SOMNATH CHATTERIEE: No.
I have high respect for our Speaker, that is
why today’s attempt to smuggle in a bill was
not permitted by him.

Sir, the point is, not a single reason was
given today except my very good friend, the
Commerce Minister who had to hold the
baby of the Finance Minister today —a
daformed baby —and had to say that
there are no requirements. There is no
compulsion to bring before the House any
proposal ”’

This is your attitude towards this Parliament,
Mr. Shiv Shanker. This is the attitude of this
Gevernment with important matters touching
and concerning every one of the people of
this country, every individual in this country.
Is it not a matter which requires to be
discussed before the Parliament when the
Parliament is going to sit in a few days’
time ? This is your approach. [ am sorry, we
cannot share that. There are no compul-
sions . {(Interruptions)

SHRI BHOLANATH SEN : Oaly one
day before the session in Bengal, all the
unjversities were nationalised.

KUMARI MAMATA BANARIJEE : Why
did the West Bengal Government increase the
water tax ? Even the water there has become
wine.

(Translation)

SHRI BALKAV] BAIRAGI Mr.
Speaker, Sir, this is the situation when her
name ‘Mamta’ cannotes affection; what would
have happend had the name been different ?

MR. SPEAKER : Bairagiji, it would

have been still worse.
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(English)

SHRI SOMNATH CHATTERIJEE : 1
hope, Sir, this all is not going into my time.

MR. SPEAKER : 1 have given you quite
a good latitude.

(Interruptions)

SHRI SOMNATH CHATTERIEE : Mr.
Santosh Mohan Dev, I am always pleading
for you, if it is not a disqualification. Come
little more in the front. You should represent
Assam in the Cabinet.

1 was saying about the object of not
bringing it before the Parliament. It is not
only trying to avoid a discussion before the
dicision is taken but it shows an attitude
towards this Parliament as if it is an unavoid-
able appendage of this whole system, 1ihere-
fore, why should vou take this Parliament
into confidence, why should the people’s
representatives must have a vcice ora view to
express as to what has happened. If it is a
matter of more resource mobilisation, as has
been adumberated today by your spokesman
on the floor of the House, 1 think Parliamrent
has a role in it. Now you want to keep these
things out of the Budget. Yes. The Prime
Minister said it is a compliment that they
are follecwing the old Government’s proce-

dure (Interruptions).

PROF. MADHU DANDAVATE :
Legacy.

SHRI SOMNATH CHATITERJEE

Legacy or procedure whatever it is, but we
have been objecting to it.

PROF. MADHU DANDAVATE : They
are proud of it.

SHRI SOMNATH CHATTERIJEE : This
has been a mcthod of raising funds outside
the Budget The objectis very clear—to
project a soft Budget, showing great concern
for the common people of this country.
People will come and say, “Look at the
Budget. Concessions here and there are given.
No new taxation.” Wonderful Budget for the
common people of this country so that they
may not object and, at the same time, not to
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divide the resources which are mobilised
along with the State Governments. Some of
your State Governments are there although
the area is shrinking. Now ycu are represent-
ing only a few State in this country, therefore,
you do not wish to share with the States
these additional sums which are to be
obtained. As Mr. Reddy has correctly
emphasised, the States are to bear more
expenditure now because of the price increase
all along the board and, at the same time,
they are not getting an extra sum for this.
Now petrol will cost more, diesel will cost
more, fertiliser and everything will cost more.
The same principle we have been objecting.
From 1980 it started. Therefore, it is no good
saying that you have decided and you have
done it. Kindly admit to the people of this
country that you do not want to bring it into
the Budget to avoid a discussion, you want
to project a soft budget and you do not want
to share any of these funds along with the
State Governments whatever may be the
necessity of the State Governments. Day be-
fore yesterday 1 found this from The Hindu.
The Prime Minister's speech has been reported
in The Hindu. He is reported to have said
that it is for poverty-alleviation programme;
this money is necessary for controlling
consumption and all that. How do you really
control consumption of petrol and diesel in
this country ? How can you do it, with 60 per
cent increase in the numbers of motor cars
and nearly 28 per cent increse in the numbers
of two wheelers in this country ? Sir, more
and more new models of cars and transport
vehicles are coming. What is the attempt
made, and what is the policy of the Govern-
ment to ccntain consumrption ? Is it by in-
creasing the price alone ? Is this the policy of
the Government ? By this step you are giving
a complete cart blanch to all these people to
import sophisticated motor engines without
even bothering to indigenise it. The Prime
Minister has told the Maruti people, don’t
make another Ambassador, go on with your
imported equipments and all that. How do
you control it ? Will the people stop going in
buses because you have increased the diesel
price ? Will motor cars not use more and
more petrol with greater and greater number
of motor cars and two wheelers coming in the
country ? How do you do it ? Do you want
that diesel should not be used for running
the pumps, for agricultural purposes, for
irrigation and all that ? How do you really
contain the consumption of petrol and diesel ?
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What is the policy ? Is it to be done only by
this sort of price mechanism ? Has it ever
happened ? Last year there was an increase
of the administered price of petrol and petrol
goods. Has there been any lessening of
consumption ? No. Their own admission is,
in spite of all these things, there was an in-
crease by 70 per cent more than what you
had originelly estimated.

PROF. MADHU
Adulteration also.

DANDAVATE :

SHRI SOMNATH CHATTERIEE :
Therefore what is the thinking ? What is the
objective ? Is there any thinking involved in
it ? How do you want to achieve it ? If you
want money, from whom you want to get the
money ? From the poor people. It is these
poor people who are using kerosene, for
providing a little light for their children to
study. You want to contain the consumption
their in the hamlets of this country, in the
villages, and all that. Today, diesel and
kerosene are not used by the rich people.
Public conveyance is what the common
people use. LPG is not a rich man’s luxury.
Do you want to do away with this so-called
luxury ? In the villages what will happen ?
There will be greater and greater deforesta-
tion. Where wilt they get their fuel from ?
Whatever you want to raise, you want to
raise from the common people. You have
given your commitment in your long term
fiscal policy. You say, no more direct taxa-
tion. Well, it means, wholly indirect taxation.
Everybody understands very well that indirect
taxation means greater and greater burden
for the common people.Today that is what we
are seeing. You are now acting under the
compulsions of the IMF and the World Bank
and you are going to them on your crunches.
You are bound to. In the unsatisfactory
balance of payments position where do you
get your money and your foreign exchange ?
Mr. Shukla talks against commercial borrow-
ing. He says, that should not be taken
recourse to. Where do you get the money ?
That is why this policy is being adopted,
which is anti-people policy. I imperss upon
you that the common people will not accept
it. Please have your senses and withdraw this
in good grace at least. Thank you.

SHRI PRIYA RANJAN DAS MUNSI
(Howrab) : Mr, Speaker, Sir, after the last
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Lok Sabha election the entire activities of the
opposition got adjourned and today by bring-
ing this adjournment motion—thanks to the
opposition—they have re-started their activi-
ties. Some grace was offered by the Govern-
ment in the recent petroleum price hike to the
opposition. I only wish they pat it and digest
it and not vomit it.

Mr. Speaker, Sir, the mover of the
adjournment motion today, Madhuji, ended
by saying that a Labour Party M.P. appealed
to the Government in the House of Commtons
and finally most of the Members of the
Government conceded to the view of the
Labour Party. 1 only wish Madhuhi did
understand the basic difference between the
political philosophy of the Janata Party and
the Labour Party’ and also Madhuji must be
aware of the fact that a Labour Party M.P.
never dreams of bringing Moshe Doyen in
the dark night to the country to destabilise
the whole svstem which is the Janata Party
tried to do under Morajibhai’s regime. So, if
Madhuji would have been a Labour Party
M P. genuinely today at least having some
sense of activities in the working class which
is just opposite to the Janata Party’s
philosophy, we would have reacted today.
But we cannot do it because he represents
a defferent class.

Madhuji is right by quoting a few figures
for having inherited the legacy of the Janata
Party’s rolling plan economy which was there
when the Janata Party was there, the rolling
plan which was imposed in this country to
roll the masses and at the time in 1979-80
inflation when up to 20.7 per cent which has
now come down to 4.6 per cent.

Now, Mr. Speaker, Sir, Mr. Somnath
Chatterjee from the CPI (M) as well as the
Leader of the Telugu Desam Party also
referred to there pertinent question; (a) Why
these measures were taken without taking
Parliament into confidence ?

PROF. MADHU DANDAVATE : Will
you permitme to quote the figures which
were given in the House ? In 1973-74 and
1974-75 the average rate of inflation was 22.5
per cent, in 1975-77 1t was 2.5 per cent and
in 1980, for six months and onwards, it again
was found to be 18.5 per cent,
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SHRI PRIYA RANJAN DAS MUNSI :
1 am only referring to the total impact of the
Janata regime in 1979-80.

THE PRIME MINISTER (SHRI RAJIV
GANDHI) : Would you like to quote also
for 1977 to 1980 ?

PROF. MADHU DANDAVATE : I have
guoted during the time Janata was there, not
when your blessed Government was there.

THE MINISTER OF STATE IN
THE DEPARTMENT OF INTERNAL
SECURITY (SHRI ARUN NEHRU) : That
is what the people quoted in 1980.

{Interruptions)

SHRI PRIYA RANJAN DAS MUNSI:
Mr. Speaker, Sir, yesterday when new
Members from Assam were taking oath, you
have said —and that came in the newspapers,
that was the relief to the people of the
country—that the House is full. Let us
discuss for a minute under what circumstances
the Congress Party had to face the situation
right from 31st October 1984 to this day. The
same very Opposition raised the issue : With-
out Punjab and Assam, how can the Parlia-
ment function, without explaining how to gt
rid of this problem ? It is a fact, Mr. Speaker,
Sr, that in Punjab and Assam Congress
could not win. But thanks to the people of
'the country, our Party might have lost, but
the country bad won and we are now the full
House today and to the whole world we have
been able to prove for the last one year that
our Party is much concerned first to keep the
unity of the country and that is proved. Now,
you know, many friends from the Opposition
tried to fish in the troubled waters in Assam
by exciting a section of the people in favour
of the accord or against the accord and giving
various misinterpretations.

17.53 hrs.

[SHRI VAKKOM PURUSHOTHA-
MAN in the Chair)

Even in spite of that, Mr. Chairman, Sir,
people tried to keep Assam and Pumjab
together in India "and that is the only thing
that we have done for the last one year.
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I will now come to the basic point. The
first point is : Why Parliament is not taken
into confidence on the administered price
increases ? It is a fact, Mr. Chairman, Sir,
one can feel like that and it is not a new
thing. There are a number of precedents that
in such cases there was rise in prices by a
special announcement before the Parliament
met. But I would only appeal to the Hon.
Finance Minister : In future, whenever you
make announcement in the case of rise in
prices, do it in the Parliament, that is the
collective wisdom of the whole House.

The second point...(Interruptions). 1
know the Opposition today is very much
morally vibrant for the moral show or display
that was done in Karnataka Assembly a few
days back by the Chief Minister’s resignation
while the Assembly was in Session and
suddenly coming back to the whole scene
again. and that gave a new moral strength to
you citing the example of Mr. Ramakrishna
Hegde. Now. at that time also, Assembly was
in session. Nothing was reported. 1 can also
remind my Telugu Desam friends that the
great Andhra Pradesh leader and Chief.
Minister, Mr. Rama Rao did anpounce the
age of retirement at 55 years without going
to the Assembly, which hit a large number of
employees working there behind the Assembly.
And then, the people started reacting to it.
There also, the same reply was given. Such
measures are sometimes necessarily to be
taken before the Assembly meets.

SHRI C. MADHAY REDDI : Was there
any moral turpitude involved in that ?

SHRI PRIYA RANJAN DAS MUNSI :
The third thing, I can refer for the benefit
of my Hon. friend, Shri Somnathji. The
Assembly was to meet on the 3rd March
in Bengal. Two months before that, the
Government and their aids came forward
to impose water tax on the city of Calcutta
which was not there in the days of British
law.

SHRI BASUDEB ACHARIA : It was
a decision of the Calcutta Corporation...
(Interruptions).

SHRI PRIYA RANJAN DAS MUNSI :
Whenever there are any rise in price of any
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commodity, obviously it hits the common
masses and there is no doubt it. In a planned
economy, in a developing nation, any rise
in price always affects the common masses,
whether you represent them or we represent
them and there is no denying point about
it. All those who represent the people either
on that side or this side have to go to the
people to explain the issue.

The problem before the Government is,
they have to take care of the nation. They
have to run the country. They have to fulfil
the promises. The advantage of the Opposi-
tion is, they have to exploit the situation.
This is the only basic difference. Now, in
your articulation, what you are doing is,
absolutely this. There is no doubt about
it. The only thing is, you should also
sometimes try to show the bright picture of
the country.

Now, Mr. Chairman, Sir, I would come
forward on a basic thing today. 1 hope my
learned friend, Mr. Madhuji, the leader of
the Janata Party who moved the adjourn-
ment-motion will at least agree with me.
If I have not misunderstood his sheeches,
I have gone through a large number of his
speeches from the proceedings from the
Library, where he always emphasised, unless
the Plan is successful, the economic growth
of the country, the overall impact on the
price indices just cannot be stabilised. There-
fore, the first question comes on the Plan.
Mr. Chairman, I wijll now refer about the
performance of the Sixth Five Year Plan.
I will not mention the name of the State
but I will just quote a few figures. The State
had got the allocation of Rs. 3500 crores
to fulfil the promise made to the people, for
the enttre economic growth. The State finally
concluded to spend for the people develop-
ment of the people, only Rs. 2293.74 crores.
And they could not ensure the total realisa-
tion of their resources for about Rs. 13
crores. If a few of the States in the country,
larger in size, have failed year after year
to achieve the planned .target within the
planned economy, the entire bearing comes
on the masses of the entire nation as a
whole, irrespective of the States and the
boungaries.
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Mr. Chairman, Sir, now I would refer
to which are the fields where the State
Government lagged to fulfil the promise. In
the field of education, the amount allocated
was Rs. 275 crores and the expenditure was
Rs. 177.42 crores. In water supply for the
poor people, the allocation was Rs. 163
crores and the expenditure was Rs. 61.12
crores. In rural development programme for
the the common people, for which Madhuji
is very much concerned and Somnathji is
also very much cancerned, the total alloca-
tion for the Plan target was Rs. 239 crores,
the expenditure was only Rs. 125 crores.
Now again I come back to anotber program-
me, nutrition, housing, labour welfare and
special employment scheme to the unemploy-
ed youth. In every case, the Government
lagged to reach the target to the tune of
Rs. 290 crores. Now, Sir, in the Planned
economy, the Government was able to fulfil
the target only in one field, i.e. in informa-
tion, publicity and propaganda. There the
budget was only Rs. 4 crores and the
Government was able to spend Rs. 6 crores.
Mr. Chairman, Sir, this State is the State

of revolutionary soil of West Bengal...
(Interruptions)
18.00 hrs.

PROF. MADHU DANDAVATE : Are
we discussing the West Bengal Budget ?

(Interruptions)

MR. CHAIRMAN : Please take your

seats. You will get your chance. There is a

procedure for that.

SHRI PRIYA RANJAN DAS MUNSI :
What is the performance of the Government
in the respective States gjwithin the planned
economy in a planned allocation ? You tell
me what happens. When you raised the issue,
the answer came “We do not like to mobilise
the resources, taxing the people, because it
will affect the people and thereby we will
not fulfil the promise, we will get overdraft
and manage the affairs all round.” If that
happens to every State of the country, it
will surpass the economy of Philippines one
day. Therefore, 1 feel personally that a
Government is also responsible to the people |
about the fulfilment of the commitment of
the projects and the targets,
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I will only appeal to the Finance
Minister and the Prime Minister also that
by mobilising the resources in this State, if
you are serious to fulfil the plan targets and
to give the country a new economy for our
total self-reliance programme through the
public sector and other avenues, you
have a total monetary authority also in
respect of spheres including the rural
development programme. What happens is
that the money that is required to be spent
for the people is not actually spent in time
and for not having been spent in time, the
escalation of the prices of the projects go
up heavily. Obviously the burdens come
ultimately to the Government to raise more
taxes. This has happened.

Again my friend will be unhappy that
in some States—I know I am not a master
of all States; I do not claim; Prof. Madhu
Dandavate has the wide experience of
travelling the whole country and I want to
give one very small example —there are five
or six major projects which are supposed to
be completed two years back or this year.
I am afraid they will not be completed in
another six years for want of resources.

SHRI SOMNATH CHATTERIEE :
It is not only irrelevant but misleading.

(Interruptions)

SHRI PRIYA RANJAN DAS MUNSI :
All of you travel to Calcutta via Howrah
bridge. You will find that for the last eight
years, we have only one monument in
Maidan. The other two monuments you
will find on the Ganges with both sides
pillars since the last ten years but you will
not find a bridge. When you ask where
is the bridge, the Government will reply
“We are finding the new technology to
provide you a new bridge.”! That is what is
happening.

SHR1 SOMNATH CHATTERIJEE : He
is distoring the facts. It is a peculiar case.
(Interruptions)

MR. CHAIRMAN :
seats.

Please take your

(Interruptions)
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SHRI PRIYA RANJAN DAS MUNSI :
1 am not distorting anything. I am only
disturbing you.

1 now take up the subject of kerosene.
It is a fact that if the price rises on kerosene,
it genuinely hits the common people. No
doubt, our priority should be, the more we
take the electricity to the villages, the more
the common people get rid of kerosene, to
a great extent, not fully. If you want to take
electricity to villages, your priority should
be on the thermal power department and
for that, you need resources.

The Rajiv Gandhi Government can take
the responsibility for sending kerosene to a
State. But the distribution and to ensure to
people that it will not be sold through black-
market does not lie on the Parliament. It
lies on the State Government. In a State, I
know, even if we reduce the price of kero-
sene, people will have to buy in the black-
market because there is organised machinery
of mixing petrol with kerosene and to sell
it to people thereby depriving consumers of
the cars as well as the common people of
genuine petrol. I am sorry to say, I do not
like to mention anybody’s name. I have no
intention to cast aspersion. These who are
involved in racketeering by mixing petrol,
just taking out the petrol tank and then
mixing it with kerosene, are taken away from
the police station and the Government is
allowing this practice because of certain
political situation. This is the way how we
are hurting the people. I tell you, Mr.
Chairman, Sir,.,

{Interruptions)

SHRI SOMNATH CHATTERIJEE : We
are feeling amused at these allegations...

(Interruptions)

SHRI BASUDEB ACHARIA : We are
discussing here about the price-rise and not
the West Bengal Government.

SHR1 BHAGWAT JHA AZAD : He is
not naming the State...

(Interruptions)
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SHRI SOMNATH CHATTERIJEE : He
is deliberately maligning a State Govern-
meint

(Interruptions)

MR. CHAIRMAN
Please resume your seat.

Order, please.

The Hon. Member may please continue...

(Interruptions)

SHRI R. L. BHATIA (Amritsar) : You

have only the right to speak and pot to
disturb.

SHRI PRIYA RANJAN DAS MUNSI :
I have not named the State. Why are you
shouting ? I assure Mr. Somnath Chatterjee
that everything embarrassing 1 will not say.
I will only submit that this rise in prices
which will specially affect kerosene, which
will affect fertiliser should ensure us that the
total rescurces mobilised will lead to a
speedy progress of the public sector witbout
affecting the public sector.

(Interruptions)

If you provoke me, I can also react. At
least my Government till now have not taken
a decision to sell out any public sector
undertaking to a private sector unit. But a
revolutionary government is selling out a
well-known public undertaking to a private
sector firm  (Interruptions)

The bright side of the picture of the
country should also be pointed out. What
is tbat bright side ? I agree that this will hit
the people. A situation will come in the
country when a government worth the name
will have to take the people into confid:nce
and tell them, ‘I will take you through this
journey provided vou pay me this return.’
I agree people will be very much in difficulties
in these commodities. But 1f we can convinc-
ingly show them the results within a vear

or so, I think people will understand us and
not them.

In this very House last year when the
Budget was presented and when the Finance
Minister spoke on the general budget, the
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opposition apprehended—not one but every
one of them—apprehended inflation to the
tune of 15 per cent and they apprehended
rise in prices of every essential commodity,
In this House when the Punjab accord was
announced and election was declared,
opposition apprehended bloodshed and they
apprehended everything. But nothing of that
happened. To-day, Mr. Chairman, what is
this proposition 7 1 want to know why when
the crucial issues come to the nation, they
are dilly-dallying. They do not come forward.
To-day morning when the issue of Spices
Board came, they raised all points of order.
Some of us want to escape the issue. This
is the way you function. You never face the
reality. You never face the reality with
guts...(Interruptions) 1 am not yielding. 1
only want to say this. Whenever any issue
comes before the nation concerning crucial
matter, they are dilly-dallying and they adopt
a double seandard. 1 know Mr. Chatterjee
is jubilant oxer a few election results for the
last one year. I do not like to discourage
them. It is nice of him to remember all these
things. But I will only tell him that we are
committed to the people as per the last
mandate and not for one year performance.
We know what a difficult journey we are
facing and the situation prevailing on our
borders. We know what are our commitments
to the people. With these words, 1 will tell
that the resources that we mobilise through
the rise in prices snould be fully utilised for
the anti-poverty programmes giving fullest
priority to the public sector and having a
total monitoring control of those state
governments who are taking money and
utilising it for npon-plan expenditure and
taking the whole nation to eccnomic stag-
nation and striking a situation whenever they
like. They claim that there was a bandh in
West Bengal... (Interruptions) Bandh in public
sector means that it is government-sponsored;
it gets a mnew colour That was there. Have
you ever heard a Chief Minister giving a
statement  that bandh was successful ?
(Interruptions) There was no need for gtving
a bandh call in my State at least. I told the
Chief Minister, “‘Every thing is already
bandh, every thing is already closed; why do
you do it ?7”’. He says that he wante to renew
the licence of bandh, but we Congressmen
want them to be opened.

With these words, 1 conclude.
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SHRI P. KOLANDAIVELU (Gobichet-
tiplayam) : Mr. Chairman, as soon as our
Prime Minister occupied his position as the
Prime Minister of India, the people of India
expected that in a planned economy such as
ours the prices of essential commodities would
not be more, but would be less. The people
of India never expected that honey and milk
would flow on the road, but they at least
expected to have their minimum and basic
needs, they expected to have food, clothing
and shelter, they expected moderate prices
for essential commodities.

Our Finance Minister has been praised
by the press in the United States; the New
York Times has said that he is the third
finest Finance Minister in India— one is Shri
C. Subramaniam, the second is Shri R.
Venkataraman, our Vice-President now and
the third is our present Finance Minister
Shri Vishwanath Pratap Singh. When he has
been praised like this, how has he come for-
ward with such a huge rise in the prices of
essential commodities ? That is the question
now. As a student of economics, the Finance
Minister, before makipg any increase in pri-
ces, has to think not only once but twice or
thrice. Actually the rise in the prices of
essential commodities affects not the rich but
the poor and the downtrodden. The rise in
the price of petrol, the rise in the price of
diesel, the rise in the prices of foodgrains and
fertilisers, affects the poor and the downtro-
dden. I will go to the extent of saying that
we were able to maintain price stability in the
economy last year when our Prime Minister
occupied his position, and everybody expected
that in India every thing would be available
for a moderate price. Certainly we never
expected this huge rise in the prices of essen-
tial commodities. 1 would request the Prime
Minister as well as the Finance Minister to
reduce the prices. In order to find more
resources, we should not, in an economy such
as ours in India, raise the prices stupendously
This has affected not only the poor and the
downtrodden but also the business people in
a way. Because of the rise in the price of
petrol and diesel, the transport charges are
more. Those who are below the poverty line
are using buses in order to go from one place
to another. They have to pay more. What
happened to the wages then ?.I would ask a
question to the Finance Minister whether the
price rise is linked with the wage policy and
whether he has brought such an economy in
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India. It is not like that. The price rise and
the wages are not actually linked with each
other and also they are not equal for all
persons. So, we have to think that whenever
there is a price rise, we have to link with
the wages, we have to link with the status
of the people. But actually it is not so.

The opposition have brought an Adjourn-
ment Motion. Actually it is a censure on the
Government. Usually no Adjournment Mo-
tions are allowed. But here is a case today
when an Adjournment Motion has been
allowed. Is it not a censure on the Govern-
ment ? Is it not a fact that you have yourself
admitted that there is a price rise and it is
actually a stupendous one and the people of
India are crying becacuse of the price rise ?
When you are admitting it, then why don’t
you reduce them ? You have announced it
and after four days you have reduced it. But
at the same time even the reduction is not as
the people wanted. The reduction should be
as it was. So, if you maintain the prices as
it was in 1985, you will be the best Finance
Minister. Any Finance Minister can come
forward with so many taxes, he can raise so
much resources to the exchequer.

You got the praise not only in India, but
you got the praise even in America. But the
press in America may Oor may ROt curse you
for -this price rise; the people of India will
definitely.

The people of India voted a popular
Government headed by the Hon. Prime
Minister Shri Rajiv Gandhi with the hope
that they will get food, shelter and clothing.
If you give at least three meals a day to a
person everyday, it is good. For the last 3R
years you are in power—the Congress is in
power I would like to know whether you
are able to give three meals a day to a man.
You have not even given a single meal to a
person everyday. That is the position. I want
to know whether you have given shelter and
clothing so far. How many crores of people
are below the poverty line ? If you take the
statistics, more than 50 per cent of the people
are below the poverty line. (Interruptions)
You are not able to give a single meal to
a single person every day. That is the posi-
tion.

Here I want to mention that in Tamil
Nadu we are keeping the price level at a low
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pitch. The price of one kilogram of rice
should not be raised to more than Rs. 2/-
That is the position in Tamil Nadu. But what
is happening in the Government of India ?
What is the Central Government doing now ?
Is it the way you are following it up ? Cer-
tainly not. Actually you are taking a differ-
ent measure by which you want an economy
in which price rise is inevitable. That is what
you say.

Of course, as a student of Economics, I
would admit that in a growing and planned
economy, the price rise is inevitable. I do
accept it. But to what extent is the question.
Whether the people can afford to buy the
essential commodities now ? They are unable
to do it. I would suggest that the Finance
Minister may please come forward to give
food, shelther and clothing to each and every
person. We have passed 38 years and we
want that you, rule for another 25 years.
If you waunt to rule for another 25 years,
then you should give the minimum needs to
the people and you have to come forward to
reduce the prices.

SHRI G. G. SWELL (Shillong) : Mr.
Chairman, I am sorry 1 do not see in the
benches Prof. Madhu Dandavate who nego-
tiated this discussion and neither do I see my
friend, Shri Somnath Chatterjee. Normally I
have good regards for these two friends for
their intellectual level, their information, their
intelligence and their hard work. But, I think,
today they are trying to argue out of bad

- case. They were speaking ranok illogicality.
Populism is a different matter. I have not
heard a single good political and economic
argument.

Yesterday they had their field day in
populism. They will be having another field
day on the 26th of this month but the coun-
try is not run on populism. We have had
an example of a country who tried for cheap
popularity and resorted to populist measures
indiscriminately. 1 do not want to name the
country. But, I think, my friend Shri Kolan-
daivelu lives in a part of India that is very
near to that neigbouring country. He knows
and we know what kind of populist measures
were adopted by that country at one time by
offering free rice to the people or at a very
high subsidised price and a time came when
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the Government could not meet the obliga-
tions and as a result of that there was a kind
of revolution. There had been a total chaos
there but for the intervention of India in
some measure at one time. The government
of that country could have been toppled and
the troubles we have today in that country
would have paled into insignificance if that
revolution had taken place and had taken
over the country.

We have an example, Sir, of other
countries in the world. Again 1 do not want
to mention the names of those countries. But
we know of countries where the rate of infia-
tion runs into 400 per cent. I do not know
what is the rate of inflation in Israiel today.
Some people talk of the rate of infla-
tion being 1,000 per cent there. Now, the
question is whether we should welcome that
kind of a situation in this country ? These
run away rates of inflations have taken place
in the world because of faults in economic
policies, because of the fear to take hard
decision, because of resort to easy options,
free borrowing in international markets and
various kinds of things. By free imports in
large measures, for a short period, the coun-
try lives in a kind of euphoria having good
things of life, a very small percentage of
population becomes enormously rich and the
rest are desparately poor and then we have
those countries facing revolutions and insta-
bility. My question to my friends, whether it
is Professor Madhu Dandavate or it is Mr.
Somnath Chatterjee—I wise Mr. Unnij Krish-
nan would have spoken before me and 1 miss
the advantage of hearing him—is : Are they
blind to this world situation ? Do they want
with their eyes open to take this country to
that situation ? I think they owe it to the
country to provide answers to these guestions.

Another picture in the world today—1I do
not know about the percentage, but I think it
is about 80 per cent of the so called indepen-
dent countries—is that these so called inde-
pendent sovereign countries are really vassal
States, economically and politically to one
super power or another. I have seen diplo-
mates in the United Nations from a number
of countries living on shoe-string budgets,
running from pillar to post for a few miser-
able dollars in order to maintain themselves
because remittances from those countries
are not coming, the countries are not
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in a position to pay for their expenses,
for their Missions in the United Nations. 1

have seen them going as errand boys to one

super power or another. I have seen them
doing things which are shameful. They have
mortgaged themselves, mortgaged the country’s
freedom and the freedom of taking decision
for their countries for a few miserable doll-
ars.

Mr. Chairman, you are aware of the
callous state of finances of the United Nations
today because of the threat of the United
States of America to reduce its contribution
to the United Nations by 25 per cent across
the board. The United Nations today is in a
perilous state and the United States of
America is demanding its pound of flesh. It
says that it will restore the decision to cut
down their contribution by 25 per cent, if
only the principle of weightage voting is
accepted by the United Nations which, of
course, will not be possible unless and until
it has the support of the 2/3 majority of the
Membhrs of the United Nations. It looks to
be an imposible situation. But the United
States is confident that it will be able to do
that because most of the countries are vassal
States to the United States, They are able to
twist their arms and make them behave.
That is the situation that we find today, Sir.
I would like to put this question to both
Prof. Madhu Dandavate, in his absences, and
Mrt. Somnath Chatterjee.

Now, Prof. Madhu Dandavate is here.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND TOURISM (SHRI
H. K.L. BHAGAT) : He has been persuaded
by your arguments and has decided to sit
beside you.

SHRI G. G. SWELL: 1 would like to
ask Prof. Madhu Dandavate whether he
wants to mortgage the political independence
of this country in order to get some cheap
popularity and whether he is going to take
this country to that position. I want him to
answer this question.

Let us look at the stark economic facts.
1 am not making a political speech. I am an
intellectual being and want my friends to
meet me at the intellectual level,
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In 1980 the rate of inflation in the country
was 22.7 per cent according to the economic
figures. This was the legacy of the Janata
rule. They mismanaged the economy of the
country in such a way that without any
administered price hike, the inflation rate of
this country was running away. The inflation
rate was 22.7 per cent, I shudder to think
but if the Janata Party had continued for
another five years, it would not be a double
digit inflation, but it would be a three-digit
inflation.

It is not the question of a miserable 40
paise rise in one litre of petrol. If the Janata
Party had its way, it would not be 40 paise
rise in the price of one litre of petrol, it would
be easily another 200 paises.

I have posed them these two questions
and 1 will ask Prof. Madhu Dandavate to
answer them. 1 am happy that he comes and
sits beside me.

PROF. MADHU DANDAVATE : 1t is
not defection, it is only affection.

SHRI G. G. SWELL : There should be
affection at a certain level.

SHRI R. L. BHATIA : May be that he is
convinced with your arguments.

SHRI G. G. SWELL : Prof. Madhu
Dandavate was one of the highlights of the
Janata Government in those days. He had
managed to bring the rate of inflation of the
country to nearly 23 per cent. Does it lie in
his mouth new to accuse this Government
because of courage to take hard decision for
the reasons I have given just now ?

I would like them 10 consider the situa-
tion. The situation is difficult. We have to
meet the situation. Well, one way of doing
is that we have to take this country forward.
Is not a cliche to say that we have to get
into the 21st century with all its implications
and to do that you have got to pay the price
for it 2.

You talk of increasing exports. How can
you increase exports unless you are competi-
tive in the international market, competitive
in price and competitive in quality ? Do you
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think that you can be competitive without
modern technology ? Do you think that you
can decrease the cost of production without
modern technology ? Do you think you can
do that ?

Mr. Chatterjee has also come back. I
want him to answer my questions. It is no
use talking of increasing exports unless you
improve quality and bave competitive prices.
You cannot do that with outmoded techno-
logy. You have to pay the price.

SHRI SOMNATH CHATTERIJEE : You
should expend the internal market.

SHRI G. G. SWELL : We have, of
necessity, to pay more for the Plan, at least
the core of the Plan whether it is steel, power,
coal or whatever. The outlay for the Seventh
Five Year Plan this year is of the order of
Rs. 19,845 crores. And there is a distinct
possibility that this amount will be outspent
and we will require more money. Where do
you get the money ? Will you get this money
by going on to international borrowings ?
Or do you tie yourselves to the apron strings
of one super power or another and deprive
yourselves of political independence, reducing
your status in the world, behaving in that
way ? 1 have described a little while ago that
this is an easy option which you can do. Are
you going to pay such a price ? Will this
House and this country agree to do a thing
like that 2 Or should we not tighten our
belts and pay the price for it ? This is my
question. It is easy for you to point out that
the poor people have to pay for the rise in
kerosene and all that. We know it. But
then, it is easy for you to say that because
you say it without any responsibility. You
will never be called upon to deliver to the
people what you say. It is easy to preach.
But the Government has a duty to administer
the country. The Government has to deliver
the goods and the Government in its wisdom
has thought that this is necessary for the
self-respect of the country and the good of
the country. You may differ and that is a
different matter.

Now, Sir, when you speak about the
price rise, let us remember that practically
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everything, whether it is kerosene or whether
it is fertilizer, every thing has been heavily
subsidied.

SHRI SOMNATH CHATTERIJEE : You
are speaking without conviction.

SHRI G. G. SWELL
know ?

: How do you

SHRI SOMNATH CHATTERJEE : 1
feel so.

SHRI G. G. SWELL : 1 respect your
logic. You should also respect my logic,
If you disbelieve me, on fertilizers alone, the
amount of subsidy in the first two years of
the Plan has been Rs. 4510 crores. And at
this rate, by the end of the Seventh Five Year
Plan, you would have to pay about Rs.
12,000 crores of subsidy on fertilizer alone !
Will you carry on with that kind of a
subsidy ?

MR. CHAIRMAN : You please conclude
now,

SHRI G. G. SWELL : One minute Sir.
I think it is not so much of time, but the
quality of the argument that matters. We
have to be very clear about what we say.

PROF. MADHU DANDAVATE : The
rise in prices is also a quality rise.

SHRI G. G. SWELL : On foodgrains,
the order of subsidy was about Rs. 4763
crores and even with the reduction in the
price hike that the Government has done in
response to the wishes of the people and the
Party, the subsidy on fertilizers, the subsidy
on kerosene and the subsidy on other things
like LPG, still continues. Whether we can
carry on with this kind of functioning by
subsidising heavily or whether we should
call upon the people to understand the situa-
tion and to meet the situation full-scale, this
is what the Goveroment is trying to do.
As I said, you can have your populist pro-
gramme, but the time will come when the
people will call you into question.

Before, 1 sit down, I think, I have to pay
compliments to the Prime Minister for
another bold action, he has taken and that
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is to heavily subsidise the price of foodgrains
in the tribal areas.

According to the figures that 1 have here,
the people in the tribal areas who are the
poorest of the poor, I would like Prof.
Dandavate and Shri Somnath Chatterjee to
consider about them also—the poor tribal
people. You are giving rice and wheat.
Wheat at Rs. 1.50 per kilogram and Rice at
Rs. 1.85 per kilogram. Where do you get
the money ? This is only one example of anti-
poverty--poverty elimination programme. This
is what I would like to bring to the atten-
tion of the Members here. Of course, I will
also tell the Government that many of your
good programmes, sometimes become the
cruel mockery to the consumers. I will tell
you what is happening in my State. This
good programme is having an opposite effect.
It has been a cruel mockery because of cer-
tain manipulations and corrupt practices.
That is a differsnt matter. We have well,
if you give me time,. 1 will explain. But
this kind of thing happens everywhere. It
may happen in your States also It is a
question of administrative measures taken to
counter certain things.

Thank you very much.

MR. CHAIRMAN : Shri Ramoowalia.
The total time allotted for the discussion is
iout four hours. Accordingly your Party
-gets only three minutes. So kindly be very
short.

[Translation)

SHRI BALWANT SINGH RAMOO-
WALIA (Sangrur) : Mr. Chairman, Sir, much
has been said regarding rise in prices of
petroleum products. 1 fell that on the one
hand Government claims that it is trying to
solve the common man’s problems but at the
Same time it is raising prices of all commo-
dities. It often happens these days that the
people forget whether any Government exists
in the country and may be to remind them
that Government does exist, hike in prices is
tfected. The Hon. Prime Minister has
become very popular particularly after the
Punjab and Assam accords. T do not say that
be was popular; he is still popular and that
® why some of his friends must have thought
ot out of jealousy —of making him a little
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unpopular and they created a problem for
him. If you had been to markets or had
travelled in trains—we generally travel by
train and not by air—you would have come
across comments by common man praising
Shri Vishwanath Pratap Singh for recent in-
Come tax raids on big industrial houses,
particularly the Kirloskars. When the people,
who were praising the Government, suddenly
came to know that even their houses have
been raided, they were taken aback  All ihis
happened overnight. The farmers were parti-
cularly hit hard by the price-hike. I belong
to a State where agriculture is the main occu-
pation and the farmers have been attacked
from both the sides. Had there been excise,
they would have earned something but Shri
Vishwanath Pratap Singh has deprived them
of everything. The agricultural production
will decline as a result of hike in diesel price.
This would add to comman man’s problems.
We are well aware that Government never
retrace their steps i.e. once they take a deci-
sion it is final. The Government would never
change their decision. Even then I would like
to emphasize two or three points.

First, I would like to remind the Govern-
ment that though they may be baving majority
in the House yet it is a common responsibility
and they should at least consult the opposi-
tion or the States in future prior to any hike
in the prices if it is to be done out of Parlia-
ment,

Secondly, as India is an agricultural
country I would like the Government to
reconsider its decision regarding hike in ferti-
lizer and diesel prices. There is a general
feeling among the farmers that henceforth
they would never be able to get remunerative
prices because the price of fertilizers has gone
up manifold

I would like to point out here that the
farmer of Punjab contributes maximum to
the agricultural production in the country.
The economy of Punjab has been shattered
because the State remained a disturbed area
for the past few months. The Government
ought to allocate the amount realised by it
from the hikes announced by it to Punjab—
I am not saying it lightly—to restore its
shattered economy. If the Government can-
pnot do so.,.



419 Adjournment Motion

THE FINANCE MINISTER (SHRI
VISHWANATH PRATAP SINGH): Mr.
Chairman, Sir, he agrees that price hike can
be advantageous, if the revenue so realised is
handed over to Punjab.

SHRI BALWANT SINGH RAMOO-
WALIA : The economy of Punjab is in
shambles and we need relief.

With these words 1 thank you.

SHRI BRAHMA DUTT (Tehri
Garhwal) : Mr. Chairman, Sir, we have been
discussing this matter for the last 2 hours and
45 minutes. I was keen to know what alter-
native would be suggestive by the Members
to mobilise resources who were opposing the
recent price hike. 1 am disappointed because
though the price hike has been strongly
opposed yet three things have remained un-
answered. First, do they want reduction in
the size of the Plan, no change or increase
in its size. Secondly, 1 was amazed to know
that the opposition parties which are against
price rise have found a learned spokesman
in a person during whose regime the price
rise was of the order of 22 per cent. Price
rise is not as painful as the scarcity of com-
modities. I would like to remind you, Sir,
that during the 1979 famine, diesel, kerosene
and electricity were not available at any
price. Needless to say that it posed the
question of the size of Plan before us.

The expert opinion emphasized the need
to reduce the size of Plan but the Hon.
Prime Minister deserves to be congratulated
because he said come what may, the size of
the Plan will not be reduced.

Now there are three alternatives. First,
the budget deficit may be increased and there-
by allow inflation to rise as it rose by about
21 per cent in 1979 or mortage the country’s
future by taking loans from World Bank or
International Monetary Fund or other such
financial Institutions. But the Government
deserves to be congratulated for curbing in-
flation since 1980.

18.51 hrs.
[MR. SPEAKER in the Chair]

The rate of inflatiou which was 20-22 per
¢cent in 1979 has been reduced to 4 per cent
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this year. The foremost requirement of a
Plan is the confidence in the process of Plann-
ing itself and I was surprised and highly
disappointed that the parties which advocated
the political philosophy of Planning, parti-
cularly the CPM and the CPI failed to sug-
gest how to mobilise resources for the Plan.

It is true tpat the prices of petrol, kero-
sene 0il and LPG have risen but no Govern-
ment is ever happy in raising them. We
have to keep in mind that Government are
providing a hefty subsidy on these items and
we have to find alternative ways and means.
I would like the opposition to make their
intentions clear. Do they propose that the
size of Plan should be reduced. One of our
achievements in the past five years has been
that we have been able to strengthen our
economy as a result of these plans and there-
by increased national income by 5 per cent.
During the last year’s budget it was stated that
as a result of concessions, the revenue would
decline but the Hon.Finance Minister deserves
to be congratulated because the ordinary
revenue receipts rose by 23 per cent. When
Income-tax concessions were granted an
apprehension was expréssed that it would
result in decline in the revenue but it is
estimated that receipts under this head would
increase by 38 per cent. We have 2.5 crore
tonnes of wheat stock with us and as Shri
Swell indicated, we are distributing it among
the tribals at cheaper prices because of this
massive stock with us. The rate of industrial
growth has risen by 8 per cent and we have
foreign exchange reserves to the tune of
Rs. 6000 crores. About 10 to 11 years back
it was only Rs. 700 crores. Very few countries
in the world have been able to curb inflation
and India is one of them. We have streng-
thened our economy and if we have to pro-
gress and advance—1 am not talking of the
21st Century but of the year 1990— then it
is a must that we should keep the size of
plan in proper shape and also resolve not to
mortgage our future to international financial
institutions and make efforts to curb
inflation.

As regards price rise, there were two
alternatives before the Government. One was
to increase the price of four or five items and
the other was to allow inflation to take its
own course which would have led to general
price hike in all the items. The Government
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thought it proper not to follow the latter
path and 1 congratulate them for this move.

The Hon. Finance Minister and the Hon.
prime Minister have made an announcement
that a long term policy about administered
prices would we formulated in order to rela-
tionalise the prices. I would like to submit
that be should make capacity utilisation of
our resources to meet the Plan targets. The
major stumbling block in the way is petrol
scarcity. The petrol reserves 1n the country
will last for another five or ten years. We
shall have to seriously think about other
alternatives in the near future. Our future
depends upon renewable sources of energy
which is the only alternative at the moment.

Demands are made to increase the price
of wheat to Rs. 200 per quintal, to increase
tbe prices of paddy and of sugarcane to
Rs. 35 per quintal but one is surprised when
the rise in sugar price is objected to. Both
these things cannot go on simultaneously. On
the one hand the opposition parties ask the
Government to raise prices of agricultural
produce and on the other hand they criticise
them for raising the prices of commodities.
These cannot go together.

I would like to suggest that one alternative
of petrol can be industrial alcohol or power
dcohol. Last time also I had mentioned it.
Serious efforts should be made to tap this
source.

I would most humbly submit to the Hon.
Finance Minister, the Planning Minister and
the Hon. Prime Minister that the size of the
Plan is not as important as the proper utilisa-
tion of allocated funds. Just now Shri Priya
Ranjan Das Munsi was telling that out of
the allocated Rs. 3200 crores, only Rs. 2200
Crores were spent. About Rs. 1000 to 1200
Crores were not utilised. We must pay atten-
tion to this aspect.

Another point is also being raised that
'he States are not getting any share in the
’evenue raised through price hike. But the
fact is that there bas been an increase of not
less than 15 per cent to 25 per cent in the
Plan allocation for each state for 1986-87,
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whether it was due to devolution of revenue

through the Finance Commission or the
Planning Commission. And it should also be
ensured that the allocations are fully utilized.
We shall bave to take care of it.

Sometimes there is a clash between the
political interest and the economic measures
taken in the interest of the country. But a
good Goveroment must take hard decisions
for the long term benefit. Since the whole
issue centres round planning, I would suggest
that we should depend on our officers and
experts only to the extent of gathering infor-
mation. But the decision should be ours
whether it pertains to formulatipg plans, to
the implementation of plan or to mobilising
resources. These should be political decision
taken by politicians.

Now, if we take a decision unaaimously
that we do not want to fulfil these targets or
we do not want to expand the size of the
Plan then we shall not have to increase the
prices even by a single paise. Neither will
there be need to increase the price of petrol
nor that of Kerosene. But if we make
demands that money is needed for this State
or for that State then we shall have to pay
the price for it in one form or another.

You are going to present the Budget
shortly. In this context 1 would suggest that
the form of the subsidy should be changed.
You are giving such a huge subsidy on ferti-
liser in just two years which should have
been given in five years. You are giving
subsidy on L. P. G. Similarly, a subsidy of
71 paise per litre is being given on Kerosene.
You will have to change its form. There is
no objection to giving subsidy to I. R. D. P.
and other things. But you give them subsidy
on lower rate of interest. This cash subsidy
breeds corruption. The genuine persons are
not getting the benefit of subsidy.

I would like to suggest that we should
find an alternative. The House should sup-
port the best alternative. Such sieps would
result in a bright future for the country.
We shall have to take hard decisions for the
future of the country.
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19.00 hrs.

{English)

SHRI DINESH GOSWAMI (Guwabhati) :
Mr. Speaker, my dear colleagues Shri
Bhagwat Jha Azad and Shri Priya Ranjan
Das Munsi in their speeches accused the
Opposition that this Motion has been brought
with political motivation. I can assure them
that so far as I am concerned, 1 have no
political axe to grind. Neither do 1 want to
take a political advantage because the politi-
cal battle has been fought in Assam only a
few months back and the people have given
their verdict and as a result of that we have
come to power.

If we have tabled this motion of Adjourn-
ment it is because we feel that this is a
subject which concerns the common people,
the masses and as representatives of the
people we must voice our concern. We do
not_want—ar least our party do not want—
to take a confrontationist attitude with the
Union Government. We want to cooperate
with the Union Goveroment and we will
make our political position clear ourselves
when we discuss the President’s Address.
But we have tabled—I1 personally have
tabled —this Motion because I feel that the
decision to raise the administered prices
of essential commodities is bad on four
grounds :

Firstly, that it is unethical because it is
done without the consent of Parliament and
it is an affront to Parliament;

secondly, that the objectives—which the
Government have stated, have compelled
them to raise these prices— have get no
rational basis;

thirdly, that this raising of these admi-
nistered prices is not only counter— produc-
tive, not only irrational as the wrong policies
of the Government have led to deteriorating
economic situation.

fourthly, it is totally anti-people because

it will hit the man below the poverty line
most.
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Coming to the first ground, I have been
supported by Shri Priya Ranjan Das Munsi
who has said, “In future kindly do not do
it”’; If this is not justified, and if this is a
measure which cannot be supported in future,
and the Government is asked to desist from
taking recourse to it in future, then it means
that what has been done in the past is bad.
In fact, the very foundation of Parliamentary
democracy lies on respect to conventions.
We bhave adopted the Westminster model and
the fundamental principle in the Westminster
model is that not a single paisa can be drawn
by the State without tbe consent of Parlia-
ment and the Government will not raise

resource without the sanction of the Parlia-
ment.

Let us not forget that it was on this
issue that Parliament had asserted its right
in the rein of King Charles and King Charles
was beheaded because Parliament decided
not to approve the raising of resources by
King Charles. Let us also not forget that the
American war of independence was fought on
the principle that there would be no taxation
without representation.

A very valuable point has been made by
the Hon. Leader of Telugu Desam, that
increase 1n the administered prices may be
justified in war if becomes necessary because
of rise in prices of these commodities in
other countries. But it cannot be justified or
this cannot be done as a weapon of resources
collection because in that case the entire

sanctity of the Budget any process is
lost.

I came to konw that the prices of these
commodities were raised when 1 was in
Guhawati. Suddenly on the TV I heard that
the Budget session was starting on the 17th,
but on the next morning it was announced
that was wrong information the Parliament
was however convened immediately after the
administered prices was raised. Normally
speaking the Budget Session always starts on
the first day of the week, on a Monday. But
this time the Budget Session instead of
starting on a Monday Commenced on
Thursday. Why is it that the TV announced
that the Budget Session would start from the
17th and then why was it postponed to the
20th ? Is it because that suddenly the Govern-
menpt realised it ? (Interruptions)
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At least follow the convention of not
interrupting a maiden speech.

MR. SPEAKER : Let the maiden be a
maiden!

(Translation)

SHRI BALKAVI BAIRAGI : Mr.
Speaker, Sir, for how many years Dinesh
Bhai will continue making a maiden speech ?
Every time he makes a maiden speech.

[English)

SHR]I BHAGWAT JHA AZAD : He iS
an old madam.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM
(SHRI H. K. L. BHAGAT): I just like to
tell my Hon. Colleague one thing; not a
reply.

SHRI DINESH GOSWAMI : Only half
a minute; just wait.

SHRI H. K. L. BHAGAT : You are
raising some points. If you are drawing an
inference that it was originally decided to
convene Parliament on tbe 17th and then it
was postponed to the 20th, after raising the
prices, I may tell you that no decision was
taken to summon Parliament on the 17th.
There is a procedure, and that news item
was totally wrong and that is why it
was contradicted as the original decision
itself was to convene Parliament on the
20th.

PROF. MADHU DANDAVATE : Com-
positor’s mistake.

SHRI DINESH GOSWAM1 : Am I,
therefore to take this asa communication

gap between the Government and the
TV ?

SHRI SOMNATH CHATTERJEE :
Credibility gap!

SHRI DINESH GOSWAMI : I know
that what has been done cannot be undone
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but let us at least get this assurance from the
Government that in future no resource mobi-
lisation by raising administered prices will be
done by this type of measures which makes
the entire budgetary process a farce.

The second point is what are the objec-
tives which are sought to be achieved by this
increase. It bas been stated in the morning
that there has been increase in petroleum
consumption and, therefore, it is necessary.
I would bhave appreciated it, but this is the
very ground that the Finance Minister
adopted in his last year’s Budget Speech also.
May I refer to his Budget Speech of the last
year ? He said :

“We should tighten our belts and not
go the way some South American
countries do. Petroleum products are
heavy drain on our foreign exchange
and it is a bulk item of import. It is
for this that we have decided to give
a signal to this country that this form
of epergy which we have to shift from,
which we have to conserve, should not
be wasted.”

May | know what is the achievement in this
promise that he made last year ? After all,
if the Government could conserve petroleum
during the last year because of his measures,
they have a moral right to come to this
House and say that they want further to
conserve it by raising the administered prices.
But if they have failed to conserve them,
they have no moral right to pass on their
criminal liability to the common man. There-
fore, 1 put a question in the morning in this
House whether the Government will kindly
let us know how much energy was conserved
because of the decisions taken during the
Budget proposals, and the answer to that
question did not come. In fact, we have been
told that the petroleum consumption has
increased by seven per cent, and the Hon.
Minister for Petroleum has also told in the
Janvani programme of the TV that today
more than 30 per cent of the consumption is
by the State sector. But, Sir, the Govern-
ment should also be aware that their public
sector undertakings do not have their own
vehicles today. They hire the vehicles and
do not show the petrol consumption. They
only show how much money they have spent,
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Therefore, before passing on the buck to the
common man, the Government has the
responsibility to tell this country that, “Yes,
on our part we did whatever we could do to
conserve petroleum”. That would have given
some ground because next year again he will
come with the same ground that look here,
there has been eight par cent rise in the
consumption of petroleum and, therefore, the
common man must tighten his belt and we
are raising the internal price of petroleum.
Let us not forget that in the international
community today at every petrol pump you
get petrol at a chzaper rate but not in
India. This is the position. [ will also like
to know from the Hon. Minister, as my
learned friend who preced=d mz said, what
other alternatives can one suggsst to meet
the situation. I would like to draw the atten-
tion of the Primz Minister that week after
week, month after month, natural gas worth
crores of rupees is becing wasted in Assam

You have wasted crores of rupess worth
natural gas in Assam by flaring it up. Way
don’t you use it for the purpose of giving
relief to the common man. You make a
criminal waste of natural resources and by
another criminal actions put tnhe liability on
the people. What effort has been made by
the Finance Minister, what effort has been
made by the Petroleum Minister to make use
of this natural gas. We in Assam have
shouted for years together that kindly make
use of this natural gas the precious natural
wealth which can give relief to the common
man of this country. But you are criminally
wasting it and passing on the buck on the
common man ? I would like to have an
assurance from the Minister concerned that
he will take steps immediately to see that
this energy which is being wasted with
immunity in Assam is conserved...(/nterrup-
tions).

SHRI PRIYA RANJAN DAS MUNSI :
Will you spell out how much waste has been
there ?

SHRI DINESH GOSWAMI : You want
to know because during the last few years
you have been saying that the agitation is
wrong, but the Prime Minister ultimately
g¢ame to the conclusion...(Interruptions).
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SHRI PRIYA RANJAN DAS MUNSI :
I said how much natural resources have been
wasted.

SHRI DINESH GOSWAMI : After all,
the Prime Minister bad to agree that the
agitation was correct.

The second point is that the Government
has gone in for the expansion of motor car
and scooter production to the extent of 60
per cent or 30 per cent. Do you think that
these motor cars and scooters will run on
water ? After all, if you go in for expansion,
people will purchase them. Do you think
that the people after purchasing the motor
car or the scooter, will keep it in the garage
to show it to the other people that they
have purchased it ? Every new motor car or
scooter will mean increased consumption of
petrol.

I would likz to know what is the policy
of the Government. On the one hand you
say, we want to cut down petrol consump-
tion. On the other hand you give licences for
expansion for making motor cars and
scooters. What is the rational behind all
these policy decision 7 How are you going
to meet this point, we would like to know.
And before we pass on the buck to the
common man, we must be satisfied ourselves
that we have done our best in Parliament to
see that there is no other way to cut down
consumption and therefore we have to take
this extreme step.

Sir, you have rung tke bell. I would not
like to take more time except a Minister or
bid. I would like to ask this for reply from
the Finance Minister. You talk about raising
the people above poverty line. Is it not a
fact that by these imposts you are taking a
substantial number of people further below
the poverty line? You push people below
the poverty line and then say I am going to
pick you up. In this the way the Govern-
ment function. There are people today who
are marginally on the poverty line or above
the poverty line and these people are being
pushed below the poverty line by these
measures. This is not the end. As it appears
a very serious thing has happened. The
Indian Express reported yesterday that the
Railway Budget has been totally leaked out.
I would like to quote from the Indian FEx-
press. This is what it says :
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In what appears to be a sensational
leak of the Railway Budget for 1986-87,
a Calcutta-based vernacular contem-
porary has indicated that there would
be an increase of 10-15 per cent in
passenger fare and surcharge and
another hike of 7-12 per cent in freight
from April next,

I would like to know one thing.

SHRI BHAGWAT JHA AZAD : This
could be a guess only.

SHRI DINESH GOSWAM]I :
This cannot be a guess only.

1t is not.

THE MINISTER OF FINANCE (SHRI
VISHWANATH PRATAP SINGH, : Sir, if
I confirm it or deny it, the budget will be
leaked.

SHRI DINESH GOSWAMI : Events
will show it; the budget will show it; details

of the budget have been put here.

MR. SPEAKER : It happens very vyear.
Somebody or the other says something. It is
not to be taken seriously Mr. Dinesh
Goswami, until and unless something is
proved. It is not taken seriously.

SHRI DINESH GOSWAMI: 1 will
put it to the Hon. Minister... (Interruptions).
We can now easily assume that there will be
further increase of freight and fare which will
put common people to further disadvantage.
And Mr. V. P. Singh seems to be in diffi-
culty in his home front as we did see in
Janvani programme above his wife was
critical of him or add to his family difficulty.
I do not want to go into it we are all in
difficulty, everybody is in difficulty, so far as
home front is concerned. Then, suddenly
the country is informed that the prices were
reduced suddenly and it was done because
of the pressure of the Congress Party. Some
of the aneckdotes have come out on the
excercise. I was asked by one: Is it that
the President of the Indian National Congress
Mr. Rajiv Gandhi very firmly told the Prime
Minister, Mr. Rajiv Gandhi that you must
reduce the price and very reluctantly the
Prime Minister had to agree to the dictate of
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the President of the Indian National Congress
and to reduce the price? May I ask the
Prime Minister one thing ? Is it the Congress
Party alone which raised is voice against
this hike ? The entire country raised the
voice of protest. The entire people raised
their voice. At least the Government ought
to have paid compliment to the common
people and should have said, that it is on the
pressure of the common people that Govern-
ment reduced the price. I compare this
happening to only one thing. An innocent
person without trial is sanctioned to death
by hanging. He protests and he appeals.
The appellate authority gives the judgement
and tell the poorman, 1 have heard your
appeal and 1 reduce your sentence in this
way, to this extant, that you are sentenced
to death by the firing squad. This is the
position now, that Government has taken.
My learned friend Mr. Azad said about very
bhard decisions. I could see that he was in a
very difficult wicket when he spoke and he
had to take hard decisions. I have seen this.

SHRI SOMNATH CHATTERIJEE : Now
the gugli is coming !

SHRI BHAGWAT JHA AZAD : They
could not put me out; I was on hard wicket.

PROF. MADHU DANDAVATE : That
is why he has to talk about non-alignment !

SHRI DINESH GOSWAMI : We have
been told, for a better tomorrow people must
give something of today. We have been told
that the people for a better future must give
something of what it is today. I saw the
same epitaph in Kohima on the graves of the
II World War martyrs. So, the epitaph is
today on the grave of even common man who
from the grave are called upon to say—do
not mind if we are dead because we have
given our lives today for a better tomorrow.
With these words I conclude.

[Translation)

SHRIMATI KRISHNA SAHI (Begusarai):
Mr. Speaker, Sir, due to paucity of time I
would like to express my feelings in brief
and would not like to repeat what the Hon.
Members have said earlier,
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Sir, an economic issue has been turned
into a political issue and it seems that criti-
cism has been made for the sake of criticism
only. It is not bad to make criticism provided
it is constructive.

Mr. Speaker, Sir, it has pained me that
our veteran opposition leaders have not
shown farsightedness. Shri Dandavate might
not have forgotten the year of 1977 and
neither have we forgotten it, when a conglo-
merate party came into being in the country.
A number of opposition parties of the
country changed their names and formed a
new party called Janata Party.

I would like to remind him that at that
time there was sharp increase in the infla-
tionary trend and prices were skyrocketing.
You might recollect that your wife Shrimati
Promilla Dandavate and the wife of Shri
George Fernanades organised a rally in
protest against the price rice at that time
which lasted for 2 hours. Then they submit-
ted 2 memorandum to the Vice-President.

I would like to read out Indian Express
of the 15th September, 1979 in this connec-
tion :

[English)

“Women’s rally against

99

rising
prices

PROF. MADHU DANDAVATE : Sir,
that establishes only freedom in our family.

THE PRIME MINISTER (SHRI RAJIV
GANDHI): How much ?

(Translation)

SHRIMATI KRISHNA SAHI : Mr.
Speaker, Sir, that photograph is not available
with me at the moment. If he wants, I can
give it to him tomorrow. There were about
400 women including Shrimati Laila, wife of
Shri George Fernandes and Shrimati Pramilla
Dandavate.

( English]

“About 400 women from all over
the city, holding rolling pins, empty
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tins and thalis, gathered at the Boat
Club this afternoon to protest against
the rising prices of essential items.

They demanded immediate steps
to ensure that essential goods are
available at controlled prices at fair
price shops.

At intervals, they beat their tins
and thalis with rolling pins and shout-
ed that prices had shot up...... during
Mr. Charan Singh’s time.”

[Translation]

The second thing, 1 would like to point out :

[English)

“Among those who attended the
rally were Mrs. Pramila Dandavate,

Mrs. Kamla  Chattopadhyay, Dr.
Sushila Nayar and Mrs. Sarojini
Mabhishi.”

X X X

“The main organisations which
initiated the rally were Mahila Dakshita
Samiti, Indian Federation of House-
wives Association, Gramin Mabhila

"

[Translation)]

Similarly, in the end, I would like to say.
[English)

“The Delhi Pradesh Janata Party
also joined it.” .

[Translation)

SHRIMATI GEETA MUKHERIJEE
(Panskura) : Krishanji, you should do the
same thing now.

SHRIMATI KRISHNA SAHI : Geetaji,
if you organise “Bharat Bandh’® and strikes,
then it is beyond my comprehension how you
expect the country to progress.

Sir, the opposition have raised an objec-
tion that there has been a violation of the
convention due to announcement of price
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hike immediately before the Budget session.
This hike should have formed part of the
Budget proposals. I think it is an adminis-
trative measure. This measure is intended
to effect an increase in the prices and not in
the taxes. Had it been a taxation proposal,
it would have been brought in the Budget
Session. What I want to say is that there
are some basic things. The programmes and
the policies of the congress party have been
opposed ever since it came to power and
initiated the process of planning to lead the
country on the path of progress. But there
are some elements in the country who have
been criticising our good deeds as well. They
have always opposed our programmes for-
mulated for the welfare of the poor, since the
time of former Prime Minister, Shri Jawahar
Lal Nehru and Shrimati Indira Gandhi. The
persons who opposed the programmes were
the same who left Jan Sapgh and joined
Bharatiya Janata Party, or who left Swatantra
Party and joined other parties such as Lok
Dal and BJP. The same elements are raising
such issues. There seems to be some sort of
conspiracy.

We have been taking long term measures
for the progress of the country. We have
taken these measures to keep pace with the
progress being made by other countries. The
rise in prices is painful for everyone but the
government resort to it when it Is a must.
This measures has been taken so that we may
progress in the field of Science and Techno-
logy. It is a matter of pride for us that so
far as progress is concerned, we are also
keeping pace with the progress of other
countries. We shall continue on this path
till we reach our goal. The opposition always
criticise our programmes and achievements.
It should, therefore, be our endeavour to
follow the right path.

Our Prime Minister has allocated suffi-
cient funds for the public sector. Sometime
back when discussion on the public sector
took place, the opposition raised hue and cry
and charged that the Congress is deviating
from the path of socialism. And now when
more amount has been earmarked, the op-
position parties say that the amount earmark-
ed for the public sector is on the high side.
If the size of the plan is reduced, we shall
neither be able to progress nor to check the
price rise, We shall also have to discontinne
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the programmes formulated for the poor, old
age pension, pension to the freedom fighters
and subsidy to the poor. The recent hike in
prices is, therefore, a step in the right direc-
tion and it is a long term measure. So. 1
support it,

(English]

SHRI INDRAJIT GUPTA (Basirhat) :
Mr. Speaker, Sir, this adjournment-motion is
supposed to focus on the issue of the recent
price rise brought about by the Government
through its changes in the administered
prices. Of course, this is an issue which
cannot be divorced from the whole gamut of
Government’s economic and financial policies.
I know that. But it is difficult to go into
all those things on this occasion. One thing
is, there is not enough time. Secondly, we
have got before us forthcoming general dis-
cussion on the Budget which will be a more
appropriate occasion tc deal with the Govern-
ment’s general policies in the field of finance,
industry and economy.

So, there are some other irrelevant things
which have also been introduced by some
people in the debate. We are not discussing
Non-Alignment and anti-imperialism, here.
But Mr. Bhagwat Jha Azad tried to perorate
on that for a while. My young friend, Mr.
Priya Ranjan Das Munsi tried to create a
diversion, of course, by mentioning West
Bengal and some of the alleged facts which
he relied on have been publicly denied by the
Chief Minister himself. But in any case, it
is irrelevant in this debate. I do not want to
repeat many of the things which my collegues
have already said. Firstly, no satisfactory
answer has yet come from the spckesmen on
that side of the House as to why it was neces-
sary to do this trick behind the back of the
Parliament. You may say that this is not a
very big point but we cousider it to be quite
an important point. You could have done it
after the Parliament assembled. You have got
a huge majority here. You can pass anything
you'like. So, nobody is able to explain why it
was necessary to do it just before Parliament
session.

There were two reasons. One is that
you do not have to go through the trouble
of parliamentary sanction and secondly. you
do not have to share any part of the proceeds
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with the States. That is the only reason
you have done it in this particular way.
There are many contradictions in the situa-
tion. We have got record food production
bumper food harvest. The godowns are
bursting at the seams. There is no place to
keep the foodgrains. You go to Punjab.
You see the foodgrains lying out in the open
covered with tarpaulins. Just at this time,
you have to increase the issue price of rice
and wheat.

You gave Rs. 5/- increase per quintal for
wheat to the farmer and the issue price of
wheat has been increased by Rs. 18/-. What
is the whole logic behind all this ? We do
not understand it. After all, it is the less
affluent section of the people who rely on
the public distribution system. They have
to, because they cannot buy in the open
market and the quality of foodgrains which
are supplied in the ration shops very often
and in many places I do not say in all places,
is really shocking. You have increased the
price very much. But you have given the
farmers only Rs. 5/- extra and you are mak-
ing the consumer to pay Rs. 18/- extra. So
what is the logic ? Please explain. It is a
contradiction which I cannot understand.

Oil prices have been referred to. Your
argument is that you want to cut down oil
consumption. Oil prices are down every-
where throughout the world. 15 dollars per
barrel of crude, for the first time in seven
years. It may go down even more, Just at
this time, you bhave put up the prices so
sharply on the ground that you want to
reduce the consumption of petrol.

You should reduce the consumption of
oil because we are in a tight position, I know.
But how do you do it by increasing prices ?
We are unable to understand. So many other
people have posed this question too. If you
are serious about consumption of petrol, then
you must introduce rationing here. Tbere
should be rationing of petrol, Why not ?
Vayudoot is expanding its net work. It must
use more fuel, I suppose, to fly its planes. All
these fleets of cars are increasing. You are
importing all these automobile components
from outside in order to have broad band
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spectrum of luxury cars now. The only thing
which is not imported is the outside cover of
the car. Everything else is being imported. It
is so essential ? For whom ? Because Mr.
Azad is very keen that these were transmis-
sion signals being given to the people. To
which section of the people are you giving
transmission signals ? Those people have
already tightened the belt so much, that it
cannot be tightened any more. You want to
give them transmission signals, all of you
better get ready for more hard options. But
why not a few transmission signals to the
people whom you are allowing to g0 on
squandering money on these luxuries which
are not essential for the country at all ?

Gas has been referred here because it is
being flared and wasted in so many refineries,
not only in Assam and plenty of gas is com-
ing out from Bombay High also now which
you are piping of course for fertiliser projects
far away. Why don’t you systematically plan
to see that more and more gas is used for
domestic fuel consumption so that you can
save on petrol ? You go to Bangladesh and
see what a country like that is doing. Every
house has its domestic gas pipe and how
cheap it is ! A family of four people can use
the gas for a whole month and it would not
cost them more than Rs. 25/-. Do you have
a long-term plan or anything like that ? You
will never reduce the consumption that way.
Because a number of automobiles or vans or
vehicles or motorcycles and other two-
wheelers or the Vayudhoot airlines are being
pushed up all the time. As somebody said,
what are they going to operate on? On
water ? This is all a very contradictory posi-
tion. And the savage hike which has been
made in the fares, bus fares in Delhi. 1t is
really something very savage. A 30 paise
ticket is put up to 50 paise. A 40 paise ticket
is put up to Re. 1 and a one rupee ticket is
put up to Rs. 2. We have calculated that a
commuter, an office commuter or a factory
worker who has to travel by the Delhi
Transport Undertaking everyday to his place
of work and back, only on these increased
fares, he will every month have to pay an
additional Rs. 50 to Rs. 75. Who is travelling
in the buses ? Rich people ? Where do you
think they are going to get this extra Rs. 75
from ? Which every month he has to pay on
fares ? Rs. 45 crores additionally the DTC
want to net from the increased bus fares.
Everybody knows that the DTC is a byword
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for corruption, mismanagement and theft.
Now the commuters have to pay for this.
How do you expect them not to be angry ?

It has been said continually that this is a
political game of the opposition. Why then
so many people belonging to the ruling party
and associated with the ruling party got up-
set ? Why ? They should not have got upset
and they should have said that this is the
game of the opposition and ‘so we will not
say anything about it.” Why Mr. Kamlapati
Tripati got upset ? He is not a member of the
opposition. Why should Mr. H. K. L. Bhagat
run to the Prime Minister ? He is not a
Member of the opposition. Why is my young
friend Mr. Kumaramangalam being quoted
for what he said to the Government employees
at the Both Club ? I congratulate him. He
spoke the truth.

SHRI SOMNATH CHATTERIJEE : Of
course, we congratulate him. . (/nterruptions).
We are here to protect you. We shall all
protect you.

SHRI INDRAJIT GUPTA : On this
issue 1 do not think he will feel embarras-
sed. ..

SHRI SOMNATH CHATTERIJEE : Why
should he feel embarrassed ? He is a young
man with bright ideas.

.

SHRI INDRAIJIT GUPTA : Not only
individuals. I would like to quote the opinion
of ooe organisation which is the Indian
National Trade Union Congress, the INTUC.
It has come out with the statement opposing
the bandh which we have called saying that
they are not in favour of the bandh. But this
is what they said :

“At the same time, the Working
Committe meeting which was beld here
under the presidentship of Mr. G.
Ramanujam pointed out that the in-
crease in the prices of petroleum
products along with the earlier rise in
the administered prices of wheat, rice
fertiliser and coal would further aggra-
vate the suffering of the working class
and the middle class.”
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Are they members of the Opposition who are
talking like this ?

“While the price hike in kerosene and

cooking gas would affect almost every

household, the additional revenue

realised would be insignificant consider-
ing the damage it is capable of inflict-

ing on the country.”

The Committee said :

“It feared that a dearer kerosene and
cooking gas would force the consumers
to use more firewood force fuel
resulting in indiscriminate cutting
down of trees and denudation of fore-
ests. The increase in the levy on diesel
and petrol would make transportation
of people and goods more expensive
and make a big dent in their pay
packets and thereby reducing their
purchasing power.”

Mr. Kumaramangalam has not said anything
which has not been approved of by INTUC,
the organisation to which he belongs....
(Interruptions). You don’t belong toit?1I
congratulate you are for that also.

Sir, this is not the end of the matter. We
know that is coming because on February 18,
Mr. Bansi Lal, the Union Minister for Trans-
port said in Calcutta :

“The present rise in coal and
petroleum products would have a
considerable effect on the Railways.”

Speaking to reporters at the West Bengal
Pradesh Congress Committe office which is
the office of Mr. Priya Ranjan Das Munsi,
after meeting several members, he said :

““The price rise in coal has affected the
Railways by about Rs. 50 crores and
the increase in price of diesel by
another Rs. 30 crores.”

Asked whether in this context, whether the
railway budget would be a hard one for the
common people. Mr. Bansi Lal said ‘No
comment’. So we know what we are going to
be in for now....

PROF. MADHU DANDAVATE : He
smiled also. That did not appear.
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SHRI INDRAJIT GUPTA : These people
are not members of the Opposition.

There is a report about Mrs. V.P. Singh.
She is not a member of the opposition, I
hope. It appears that she complained on the
TV programme that her husband was taking
away her second gas cylinder, to which Mr.
V. P. Singh is reported to have said, *“I shall
take away your second cylinder and give it to
some one who is poor’”’. The newspaper repor-
ter says, “He did not add, however, whether
this privilegea gharib beneficiary of his bounty
would aiso be provided with Rs. 450 as
deposit for the cyinder and Rs. 57.62 for the
gas’’ ...

AN HON. MEMBER : You are putting
Mr. V.P. Singh to difficulty.

THE MINISTER OF FINANCE (SHRI
VISHWANATH PRATAP SINGH); : There
is a ban on the Members of the Opposition
to believe reports of the press which are not
correct. ({uterrupiions)

SHRI INDRAJIT GUPTA : We shall
have to ask Mrs. V.P. Singh about it. Any-
way, there are millions of Mrs. V. P. Singhs
in this country and they are not so fortunately
placed...({nrerruptons)

PROF. MADHU DANDAVATE : This
is going far beyond personal law.

SHRI INDRAIJIT GUPTA What 1
meant was: there are millions of Mrs. Singhs
in this country who are not as fortunately
placed as Mrs. V.P. Singh. (Interruptions).

May 1 point out another contradiction ?
Always the Government is saying, “We have
got a highcost economy in this country, .1 1s
keeping the country backward; we must try
to develop and bring down the cost and have
a lower cost economy’’. Is this the way to do
it 2 The bike you have made will affcct
agricultural inputs, transpo @ charges, povwer
rates’ all industrial costs. Th's is the way you
are going to get a lower-cost economy ! Or,
are you taking it into a h gher-cost economy
than what it is already ? I do not understand
this. This is full of contradictions. You do
not know what you are doing and where you
are going.
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SHRI VISHWANATH
SINGH : 1 will tell you.

PRATAP

SHRI1 INDRAIJIT GUPTA : Please tell
us.

Somebody has already said : first you
push more sections of people further down
the poverty line and then say that you are
going to raise them up by anti-poverty
programmes.

I have said somewhere that in the name
of balancing his own budget, he is unbalanc-
ing or destabilising the household budgets of
millions of people. Whatever the fall-out of
this is going to be as far as the people are
concerned, that is your headache, but wec are
certainly justified in standing by the people
in this attack on their living standards. 1 agree
that there i1s po point in attacking these
things without suggesting some alternatives
because we have heard so much atout hard
choices, hard options and all that, but they
are all reserved for the poorer sections. You
have already come out with the long term
fiscal policy which has closed your options as
far as the richer sections are concerned-
industrialists, company people and all that.
You have alieady closed the options by
declaring in your long-term fiscal policy that
for the next two or three years or for the
period of the Plan, direct taxes will remain
frozen, they are not going to be increased.
This is a new thing which has never been
done before. This is forecasting of the budget
for the next three or four years, giving
assurance to the privileged sections that they
are not going to be touched...

PROF. MADHU DANDAVATE : He
has leaked out five budgets.

SHRI INDRAJT GUPTA : Then what
options are you left with ? If you are going
to give more and more concessions to these
people including also, 1 regret to say, the
foreign multi-national companies, then there
1s oo alternative left except to increase the
burden on the poor people. There is another
alternative. I am still taking you at your face
value; you are constantly saying, “We are not
going in for large scale commercial borrowing
from abroad; we do not want to end up like
Philippines or South America or some other
place’. But you are already doing commercial
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borrowing. I am very apprehensive that ulti-
mately you will be forced into that way
because their is a limit to this taxation on
the common man. Resources are not there in
the common man’s pocket. From where will
the give you ? And you have already said
that you are not going to tax the richer
sections more. Then where will you go ? This
is all T want to say. Let them think of some
other hard decisions, hard option which can
be taken to raise resources. Let us give a few
transmission signals not only to the poor
but also to the well off.

Now, about the foreign exchange reserves,
Mr. Shukla said that our foreign exchange
reserves are in excellent position and all that.
1 say that the foreign exchange reserves are
being squandered. During the last two or
three years and particularly during the last
year they are being squandered.

What are the priority items on which
60 to 65 per cent of these import bills we
have to pay ? Consumer ¢lectronics, synthetic
fibres. Already our yarn manufacturers
association in this country is expressing its
alarm publicly that you will finish us off if
you go on allowing the synthetic fibre coming
in this way.

Coming to the automobile components,
for whom and for whose benefit are they ?
If you develop automobiles for the public
transport, we are with you. Cut down en
private automobiles, develop the public
transport system as other advanced countries
have done. You go to so many countries
abroad. Don’t you see what emphasis they
have placed on the public transport system ?
This is the way the foreign exchange reserves
are being squandered. If you can take a
hard decision to cut down on this, it will
have you a lot of money. I would like to
know during the last year how many items
of machinery, capital goods you have put
on the Open General Licence which were
not there before ? What is going to be the
fate of our machine building industries
in this country on which we have spent
hundreds of crores of rupees of investment
on the understanding that these industries
would expand further ? Hindustan Machine
Tools or the Bharat Heavy Electronics or
the Heavy Engineering Corporations, all
these huge public sector projects are the
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machine building projects of our country.
What is going to happen to them and their
expanding plans and all that if you are going
to put import of machinery and capital goods
on the Open General Licences.

The Private Sector wili buy from
abroad, even some public sector people also
buy.

Then Sir, many economists are saying—
I know that it is a controvertial question. I
am bringing it up again and now the Speaker
gets annoyed with me—1Is it high time or
not that at least the affluent sections of the
farmers, the rich people in the villages
contribute something by way of taxation ?
Please consider. Of course, it is a very
political question for you. (/nterruptions)
Already some murmuring has started.

This morning in the reply to a question
a statement had been laid on the Table here
that the income tax dues of one crore of
rupees and above are outstanding against
119 companies. Why don’t you mop them
up 7 Why these people are allowed to get
away scot frec and the poor man must pay
more for his rice and wheat everything ?
Please stiffen excise duty on luxury goods.
Treat plantations as industries for taxation
purposes. They are not at the present
moment. Stop respective imports of screw
driver technology. It is only an assembly
work here, In all these television sets and
other things, like consumer electronics, it is
mostly screw driver technology, bring the
parts, assemble here and pass them on as
“Made in India”. How much money is being
wasted on this ?

Then 1 say that our exports are getting
more and more hampered by the fact that
we cannot enter those markets where protec-
tionist barriers are being put up. Those are
the countries from whom we are taking loans.
We have to pay back. Why don’t you think
it over ? 1 know that the Prime Minister has
said that we canpot support the idea of
refusing to repay the debt. We cannot do it.
It is not the thing to do which our country
supports. But there should be some mecha-
nism by which we link up our debt repay-
ments with an access of our export to
their markets. They are going to close their
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markets to our exports. From where will
we get the foreign exchange to repay the
debts to these very countries ? Some struggle
should be carried on. The Noa-aligned
countries of the Third World are fighting
on these issues. We are also very prominent
among them. (Interruptions)

There is roughly about Rs. 40,000/-crores
black money, according to the estimate made
recently in that Report. If you can unearth
at least 10 per cent of that black money it
will give you Rs. 4000/- crores and confiscate
it totally. Then will you do it. It is a hard
decision to take. This profligate public spend-
ing which is going on luxurious buildings,
costly gadgets, fleets of cars, five star hotels
and big parties— Government receptions
and parties are given in those very hotels—
is it all essential ? You have not so much
money and resources that you can waste
money on these things and ask the poor to

pay up.

Let us make the public sector work more
efficiently. I am 100 per cent with you. But
you cannot do it without the participation of
the workers. Mr. Sathe is sitting there. He
wrote a book about it. Without being able to
enlist the meaningful participation of the
workers— joint participation in the manage-
ment of the public sector — the performance
will not improve. We are all for that. But
those schemes are held up. They are being
held up. They are being obstructed by various
people. I do not want to name them. There-
fore, let that be done and the public sector
will work more efficiently and give you better
returns.

Lastly I would say that these prices have
been raised. It is no use appealing to the
Government that they should review the
decision and try to reduce the prices again
because, 1 think, the Government has gone
too for and they are not going to retrace
their steps now. Only this budget remains in
front of us which is coming but option are
closed by himself. So, let him at least
coonsider how the vast mass of people in this
country who are being made to bear more
and more burdens can be given some relief if
possible, and let them try to change this entire
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policy which is a policy I do not know if we
are sitting on a volcano and all that—which will
certain de-stabilise the economy. In another
year there will be serious de-stabilisation of the
economy. I do not think India is going to
collapse and go down the drain. 1 have more
faith in such a big, old country as ours but
at least you should go ahead. We are not
going ahead because of the policies we are
following. It is not a question of any party.
We will have to launch a second war of
Independence. The second war of economic
independence will have to be fought in this
country. We are coming to that. Let the
Government ponder over these questions.

THE MINISTER OF FINANCE (SHRI
VISHWANATH PRATAP SINGH): Mr.
Speaker Sir, this debate on prices has led us
to the debate on the economy and, I think,
that is rightly so. We cannot debate prices
unless we debate the economy itself. Some
of the core issues that have been raised by
members from this side and also from the
banches opposite require very serious atten-
tion and concern. As to what would be the
impact of hike in prices we were under no
illusions. It was a difficult decision. It was
a very very difficult decision It was very
clear that it will not be welcomed. We
are elected people and want to be elected
again. We have got that much of political
sense that by annoying voters we do not get
elected.

PROF. MADHU DANDAVATE : We
are not nominated, Sir;

SHRI1 VISHWANATH PRATAP SINGH:
And whom the voters chose, not to elect in
such numbers. To them we will also give
some ground to exploit to their benefit to
WO0O some VoOters...

SHRI NARAYAN CHOUBEY : So the
price hike.

SHR1 VISHWANATH PRATAPSINGH:
Yes. Because that was the only thing you
could discuss here. There was nothing else
you could discuss. So, we have given all
these opportunities. But inspite of that do we
save our own skin when the long term
interest of the country is concerned ? Do we
care to risk our own seat if the future of the
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country is concerned or are we ready and
have enough love for the further of this coun-
try that even if our chair is taken we are
ready to take the hard decision and go
ahead ? That is a question we have to
ask and that is the answer we have come
to. About people and leaders who took
soft options, who did not have the courage
to hike up prices or take other decisions, not
only decision about prices but other matters,
between 1979-80, this soft option led to fall
of national income by 4.7 per cent fall of
industrial production by 1.4 per cent, increase
of imports by 34.2 per cent and the prices, of
course, as the Hon. Members have said, were
rising by 21 per cent. Balance of payment
position of the country was in crisis, infrast-
ructure was in shambles, coal production was
stagnant and thermal capacity utilisation had
come down. When you talk of I. M. F. loans,
this was the scenario that was left with this
country, that it forced us to have external
borrowings. That is the very scenario that
we do not want to go into. As it happended
in spite of all your soft options, you could
not win your votes. Populism is not popular
even with the people. This is one thing that
we should understand; people do understand
the long-term interest. It should not be
forgotten that 94 per cent of the resources
for development of this country has come
from the people themselves. It was the saga-
city of leadership of Pandit Jawaharlal Nehru
and Shrimati Indira Gandhi that in spite of
such a large population below the poverty-
line, they could marshall the resources for the
development of this country. not by soft
options,but by hard work and while marshal-
ling the resources for development it could
yet maintain the ballot box and democracy
which we can see around, hardly protected
anywhere around. It is this trust in the people
that we put, because for the future of our
country, it is this faith that they have, which
you don’t have in the people. But you can
have the courage to give that call. This party
has given a call and the Congress has given a
call and the people bave come forward for
the future development of the country and
that is the trust with the people.

Sir, Shri Madhav Reddi mentioned that
this Government should have resigned becau-
se it did not bring the price hike before the
Parliament. There was a Government which,
in August 1979, had raised the price but did
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not resign. People threw it out. Those who
were preaching then should not preach ths

same now. They should have learnt the
lesson.

SHRI NARAYAN CHOUBEY : Are you
imitating that ?

SHRI VISHWANATH PRATAP SINGH:
There is no question of imitating. Sir, Shri
Somnath Chatterjee has mentioned that ‘““ours
is the Government which delivers the goods
to the people’”. What could it deliver in the
Sixth plan period? In the Sixth Plan the esti-
mate was this that Rs. 1874 crores will be
raised from the State’s own resources. What
it could deliver to the people was— Rs. 28
crores, from its own resources— a negative
contribution. The contribution from States’
own resources and State public sector contri-
bution which was envisaged in the Sixth Plan
was Rs. 2177 crores. All that it could deliver
was only Rs. 301 crores. Where did it come
from ? I am not talking of Central assistance
which was raised and it was much more than
the Sixth Plan. Drawal from the Reserve
Bank was Rs. 600 crores. I agree that kero-
sene is consumed by the poor. But in West
Bengal, as 1 learnt just now from Mamata
Banerjee and Priya Ranjan Das Munsi that
water is consumed by the rich there and,
therefore, it has been taxed...(Interruptions)

SHRI SOMNATH CHATTERIJEE : You
are being informed by ignoramuses. Things
have come to such a pass.

SHRI VISHWANATH PRATAP SINGH:
1 will not refer to any price hike by the West
Bengal Government... (Interruptions). Shri
Somnath Chatterjee is agitated. I respect him
he is a senior Member of this House. I will
not touch that angle; I will say that they did
not raise the price, I concede that, but the
future generations of West Bengal have paid
a price and that is the price which they do
not calculate in terms of development...
[Interruptions).

SHRI SOMNATH CHATTERIJEE :
What is the achievement of the first Six Five
Year Plans of the Congress Government ?
(Interruptions).
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SHRI PRIYA RANJAN DAS MUNSI :
While our Finance Minister replies, their
Finance Minister ran way . (/nterruptions),

MR. SPEAKER : Let us concentrate on
the subject, no interruptions please.

SHRI VISHWANATH PRATAP SINGH:
Shri Somnath Chatterjee has asked me a
question as to what this Government had
done all these years. I want to answer that
precisely. Today and even lately, the growth
of our national income has been estimated to
be 4.5 to 5 percent. This is what we are
envisaging for the 7th Plan also. Our overall
revenues have gone up; tax collection has
gone up by 23 per cent. We have been ruth-
lessly extracting money from the coffers of
the tax evaders or black marketeers, big or
small, the money which rightly belonged to
the poor of this country. It is the perfor-
mance of the Government of Shri Rajiv
Gandhi. He had said that we would fight
black money and we have fought against
that.

SHRI SOMNATH CHATTERIEE : Who
had opposed that ?

SHRI VISHWANATH PRATAP SINGH:
It was Shri Rajiv Gandhi’s sole commitment
that for poor people, for tribals and other
weaker sections, we will do our best.

AN HON. MEMBER : There were volu-
ntary disclosures also.

SHRI VISHWANATH PRATAP SINGH:
We will have involuntary disclosures also,
not only voluntary disclosures.

PROF. MADHU DANDAVATE : You
are referring to money only.

SHRI VISHWANATH PRATAP SINGH:
All sorts of things. Even political conceal-
ment we will disclose.

Today, look at the stock of foodgrains
that we have. It was the determination of our
Prime Minister that we would make the food-
grains available to the poor, tribals and
otbers. Our commitment is there and we will
continue with our efforts. And you talk of
pro-rich and anti-poor attitude.
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SHRI SOMNATH CHATTERIJEE : An
angry Finance Minister.

SHRI VISHWANATH PRATAP SINGH:
I am not angry. I am happy because our
performance has been good, because growth
in our industrial production in October and
December has exceeded by 8 per cent.

SHRIMATI GEETA MUKHERIEE :
What about January to September ?

SHRI VISHWANATH PRATAP SINGH:
I am also happy because the power stations
and railways have done well. I am happy,
you may be angry. The thermal power}perfor-
mance has gone up by 16 per cent; the rail-
way performance has gone up by 9 per cent.
It is this achievement about which you asked,

Mr. Chatterjee.

SHRI SOMNATH CHATTERIJEE:
Please tell us : How many people are below
the poverty line in India ? How many people
are illiterate and half-starved ? How many
people are born on the payments and how
many people are staying and dying on pave-
ments ? We want to know this, not your
statistics.

20.00 hrs.

SHRI VISHWANATH PRATAP SINGH :
There are people who need more and pre-
cisely it is by their side that we stand and
for their better future that we work. It is
not as if we are not associating ourselve with
these people. And yet, you will ask as to
why in this scenario we raised the prices.
Tax revenues are buoyant; the wholesale
price index is in control and my life as a
Finance Minister was also very happy, though
you were saying that I am angry. Yet, we
have chosen to take this dicision.

There were two reasons which I want to
share with you, without any arguments, and
I want to confide in the House, and with the
Members who are all concerned aboyt the
welfare of the country. There were two
basic reasons. One is the balance of payments
scenario and secondly for a greater thrust
towards development. These were the two
considerations on which we took this decision
of price rise.
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Now I want to share this with you.
While we have managed our debt-servicing
and our balance of payment in a prudent man-
ner, it is time that we take more prudent steps
so that we can continue the manigement that
we have. IMF loans are due and payments
have started from this year. Concessional
flows as mentioned by Shri Bhagwat Jha
Azad, are drying away. There is much
pressure on commercial borrowings, which is
high cost money. Oil was the main foreign
exchange saver in the Sixth Plan and while
there will be growth, perhaps it may not be
in the same ratio and the same amount of
foreign exchange may not be saved from
this year. So, in this scenario we have to
see not only POL, but also other bulk items like
fertilizers, sugar, edible oils and other capital
inputs also, which Indrajitji mentioned and
in many collaborations we have to see
whether we have to make an assessment as to
bow much is the foreign exchange saving. If
there is outflow of foreign exchange on com-
ponents and parts and the final net foreign
exchange is marginal in some collaborations,
we have to go into that also. There is no debate
on these matters. We had made an analysis as
to how this import bill had gone up. Many a
time people have accused that the import policy
is at fault. So, if there is some thing at fault
it should certainly be corrected in national
interest. There is no question of any ego
here or any theorising. We did make an
analysis of our imports in the last six months
and we found that POL, fertilizer, sugar and
machinery for Petroleum Ministry have cons-
tituted 80 per cent of the import rise. 20
per cent of the rise was on account of OGL
items. So, that means bulk of the increase
in our imports has been because of govern-
ment’s decisions. There has also been bunch-
ing of purchase of fertilizer during this
period, because we released extra foreign
exchange for purchases for the whole year
and it was purchased this very year and it
will taper off by the end of the year. And
also, if you see the import content, about 70
per cent of it is, anyway tied up with,
policies —liberal or restrictive that much vou
have to bring, the bulk items of imports to
that level. The debate lies in only 30 per
cent of it and out of that 15 per cent, if you
see, half of it is genuinely needed. The whole
debate boils down to 15 per cent portion
which we should not be unmindful. If you
are unmindful, then that can be harmful.
But we are mindful and watchful. So that is
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what it finally boils down to. And it had
been made clear by the Prime Minister that
technology is needed where critical inputs are
lacking in production or for increasing the
export base or in areas of agriculture—in
the rural side—where we want—-to make a
break-through by increasing the production
from productivity of various agricultural
products. It further came to our notice that
the POL imports which were envisaged in
the Seventh Plan—in the Sixth Plan end, it
was 31 per cent of our total consumption—
it will rise to 38 per cent of our total con-
sumption. In the very first year, it has
crossed 40 per cent of our total consumption.
So this is a point which does cause concern.
We had two options, either to give a price
signal or to go into rationing. Indrajitji says
let us have rationing. I think many of us
felt in our wisdom that rationing would cause
more problem. We know the whole scenario
of blackmarketing. We know the whole
scenario of rationing. When it came to
petrol, we have gone through that. At this
stage, rather than going into drastic action
of rationing, it is better to give a price signal,
Thbere are inefficiencies in the private sector.
Those inefficiencies of the private sector can
be due to cost of energy, which is costly in
foreign exchange terms. So let it be costlier
so that it can be more effectively and more
efficiently used. But it is not only this price
signal that we are thinking of; our Petroleum
Minister has convened a meeting for Energy
Conservation so that a massive drive for the
Energy Conservation would be undertaken
The performance of the Railways will save
our foreign exchange as most of our transport
is run on diesel. That itself saves so much
because diesel on the Railways is five times
more efficiently used. So that would be a
saving. The plan road factor has increased
and this again will be our strategy for
reducing the consumption of POL energy
because if there is shortage of power diesel
is used for generating sets at the plant site
for pumping.

Then the other arcas, where the farmers
can give a big boost is self-reliance in the
oilseeds sector and sugarcane sector for which
again as we have said, the support prices
have been increased. The Agriculture
Ministry is geared for purchase, through
NABARD, of oilseeds, and this machanism I
am sure this will belp the farmer to come up.
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What we are embarking on will give us self-
reliance. This is the gamut in which our
problem lies. This strategy is not on the
price of POL alone.

Regarding collaboration, I have already
said that we will go into the details. For
example, passenger cars.

Our trade with socialist countries has to
be strengthened. About the scenario, I am
very-very clear, because our foreign exchange
‘out go—free foreign exchange outgo—that is
not there, and so in our balance of trade,
for the amount that we import from socialist
countries, that much of our exports is
granted. I think in that scenario, we streng-
thened our ties, our trade with the socialist
countries which in our Balance of Payments
context becomes very-very important. There
is no painless way to self-reliance. If we
have to go through it, perhaps we should be
ready for certain things. In Delhi, political
‘parties have come on the streets. But econo-
mic independence is not a cheap thing. It is
a costly thing.

SHRI INDRAJIT GUPTA :1It has to
be fought for.

SHR1 VISHWANATH PRATAP SINGH :
Yes, and those who have not fough for
political independence are on the streets,
telling us how to fight for economic indepen-
dence. (Interruptions) We have a history of
fighting and sacrifice, and of dealing with
people and taking them along. (Interruptions)

PROF. MADHU DANDAVATE : You
can look around and see how many freedom
fighters are sitting around you.

SHRI VISHWANATH PRATAP
SINGH : I am talking of the parties...

SHRI BASUDEB ACHARIA : Yours is
a party of 17 years.

SHRI VISHWANATH PRATAP SINGH :
I am proud of my party. Is there any other
party in the whole world, which has such
a glorious history ?
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I now come to the debate. (Interruptions)

MR. SPEAKER : Order, please.

SHRI VISHWANATH PRATAP
SINGH : Coming exactly to what Mr.
Indrajit Gupta says about price level prices,
if we compare price levels of kerosene and
diesel....

PROF. MADHU DANDAVATE : Today
you are playing to the gallery.

SHRI VISHWANATH
SINGH : The price of kerosene in India
after the hike is Rs. 2.25 per litre; in
Pakistan it is 2.49 and in Bangladesh 3.56.
Tt is cheapest here, among the three countries.
(Interruptions) Diesel in India costs Rs. 3.50
a litre; in Pakistan 3.52 and in Bangladesh
3.56. (Interruptions)

PRATAP

I would make a comparison with the
United Kipgdem. 1 knew you would ask foux
it. I bave got the 1985 prices of kerosene in
the United Kingdom; but the average in
1685 was lower : 2.86 for kerosene and
5.76 for diesel. (Interruptions)

Let us come to real facts and see how
far is the cry justifed. There is a burden. 1
accept. But let us not amplify it to some
out of the world figure. 1 admit there is a
burden. But we have asked for the burden
cautiously. I do not have to go into inflation
figures. There are figures and data available.

The balance of payment scenario does
not relate only to P. O. L. We are taking a
whole spectrum of steps.

[Translation]

SHRI1 NARAYAN CHOUBEY : Nothing
is going to click today.

SHRI INDRAIJIT GUPTA : How can
it click ?

[English)

SHRI VISHWANATH PRATAP
SINGH : Here was a real challenge, viz. do
we give more to public setor; do we give
more to anti-poverty programmes; or do wé
fight shy in going that why ? Here, we have



453 Adjournment Motion

a leadership which does not fight shy of
challenges. We did decide in the past on
the public sector. We did decide that we
would take up anti-poverty programmes.
Once having decided on them, various
options we had to have.

A point was made that this measure was
anti-poor and pro-rich. Let us not forget
that last year, after the Budget Rs. 100
crores were allotted for the housing of SCs
and STs.

It was after the budget that Rs. 200
crores were spent, allocated for expanded
coverage of anti-poverty and tribal area
subsidised food scheme. These are com-
mitments of the poor; these commitments
we want to continue. (Inferruptions) There
are two options, Do we go by a slower
rate of growth ? That would mean lesser
job, lesser mobilization of resources.

SHRI K. P. UNNIKRISHNAN : What
about Tatas and Birlas ?

SHRI VISHWANATH PRATAP
SINGH : Yes, we have dealt with them,
whoever maybe. [ am not taking names.
Don’t take names. You cannot take such
names. We have to see our defence on our
borders, ths scenario. Their armaments
across borders compel resources to be spent
on them. Are we to take the risk on that
account ? In fact, the conclusion that we
came to was that a weak India will be
a costlier thing than any price rise would be.
We are not ready to pay the price for our
weak India. We shall make our country
strong.

Of the various options that were there
one point was made about long-term fiscal
policy. We had said no tax hike. Therefore,
our options are closed. The Hon. Member
either should got up and make the point or
if he hoes not do it, why shoud he grubble
about that point ? (Inferruptions)

On this, now it is very clear. The overall
tax buoyancy has gone up by 22 to 23 per
cent and the personal tax buoyancy is much
higher about which you were saying that
personal tax would come down. There buoy-
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ancy is much higher. So, we have not given
it up; we have taken it up. You have seen
during this period, one year, be it a rich man
or be it any one, powerful or whatever he
may be, he has not been exempted from the
clatches of the law once we have seen that
he has taken the share of the poor. We shall
not exempt any one. The other was the
borrowings group. The foreign borrowing
was not open to us : internal borrowing now
is about 20 per cent and the total expendi-
ture is committed to past borrowings. There
is some leeway but net much. So far as
deficit is concerned, for that also people have
to pay, but the quantum—of deficit that Prof.
Madhu Dandavate was saying was increasing,
I think, that deficit is not what it was last
year and what you now compare, it has to
bear a ratio with GDP. If your GDP is in-
creasing, you can have larger deficit without
its being inflationary. The other window was
of mobilization from public sector. So, it is
on all. We have mobilized on tax; we have
mobilized on borrowings, foreign borrowings
we do not want to tap. That is how this
decision came about.

Now, if you mobilize by deficit, how far
is it equitable, because by public sector
mechanism that person who is using commo-
dities or using services, he pays by the deficit
route or the tax route and the person who is
not using that commodity, even he has to
pay. The equity is there that those who are
using the services, they should pay.

Now the coal losses were Rs. 1 crore
per day and for two-years, there was no price
increase. About fertilizers by bringing down
their prices, there has been a little respite.
But if you take the prices of 1981 for 4}
years, there is hardly any price rise. When
the wholesale price index has gone up, the
procurement price has been increased so that
the farmer is helped. There is still subsidy
on petroleum products. LPG carries Rs. 13
subsidy. Do you think that the Government
and the country should give a gift of Rs. 13
per cylinder ? Subsidy on kerosene is under-
standable because it is meant for the poor.
So far as subsidies are concerned, now on
fooad and fertiliser, this year it has gone up
to Rs. 3700 crores.

SHRI INDRAJIT GUPTA : How much
on food and how much on fertiliser ?
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SHRI VISHWANATH PRATAP
SINGH : On food Rs. 1650 crores and on
fertiliser Rs. 2050 crores. Total subsidies
have crossed Rs. 4000 crores. What is really
before us ? Subsidies in certain areas are
necessary. For the poorer sections we have
to give subsidy because the trickle down
effect is not there. The system is not deliver-
ing the poor the necessary resource. So
through our programmes, by subsidies we
will deliver the resources to them. That is
necessary. We cannot totally write at off. But
the question has come and I will appeal to
the opposition also that we should have a
debate on this. Now the poser has come. It
is subsidy versus investment. They are be-
coming so large that we have to choose bet-
ween more investment and more subsidy.
This is our dilemma here. Though income-tax
buoyancy is there, it does not help the
Central Budget in reducing the subsidy be-
cause 85 per cent of it goes to the States.
By better implementation and buoyancy cer-
tainly there has been growth and there will
continue to be growth. We will not come
down. Basically what the Prime Minister
had posed was how do we cut this high cost
economy. And here we have to go into the
whole gamut of areas—demand, supply,
distribution, obsolescence of technology, size
of units, inefficiency in various areas and
various other things. In import substitution,
sometimes more foreign exchange goes away
takiog profit of our own market. We have
to go into that. Four elements like tax,
administered prices, deficit and money supply
which is in Government control, the whole
gamut we have to tackle and we are going
into all these areas so that we can come with
a long term policy on prices.

Regarding curbing expenditure and osten-
tatious expenditure of five-star hotels and all
that, we arc considering austerity measures.
We will be coming with a package of aus:ie-
rity measures.

SHRI INDRAJIT GUPTA : In your
Budget ?
SHRI VISHWANATH PRATAP

SINGH : Maybe before Budget or during
Budget. We will be scrutinising various non-
plan expenditures very scrupulously and wher-
ever there is need be will be pruning those.
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Regarding the policy on administered
prices, a statement has been made in the
Presidential Address. Here what we are
aiming at is that certain norms of efficiency
in the public sector should be fixed. And
inefficiency of public sector should not be
transmitted as prices to the people. Within
the norms, we have to take into considera-
tion the price of materials where there is a
real rise in cost of inputs like fertiliser. Bet-
ween 1982 and 1985 the cost of sulphur has
gone up by Rs. 500 per tonne. These are
costs which are not on account of any in-
efficiency. These costs we will have to adjust.
Otherwise, there will be subsidy which we
will not be able to control. These are areas
where the question is whether we can have
the option of keeping prices stable for some
time or short intervals or periods of adjust-
ment when burdens do not come in one go.

Here 1 must say that when we ask for
stabilisation of the prices of public sector,
while I am very clear that people should not
pay for inefficiency, but at the same time, let
it not be forgotten, that if we depress even
the real inputs at the cost of public sector it
is the private sector that will be subsidised
by the public sector.

SHRI INDRAIJIT GUPTA : It is being
doing even now.
SHRI VISHWANATH PRATAP

SINGH : And while we keep the prices
down, of the public sector, by administrative
action, the private sector will be mopping up
its profits; the losses of public sector will be
reflected as profits of the private sector which
they do not transmit to the consumer and
we will have to find a way whether these
benefits are transmitted to the consumers and
not mopped away by the private sector.

Otherwise, what will happen ? If we
freeze it up at one point of time, over a
period of time public sector will be wound
up. We cannot allow this to happen. So, we
will have to take a balanced approach of
pricing of the commodities of the public
sector allow it the real rises of costs ineffi-
ciencies need not be transmitted and by a
mechanism we may have a short duration
adjustment, or long term adjustment, we may
have to go in for a pelicy where under this
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exercise we can with some sort of formulation
decide when and to what extent can adminis-
tered prices will be raised.

Now, a point has been made that by
raising the administered prices we are fuelling
inflation. Some impact is there. We under-
stand that about about 7 per cent will be
the direct impact of the total rise that has
been made on the wholesale price index.
Some studies have been made; that while
overall inflation in 1984-84 was 7.1 per cent
the impact of administered prices on it was
1.2 and of non-administered prices it was
5.8 per cent—that is the difference. So, let
us not always accuse the public sector and
make it a beating boy or flogging boy and
say that you keep down while private sector
can go and make as much money as it likes.

So, here in the core sector the exercise is
being made. Coal, power, steel, and also the
overhead costs of the Food Corporation, and
on freight, these are the areas where the
Prime Minister is making an exercise where
we are doing them, and a cyclic thing
happens. This exercise is being made now,
may be we will issue some guidelines on how
this should be done.

PROF. MADHU DANDAVATE : Now

come to the prices.

SHRI VISHWANATH PRATAP
SINGH : I have come to the prices. The
point is that either we continue with losses
and subsidies, go on cutting our plans, or we
take away out of this and see, plough it back
to growth and our future and our commit-
ment is to the future and it is with this
courage that we have undertaken and also
with the confidence of the people that we
have taken the positive step of mobilising
resources for more growth and greater
development.

MR. SPEAKER : Shri V. Kishore

Chandra S. Deo.

SHRI V. KISHORE CHANDRA S. DEO
(Parvathipuram) : Mr. Speaker, Sir, as I rise
to speak on this Motion, though it was men-
tioned earlier by many other colleagues from
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this side, I must also express my resentment
to the way this price rise has been resorted
to by the Government on the eve of the
Budget.

There was bhardly three weeks time left
before the Budget was to come and this
Government chose to bring it up by raising
the administered prices.

(Interruptions)

SHRI SOMNATH CHATTERIJEE : Let
there be silence.

PROF. MADHU DANDAVATE : Give
them some time t0 go; the Prime Minister
has left.

SHRI INDRAJIT GUPTA :
exodus.

It 1s an

MR. SPEAKER : Hon. Members, those
who want to leave can leave quietly. 1 do
not hike this. (Interruptions)

I do not like this. Please go silently. Please
do pot stand 1n the aisles and talk.

PROF. MADHU DANDAVATE : They
arc tollowipg their Prime Minister.

MR. SPEAKER : Move on, or take your
seats.

SHRI INDRAIJIT GUPTA : Please go
and order some coffee for us.

SHRI V. KISHORE CHANDRA
S. DEO : The Finance Mimster while inter-
vening himself said that it was a hard decision
that they had to take. He said that though
he knew that this would not be liked, yet they
had to take this decision.

Sir, we have heard these slogans.

MR. SPEAKER : Please do not have
conference in the aisles. Move on.

SHRI V. KISHORE CHANDRA S.
DEO : For the last six years, we have heard
this slogan of “1977 and 1980.”



459 Adjournment Motion

[Shri V. Kishore Chandra S. Deo]

This Government has been ruling for the
last Five or Six years now and it is not as a
result of what had happened in 1977-80, but
it is the result of the misguided policies of
this Government that has forced them today
to administer this priee rise to effect the
common man rather adversely.

20,31 hrs.

[SHRI SHARAD DIGHE in the Chair]

Today, the prices of petroleum have been
increased when their prices in the interna-
tional market are crashing. This has been
mentioned by several other speakers before
me. Today it has come down almost to $14
or $15 per barrel from $34 per barrel. The
Finance Minister has said that this measure
has been taken to control the consumption
of petroleum products. I do not think there
is any single instance where the consumption
has been curbed as a result of hike in prices.
If the petroleum has to be conserved or its
coasumption has to be reduced, then what is
the necessity to give licences for production
of thousands of cars and limousines that are
being sought to be brought into the market ?
Likewise, the price of gas has also been in-
creased when gas is being flared not only in
Assam but also in the Bombay High. The
prices of foodgrains have bzen increased
whnen the agrarian sector has been really
going through a recession. In fact, the prices
of almost all the agricultural products have
crashed and probably in the agrarian sector
we have one of the worst recessions of recent
times Now, by decreasing the prices by Rs.5,
the Government thinks that they have done a
great favour to them. The Finance Minister
also went on to say, ‘“we do not want to
indulge in populist measures.”

I am glad that a party, whose Members
are sitting on the other side, who are product
of populism, at least realised the dangers
that populism can portend in the future.

Several Members on the other side have
said that the Opposition parties have got
together, they have found an opportunity to
say something against the Government.
Certainly, we did get together on an issue.
If the Opposition parties are united, it will
certainly be on an economic programme. We
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do not believe in the concept of Kingship
and we do not have a king. We do not
believe in being commanded. So, certainly
on issues like this, when there is an affront
to Parliament, when there is an assault on
the people, we will unite.

A call for sacrifice has been made.
Sacrifice by whom ? We have been asked
to tighten our belts. Whose belts are to be
tightened ? Everytime it is only the poorest
of the poorer section of the people, it is
either the tribals or the Scheduled Castes or
the Backward communities or the poorest of
the poor section who have always been the
victims of this type of tightening. What has
this Government been doing during the last
one or two years ? You talk of tightening
of belts the one side, on the poor man has
to bear the brunt of the whole thing, and on
the other side, the Prime Minister goes out
shopping electronic consumer goods items
and automobile components. It was also
reported in one of the papers that when the
Prime Minister had gone to Muscat, while
coming back he paid a customs duty of
Rs. 24,000 for the imported goods that he
brought. We are glad that he paid the
customs duty, but what I am trying to stress
is the ethos of this Government and the
culture that these people posses. Mahatma
Gandhi gave the call of “Swadeshi’, Pandit
Nehru said ‘Buy Indian’, and today our Prime
Minister says, ‘Reject Indian’, by foreign. This
is the ethos with which this Government is
functioning today. Unless this concept
changes, our economy will not improve.
Because of the concessions that were given to
the big business houses, you have already
lost about a thousand crores of rupees. You
talk of curbing black money. We are not
convinced by the raids that have’ been con-
ducted till today. People are being hand
picked and selected to be harassed. If raids
are to be conducted on the actual people who
are holding black money, then where will the
funds for the centenary celebrations at
Bombay come from ? How many crores of
rupees were spent there ? Does the Prime
Minister have any idea ?

This is the ethos of the present govern-
ment. This is how they are functioning. We
have seen the statements of people like
Patodia and Kirloskar who have demanded
the complete removal of FERA and COFE-
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POSA. They want this to be done away
with. So, I would like to know the reasons
which emboldended these people to even
make such a demand. There are several
hidden things which underlie such types of
statements which are made by people from
these quarters. When I think of this Govern-
ment I am reminded of an advertisement
that we saw in some newspapers. It has
appeared in the Statesman and some other
newspapers, which says, ‘The only thing
Indian about us is our name; the rest is all
Sony ” This Advertisement reminds me of
the Government and the ways and means by
which they have been acting. You have to
pay the IMF loans this year. You have no
money. You will get your money but they
will charge you commercial rate and you have
to go to them with bended knees and mort-
gage the interest of the country to either
these IMF and other international monetary
institutions.  Several Members said that
inflation rate is only 4 9 per cent. This is
at the wholesale level. 1 don’t know what
is the inafltion rate at the retail level. They
have been able to achieve this low figure
because of the deflation that has been taken
place vis-a-vis the agricultural products. It
has been at the expense of the rural masses
and agrarian community, the kisans and those
who toil in the villages.

So, Sir, I hope that at least row this
Government will learn from these mistakes
which have been committed in the last one
year and before that also and make amends,
accept facts and be realistic in changing the
entire attitude and concept which they have
been following so far. Otherwise, 1 am
afraid, if not now, but soon. a time will
come when they will have to face hard and
difficult days. Whatever happens to this
Government and the Opposition is immate-
rial. Some cne has to come to power. But
the country and its economy will suffer. Once
we get into the rut, will be very difficult to
get out of it. The Finance Minister is waxing
eloquent. Many of the things he said today
appear to me like slokas which are oft-re-
peated. This is not what we are interested
in. We want the Prime Minister to reply
ultimately, but I hope he will come out with
proper steps and tell us whether his Govern-
ment is prepared to change the attitude that
they have taken so far and strengthen our
economy and see that this kind of inflation
is not brought . about to affect the poorer
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sections in future. With these words, Sir I
conclude. Thank you.

[Translation)

SHRI SHYAM LAL YADAYV (Varanasi):
Mr, Chairman, Sir, I congratulate the Hon.
Finance Minister for his apalysis of the
economic situation on the Motion regarding
the price rise and also for the way he made
realistic appraisal of the challenges before
the country which necessitated the price rise.

In fact it is not a matter of happiness for
any Government to increase the prices but
keeping in view the challenges we have been
facing and our econcmic position, 1 think
every one will agree that this price rise is
correct. Shri Dinesh Goswami has said that
in England or America there have been up-
risings on the issue of imposition of taxes
without the consent of Parliament. I think
now the position of Government is quite
different. Presently. the task of the Govern-
mept is not limited to imposition of taxes, it
runs many core industries and trades, and
also distributes commodities. The Govern-
ment can, therefore, increase or decrease the
prices of certain commodities which it produ-
ces, purchases, sells or distributes according
to the cost of production and demand and it
need not form part of the Budget proposals.
It does not involve any question of ethics. 1
think it is the responsibility of the Govern-
ment which it has been fulfilling for years
together, particularly in the matter of those
products which are totally under the control
of the Government, like coal, fertilizers,
petroleum products and the distribution of
foodgrains procured by it. The income
accuring as a result of their price rise will
directly come to the Government apd the
money so earned can be utilised for social
welfare, development of the country and the
industries. The price rise in the petroleum
products alone will fetch about Rs. 530 crores
more every year. The twin purposes men-
tioned by the Government for increasing the
prices of the petroleum products, which have
been explained in detail by the Hon. Finance
Minister also are, to my mind, quite satisfac-
tory. If the prices are increased its con-
sumption will come down and we will be
saving foreign exchange which we have to
pay to the foreign countries. Last time,
when the prices of the petroleum products
were increased in 1979, there was significant
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decrease in their consumption and I hope
that the price rise this time will bring the
consumption of those products further down.
I would like to point out, to which the Hon.
Finance Minister also referred in his state-
ment, that the consumption of petroleum by
all the Government Departments or the
undertakings is increasing indiscriminately.
The Government will have to keep an eye
on it. All efforts should be made "to check
its consumption and misuse. When you
have increased the procurement price by
Re. 5 to give fair price to the farmers and
you have increased the selling price to con-
sumers by Rs. 18, then it is mnecessary to
streamline the working of the Food Corpora-
tion of India and to check their wasteful
expenditure. The distribution system is so
much affected by the Food Corporation of
India that maximum amount is being spent
on it. This is the reason that though the
farmers are being paid Rs. 5 extra, the con-
sumers will have to pay Rs. 18 for that.
The Government will have to look into it.
Power generation will have to be increased
to achieve reduction in the consumption of
petroleum products. Presently, the genera-
tion of power is in the hands of State
Governments and I have no hesitation in
saying that the functioning of the state
electricity Boards is highly unsatisfactory.
This is the reason that the consumption of
diesel in the country is increasing very much.
For cultivation, transport and all the big,
medium and small industries, so much so,
the small shopkeeper also have to keep diesel
generating sets because they do not get
adequate power. The Hon. Finance Minister
has said that power generation capacity has
increased, which is commendable but we
have not to stop at that. If adequate power
is gencrated and the target fixed in the
Seventh Five Year Plan is achieved, I am
confident that consumption of diesel will
come down. If power is not generated
adequately, then your effort to bring down
copsumption of diesel will not succeed to the
desired extent,

Another thing I want to say is that we
should keep a strict vigil on the functioning
of the Public Sector Undertakings. Pre-
sently, the majority of these undertakings are
lagging behind, be it performaunce, capacity
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utilisation or generation of income. Tranos-
port units are notorious in this respect.

The Delhi Transport Corporation also
recently increased the passenger fares. 1 ha\.re
seen the figures. Productivity has increasefi in
every field in Delhi Transport Corporat.lon,
whether you take it passenger-wise or vehicle-
wise or in the matter of maintenance. But
on the other hand, all the state Road Trans-
port Corporations have been working unsatis-
factorily. We shall have to gear up the
State Road Transport Corporations further
and bring down their losses. If they do not
earn profit, they should at least run at break
even point and should be able to purchase

vehijcles and maintain the old vehicles. Obly
then there can be some saving.
I want to submit one more thing. Many

of our friends on this side have said that
INTUC has condemned this price hike. They
have mentioned one name also but they
perhaps forgei that the trade union !eaders
have to placate the people who work in the
organised sector, whether in an industry,
factory, public undertaking or Government
office, so that they remaio members of their
unions. But when they come to power, then
only they realise how difficult it is to mobilise
resources. Today, in West Bengal and in
some other states also non-Congress Govern-
ments are in power. They have gained good
experience as to how Governments are run
and how salaries to the employees are paid.
Therefore, all efforts should not be directed
to placate the organised sector only.

A mention has been made here of the
farmers and one of our Hon. Members hgs
said that for those people whose pay 18
Rs. 1000 provision of bonus and other faci-
lities is made but in the case of farmers we
think on other lines. We talk of imposing
taxes on them, who toil bard round the
clock, in scorching sun as well as in the
rain. The facilities which an ordinary bank
clerk enjoys today are not available even to
the biggest farmer of any village. He has
no gas cylinder and articles of luxury because
he has no union to fight for his rights or
stage daily demonstrations at the Boat Club
and pressurise the Government. When the
prices rise, demand is made for paym.ent of
D.A. to the organised sector. According to
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an estimate, the Government has to pay
Rs. 70 crores every year as D A. instalments.
On the other hand if the farmer gets even
Rs. 5 more, our friends start suggesting im-
position of taxes on him, which is totally
unfair. I think Goverament is fully aware
of this and that is why it has not levied taxes
on the farmers, though in another way rates
for supply of canal water, tubewells and
electricity are being increased. The price of
the fertilisers and agricultural implements are
increasing and in that way our farmers are
paying more than what they were paying
earlier. But there is no proportionate in-
Crease at any time, objections are raised time
and again.

Sir, I do not want to take more time.
I just want to say that in those sectors which
are fully controlled by the Government, you
can set the things right by increasing the
prices but in those sectors which are con-
trolled both by the Government and the
private sector, the price rise results in more
profits to the private sector. For example,
by increasing the prices of steel, the Govern-
ment will only make up its losses whereas
the private sector will be benefited without
any effort on its part. The Hon. Finance
Minister also referred to this aspect and I am
hopeful that he will keep this thing in mind.
In the case of the industries on which both
Government as well as private sector have
control, price hike by the Government brings
windfall for the private sector. You should
keep this thing in view so that the Govern-
ment may benefit.

With these words 1 want to thank the
Hon. Prime Minister for his right and coura-
geous decisions on this occasion to tone up
the economy of the country, and to mobilise
resources for the Seventh Five Year Plan.

An regards anti poverty programmes and
distribution of cheep foodgrains to the people
living below the poverty line, 1 would talk in
greater detail about them on some other
occasion. I want to emphasize at the
moment that more allocations should be
made for the all round development of
villages whether it is in respect of power or
any other thing.
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I would like to submit to the Govern-
ment that they should particularly ask the
non-Congress ruled states to utilise their
funds fruitfully. A watch should be kept
on West Bengal and other States to ensure
that the funds are not misused.

With these words I oppose this Adjourn-
ment Motion.

[English)

SHRI ANANDA GAJAPATHI RAJU
(Bobbili) : Sir, I would like to touch a few
aspects relating to the increase in administered
prices of petroleum products. It is not my
intention to outright criticise the Government
nor to support them but to bring before them
certain aspects which they might consider
useful at this stage because I have the feeling
that some more thought should have gone
into increasing these administered prices. some
more homework should have been done in
the sense that when the fiscal policy demands
that direct taxes are going to be frozen for
five years, then it tantamounts 10 an increase
in indirect taxation for the next five years
and if indirect taxation is increased, that
means the poorer sections of the people are
affected and, therefore, there is a need to
understand the perspective in which revenues
are raised, revenues are expended and the
manner in which it affects different segments
of society. Internationally, the petroleum
products have crashed. Today the price is
less than 15 dollars a barrel and there is a
chance that it will be further reduced because
of the trouble that is going on in the OPEC
countries and when one wants to remain
receptive to international prices, when one
speaks about high cost economy in the
country. increase in administered prices of
petroleum products will definitelv make our
economy high price and out of tune with
international economic condition. One aspect
of it is that if administered prices are raised,
then more revenues are mopped up to increase
the plan outlay. But on one side. while the
plan outlay has increased, on the other side,
it is reduced because the factor prices of the
plan outlay have gone up. Petroleum products
is also factor price. Hon. Finance Minister
some time back mentioned that there was a
choice between investment and subsidy and
also between rural and urban dichotomies. I
feel that this increase in prices has not been
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well-conceived and requires a greater intro-
spection and a greater examination. Today
the rationale is not very convincing. The
Finance Minister at no point has mentioned
except saying that outlay should be increased,
that there is a justification for increase in
petroleum products. I see another justification,
namely, an increase in exploration in view of
the fact that the cost of rigs exploration has
come down and our petroleum reserves would
last from 15 to 17 years to 30 years. So this
rationale has not been given consideration.
And the increase in the administered prices
is your deteat of the notion of public finance
and the public sector. The public sector is
there to ensure distributive justice, to see that
more funds and more gains go to the weaker
sections of the people. But by this measure
not only the weaker sections but also the
middle classes have been very badly affected.

Then, again, shadow pricing is something
on which the administered prices are based
to see that the laissezfaire policy does not
affect the poor and the weaker section of
the public. But the philosophy of the public
sector is not being utilised properly. The very
aim of the public sector is defeated. There
is a free play of the market forces and a
free flow of the gains of the rich as against
the miseries of the have-nots. For coal, steel
and fertilisers there is no rationale to increase
their prices. I would not like to go into details
because anyway it would be coming up for
further discussion during the session. But, just
to mention one point and I would close up—
namely, the increase in fertiliser and food
prices. It looksas a very good package to
increase the food prices on the one side and
also to increase the fertiliser prices on the
other. But the increase in fertiliser prices has
a greater ramification and an all-round effect
on the agro-industrial economy. The increase
in food prices does not settle the rural-urban
dichotomy. Therefore, as everybody bas had
a gruelling day, I would not like to proceed
with these poiots but I would only like to
say that ad-hocism is the order of the day.
The Government could have as well consulted
the opposition. They could have as well taken
different sections of the people into confidence
and decided on some measure and when it
has not done so, the effects will have a long-
term ramification. To-day it may seem a very
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silly issue but in the days to come this will
show up a lot of new blunders or new white
elephants that will be created by the Govern-
ment.

SHRI P. R. KUMARAMANGALAM
(Salem) : I have been quoted from newspapers
literally. I ind that both the right and the
left are missing. However, what surprises me
is the amount of credence they have started
giving to the veracity of newspaper reports. It
is a pleasure to see that they believe every-
thing that they read in the newspapers.

It is true that the price rise does hurt the
middie class people and has hurt the middle
class people. But the question that arises is
different. The question is not whether it hurts
or does not hurt, It is uniformly agreed in
this House that the price rise hurts the people.
One cannot say that a price rise does not
hurt. But itis a question of sacrifice. The
question that arises is whether the object for
which the sacrifice is being sought is justified
or not justified. I would have expected the
opposition to plead with the Government
because they claim to stand by the down-
trodden, they claim that they are the
representatives of the down-trodden and we
are the reprentatives of somebodyelse. I do
not know—maybe that the majority of this
country is well above the definition of down-

21.00 hrs.

trodden. Mr. Chairman, the question is this.
When the whole exercise is for anti-poverty
programmes, for the uplifiment of the down-
trodden, they should welcome rather than
oppose unless, of course, their intentions are
that the downtrodden should remain down-
trodden so that they have something to talk
about. If that is their intention, then it is fine.

Mr. Indrajit Gupta, when he was here,
spoke of war of economic independence. 1 do
not know if he believes that the war can be
carried out by means of Government-sponso-
red bandhs. If they think that that is the
way the war is going to be conducted, then
I am not surprised because that is the way
they have been running their economy.
Undoubtedly it is true that the war of
economic independence 1s in full form,that is,
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to wipe out the tear from cvery eye, especially
of the poor, is possible only by more produc-
tivity and more progress and not by Govern-
ment-sponsored bandhs. One does understand
if they protest against price rise. But one is not
able to understand when they have more bandhs
and create more economic losses rather than
contribute effectively in any form. As for the
question whether people die on pavements, 1
am sure—I can go on record to say this—that
more people die on the pavements in Calcutta
than anywhere else in the country. When that
can happenin Calcutta under there ervolutionary
left Government, one is a little surprised.
Even More surprising is that those who did
not participate in the freedom struggle in
1942, who suddenly ran away and did oot
stick on, are now talking of economic
independence. (Interruptions) Mr. Chairman,
the question that arises is this. Does the
Opposition want us to proceed and have
progress in this country ? Do they want
development or do they want this country to
stagnate and go backwards ? When they
levied taxes in 1978-79, I suppose the prices
reduced then and that is why they are talking
today in terms of price-rise ! What above the
above 20 per cent inflation that was there
when they ruled in their rather inflation that
was there when they ruled in their rather
heterogeneous from which existed ? The short
question that arises is this. It is surprising to
note that the Opposition criticises without
even realising the impact or the seriousness
of the reply which the Finance Minister has
given to this house. In fact, I heard my
friend, Mr. Kishore Chandra S. Deo speak
immediately after the Finance Minister spoke.
I think., he missed the fact that the Finance
Minister has very categorically stated that we
are taking steps to curtail consumption and
Energy Conservation Conference is being
called. He also missed the fact that Finance
Minister stated that one car project had been
stopped. I am surprised to note that the Oppo-
sition becomes deaf when it is inconvenient
to them and suddenly becomes very sharp
in hearing when it is convenient to them.
Adopting this sort of double standards is the
reason because of which they are in such small
numbers here, nothing else.

One thing 1 would, however, like to
submit humbly is this. I can understand if
those in the Opposition criticise with certain
credibilities behind "them. In fact, Prof.
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Dandavate Saheb himself was in Government,
and if one looks at his Budget one will find
that borrowings...

PROF. MADHU DANDAVATE : Do
you mean the Railway Budget ?

SHRI P. R. KUMARAMANGALAM :
Both. ‘Borrowings’ was their main plank.
They never thought of incomes or revenues.
They never thought of any other method
except taking money and begging. If at all
the IMF loan was required, even according
to the Finance Minister’s words, it is because
of the legacy they left for the Congress party.

Mr. Chairman Sir, if I may submit very
frankly, the situation is that the price rise is
heavy, it has hurt the middle class undoub-
tedly. I am sure, the middle class in this
country would bear it, but that does not
mean that.this should be used as an excuse
for economic chaos, this should be used as
apn excuse to destabilise the country.

They talk of price rise. I would like to
know how many Members of the Opposition
are willing to criticise their colleagues who fan
communalism day in and day out. Why is it
that they are not taking up that cause ? Why
is it that they are not talking of the unity of
this country ? Why are they sitting with those
friends, making common cause with those
who are openly fanning the communalism,
openly fanning the division of this country ?
Why is it tbat they are not talking of them ?
Why is it that only a small price rise is be-
coming a major issue ? There are the main
questions.

(Interruptions)

Mr. Chairman Sir, the question that arises
is whether this adjournment motion in a form
of censure is justified. Undoubtedly this is
not justified, unless the intention of the
opposition is to say that it is wrong for the
Government to think of providing money for
anti poverty programmes. Of course, if they
feel it so, then let them say it so, so that
let it go on record for them to say that they
want the down-trodden to become more sQ
and not to get any upliftment,

-
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I would like to say that even among the
middle class there is that portion of the
middle class which will find it difficult to bear
the price rise. There are, in fact, many
Government servants, for example those who
are in West Bengal, who are struggling and
finding it difficult. Similarly there is also
a problem with Central Government servants.

Their Pay Commission Report has been
waiting for a long time. I would like to
take this opportunity to ask the Finance

Minister to use his best offices —because he
is not here, I think 1 will have to ask Mr.
Buta Singh to wuse his best offices to see
that the Report comes early, so that there
is immediately some financial benefit, for the
Central Government servants who would be
then able to bear this price rise and the
increase in the fares of the DTC.

Lastly, while concluding, 1 would like to
say one thing about the bus fares in Bombay.
Professor Saab would know it. In the BEST-
the transport system in Bombay which is the
counterpart of the DTC in Delhi—in so far
as the lead kilometre goes, it is higher. He
knows it very well; but that is what he does
not speak about.

[Translation)

*SHRI PALAS BARMAN (Balurghat) :
Mr. Chairman, Sir, I want to speak in
Bengali. Sir, 1 support the adjournment
motion moved by Prof. Madhu Dandavate
and I want to make some points for the
consideration of the Government. On account
of the liberal import policy of the Govern-
ment and as a result of IMF loan we are
in need of crores of rupees today. There
has developed an economic crisis in the
country as a result of these wrong policies.
The root cause of this crisis is the wrong
economic policy of the Central Government.

During the last Budget session and also
time and again we have protested against
this wrong economic policv, which is anti-
poor and pro-rich. That is why they have
adopted such a policy to the great disadvan-
tage to the common people. Had the Govern-
meot paid any heed to our protests and

*The originally delivered

in Bengali.

speech was
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warnings, there would not have been any
such price hike. It is no exaggeration to say
that there has been a price rise in all essential
commodities. The increase in the adminis-
tered prices of wheat, rice and petroleum
products is a burden on the people. As stated
by the Government, rise in prices of these
commodities was pecessitated to curb the
consumption of petroleum products. The
Government always speak of greater thrust
for development. But is it the way to take
recourse to resource mobilization ? As a
result of increase in the prices of petroleum
products, prices of all other essential com-
modities have gone up. Transport has been
more costly. In short we can say that the
Government in funciioning arbitrarily. This
Government is committed to safeguard the
interest of the rich and multi-nationals. The
country as a whole has protested against such
price hike. It was an unprocedented event in
the history of Parliament that in order to

express their resentment against price rise
almost all the opposition parties boycotted
the joint session of Parliament addressed

by the President of 1India on 20th of this
month. If this Government is at all sympa-
thetic towards the common man, this price
rise should be withdrawn immediately.

Lastly, I want to caution the development
that they should refrain from such anti-people
policy. They should try not to penalise the
poor and spare the rich. The Government
should withdraw the price rise with immediate
effect to give some relief to the poor. In case
the Government failed to bring the prices
down, the people all over the country will
start agitation. Because the people have no
purchasing power to meet their needs. To
avoid such a situation the Government
should come forward to bring down the
prices of essential commodities.

SHRI RAM PYARE PANIKA (Roberts-
ganj) : Mr. Chairman, Sir, views have been
expressed by Hon. Members from both the
sides of the House—whether they belong to
the opposition or the ruling party— and the
Hon. Finance Minister has intervened in the
debate on behalf of Government.

Sir, Prof. Madhu Dandavate while initiat-
ing debate on the adjournment motion, dis-
cussed about the country’s economy at length
besides price hike and levelled several
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charges against government. I do not want
to enter the jugglery of statistics but I would
like to remind him of the days when his
party was in power in 1977. You may recall
that during the 2.5 years of their regime,
maladministration resulted in tremendous
decline in agricultural and industrial produc-
tion. The industrial growth rate which was
10 per cent during the Congress rule fell
steeply to minus 0.14 per cent due to their
inefficiency. 1 would also like to remind the
House that their Government had raised
petrol prices twice in a bid to curb petrol
consumption—once in 1973 and then again
in 1979, But the price hike in 1979, which
Shri Dandavate might be remembering, resul-
ted in long queues for petrol and kerosene.
Just now he pointed out to the reaction of
Mrs. V. P. Singh, wife of Hon. Finance
Minister to the recent hike in prices but he
forgets his own reaction. He forgets about
his shortcomings. Our late Prime Minister
had said that she would provide a government
that works and since 1980 we have never
looked back and have made tremendous pro-
gress in every field whether it is transport,
railways, Iron and Steel, Cement, Power and
Coal. We have increased production in the
core sector. Not only this, there has been
record foodgrain production of 15 crore
tonnes in the country and all of us are aware
of the storage problem that was created as
a resulit thereof. The credit of increased pro-
duction whether in agriculture or industrial
sector goes to us. Even in developed countries
snflation has not declined below 20 per cent,
where as we have contained it at 4.9
per cent.

So far as price rise is concerned, Hon.
Prime Minister and the Hon. Finance
Minister have stated that their sympathies
are with the people of the country but this
difficult decision had to be taken keeping in
view the interest of the poor. 1 would like
to remind the people of the country, through

the House, that whenever the npeed has
arisen, it has been the Congress Party which
had always taken such difficult decisions in

the larger interest of the country.

But it seems that the Hon. Members
sitting on the other side of the House do not
want us to take good decisions in the
country’s interest. The members of opposition
while speaking on the Budget last year had
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repeatedly demanded from the Planning Com-
mission to allocate more funds for the con-
struction of roads and improvement in the
Railways. 1 would like to ask them now as
to wherefrom will the money come ?

Even in the present economic crisis, we
have not taken any loan from any internatio-
nal financial institutions and we have also
stopped taking loans from the IMF. This
speaks volumes for the success of our
Government, the leadership and our econo-
mic policy. Today our foreign exchange
reserves stand at Rs. 6000 crores. This has
never happened before.

The opposition is threatening the Govern-
ment with nationwide agitation on this issue.
While increasing the prices of petroleum pro-
ducts we had clarified that we wanted to
bring down the consumption of petrol by
1.25 per cent. The Government have also
taken many steps to reduce this consumption,
both in the industrial as well as agricultural
sectors. You must have observed how media
is being used to propagate reduction in con~
sumption of petrol.

As regards subsidy, we gave it to the tune
of Rs. 700 crores in 1981 and now we are
giving subsidy of Rs. 1600 crores. Not only
this, we are granting subsidy on food items
as well, which arec being imported. We are
giving a subsidy of 71 paisa per litre on
Kerosene and Rs. 13 on each LPG cylinder.

This is the right picture of our country
today. We have resolved to strengthen the
country’s economy and make it self-reliant.
We shall have to take certain difficult deci-
sions to achieve this end. Needless to say,
it would mean some hardship to the people
but we are sure that the people are prepared

to bear it in the larger interest of the
country.

1t is true that the Public Distribution
System in the country is not functioning

properly. 1 would like to submit that the
State Governments are not lifting the entire
stocks allocated by the Centre.

You would be surprised to know that
today power generation is lowest in West
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Bengal. There is need to increase production
in every sphere and only this would help in
accelerating the pace of development in the

country.

1 would like to tell Shri Dandavate that
we have not deviated from our path but he
must see his own image. 1 thank the Govern-
ment for taking effective steps in this regard.

The opposition parties believe that they
can make a common cause of this issue. But
we saw this very morning that they had
parted ways on this very issue. They cannot
unite because they have different ideologies
and different paths. If they want to start an
agitation let them try. We are providing
cheap wheat to the tribals and rice at Rs.
1.85 per Kg. I demand that additional re-
venue proposed to be realised from price
hike should be invested in poverty alleviation
programmes and the target of 10 million
should be further increased. New technology
should be introduced in agriculture, rice re-
search and more such programmes should
be formulated so that we are able to increase
our production and the people are able to
realise the importance of the price hike.
Dandavateji, I would like to remind you that
every commodity is in abundance now whether
it is oil, fertilizers etc. and there is no scar-
city, whereas during two and half years of
your rule which received Shri Choubey’s
support also, price rise was very high. The
price of salt went upto Rs. 2 per Kg. and
the same was true of other commodities like
onion etc. You may bave forgotten it, but
the people of this country can never forget it.
We did what we promised and, therefore, I
would advise you not to launch agitations to
gain cheap popularity by raising populist
slogans. Today, when the country is passing
through a critical phase you should have
talked of national unity and integrity and of
communal harmony but you did not mention
it. You are not in favour of national unity.
How can you move in that direction when
some of you symbolise casteism and others
communalism ? Jana Sangh stands for casteism
and communalism and the people can never
forget it. Your utterances can weaken the
country and keep it backward. You should,
instead, lay emphasis on communal harmony
pod pation-building. We should try and up-
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lift the people above the poverty live. What
do the Hon. Members of CPM want ? Do
they want that our country should not be-
come strong. Many Hon. Members have
said a lot of things and I would not like to
repeat them. I would only like to submit
that let the Government take the people into
confidence and assure them that every rupee
that is being realised from them would be
fruitfully utilised in the Public Sector. The
Government have already taken steps to deve-
lop irrigation projects and eradicate corrup-
tion and the efforts should continue. So far
as Opposition parties are concerned I would
remind them to improve their ways lest there
be no opposition in Parliament in the 1990.
elections.

With these words I thank you.

[Translarion]

SHRI MOHD. MAHFOOZ ALI KHAN
(Etah) Hon. Chairman, Sir, we have
amongst us big economists and learned
persons who have dwelt on all the issues in
detail. I have only two to three points to

make.

Today, we are being repeatedly reminded
of the 1977 days. I feel, we are going back
to the days of 1977. If the present situation
continues in the country and if the prices
continue to rise at this rate, I can assure
you that period is not far off...({nterrup-

tions).

Just now, one of our friends has binted
towards Prof. Dandavate, but I am afraid,
it may go contrary to that. You just listen
to me. Let all Hon. Members sitting here go
to their respective constituencies and meet
the people to know what their reactions are.
But they dare not visit their constituencies...
(Interruptions). Why do they not go to
their constituencies when the prices have
gone so high. They are only speaking here
in the Parliament. Just go to the rural areas
and see what are the conditions there. What
has been the impact of the prices raised by
you. You do not know under what condi-
tions the farmer is working, he has no clothes
to put on, no bread to eat, no house to live
in and you are sitting here. Today, the
power is in the hands of big people, and the
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capitalists. The Rajas and Maharajas have
become the Ministers. You do not know
what kind of life the people in the rural
areas are leading . (Interruptions). We take
dinners here and indulge in gossiping. But
they do not have blankets or chadars during
the winter...(/nterruptions). The government
have started the 20 Point Programme no
doubt, but who gets its benefits (Interrup-
tions). Since you are making noise here,
1 am sure you cannot go and face your cons-
tituency. Do not worry, the days of 1977
are ahead...(Interruptions).

Pehle bad to khud karen, lanat karen
shaitan ko.

You have raised prices even before the pre-
sentation of the Budget, at least you could
have waited till the Budget was presented.
But at the time of presentation of the
Budget, you will say that you have reduced
the prices. Do not just watch the interests
of the rich, have a look at the poor. Just
go out and listen to the criticism of this
price rise. You are sitting here in the
House, but it 1s difficult for you to face the
people.

Tuktuk deedam dam na kasheedam.

You do realise the gravity of the situation,

but you dare not speak against the govern-
ment... (Interruptions).

This is a death warrant for you. The
opposition is fighting for a just cause. Just
now, an accusation has been made against
Choudhary Charan Singh. First, listen to me
«o.(Interruptions). You see the price of
bricks. The price of bricks is about Rs. 340
to Rs. 360. When you talk of coal, you must
tell where the coal disappears.. (Interrup-
tions). 1 would request the Hon. Finance
Minister to go to his constituency and listen
to the criticism of the common man...
(Interruptions). Just have a round of your
constituency before you present the Budget
and try to find out what the opinion of the
public is.. (Interruptions). You believe me,
I have visited my constituency and deserved
the impact of price rise on the people. The
farmer and the poor are weeping. There
is a great resentment all round against the
price rise.
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It is true that you have to take up deve-
lopmental works and other works. We also
agree that you should take up developmental
projects and some works has, no doubt been
done in this field. But you should also see
the condition of the people and the condi-
tions through which they are passing. Every
body is agitated due to price rise. You only
make speeches in the House, this is a House
of the big people. You also look at the
poor and see how miserably they are leading
their lives. Since we have been elected to
the Parliament, should we forget those
who voted us and elected us to this House.
You should also pay attention to the
villages.

With these words, I would request the
Hon. Finance Minister to visit his consti-
tuency before the presentation of the Budget
to have an assessment of the impact of
this price rise and present his budget accor-
dingly.

[English}

SHR1 HAROOBHAI MEHTA (Ahmeda-
bad) : Mr. Chairman, Sir, a lot of heat bhas
been generated without generating the sligh-
test amount of light by those who sponsored
the Adjournment Motion, Sir, 1 regret my
inability to agree with the Adjournment
Motion for more than one reason.

At the out set, I must clear the consti-
tutional grounds, which they have sought to
rajise. That is, that before increasing the
price, the Government has not approached
the Parliament. May, 1 point out that the
whole rationale behind the Budget being
placed before the Parliament rests on Article
265 of the Constitution which provides that
“po tax shall be levied or collected, except
by the authority of law’’, It is based on the
principle no representation. No tax. It only
implies that, when you want to tax the
people, you should get the consent of Parlia-
ment. It does not apply to administered
price, especially when it was not raised by
way of taxation, but it is sought to be raised
in order to either off-set the losses or in
order to meet the cost of inputs or such
other reasons not amounting to taxation. In
the present case, it has been made amply
Clear that the price rise that has been very
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reluctantly effected in certain items like food-
grains, coal and petroleum, has been necessi-
tated in order to reduce large amount of
subsidies which were spent at the cost of the
poorest and in order to discipline consump-
tion. It has been shown very aptly that in
foodgrains, we arc spending Rs. 1650 crores,
on subsidies to be paid to FCI.

Similarly on fertilizers, we were paying
subsidies to the tune of Rs. 450 crores on
imported fertilizers and Rs. 1600 crores on
indigenous fertilizers.

On Petroleum, it has been justified on
the ground of necessity to cut imports when
we are mrarching towards self-reliance, is it
not natural that we should cut consump-
tion ?

Similarly on coal, it has been made clear
that the Coal India Limited itself is making
losses to the extent of about Rs. 1 crore per
day. How long shall we go on paying sub-
sidies on these prices when we need lot of
discipline in our finance.

Therefore, this it not a taxing provision.
It is a provision in order to meet certain
exigencies, ir order to cut subsidies and in
order to reduce the imports. Therefore,
Article 265 is not applicable. This is not
therefore a case, where a grievance can be
made on the basis that Government has not
come to the Parliament before raising the
price. Now, even if the Government had
come to Parliament and introduced these
measures, when Parliament was in Session,
it would not have been required to obtain
sanction from Parliament. This is not a tax.
Therefore, mere informing the Parliament
about the notification of price increase would
have served this purpose. Therefore, there
is no justification or rationale behind these
provisions.

Now, Sir, secondly, 1 wonder whether
there is an unanimity of approach on behalf
of the Opposition. I see a lot of confusion
among the Opposition, when they are
speaking on the adjournment motion.
Unfortunately, their situation is that they are
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divided. Those who subscribe to the capita-
list theory among them think that this
Government is socialist. Those who subscribe
to the socialist theory among them think
that this Government is capitalist. There-

fore, there is no unity on the assessment
about this Government. That is why this
confusion.

I would just ask them whether they
would come forward with a joint economic
programme to suggest to the Government, so
that price rise could be avoided with that
programme. For example, will all of them
agree on socialist planning ? Some of my
friends will cite the emample of FEast
Germany or USSR where there may not be
price rise thanks to total socialist planning.
But many other friends in the Opposition
will not be to that. Some of the Opposition
friends stand by forum of free enterprise
and laisse- faire, and many of the Leftists in
Opposition will not agree to this. Therefore,
the Opposition has clearly displayed a clear
Jack of united, single or common approach
towards the question of price rise. The
demand is common, that there should be no
price rise; but the solutions offered are not
common. They have no united approach on
a solution as to how national economy can
be served without effecting this price rise.
This is the queer position in which the
Opposition is put.

I am sorry to note that there is a double
talk noticed among the Opposition. When
they approach the rural areas they say that
farmers must get higher price for their pro-
duces agricultural produce must get higher
procurement prices and support prices. When
they go to urban areas, they speak in the
same breath that consumers must be given
relief, and wurban consumers must get
relief in the prices of foodgrains, edible
oils, etc.

[MR. SPEAKER in the Chair]
21.37 hrs.

This double talk cannot solve the problem.
You have to pay sufficient remunerative,
reasonable prices to the agriculturists, and be
ready to meet the same by increasing the
consumer prices, if necessary.

I am reminded of a Biblical story : A
crowd bad collected at some place. They
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were pelting stones at a woman. At that
point of time, Jesus Christ said : ‘Hold!
The first stone will be pelted by one who
has never committed any sin.” Then the
entire crowd stopped. Similar is the question
arising here. Who is the Janata Party to
attack, to assail this price increase ? Between
1977 and 1979 what happened ? The price
of coal was increased on 17th July 1979.
The pithead price of Coal India’s coal was
increased from Rs. 64.92 to Rs. 101.18.
Similarly, the price of steel was increased
four times—on 1st March 1978, 5th June
1978, 12th September 1978 and 7th April
1979. The price of petrol had an unprece-
dented hike during the Janata regime, even
before the collapse of the first Janata
Government and the rise of the second
Janata Government—which, of course, had
to fall within a few days.

Therefore, I am sure that my learned
friends on the other side would agree that
whoever else may criticize this Government,
the Janata Party friends have no right to
assail this Government on the count of price
rise. That being the sitvation, I may point
out that therc is neither the ethical force,

nor a factual force behind the adjournment
motion.

Now 1 may point out that in view of the
very candid and effective explanation rendered
by the Finance Minister to the House, there
should be no difficulty in accepting the
inevitability of price rise. However, that
does mnot deter me from making a few
humble suggestions to the Government for
consideration :

(1} The price rise in fertilizers and food-
grains should nct be a permanent feature,
and it should be taken as an inevitable evil,
so that the first available opportunity is
seized to review the same. If the economy
permits, a favourable review of the price rise
should be undertaken.

(2) There are two options which have
been stated; (a) a Plan cut or (b) an
increase in price. It is like a doctor’s
dilemma either the doctor bras to be ready
to amputate a limb of the patient, or he has
to administer very heavy doses of medicine.
Therefore, the Government was put in a
doctor’s dilemma. The same is the explana-
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tion given by the Finance Minister. However,
there are certain points which can always be
considered over and above the said two
options.

For example, Finance Minister is very
much right that increase or enhancement of
the income tax will not add any appreciable
revenue to the Central Budget, because 85
per cent of it goes to the States. But
there is a surcharge on the income tax
and the corporation tax, which can be tapped
as a source in order to help the Central
Budget.

So far as petroleum is concerned, govern-
ment should try to consider whether there
can be any direct action in order to curb
consumption. In some countries, some con-
sumption curbs have been managed. As for
example, we can say, once a week vehicles
should be off the road; it is not rationing;
odd number vehicles may be off the road
on Sundays and even number vehicles may
be off the road on Saturdays. If that can
be introduced, it is a petroleum consump-
tion discipline without introducing rationing.
Therefore, some demand management in the
matter of petroleum products should also be
considered.

With these submissions, I submit that the
adjournment motion does not hold water and
commend to the House that it should be
rejected.

[Translation]

SHRI ABDUL RASHID KABULI
(Srinagar) : Hon. Speaker, Sir, 1 rise to
support the Adjournment Motion. The first
thing which I want to say is that the Hon.
Finance Minister, Shri V. P. Singh has not
taken the House into confidence while an-
nouncing the policy of the government on the
subject and we are not satisfied with that. In
the first place, you have compared the policy
of your government, the progress achieved by
your government with that of the Janata
Government, which ruled only for two and
half years and, perhaps, fell due to contradic-
tions in its own consituents and due to their
weaknesses. But, this is no standard to which
Government are making comparison. No
opposition Government has been able to rule
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the country for a long time. Secondly, wher-
ever the comparison has been made, it is
with the neighbouring countries like Bangla-
desh and Pakistan which are very poor
countries. Even America has admitted in
today’s newspapers that India is a power. It
has emerged as a new power. Therefore, 1
think, when we talk about our standard, we
must also keep in view the standard set by
other countries with regard to their progress.
While preparing a Budget of this magnitude,
the government ought to have kept in mind
that it is the poor who voted them to power
and that they represent the poor of whom
60 per cent are leading a hand to mouth
existence. I think even Government do not
refute it. You may put this figure between 50
and 60 per cent, but the fact is that 60 per
cent of people ip the country are so poor
that they hardly get a square meal. Whatever
be the policy of the Finance Minister, increase
in fare and increase in the price of diesel and
petrol and the steps taken by him before the
commencement of the Parliament session are
all very harsh steps and they will affect those
poor and hapless people the most who have
voted you to power. 1 would ask the ruling
party to go through its election manifesto and
then peep into their cconscience, because it is
from the man in the street that you as well as
the opposition had sought votes. No political
party can win elections on the strength of
support from the Tatas, Birlas or the big mul-
tinational companies. You as well as we shall
bave to admit it. Therefore, I want to submit
that there is no scope in it for further discus-
sion, Shri Bhagwet Jha Azad, who isa
prominent and revolutionary poet of the
country, should have admitted that whatever
work has been done in the country for the
poor, whatever progress has been achieved
in this field is not satisfactory. What kind of
progress is this, what kind of future you are
promising for us whereby the entire burden
would be thrown on the working class, and
the unemployed youth. Thus, their back bone
will be broken and they will be no more to see
the promised future. I want to tell you that
this increase in prices has set in motion a
debate which will prove an eye opener for
you, You have seen the reaction of the people
on this price increase on television and I
would like to tell the Hon. Finance Minister
that he himself might have felt that he was
urable to answer the questions put to him by
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his own wife. She had rightly queried that
will there be an end to these rising prices ?

MR.SPEAKER : Are you able to answer
to the questions of your wife ?

SHRI ABDUL RASHID KABULI:
Therefore, I want to submit that you have
increased the bus fares in respect of the entire
working class, the labourers working in the
factories and the government employees, who
have fixed income, by Rs. 50to Rs. 100 per
month. They have no option but to bear it.
They have been directly hit with this incre-
ase.

I agree that you have ambitious plans;
you want to mobilize maximum resources and
at the same time you also want to bring down
the consumrption of petroleum products. But
you will have to admit that the most of the
bus users are factory workers. Tatas and
Birlas would not travel by bus, they are not
at all affected by this increase. This fare hike
will affect only those to whom Government
bhave not paid any attention for the purpose
of increasirg their income and nor have
Government chalked out any plan for this

purpose.

I would like to draw your attention to
the state of Jammu and Kashmir to which I
belong. Tourism has been hit very badly dur-
ing the last three years in our State and it
has shattered our economy. Jammu and
Kasbmir used to benefit from the inflow of
foreign tourists, but we have suffered heavily
due to political turmoil in Punjab.

Due to this, the situation is very grim
there. I would like to know from the Finance
Minister how he propcses to help the States
which do not have railway lines ? I do not
know to what extent the fares will be increased
in the ensuing Railway Budget, but I would
like to inform the Finance Minister that the
entire business in our state is carried on
through buses and Trucks. Similar is the case
with Himachal Pradesh, U.P., NEFA and
several other north-eastern states In our state
buses and trucks ply from Srinagar to Delhi,
Srinagar to Laddkh or Poonch and Rajouri.
You can understand that the increase in the
prices of diesel and petrol will result in the
encbancement of farss which would upset our
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entire economy. All the commodities are
supplied to our State through trucks. It is the
policy of the Central Government to develop
hill areas. You can understand the serious
repercussions which the increase in the prices
of diesel and petrol will have on our State.
What have you to say on this ? Due to the
increase in the fares, the prices of all those
items will go up which are being transported
from other areas to our State. Have you ever
thought our this situnation ? We want that you
should take this factor into account. The
enhancement in the prices of diesel and
cooking gas has created a serious problem in
the states like Jammua and Kashmir and
Himachal Pradesh. Jammu and Kashmir,
Himachal Pradesh and NEFA abound in
forests. These are in the danger of destruction
.. (Interrup:tions).

We assure you that we are more loyal to
the nation than you are. We have become
citizens of India after making great sacrifices
and not because of you. Wz neither need a
certificate from you nor have we to prove to
you that we are Indians. We are Indians more
than you and we have made more sacrifices
than you.

So, 1 would like to urge you to pay
special attention to hill areas which depend
on tourism and fruits. Every year fruits worth
crores of rupees are despatched to Delhi and
Madras and other areas in plains from
Jamm and Kashmir and Himachal Pradesh.
Already, their prices have increased so much
due to the enhancement of freight rates that
the growers are not getting remunerative
prices; they are rather sustaining losses. The
fruit growers, who are totally dependent on
fruits, which is an important industry, have
been ruined. Now the transports would in-
crease the freight rates for transporting fruits
from Srinagar, Sopore, Baramula to distant
places like Delhi, Bombay, Calcutta. Madras.
I would like to tell the Government that a
slight raise in taxes affects the prices of all
items. The increase in the prices of petrol
and diesel results in the enhancement of the
prices of a number of commodities. The busi-
pessmen, who have an upper hand, raise
prices of all items. So, I would like to say to
the Government to pay attention in this
respect. 1 am not satisfied with the reply given
by you in this regard. May be whatever
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opposition parties have said here contains an
element of political bias but there has been
reaction in the whole of India on this score.
The Prime Minister is popular in the country
but the recent measure taken by him has
given a setback to this image as well as his
party’s image. I would like that you should
pay attention in this respect and the Prime
Minister should intervene in regard to the
increase in prices. You must concede the
points raised by us and make an effort to
reduce the prices, This is my request to you.

[English]

SHRI R. L. BHATIA (Amritsar): 1
heard Prof. Madhu Dandavate very carefully.
But I could not find any new points in his
speech. All these words he has been repeating
every now and then.

Prof Dandavate emphasized on black
money. Our Government has been taking
measures to curb black money. I congratu-
late the Finance Minister for taking stringent
measures against black-marketeers, smugglers
and all that. But I would like to ask Prof.
Dandavate, when his party was in power,
what action did they take against black-
marketeers, smugglers and all that ? He also
warned us that because of the rise in prices,
the people would turn against us and they
would rise in revolt. I wish he could have
heeded the warning of the people during the
period when his party was in power. We
have been governing this country since in-
dependence except for the period 1577-80.
Even thereafter, we have still there. But they
were shunted out by the people without
allowing them to complete their full term of
five years.

In the same way, Shri Somnath Chatterjee
talked about rise in prices and failure of the
Government to tackle this problem. He has
said that this Government works at night.
Whether the Government takes decisions
during the day or night, the Government
works and takes bold decisions. It takes the
responsibility and faces the people.

He also said that Mr. H. K. L. Bhagat
particularly was against the rise in prices, and
that some other party members also requested
the Prime Minister in this regard. He has
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also said that there was a kind of revolt in
our party. There is nothing of that kind. In
our party people bave the right to express
their opinion. I would like to ask Mr.
Somnath Chatterjee : Do you do it in your
party ? There was a Minister of Finance who
spoke against the party and he was turned
out. In our case, Mr. H. K. L. Bhagat is still
there.

Then there were other friends who were
just repeating the same points. I was surprised
to listen to Mr. Ramoowalia’s logic. It was
a strange logic of Mr. Ramoowalia. He said
that the difficulties of the people have in-
creased and one finds as if there is no Govern-
ment. But is there any government in Punjab ?
What is happening in Punjab since they have
come into power ? What is the condition of
law and order there ? People are being mur-
dered everyday and the government is sleeping.
Mr. Barnala has not been able to keep his
chickens in the basket. And they are telling
us where is the government! The same
question he should put to his own govern-
ment. The strange logic he said was that the
Government should not have raised these
prices and collected the money like this, and
since they have collected, therefore, they
should pass on part of it to Punjab. Very
strange !

Our friend Mr. Kabuli said a few points.
He said why we are always comparing our-
selves with Janata. With whom should we
compare then ? Was there any other Govern-
ment in this country since independence
except Janata ? So, we have to compare with
them and, of course, bring out their failings.
He said that their tourism has failed and
they have suffered tremendously because of
that. We have sympathy with them but then
they should also create conditions in their
State by which people should go there.
Tourism can be flourished only if there is
peace in the State. If you follow practices
like coming to the streets and making noise
and creating such situations, no tourist will
go there.

We are all concerned with the rise in
prices and the problems which the people are
facing. There are no two opinions about this,
and rightly the people, whether on this side
or on the other side, have shown their con-
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cern. It is a hard decision which the Govern-
ment had to take. Nobody is happy. Nobody
wants to take such measures unless he is
compelled. But there is the other side of the
picture also that we are a big country with a
population of about 70 crores people. We
are a poor nation, we are a backward nation
and all these measures have to be taken by
which we can remove the backwardness, by
which this nation can progress. So, in this
regard, we have a planned economy and for
that we need resources. For raising the
resources the Finance Minister had a few
options. The first option he had was to raise
the prices. This country has already reached
a stage where further loans will not be good
in the interest of the nation. Even the people
on the opposite side also will not approve it.
They will also feel that more and more
borrowings will take this country to a stage
where the South American countries like
Columbia and Argentina have already reached.
They are unable to pay their debt service.
Their total exports are much less than the
amount they have to pay. In such a situation,
the countries which are giving them loans
can dictate terms, for instance, that they must
devalue their currency and all that. We do
not want to get into that situation, therefore,
we have not exercised that option. So, that
option is ruled out. The other option the
Finance Minister had before him was that
he should cut his plan. The States demanded
Rs. 30,000 crores for their 1986-87 plan, but
after the discussions with the Planning Com-
mission, it was brought down to Rs. 20,000
crores. Now, this is the national commitment
and for carrying on this commitment, it is
important that we must raise the funds. Now,
where will these funds come from unless we
go in for taxation ?

22.00 hrs.

Therefore the Finance Minister had to go for
raising these taxes to get more money. The
third option is, these taxes should be levied
and the resources from the country should
be taken. Now we have no option but to
borrow. We cannot cut our Plan. So, the
only alternative or the only option left before
us was to raise the taxes. So, this is what he
has done. It is a hard decision, as 1 have
said already. But it will be ultimately to help
us in carrying out our programmes and our
policies.
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In this situation we have to see one more
thing. The country spent Rs. 2,000 crores in
the 6th Plan for drought as well as for
flood., But in this year—only in one year—
Rs. 1,000 crores have to be spent. It is due
to natural calamity which is beyond our
control. We have to collect money to meet
all these natural calamities. So, while taking
into consideration this situation, all of us
must see one thing. Our neighbouring
countries are having a race of arms. This
country, in order to defend itself, has to
equip itself accordingly. Defence is our top-
most priority. We have to spend on defence
also. So, while taking all these aspects into
consideration, we should be united in this
situation. The foreign powers are trying to
de-stabilise this country. There are many
ethnic troubles and all that. They are creating
all kinds of troubles for us, for our country.
Now, in this context, if we do not move for-
ward, if we do not plan and grow more, if
we do not satisfy our people, it will be an
added trouble for us So, keeping in view
the circumstances in which this country is
placed internally as well as from outside, it
is necessary that we, the people of India,
should unite and pool our resources. We
should see that these Plans are successful,
that we satisfy cur people, that we do not
relax in this matter. We should see that
necessary progress is made to satisfy our
people. If internally we are strong, we can
meet any challenge. We know that the people
of this country are strong enough to meet all
these challenges. The price-rise which has
come about is a hard decision. People are
suffering no doubt. But we know our people.
They have always stood by us in the difficult
times. They have faced all these calamities
and the result is, the country has marched
forward. In the same manner, in this situa-
tion, in what has been done I am sure the
people will co-operate with us, and we will
march forward and see that all these Plans
become successful and we get out of the rut.

1 oppose the motion moved by Prof.
Madhu Dandavate.

With these words I conclude.

{Translation)

THE MINISTER OF AGRICULTURE
(S. BUTA SINGH) : Hon. Speaker, Sir,
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when I was a child and used to go to school,
our teacher Maulvi Sahib used to rebuke us
whenever we did not do our home work and
made excuses. He used to tell us that he was
reminded of the proverb : ‘A thrashed army
resorts to rampage.” Today, 1 was reminded
of that childhood incident. When Prof.
Madhu Dandavateji initiated this discussion,
he was in the same position. I am painted to
repeat the same thing which our teacher used
to say to us, i.e., a thrashed army resorts to
rampage ([Interruptions)

To-date, 1 did not know its meaning but
today when 1 listened to such a dull debate,
I came to know of its meaning. (Interrup-
tions) Your speech has also clarified its
meaning.

The Adjournment Motion which has been
moved today, has revealed the intention of
the Opposition. On the one hand our country
1s waging war against poverty courageously
under the leadership of Shri Rajiv Gandhi
and is engaged in the task of development of
the undeveloped areas and on the other hand
the leader of the Opposition, the former
Railway Minister, Prof. Dandavateji is trying
to revive the Opposition which is derailed.
He wants to sustain the Opposition by raising
any matter.,..(/nterruptions)

As a matter of fact we should have taken
lesson from this Adjournment Motion and we
have taken lesson from it. When the people
come to know that we have taken this
difficult decision for the development of the
country and for the upliftment of the poor
and the downtrodden then I think, the people
who are organising ‘Bandhs’ may receive a
severe jolt. The people of the country know
them well. This decision has been taken by
the Government in all seriousness and at the
most difficult time. It is a test for our
countrymen. In the present context, our
patriotism demands that we should take
measures for the welfare of those crores of
people of the country who do not get even
two square meals and who have no roof over
their head, who have no medical facilities
and no means for development and also who
have no means to take care of the health of
their children. The Hon. Finance Minister
and Shri Bhagwat Jha Azad bave clarified
the situation in their speeches by outlining
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the measures taken by the Government for
their welfare. I feel further discussion on the
Adjournment Motion should have concluded
with the speech of Shri Bhagwat Jha Azad
but the Opposition had no other option but
to prolong the discussion. As the Finance
Minister has dealt at length with the situation
prevailing in the country, I do not think that
now in this discussion Professor Dandavate
has much to say. However, I would like to
place some facts before you. If some facts
were left, Shri Indrajit Gupta has already
thrown light on them. I would like to repeat
the last four sentences spoken by Shri
Indrajit Gupta.

[English]
“We are not sitting on a volcano™

{Translation)

Now Prof. Dandavate ji, what you have
said is :

English)

“We are sitting on a volcano™’.

{Translation)

SHRI NARAYAN CHOUBEY (Midna-
pore) : What you have noted down is wrong.

S. BUTA SINGH :
what he has stated.

I have noted down

Secondly, he has said
[Englishk)

“We shall not go down the drain.”
[Translation)
This is what Shri Indrajit has said.
[English]

“We shall not go down the drain.”
[Translation)

PROF. MADHU DANDAVATE: I have
pot said this,
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[English)

I never said that we will go down the drain.
I said that you may go down the drain,

[Translation]

S. BUTA SINGH : What you said was
still worse. Thirdly, he said :

“Let us forge ahead.” Fourthly, he
said,—

[English)

“Second war of economic indepen-
dence.”

[Translation]

Under whose leadership they propose to
forge ahead -——whether under the leadership
of the organisers of bandhs or under the
leadership of those who want to take the
country forward ? 1 would like to ask from
Shri Indrajit Gupta. He has said, ‘Let us
forge ahead’. The people of the country
from Kanyakumari to Kashmir have said
with one voice that the country wants to
progress under the leadership of Shri Rajiv
Gandhi. 1 would like to recount the efforts
made by Shri Rajiv Gandhi and his Govern-
ment in the present context. Our Prof. Sahib
has left. Prof. Somnathji has asked......

(English)

SHRI BASUDEB ACHARIA : He is
not a professor, he is a barrister.

(Interruptions)

{Translation)

S. BUTA SINGH : Waell, Barrister
Somnathji had asked what had we gained.
So, 1 would like to say something in this
regard. ’

I take up one issue and that is ‘Poverty
Alleviation Programme’. Here is an index
which has deliberately been coloured green
for the sake of clarity. . (Intertuptions)...
I shall send it to Professor Sahib. In this
index if we see the figures for 1979-80, when
the respected Professor used to sit on this
side, 1 do not know under whose leadership—
Shri Charan Singh’s or Shri Morarji Desai’s,
we find that at that time¢ the number of
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people in the country living below the
poverty line in the rural areas was 53.3 per
cent of the total population and now when
we are working under the leadership of Shri
Rajiv Gandhi, the percentage has come down
to 39.9....(Interruptions). A tough battle
has been fought with poverty in this country
which is being appreciated not only in our
country but in the entire world. All the
prominent economists, of whom Prof.
Dandavate is enamoured of, and all the big
leaders of the World Bank,... (Interruptions),
including its President say that if they have
seen any country grappling with poverty, it
is India under the leadership of Shrimati
Indira Gandhi, which has made a dent on
poverty. Last month in the annual meeting
of the FAO, homage was pard to Shrimati
Indira Gandhi. The leaders of the entire
world paid homage to her in FAO Assembly
stating with one voice that the world had
lost a leader who had set an example before
the world as to how to fight against poverty
and starvation. This achievement perhaps
may not be visible to our opposition parties
but to us it is visible We are concerned for
those people who often go to bed hungry,

who have no roof over themm and for
wlom medical care and school facilities
are out of reach. Alorgwinth  this, 1

would like to mention one more achievement
and that is that in our country there were
2,31000 villages which had ro source of
drinking water For quite a long time,
particularly in my constituency in Rajasthan,
the female members of the family used to
go to far of canals and ponds to bring water
and they used to spend the whole day to do
this chore and were unable to do any other
work. They bhad to trudge a distance of 10
kms to fetch a pitcher of water and that too
used to be contaminated, with the result that
all the members of the family used to fall
ill after drinking it. This Governmenrt under
the leadership of Shrimati Indira Gandbi
and with the inspiratiecn and efforts of Shri
Rajiv Gandhi has made available potable
drinking water in 1,92,000 villages out of the
2,31,000 villages. These figures are not our
figures. These are the Ffgures sent by the
Governments of West Bengal, Andhra
Pracdesh, Karnataka and Maharashtra to the
Planning Commissicn, which 1 am presenting
before you. Do you not consider even this
an achievement ? Now we have made a
commitment that by 1991 there will not be a
single village in our country having drirking
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water problem. We shall say it with pride
that we have made available drinking water
to our countrymen. For this scheme, an
amount of Rs. 2007 crores was allocated in
the Sixth Five Year Plan and the actual
expenditure was Rs. 2485 crores that is
Rs. 478 crores more were spent. Because of
resource constraint we could raise a limited
number of people above the poverty line last
year. But, as you all are aware, our Prime
Minister toured many undeveloped areas; he
went to Orissa, Bibar, Madhya Pradesh,
Kerala and Rajasthan. He discovered there
that among the people who were given one
does to bring them above the poverty line,
there were many who in spite of being pro-
vided assistance could not rise above the
poverty line because of acute poverty. In
such a situation we had one option before
us and that was, either we should write off
their loans because we had done our duty;
we had given them a dose and had covered
them under a scheme or the other way out
was to make another effort by providing
more funds to them so that they may show
courage and try to come above the poverty
line. We bad already assisted them by giving
the first Yose. By giving another dose we
wanted that they may cross the poverty line
with renewed vigour. To implement this
decision we needed extra funds because we
could not have got a single paise more than
what had been allocated in the Plan. We,
therefore, requested the Hon. Finance
Minister and he acceded to our request and
provided Rs. 75 crores more this year, He
assured us extra funds if we helped those
undeveloped pecple who in spite of the
assistance bave not come above the poverty
line, by giving them a second dose. In
accordance with his assurance, we have got
more than the allocated funds. We were not
in a position to motilise the extra resources
we bave got this year. Therefore, Mr.
Speaker, Sir. we had no otber alternative
and for us it was impossible to do this work
with our own resources.

Reference to public undertakings has
teen made here repeatedly. I am of the view
that duripg tte last one year the extent to
which the Government have effected improve-
ment in the furctionirg of the public under-
takings is unprecedented. You may see the
fertiliser sector or any other sector, ycu will
find the same positicn. 1here were several
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units which were utilising only 40 to 50 per
cent or at the most 60 per cent of their
capacity, but today we can say that our
fertiliser plants are utilising 80 per cent of
their capacity. In all the cooperative sector,
units, be it IFFCO or °‘Kribhko’, capacity
utilisation is more than hundred per cent,
and because of this we are making more
fertiliser available to the country. No doubt
the prices of fertilisers have increased some-
what but I do not take it like this. I am of
the view that the farmers were earlier getting
more subsidy, now they will get a little less
subsidy. If earlier the farmer was getting
subsidy of Rs. 56 per bag of urea, it has
now come down to Rs. 50 which means a
reduction of Rs. 6. You call this reduction
in subsidy as increase in price. Similarly, on
D. A. P, earlier a subsidy of Rs. 120 was
given which has now come down to Rs. 108,
which means a reduction of Rs. 12 in subsidy
At the moment, the rates of the fertilisers
being made available to the farmer remains
the same irrespective of the distance between
the farmer’s residence and the place of
despatch. In this way, the entire exfgnditure
from production to distribution is borne by
the Government, i.e. by our fertiliser units.
We call it subsidy. Today, the situation is

that agricultural production is heavily subsi- .

dised. You are yourself a ‘Krishi Pandit’
and are fully aware that in our country at
present a subsidy of Rs. 4525 crores is being
given. We give a subsidy of Rs. 5845 crores
on foodgrains and in all we provide a subsidy
of Rs. 10370 crores. 1 am of the view that
the easiest way is to stop the production of
foodgrains and import wheat and rice from
Brazil. We do not need anything more. The
year 1985-86 is the golden year of agricul-
tural development in India because except
oil-seeds and pulses, import of all other
agricultural commodities has been stopped.
We do not need import of any commodity.
Rather, today we are in a position to export
cotton, wheat and rice.

Recently, in Africa there was a severe
famine and India, which some 10 to 15 years
ago used to beg for wheat from other coun-
tries, is supplying it to these famine-stricken
people. You will thus come to know how
the farmers of our country have enriched the
nation in the field of agriculture,
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In the field of agriculture, not only in
Asia but in the entire world. India is the
country whose agricultural experts and
scientists serve outside the country in maxi-
mum number. It is a matter of pride that
we have so much technical manpower that
even the biggest country cannot match it.

Mr. Speaker, Sir, you are aware that in
spite of spending crores of rupees on major
irrigation projects, we have hardly 30 per
cent irrigation resources available in our
country. Even now 70 per cent of our farmers
remain without irrigation facilities, i.e. they
have to do dry farming. For this, we have
encouraged minor irrigation schemes. In the
Sixth Five Year Plan, in all Rs. 3355 crores
were spent on minor irrigation and in the
Seventh Five Year Plan Rs. 6300 crores have
been provided for this purpose. From this
you can guess how we have to allocate huge
funds for the welfare and development of
our farmers.

The Hon. Prime Minister has directed
that first of all those areas have to be
developed where dry farming is done. Those
undeveloped areas are to be developed first
which have lagged behind. Recently, we con-
vened a meeting of four big Eastern States
in which Chief Ministers of West Bengal,
Orissa, Uttar Pradesh and Bihar participat-
ed. Mr. Speaker, Sir, you will be happy to
know that if these 4 big States progress in
the field of agriculture in the same way as
Panjab, Haryana, Maharashtra and other
states have done, then we can provide food-
grains not only to India but also to a major
part of the world. To-date, these areas have
not been developed. For this purpose a
scheme is being prepared under which the
undeveloped parts of the country will be able
to progress.

Sir, now 1 shall refer to those schemes
with which we are trying to uplift the poor
through rural development and agricultural
development. Sir, you are very well aware
that the number of small and marginal
farmers in our country who have between
2.5 acres to 5 acres of land is very large. To
uplift them we have Block Development
Programme under which the poor farmers
are provided Rs. 3000 as subsidy for sinking
a tube well. Similarly, the marginal farmers
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are provided cent per cent subsidy of
Rs. 4000 for this purpose. For Adivasis, we
provide Rs. 5000 as subsidy. In this way we
want to make available minor irrigation
facility to the very poor farmers of the
country. So if you see the efforts made
by the Government for the welfare of the
farmers, you will find that the resources
being mobilised by the Government of India
through price rise or taxation are going to
be made available to the poor of the country
which will benefit them in a big way. The
people of the country are seeing for the first
time that after all some Government has
tried to mobilise resources for the poor and
the marginal farmers and who are the people
opposing it ? They are the persons who
profess to be radicals and socialists Their
socialism has been exposed today. When
attempt is being made to help poor farmers,
Adivasis, the Scheduled Castes, they are
resorting to Bbharat Bandh. I want to give a
small warning to Prof. Madhu Dandavate,
through you. You have given a call for
Bharat Bandh but are you aware of the
circumstances prevailing in the country and
what type of atmosphere have you created
in the country ? Any movement or agitation
started by you takes a violent turn. There-
fore, Professor Sahib, you have the right to
do whatever you want. You can have the
luxury of resorting to strikes and ‘Bandhs’,
but kindly keep one thing in mind that
violence and communalism are increasing in
the country in a subtle way which is being
fanned by your party...(Interruptions) 1 want
to submit humbly that whenever you take
any step...the same thing I used to say to
my brethern when they had purposed to
stall construction of the canal. At that
time it was said in this very House...
(Interruptions)

[ English]

PROF. MADHU DANDAVATE : What
allegation is he making ? Economic struggle
leads to communalism ? Is that the great
prophesy that he is making ?

S. BUTA SINGH : If we have any
experience of what Prof. Madhu Dandavate
or Mr. George Fernandes has been doing
in this country, we should be forewarned,
and 1 am warning the country through this
medium.
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PROF. MADHU DANDAVATE : 1
can learn everything from him, but not
patriotism.

S. BUTA SINGH : It is not a question
of patriotism. The atmosphere in the country
is heavily surcharged with communalism,
with violence. For Heaven’s sake, whatever
you may do, please see that in your strikes
and bandhs the innocent people are not
misled to indulge in all kinds of acitivities
which may ruin our country. We are proud
that we are today in an India which can
boast that we have solved our problvm of
poverty, that we have solved the problems
in respect of agricultural production. But
definitely our heads will bhang in scheme if
people in the world remember that India
which is torn by communalism, which is
torn by violence. That is all 1 want
to submit to my friend, Prof. Madhu
Dandavate I know he is a man with great
nationalist feelings, but often the situation
does not remain under the control of those
who give only a slogan. You have given a
slogan, but be careful. You have to be
responsible for what happens on that bandh.
This is the only warning 1 want to place
before you.

I am sure, by and large, the people in
the country will understand that the Govern-
ment has taken a difficult step. Only those
who are determined can take a difficult step.
Those who only sit and criticise cannot take
a difficult step. We have taken a difficult step
and we are proud of it.

PROF. MADHU DANDAVATE (Raja-
pur) : Mr. Speaker Sir, only in a few
minutes I will replv to the debate. I don’t
want to take much of your time as well as
the time of the House.

Sir, listening to the speeches in this
debate, particularly of the Ruling Party
Members, 1 felt that instead of we bringing
an adjournment motion to protest against the
rise in prices, they probably expected that
somebody should bring a resolution of
congratulation te congratulate the Govern-
ment on the steep rise in prices. That was

my impression.
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My second impression was that when
some members were not able to reply to the
specific points that were raised by the
Members of the opposition, they went at
the Janata Party and the Janata Government
and for a moment it appeared to me as if,
with retrospective effect, they had moved a
no-confidence motion against the Janata
Government.

SHRI VISHAWANATH PRATAP
SINGH : That was also an adjournment.
Between 1977 and 1980 was an adjournment
of development

PROF. MADHU DANDAVATE : That
was my frank impression and I don’t think
that I can change my impression.

I will take only four or five minutes to
tell the House that some of the basic
questions that some of us on this side raised
remained completely unanswered. No. 1.
Why the levies were actually resorted to
before the budget, without taking the
Parliament into confidence ? No reply. No. 2.
Is it not a fact that to show that the budget
is a soft budget providing no taxation, you
tried to finish up the exercise of increasing
prices before the budget ? No reply. No. 3.
Why rise in prices of petroleum products
when the world prices crude oil have come
down and in the decade they have come
down to minimum of 15 dollars per barrel ?
For this question, no reply. No. 4. Why is
it that the inadequate surpluses were being
generated in the public sector, is it not a fact
that people who are not committed to the
philosophy of public sector are kept in
charge of the public sector? To that
question, no reply. No. 5. Why is it that
the increase in the trade gap in the country
that has created the foreign exchange crisis
and will it not ultimately affect the entire
economy ? For that question there is no
reply. No. 6. Why is it that the Government
had accepted IMF’s humiliating conditions ?
To that question even obliquely there is no
reply. No. 7. Is it not a fact that while you
talk about not pruning the Plan, invality by
shifting the base year of the 7th Five Year
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Plan you have reduced the entire plan outlay
by 6 to 8 per cent ? To that question, there
is no reply. No. 8. Is it not a fact that the
burden of levies ismore on the poor and
not on the affluent section ? To that question
which a number of opposition Membérs
raised, there is no reply at all.

Since you have refused to reply to some
of the basic questions related to the rise in
prices I insist on moving my adjournment
motion as my rightand I hop the entire
House will join us in adopting the adjourn-
ment motion unanimously.

MR. SPEAKER : The questien is :

“That the House do now adjourn™

The motion was negatived

BUSINESS ADVISORY COMMITTEE
[English]
Eighteenth Report

MR. SPEAKER : Now the Minister of
Parliamentary Affairs may present the Report
of the Business Advisory Committee.

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI GHULAM NABI AZAD):
Sir, I beg to present the Eighteenth Report
of the Business Advisory Committee.

THE MINISTER OF FINANCE (SHRI
VISHWANATH PRATAP SINGH) : Sir,
1 beg to move....

MR. SPEAKER : Not now. The House
stands adjourned to meet again on Tuesday,
the 25th February 1986 at 11 a. m.

2235 hrs.

The Lok Sabha then adjourned till

Eleven of the Clock on Tuesday,

February 25, 1986/Phalguna 6, 1907
(Saka)






